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LOK SABHA

Friday, May 10, 1968/ Vaisakha 20, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Container Berth at Haldia

*1767. SHRI S. C. SAMANTA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government have received
any proposal from foreign parties during
his recent visit to Europe to build a con-
tainer berth on exprimental basis at Haldia
or other ports at their own cost ;

(b) whether such proposal envisages a
Jong term contract arrangement to enable
the builders to recover the capital cost
from the actual users of this modernised
berth ; and

(c) if so, the reasons for not accepting
the proposal ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir.

(b) and (c). Do not arise.

SHRI S. C. SAMANTA : May I know
whether, in the first National Conference
on shipping, Shipbuilding and Ports, it
was recommended that on western coast
or on the eastern coast some such berth
should be constructed ?

DR. V.K. R. V. RAO: Yes, Sir.
The National Conferece on Shipping, which
was held sometime ago, did consider this
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question and said we have to take into
account the need for providing facilities
for consideration in our ports and suggest-
ed that it will be useful to think of having
one port on the west coast and one port
on the east coast for this purpose.

I may add for the hon. Member’s in-
formation that the Bombay Port Trust as
well as the Calcutta Port Trust have both
appointed technical committees to go into
the subject of what should be done for
this purpose. The Calcutta Committee
has not yet finished its work while the
Bombay Committee has.

SHRI S. C. SAMANTA : May I know
what further facilities will accrue if such
container berths are constructed, and I
would like to know also how much space
and other things will be necessary.

DR. V.K. R.V. RAO: Container
berths, as the hon. Member himself knows,
are a new development in shipping intend-
ed for the more expeditious and more
economical transport of genmeral cargo.
Containers are long, rectangular boxes of
10 to 40 tonns each, in which the cargo is
packed and it is sealed. The whole con-
tainer box fravels from the consignor to
the consignee. This has now come very
much into vogue, and already trade is
taking place in the United States and the
European continent on a container basis_
I think a great deal of space will be
required. My own impression is that
something like 30 to 40 acres per berth will
be required if we want proper facilities to
be given. The whole subject is under investi=
gation because we are not quite sure how
soon we will have these facilities in India,
and what kind of containers we should have,
what should be their length, width, tonn-
age and so on, The Major Ports Ccm-
mission is actually going to consider this
question in detail and in the meanwhile
the Mipistry has set up an inter-deparp
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mental committee to enquire into
technical aspects of container berths.

the

SHRI S. C. SAMANTA : How much
extra space is necessary.
DR. V.K.R V. RAO: 1t is very

difficult to give him a categorical answer.

Mt awa Ao g § O
e g QI SR W FT NPT WA
ot fracg s & Al =i g
Y NE T & AR W g g
39 ¥ wrafwfga § 7

DR. V. K. R. V. RAO: There is
going to be a container berth and Nhava-
Sheva will be a port to be considered for
this purpose.

SHR1 UMANATH : Sometime earlicr,
the World Bank made certain proposals
for the building up of a container berth,
involving certain conditions and other
things which would ultimately result in
the actual control and eperation of the
port to be in the hands of the World
Bank. 1 think it was not accepted. I
also further understand that the World
Bank is trying to induce ceritain other
foreign partics to approach the Govern-
ment of India to accept a similar proposal
under some sort of similar condilions. I
would like to know from the hon. Miais-
er whether he would assure the House that,
if such terms and conditions as were im-
posed by the World Bank were rejected
earlier, if some other parties again
approach the Government, the Government
would not accept it, because the result
would be the control of the port by the
other parties ?

DR. V.K.R. V. RAO: I am sure
it is not necessary for me to assure the
hon. Member that the Government would
not want its ports to be controlled by any
foreign intersts. As far as the question
is concerncd, to the best of my knowledge,
there was no proposal from the World
Bank for setting up a container port install-
ing container berths. | think there was
some discussion which went on in regard
ot Haldia project between the World Bapk
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and the Government of India. I must
confess that I do not know all the details
of that because the negotiations proved
abortive, and we are doing it on our own.
T can assure the hon. Member that because
we are deing it on our ewn we are going
all out to see that the Haldia port is con-
structed and commissioned within the time-
limit that we have set.

Regarding  the other question, about
foreign parties approaching us, so far no
foreign party has really approached us
with any such proposal.

SHRI SAMAR GUHA : May I know
whether it is a fact that the Government
of West Bengal has farwarded a scheme
for bringing out a second bridge on the
Hooghly in view of the fact that when the
Haldia port will be completed and the
oil refinery and the fertiliser plant are
developed, there will be a lot of difficulties
in the movement of the products of the
refinery and the fertiliser unless a second
bridge over the Hooghly is immediately
constructed ?

DR. V. K. R. V. RAO : I admire the
hen. Member’s ingenuity for bringing the
question of a second bridge over the
Hooghly in connection with a question on
container berths. But I can tell him that
as far as the Hooghly bridge is concerned,
it is a matter, at the moment, for the State
Government, but, as the hon. Member
knows, the Government of India is also
interested both because of the problems of
Calcutta and also the considerations men-
tioned by him for the second Hooghly

bridge. The matter will be under dis-
cussio n.
SHRI C. K. BHATTACHARYYA :

Will the hon. Minister kindly state whe-
ther an estimate has been prepared about
the cost of coasfruction of a container
berth in Haldia ?

DR. V. K. R. V. RAO : No, Sir.

SHRI B. K. DASCHOWDHURY :
May 1 know whether the Government will

take into consideration the opening up of
pew ports at Haldig ?
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DR. V. K. R. V. RAO : Yes, obvious-
ly that is one of the things being cousi-
dered,

wafol W

©1769. it fowgwa ovest ;W
TZ-®Y W3 ag FAA A FT #4775

(%) war srafoer gk ¥ # Ae-QN
A Q@R

(®) afz gi, ¥ 5 I &1 T W
4T & AR 7 Fei-FEi & ; 9N

() 37 oz fraer faRel ga1 @
sTar@rg?

e v @ Tew el (W
fowr o gww) : (F) aBR F 99
IAAEN AT & HHR gMIW R WH-
Qa1 710 W A FoT A T AT Q@
L

(=) stz (n) .y & aff w=av )

it fna qur qvesdt @ FET WTOR w
F1 [ gg ATIAT T¢I axg ¥ A8
Foes § & A ?

=t frevarw g : Fr ag wm @
ff @ IR0 q@ & wew AR W
¥ wadvr g A Fwy o Y § 1 9
HAA g w1 Aaww 45 & fF AW Ew
Foq § @Y wgfad feawalie sow F
ogd 7wy ¥ frad gro g @ ¥ 38
fema wighl ® werder W S W
ol agi & v ggrwd ¥ gEEES
SW ¥ 9gd 0F 99 ¥ | §AFT GG
wrgfadt fidemiee Nam ¥ @1 &R
e ome e SR gRFA HF a@ ¥
WY ¥ | 39E m G g e )

=t g qum mes ¥ I Tl fRY
w7
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&M Ao 73 T0X Y Fav FI0
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() afz agi N i A forar T
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OEGIECERGEE: R
aq1 gue @y ?

qEeY wwew ® Tew A (s
faar o ) (F) ¥ (9) . S5F W
sraaT Y oF  wfafafy, fad aaws
a1 gurfaee §, @ F gWr-9ew 9%
o 31 [geewa ¥ w fan
nan | Afed @& LT 1288/68]

& TRTEAR e ) §EdT g9
gz qX @ faar 197 § 594 sw aid #;0
e A fawar Gar & sward & g
a1 f gg-wa @I @) 93% gwid af
o w0 @ W faest wwTET /I gak S
& I9% gy 9ANT & T ¥ | TG FATIR
gEE g ar @R A § 3@ A
¥ TO w4 F7 § 1 F qoAar wgar ¢
frep ag I e ¢ 6 wadz ¥ =R
o X Y few g A A ?

7z @wedt feee) & @ T A
gvafaa § | quw Aol ) gl e
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R omn T FET ¢ T @wear ®
ToAfy ¥ 9T Tar T aGfgd &
ST angar g R Far feelt & owee)
A FNG qE AR I G F W
§ 7 7ur s¥gfaee ardt ¥, agw e
F o} yor Amfae @l F aar g@d
N ofedt F A TG §? owac gav
FT IT AW A 3@ 5% A wifAw g9
& foq frefaa fear mor a1 sl W
g} AT AT QY T S & fE SAw
freifaa 7€ fovar war av ?

st farem aT g TSUE WEET, T
TG gy R AT AR
g fagag swrge € @ | @
Hfer & arasia A & a1 ¥ AANT [
g | 3§ Wifew 1 faavaw, fafaew, 89
qAT-92 9 X § | ogi aF  qrfeat &
19 §, fo @R #Y gerar @ o, afe
IS A W @ A1F, A A ATE Ay
s fF f safe o frelt Wl @
grafag @ F WEIT X T gar
T | W A e gEl 9T §, S
arqafas wid § 9% gr § A} fom W
9 AT § GFER §, IT HY AT T4T
qr |

& TRTEAX ATESR . F471 §F FT A9
wifrfmamiFam @ g o
&, 33 I arFafa® wg § w9 gu §,
aray i€ Agf ?

ot fawr oo gww g sifer ¥
fafwer sl & S &Y g 4w
I a3 ¥ feeslt gonT ¥ S Y g
AT | R AT I A 9 F A
Fa¥ g , ) 9ad gwa A Ay G
g s gwe A feest  Amcwfasr &
gre A} ool ¥ dag-aaedt Y gamr
war 1 afs AR qEe w1 qE & A
WY 99 g3, A I W gEAr yET |
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Sr-g% F et o g Afer @ we
F& @ ™

st TR et 0 dET @nar @
fr o feeslt & fagm & fag Wyede
o oX fa=ae Y |r 91, S¥ §wy W
T A Iufeam ¥ | Ta @ AT W
frarc frmr ot g a1 f et Y @
fomfan frar ay #T S8 A AH-ga7
@I, 139 G977 W g & F
Y @Y, a7 fooet wE & 99 wiafea
il Y gean oy g, faq w1 g
fetaw ¥ i g, e R ot &
e ¥ oF fadw @grq g, afe @), &t
F4F 78Y ? 747 feeeht FWeqde @ W
A # JET WR FEE F @ F
adg a1 ? FEe) g§ feafq s v &
HEAT FY 2@ gY 74T GFR 79 feAem-
¥z o ¥ M€ gune, af@ds ar saeT
A & fagdac g ?

st foen s g w9 fRedt W
AR A qA1, 99 gaq 0 gfwar
woaTE T 0 e fee oY @ fE-
fawel foFar mar, @Y gEAT W oEww
A QU ITAEY AEI & | I WEER W
i aef-qfcg 3fade, & @A <@
T a1 SR I§F g 7N e mar
qr 1 aft 39 ¥ $E PAIF FET FY
s @R, aY wef-afeng & agafs @
AR RIWHFT TR 1w @
T FE SEATT AR qTAA AGT & |

SHRI NATH PAI: It is not quite
clear from the statement laid on the Table
whether in the so-called master plan any
provision has been made to implement the
promise which the Home Minister made
to the House that he would do all he can to
provide a suitable site for an Indian version
of Hyde Park. You will recall, Sir, this
assurance was given by Mr. Chavan to
this House. 1 do not find that any steps
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have been taken. If it has been taken,
we are not aware of it. May | know what
has happened to that assurance ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The suggestion
was made and | certainly said I will look
into it. 1 am looking into it.

SHRI NATH PAI: You are still look-

ing into it?

st WIS T ; AT WA aqr-
i f& faoel wgrR #  gEi-REsy
Tl A g qigrg fFad € AR 9T W
feeelt ¥ argraE™ ¥ fAw &1 dreEr
T &, SuF qU FA § g Feaer qaw
T AR F1 I9F fau AT s e
faeelt & wrg-ara st s Ay wEd ?

it faen s gaw : Ti qw G-
wigfeat & I8 qI= & gear 1 gaAA
2, W qrw 3@ THT I WiFE AG £
¥ 399 o T F GEA-9e9 W @
g1 S A F far @gd gl
sy fraifed T @ o1 39 &, 9t e
F FETAr A1GT 1 FW AR A F1oy =
fandt go & fr frw qeg %t gfaeny st
a3 I F1 g, fqE@d o @ agl
X ¥ g wray, 39 A o @
FAF 7 g W I 9 A ¥ A AA-
Aty gfyerd faedt oifgg, ¥ fas L g
A At I A e we &
a7 gfaamd 37§ Iowed A 9Td |

st weE T #y ag o qEr R
fs qQ Ao W Fraifas F=w A I
fiFaT GRg T F1oATEm

st frer wrm g g A W@
gaeT 78 &, faed a ¥ g wid wafw
fraffcd #T a% | a8 @& T g 6
Tt g ewer g HA-9¥ 3g e
wadt & st aget @, g IR & I
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X v g qg A F3 gwy § ooy
¥9g ¥ 59 amear w1 g F< foan
ST |

o FRTH wA® : F3F AT A
FEIE 3T F qAT-IEH I AL §
Sa ¥ wgr mar §:g-AN YE e
I EIA A AT GG Foqa 17 By §,
¥ X faurfan #3 aF 3 gen
FETTA 9§ F aqrq grafag = &
AT LN | FERfrag 737 771 forkw AR
OEN AAEGT @A ST gAY
a1 AR 5w F e fF Y 87 3 F qar
I gaEaTEl #t wrafad qEEd
FT &, fog 9T g fasie-famad fear
Eicl

TE-HA T AE F F W@ At F
7g fooeft & grag zam@i ¥ foedlt & qea-
FEFY TNg F A AT AT G
qE AE o A NI | Ew WifeT Ay
gC w W ¥ ufuw Qmar g Fag
ST T1gan g o g-wat 7 faet
¥ gE-FEeTd qMg & @re I &6
1 Wy fFaT &1 93 SNET Ag Aae
2 | faat 3T Audt ], Sat W) et
g a1l g1 S 99 A FEET U3,
@ =X ey @ @i | § ag ST
wrgar g fF Fa1 qg-aAY 9w oA H qw
o & afg 78, A S 4 aF Im
w1 faae g 1

SHRI Y. B. CHAVAN : During the
parliament session, I could not do it. The
time was not convenient to me when it was
convenient to the Chief Executive Council-
lor. When it was convenient to me, it
was not convenient to the Chief Executive

Councillor. I propose to do it after the
session is over.

st o T Fhw ¢ yEh-wIAfe A ¥
W@ AW AT AR A T 1R A
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N wIgd FE TIA A0 | 9T ITH
JFR WER ¥ &g, 9 W g awr
fear srar @, &Y 99 F1 g AN w7 FA
F e g § A A 9gq aeels At
Y == g W ocaT & J
9 AYA1 A Iq g ¥ A9Ew QY qqwran
oY, Wt ¥ F A & 7

=t faen www gew . wIAE @R
¥ NFgFgr e, STA FIN wata g
AT g rda @i # R
¥ I AT FH T FV UG FY AW
# w1 wgfaer idT & ) 5@ A A FTHY
au-fai fFar mar AR @ FT e
T3 71 g fear o @

Teqer WERA, A 9T WY 9gq g
w91, g% ga% Wive faw Qg § )
oIS AT U oqrE ot W@ E, W
Foht-wifedi & @ 20

s THEATT TEA ¢ F A9 qfw
g, af@m

SHRI VIDYA CHARAN SHUKIA :
According to my figures, it is about I lakh
persons.

N TWEAT el AR 9| ag
A A9z g, foadt oF e af@m s
T

7w Faw o - N AQET A
wg § 5 9 5 guiit-wiad ary S A
TedT a8 W 8§, wafay ag fedy fafere
N FaR TG 58 v §1 AF
T ag ¥ TR & aver W @
¢ afw o o Saf Hew T SEn
st ) Kgg e e ¢ 5 ST
wry gef-diefeai ® N quen g,
sk oo st &Y awear @, s41 SOF
fau frdft ao ) fam fear wam @,
gfz g, Y gEa walkar w4 }, fomd
WA Tg T W A
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= faen arwgwm - FAaR W AR
¥ faare-fand gan st ag Q1w
T f5 T axg ) A9 F wRT W
quedt st go fear oy 1 Afe AR
g J|\r war § Br9g 99 diwET @),
qYAT I T FY, A1 FW F 4 @
AT A7 98 G9EAT I F gF A FET AW
frrer 7€ | Y X g W Tar Ty {1

=t ef T : QY wrfe &0 #av AqET
g

=t fren a<w gee ;5@ qEn w6
ol g g ¥ fay ag Afer gend
T off s gad g5 waya faaa fad
T | W gW I frgal #Y A FA F
graeg § s v F fag e-fEr
st E

Wt g Qg@w o faafae
agd ¥ fawrw @ @ & AR T A
W 8, agwarwrfas v 3@ S a1 R
qgt Seawa &Y | Fa1 fs amAa a<ed 3l
FaT &, T G § AT F AN
W grew d 1 & g0 fFag o wEA
AR &1 T @R @ A R G
FoN 5 oY &1 gaf ¥ FAET 0@,
39 T IEF WG & @ AR WK
qwE T gy Arg-ag o afeqat
T @ 1F, agi 3 AW A @Y ¥ fAQ
R o gfawid @ W 9% 99
& =T 37 FT AR I9% T § T A0
& ?

st faer wm e g AN
T faR war fRFIgiaE D a
I W w19 A g T Fwr qw W Tl
foraY gfersy Tt a1 Fwt @ <@l aTw
HfT ZT AT FT T I T 39 ARE B
quEATH! Y g FIA FT TST FQ A
a0
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Canadian Coal Expert’s Suggestion
Regarding Haulage of Assam Coal

*1771. SHRI HIMATSINGKA : Will
the Minister of EDUCATION be pleased
to state :

(a) whether a Canadian Coal Expert,
Dr. N. Berkowitz, recently visited the
Central Research Institute, Dhanbad and
commended the haulage of Assam coal
through pipe-line to be economical ;

(b) if so, what were his suggestions in
this regard : and

(c) Government’s reaction thereto ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir,

(b) Dr. N, Berkowitz did not make
any suggestion but offered to study the
possibility of transporting Assam coal in
the existing pipe-line for oil, if it was ever
desired to transport Assam coal by pipe-
line from Assam to Peninsular India.

(c) At present there is no proposal for
transporting Assam coal
India as there does not appear to be any
market for it.

SHRI HIMATSINGKA : Is the hon.
Miuister aware that a number of collieries
in Assam have closed or are closing due
to heavy cost of haulage ; if so, may I
know what action Government propose to
take to help the collieries ?

DR. TRIGUNA SEN : That does not
relate to education and, therefore, I cannot
answer that.

ot wgrern Fag Wt @ qreT STET
I U T I &7 AN feF 7Y
¢, afe gver Y 39 qx fa=re far &),
& & sy =g fr 39 A DA 7 gan
§ qizw A ¥ FAT qgAET FEqT
qTar g A @ AW F F FEd Y Frge
Tl ¥ agy g Ty E—war =t
qafiy DT § qgt 9137 ATE F @
FGAT TFIW FT faeeq T | F&ER
frAaRFTE2?

DR. TRIGUNA SEN : In the Re-
pearch Copncil of Alberta they developed
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a technique for transport of solids in oil.
Also, in collaboration with some firms
they have made a pilot plant in a labora-
tory. It is still in the investigation stage.
This gentleman who came here proposed
to find out if in Assam, it would be possi-
ble. But that is possible only when oil
and coal are found in the same place and
they are to be transported also to the same
destination. It has not been dome in any
mass scale anywhere. The proposal has
not been accepted. Whether it is cheaper
to transport coal by railways or through
oil, I am sorry we have not studied.

SHRI SAMAR GUHA : It is a most
fantastic idea that from Assam coal will be
sent through pipe-line.

Advertisements Vergiog on Sex Suggestions

*1973. SHRI HEM BARUA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the attention of Govera-
ment has been drawn to certain advertise-
ments displayed in some of our papers and
journals which verge on sex suggestions,
a fact that is derogatory to morals ; and

(b) if so, the steps Government have
tuken to stop such advertisement ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b), While the attention of Governmens
has not been drawn specifically to any such
advertisements the Central Government
have requested all State Governments to
take appropriate action under the law for
checking the production, sale and circula=
tion of all obscene publications.

SRHI HEM BARUA : Is it not a
fact that most of the contemporary Indian
advertisements are modelled on the recent
American pattern and they are debasing
in taste and they are very widely published
in some of our newspapers and journals ?
In the case of films we have a Censor
Board. Do you have any machinery like
that to stop the spread and propagation of
this sort of advertisements in our news-
papers and journals ? 1f you do not have,
why do you not have such a machinery ?
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SHRI VIDYA CHARAN SHUKLA :
This matter s normally  handled
by State Governments and whenever our
attention is drawn to such a matter or we
ourselves come upon apny such advertise-
ment which is considered obscene then we
would take adequate action on that. But
as I have said in my main answer no such
material had been brought to our notice
and no such material has come to our notice
so far. Even then we have recently written
with regard to certain periodicals and
weeklies that are published from various
places and drawn the attention of the
States Governments requesting them to
take action to put an effective check on
such publications.

SHRI HEM BARUA : Since the hon.
Minister has said that nothing has been
brought to his notice, may I bring to his
notice a few ? There is an advertisement
where you find a woman in a saree. The
saree is too transparent to conceal even...

MR. SPEAKER : To conceal any-
thing. You need not describe it further
lest it should become obscene.

SHR1 HEM BARUA : On the top of
that is written “take a plunge”. What an
atrocious suggestion ! May 1 draw your
attention to another ? There 1s an adver-
tisement of a foam rubber mat and
on the foam rubber mat a woman
lies on her belly. On the top of a signifi-
cant curve of her body it is written
“moulded for comfort”. What is moulded
for comfort ? It is the mat or something
else ? I can give some more instances
like this. I know you will ask me to
withdraw from the House if I give more
instances like this. These advetisements
surely debase the taste of the people.

SHRI S. KANDAPPAN :
jective reading of yours.

It is sub-

SHRI HEM BARUA : “Moulded for
comfort” is not subjective reading. What-
ever that might be, these are advertise-
ments representing women in seductive
poses and in advertisements where there
is a suggestion behind which we can
comprehend easily. In view of all these
things, why is it that Government has not
taken steps against these advertisements.
The Government say that they have shifted
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the responsibility to State Governments.
But these advertisements appear in news-
papers and journals that have been in
circulation all over India. I have secen
these advertisements here in Delhi.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : The hon.
Member possibly may be right, but the
question of obscenity is a very difficult to
decide. What is obscene to the hon.
Member may not be obscene to another
person. Anyway he seems to have
developed some special eye for obscene
advertisements.

SHRI HEM BARUA : A comprehen-
sive mind will try to comprehend every-
thing. What has he to say about
“moulded for comfort” ?

SHRI MANUBHAI PATEL :
do not know about advertisements by
private companies. But I would like to
know how the Minister will consider or
classify one advertisement by Air India
which can be seen just opposite to Oberoi
International on a big sign board where
there are thirteen ladies and on the top is
is written ‘“take any of these to London.”
It might be symbolic, I do not know.
But how can a Government concern give
such an advertisement in such symbols
that may give another meaning also ?

Sir, I

SHRI VIDYA CHARAN SHUKILA :
Air India’s advertisements are interna-
tional advertisements and they have been
considered among the best in the world.
I do not think there is any complaint
regarding the advertisements of Air India.

SHRI K. M. KOUSHIK : In view of
the fact that the hon. Minister has said
that obscenity has become relative and it
has no definite connotation and also in
view of the fact that the famous case
against Blirz had ended in acquittal, I
want to know whether Government will
think of enlarging the definition of obsce-
nity in the Indian Penal Code ?

SHRI VIDYA CHARAN SHUKILA :
There is a Private Member’s Bill pending
before the House in which certain sug-
gestions have been made by the hon. Member
who has moved it, I think after the Housg
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considers it and passes it the law regard-
ing obscenity will be put on a firmer
ground. It would be then far easier for
us to take action under that.

SHRI D. N. TIWARY : Every picture
for advertisement has two aspects—the
curves as seen by Shri Barua and as given
and interpreted by Shri Patel. But, so
long as it does not offend the aesthetic
sense, such advertisements should not be
banned. So, you have to make a dif-
ference...

MR. SPEAKER : What is the ques-
tion ?

SHRI D. N. TIWARY : What line
is he going to draw between a picture
which is likely to draw the attention of
persons like Shri Barua or Shri Patel ?

SHRI VIDYA CHARAN SHUKILA :
Actually, this kind of distinction has to
be drawn by law where these matters are
decided. It is not for us to do that.

SHRI S. KANDAPPAN : There is a
Private Member’s Bill by Shri D. C.
Sharma on the subject before the House,
That will be discussed in the Select Com-
mittee and a decision will be taken about
the amendment of the Indian Penal Code
to proscribe obscene publications and all
that. Now the Minister has stated in
reply to a previous supplementary that
this is mainly a question concerning the
States. [Every State has got its own
norms and criteria by which it judges
obscenity and takes appropriate action.
In view of that, I would like to know from
the Government whether they are prepared
to make this committee broad-based and
comprehensive ?  Secondly, before they
decide on anything will they try to get the
opinions of the States and the people who
are concerned with it, who deal with it
directly ?

SHRI VIDYA CHARAN SHUKILA :
This particular Bill is not before the
Select Committee now. This Bill was
originally moved in the Rajya Sabha by
Shri Diwan Chaman Lal. I am giviog a
brief history. Since it somehow lapsed it
was agaip moved in the Rajya Sabha in
}962. Then it was sent for circulation
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and opinion all over the country.
The opinions received were laid on the
Table of the House. They are available
in the Parliament Library. After that,
the Bill has been passed by the Rajya
Sabha and now the hon. Member, Shri
D. C. Sharma has introduced this Bill
here as a Private Member’s Bill. At
present, it is under the consideration of
this House.

SHRI S. KANDAPPAN : My question
was different. As the hon. Home Minister
has stated, defining obscenity seems to
be a formidable task. Bat the police in
the States and the Governments concerned
are already engaged in the task and they
know the real difficulties. If you get in
touch with them and get their opinion before
formulating amendments to the Indian
Penal Code it would be really useful.

SHRI VIDYA CHARAN SHUKLA :
Those opinions have been collected and
they would be available to the hon.
Member if he takes the trouble of going
through the records in the Parliament
Library. He said the norms of obscenity
may differ from State to State. 1 do not

think the norms differ from State to
State.
st ®lo Yo W : FTT EHIR *T

s W M Ay garg fr afem @
7t g€ aga @ =0 frew (17 feevw)
sk ggg @ T Arfged @ W A AT
wr —gd ¥R g § wgAe
TR ¥ AR Ay N e Far
fier o & ot AWhwr g o=t
g @ ¢ ! 3Ed R aw Ak
tfF ey AR g8 AR o et
geut ¥ TR WEY §, ST 3% fax
AR B FAH GIAAH AR F TR
%, w1 ol SR At  THI T S AT
2 ? g Adiman § @ e few &
S N Fad § gAd awE e el
& 2 fax § fm A FEwr ot gEw
T w0 7R IAE) aE e @
LA E aET IR g o e
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A5y & fan g AT TEW T @
g?

st faer avw gw o @R R
sfag #fd ¥ 91 fewsar € afe sEa
ey gei-aei feand Iy & v & A
FAAT R WAfAAAF AAT IT Q@
2 w7 g fr fEWN wg weR@ A
# oy feqy a9 & glvq  wiawTd o=
giq7 aF W aw B faewwar av A
g AIG § SR sufagAs agy
qEAT AT qFAT 1

=t Wlo Wo @R : FEAW ALEA,
% SR facga wwa § 1 o uw w
g #@ gu for femamr a@ R
7 ¥ wrEaw gar 9 & a fex S @
g it gy wr=aAd qav g ...,
(saaam)......

SHRI SAMAR GUHA : This prob-
lem of the effect of obscenity was thorough-
ly discussed in a meeting of the Central
Education Advisory Board by eminent
Vice-Chancellors and educationists and
paturally they expressed the opinion that
if any single factor contributed to the
erosion of the moral standard of the
students and also brought them to the
vortex of irraticism it was the obscene
literature, ugly advertisements and obscene
films produced by the Bombay pictures.
In that meeting the Education Minister
was particularly requested to see whether
it is possible to institute a commission
consisting of the Vice-Chancellors of Uni-
versities to go into the affairs to ascertain
to what extent the effect of these cinemas,
ugly advertisements and obscene literature
contribute to the indiscipline of the stu-
dents and erosion of this moral standard
of the students and whether it is possible
that the censorship of the films, and ad-
verlisement and obscene literature can be
entrusted to the Education Ministry.

SHRI VIDYA CHARAN SHUKLA :
These are all important points. The
House has the benefit of a legislative mea-
fyre pending before it. -All these matigrs
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can be considered by this hon. House
while discussing that measure and then
take a decision.

Isaew T A f@r W wmm

1776 &t w@w AgAESY o W@
Te-ww WA A a7 O H9 6

(%) ¥1 ¥R # fER SSEAA
rare ¥ fgd #1969 O s@ &
far FE FATR FOFT L ;

(=) afs &, @ w7, "<

() afz 7=, ot 9% FM AW ?

e wwwg § o s (e
faen @ gw) : (F) A, sftag

(@) s=1 7Y w7 |

() ¥ Y Farx g gEaeE gRAT
A @A & fqC gatsy Ay s e
I qATEIT § TF AW @A HETS
21 97 5@ awg ot 9= Aparaal §
SR A FT AT 3 W@ § gwhAw A
A% § f@ gafsa sararaq ¥ o gash
&1 qART S W@

=t TATAY IR ©  HeF qRAIT,
7 fardt Teewmar AT Y wE @ A
TG AT A F A7 F, wAor @ foa
F w7 ¥ =Y &1 yatT A far § At 3z
TR F FAAT § 1 2 of g e
Srq & w7 3, frEl 0F g3 ¥ wa AW
aidt oY ¥ qOr gr AW A, reaew
foars & I gy aw A AR g AN
gt ol afe=ml g aay My anr Ay
HAIAT FT UASTAINT FT 77 7Y Faay 2
qY ag e oY Y a3

MR. SPEAKER : When there is no
question what is to answer ?

SHRI K. NARAYANA RAO: We
have been reading in the newspapers that
there were proposals for the publication of
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the reports of the Supreme Court in Hindi.
So far as this question is concerned, it
relates to the wider aspect of the use of
Hindi in Supreme Court. So far as report-
ing in Hindi, or translation in Hindi of
Supreme Court decisions, are concerped,
there seems to be some proposal. If so,
will it be in conformity with the Constitu-
tion without bringing an amendment in
this regard to the relevant provision of
the Constitution ? The Constitution says...

MR. SPEAKER : He need not read
the Constitution. This is the question
hour when only a question can be asked.

SHRI VIDYA CHARAN SHUKLA :
The hon. Member has asked whether there
is any proposal to publish the proceedings
of the Supreme Court in Hindi also. At
present | am not aware of any such pro-
posal. 1 shall find out and let him know.

o WA A ¢ A A
Taan fe Y ot 3@ @1 § giw w9 F
ot fem e §ag A FAED
afra gaFr ferdt § wiwiae &9 FLX 7

gaR a1 ug 9gY § fF gg werwa &
oft awad # formr @6 T ww
w7 fFy sy ? afc dar g, ar
7Y ?

=t fagraw g : Fgl 9% 959 g
F1 gvae g, afs goia W Har s
wreg ¥ fg= & ag@ ¥ A AT SART
IEF AT A FAAT AT IAH SN W ATA
§ a1 srifew € gaw fr § #9AR
FOA & A ¥ Q=T o1 IFATR |

3fieq gt am s &1 g § f
feafa 7z & fF ot grzATA JAA §,
gfegq & ME FTEAAAT  FYAEH,
ST Qo o § aewrd R I
ITH fEATEIE AT S(TaT § |

ot FATAW A AT FEAZLAT
dagifFadiiaNtd e ¢ @
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fe smaw Fiedzawm ¥ faars #7 AEC
FT fmr ?

it farurace qw ;gAY 9
Ft yarT & w13 w7 fHar gAr ¥

SHRI BAL RAJ MADHOK : For
his information, the fact is that it is not
the Indian form of international numerals
but the international form of ladian nume-
rals.

SHRI SRADHAKAR SUPAKAR :
Has the opinion of the Supreme Court
been obtained as to by what earliest possi-
ble time a complete switch-over to Hindi
is possible ?

SHRI VIDYA CHARAN SHUKLA :
The stage for obtaining such an opinion has
not yet arisen.

sft TETRAT SRt ¢ g A AEET
RNIRHaN FAY F @ TFR
g g W APR F @i @0
a1 fF 19685 F arg Sfaer grer asewTeT
Y oY gdwifas feafg @ oo & gag § o
fadas g 3z ferv & o =nfgd
1965 ¥ @17 fe=dt 5@ W A wswmar @
T ot afs gt @ gw A faafa o
A g A gmu gwa g fs o fafw
HATAY F1 AT ATNT FEWT G947 GAT |
99 & grr quA Afafray sgarfa &
®RE AR qZ AT TER F T A
swifea 1 § 9% wo1e § gwrfaa @Y oy
R} g 3T Fr gafasar WY @ Sy
§ safae g 7 fadewi ar wlafasi
F1 ffT § 9942 7 AT 9% T@ & fag
oz ¥ was AR fgedt QY & wfafqaw
WX faas @19 q19 Sifasd =1 ¥ o7
sk A1 & swfas 7R a1y g9 a@
9 98 AAET AY $W F AT F
@r 21 18 w0 = 9sgi A dag § war
+ff 971 48 39 I ¥ FAT q ARALET
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%9 g% 39 9T sifqw fga & straan ?

N frererw oW W F oy §
siwr fratw aga o=t € o o

o fegfn s : g § g
foer g & f5 @@ & a1g armfas =g
foar s 1 Afe W e § e g
17 T ¥ a9 fFAW aafm v
THewT o @ 9 5 s s ady
Frar § WR 9fF 9gi T s
s § et & 5% 9w w1 e oo
mifz e ¥ @59 wify <@ § safwc
qg IIAIT &I ATHRAT TEAT { I AR
#Y qat 78 It W B9 99 § a9
aTeE 1 QY SO ¥ garfaw IgE
w1 frar o & a1 adf | #T aER R
&1 gaar s f6 &0 & #0 f5= wmn
& F %) gafera gAa 12 § 72 39
&7 agi 9T G &Y @) IF FT AW AR
o= g Y fat wrar A agw wife w7
aIfF ag gws a% |

SHRI TENNETI VISWANATHAM :
While there is every justification to carry
on the proceedings of our superior courts
in our own languages, I want the Minister
to tell us whether it has been found possi-
ble at the present stage to introduce Indian
languages in the superior courts of India.
Has any special study been made or opinion
obtained from the various courts; if so,
what should be the language of the High
Courts and the Supreme Court, whether
the language should be the same or whether
there could be a difference between the
languages of the various High Courts and
the language of the Supreme Court and
where will it lead us to ?

SHRI VIDYA CHARAN SHUKLA :
The basic requirement is that there should
be uniformity of language between the
various High Courts of the country and
the Supreme Court. Today the uniform
language which is being used is English.
A few years back the Chief Justice of the
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Allahabad High Court referred the matter
to us and asked whether he could permit
pleadings or arguments before the court in
Hindi. That was allowed. No other High
Court has raised this question so far. That
is why English is being used uniformly in
all the High Courts and in the Supreme
Court.

o TRAAE e ;- § SrRAr qigan g
fs 71 fedt wsw A 9w =g §
YN UST A AT F FIW FQ F fNC
Tegafa st Y o , @9 1 IO R
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Tw e Y2 &) = wrar wfwad
& arg gd AT N ox sgEgR w7
A O ITA G IQ GO & fF
g I g # w2

= TEETE TEE MY FOA A

g gzedt w1 fAey § gag @iz
Wrrs@Esmag AT AR E 7

SHRI S. KANDAPPAN : Both Eng-
lish and Hindi, but none of them is my
mother tongue.

SHRI K. G. DESHMUKH: I can
understand that it will take some time to
switch-over to Hindi for the purpose of
proceedings and judgements of the Supreme
Court : but till then is it not possible that
those advocates, who want to argue in
Hindi, should be allowed to argue in
Hindi ?

SHRI VIDYA CHARAN SHUKILA :
Obviously, this would be impractical. If
everything else is conducted in English and
only arguments are permitted in Hindi, it
will create a lot of difficulty. Any way, it
is the look-out of the Chief Justice of
India.

SHRI NATH PAI: Part (a) of the
question was as to what steps Governm=nt
is taking in order to facilitate the greater
use of Hindi in the Supreme Court, not
the exclusive use but a greater use. The
hon. Minister is aware that there is an
Official Language Commisstion. So far as
we know, we have 33,000 pages of statutes
to be transiated from English into Hindi.
That is a perquisite before we start using
Hindi or other languages at the High
Court level. So far only 2,200 pages have
been translated from English into Hiadi.
May I know what steps Government pro-
poses to take seriously to help the process
of making available all relevant statutes in
good, dependable Hindi before we can
proceed to the use of Hindi at an adequate
level ?

SHRI S. KANDAPPAN :
waste.

Colossal

SHRI VIDYA CHARAN SHUKILA ;
What the hon. Member has seid is right ;
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there is a colossal amount of work that is
to be done. There is an Official Language
Legislative: Commission which is trying to
do this work, but ynfortunately the work,
of the Commission has not been very fast
and they have not yet been able to do the
amount of work that we expected them to
do. Recently we have reconstituted this
Official Language Legislative Commission
and have increased the number of members
in it so that the work could be expedited.
We hope that the work in the coming years
would be much faster than it has been so
far.

=it weg qRAT . FE gOW A w1
g FET & o YEur AL
wEwal w1 wm G ¥ 8T ) awar §
A & ag v =vgar § 5 59 X a@R
' 7y wfafear & 91X a8 #4971 Faw FaT
@ § AR 7 5 Fa1 Tovme ¥ oA fE
g Il #1 g9 IR F 9 § 98 wETORA
¥fFadsmg Mok g fe
% fag awwr 77 1 @ $79 IS
@ Y?

N fewraow gw ;. gER & O
a1 & fr gits FE o fafwsr gréiet
N N wrer F Fg A faedt & @niv
T ag & F o9 9% ag @ ) wFar
avarw feqr g ? afgT @ v o=
% XQT FAT GAT TG ¢ AT TF SwA
¥ & wararay § FTH q@TAT ¥ 4T
fF = ArarE F T ¥ SO A waeman
war & fafeer gréada ok gite 918 &
T AT W AT T WA AR O
ghagds faar feft w1 @ fowa
¥ g 7w arw el § 9% 1 ¥ feaar
Y AT A FEAT WY g @)

SHRI E. K. NAYANAR : The Law
Minister has issued statements in the press
that there is no objection to the use of
Malayalam in the High Court of Kerala
and that Government is considering it.

The regional language of Kerala is
Malayalsm: May | know what steps



35 Oral Answers
Government is going to take to introduce
regional languages in High Courts ?

SHRI VIDYA CHARAN SHUKLA :
There was a Committee of Parliament on
Official Language which considered this
matter that the hon. Member has raised.
It was their feeling that the regional
languages should have full scope in their
respective States in the field of justice and
they all recommended that there should be
option there for the use of Hindi or other
official language of the State for the
purpose of judgement, decrees, orders etc,
but that should be done with the previous
consent of the President. I am sure, such
action could be taken whenever suitable
opportunity arises or we have prepared the
grounds for such action.

SHRI C. K. BHATTACHARYYA :
Has the attention of the hon. Minister
been drawn to this fact that even the
important words used in the administration
have not been standardised in Hindi?
Take, for example, the words like ‘Prime
Minister’ or ‘Minister’. If one goes to
the All-India Congress Committee office,
there Manri means Secretary and if ome
comes to Parliament, here Mantri means
Minister. So, I would request the hon.
Minister to consider what will be the
effect, even when such important words
have not been standardised, if Hindi is
allowed to be used in the Supreme Court.

SHRI VIDYA CHARAN SHUKLA :
It is wrong to say that the official termi-
nology has not been standardised. Itis
not our concern which organisation uses
our standardised terminology, in what
manper and in what way. As far as the
Government of India is concerned, we
have evolved the standardised terminology
which we are using progressively.

SHRI S. XAVIER : After the Official

1 (A d t) Act and the
Resolution has been passed, the people,
specially in the non-Hindi-speaking areas,
have agitated that the Resolution and the
Act have caused the hardship on them.
The non-Hindi-speaking people are not
satisfied. Now, there is an opinion that a
consensus of national opinion should be
b d about impl ing this Resolu-
tion and the Official Languages Act. Under
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these circumstances, may I know where
is the necessity or urgency of translating
the existing Acts from English inta Hindi.

SHRI VIDYA CHARAN SHUKLA :
It is a question of preparing th2 nation for
the use of official languages and that is
why it is necessary that we may keep on
translating the laws whieh were passed
earliar and also laws which are passed
now so that, when, we decide to nse these
languages in our courts, we can have the
material ready and there should be no
difficulty to do that.

SHRI K- LAKKAPPA : The langu-
age issue has created a controversy in the
country. In view of that, may I koow
whether this Government, before adopting
Hindi in the Supreme Court, will consider
and take the opinion of the All-India Bar
Councils Association which has recently
passed a resolution that Hindi should not
be used in a hasty manner because of the
controversy that has been created and the
disnnity that has been created in the
country? What is the reaction of the
Government to the resolution passed by
the Bar Councils Association.

SHRI VIDYA CHARAN SHUKILA :
1 have already indicated in my main
answer that we are not in a haste. We
do not want to hurry up this matter. We
want to prepare the ground properly
before we take any action.

st w0 M A7 mendt ¥ gy
AT F grEReE ¥ srdard A § A9
S @ wR qifexd F ot O F
g BT F AT fwAT I@r ar 1 Jfww
mer ¥ 6 a9 ¥ & nfaw ¥ fegw W@
&< Foar qar g srar ¥ 78 & M@
¥ e wvgaT § fr g i §
F giiT & A X qug w1 fifa &3
& fag g A€ NdAfaa a9 37 =
dac 7

SHRI VIDYA CHARAN SHUKLA :
What the hon. Member mean is whether

we can introduce Hindi in certain High
Courts. . I have already said that for the
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sake of uniformity we do not want to do
anything.

SHRI SEZHIYAN : Just now the
hon. Minister referred to the work of the
Parliamentary Commitee on the Official
Languages and referred to their decision
that it is desireable, at the High Court
level, that the regional languages should
be used. In view of that and also in view
of the reply that he gave to the question
raised by Shri Nath Pai about translation
of certain Acts into the Hindi, may I know
whether the same effort has been made in
translating Acts into other national langua-
ges as compared to Hindi ?

SHRI VIDYA CHARAN SHUKLA >

The Central Official Languages Commission
which is doing the job is also evolving a
legal terminology which would be useful
or which could be used for all national
languages. That is why in this Oificial
Languages Commission we have got re-
psentatives representing practically all the
language groups in the country.

SHRI SEZHIYAN : My point is this.
A certain number of Acts have been trans-
lated into  Hindi. Shri Nath  Pai
mentioned that 2,200 pages have been
translated. 1 would like to know whether
the same account of work has been done
in other languages also.

SHRI VIDYA CHARAN SHUKILA :
The Central Official Languages Commi-
ssion is only evolving a terminology which
will be used for all languages ..(Juterrupt-
ion)

You have trans-
What about

SHRI RAJARAM :
la’ed 2,200 pages into Hindi.
other languages.

SHRI VIDYA CHARAN SHUKIA :
1 am clarifying the position. As far as
troslatiion of the laws from English into
Indian Union languge is concerned, this
Commission is doing it. As far as the
translation of the laws from English into
regional languages is concerned, the various
State Governments are doing it. There
are Commissions at the State level who
are underfaking this job. We are only
helping them by providing and evolving a
common terminology s0 that there will be
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uniformity throughout the country when"
our Indian languages come into being.

SHRI M. N. REDDY : Sir, the
Supreme Court is highest tribunal for in
the whole country. I would therefore,
like to know whether the ultimate decision
to introduce Hindi in Supreme Court
would be a unilateral decision of the Central
Government or would the Central Govern-
ment take the consensus of non-Hindi
States before deciding to introduce Hindi
in the Supreme Court.

SHRI VIDYA CHARAN SHUKLA i
This kind of thing will, naturally, be done,
on a national consensus, and on the recoe
mmendation of the Chief Justice of India.
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SHRI VIKRAM CHAND MAHAJAN :
In view of the fact that many of Judges
of the Supreme Court are from the south,
the non-Hindi States and most of cases,
rather 50 per cent of the cases, come from
the southern States, will it ever be possible
to use Hindi exclusively in the Supreme
Courn till all the States take to Hindi?

SHRI VIDYA CHARAN SHUKILA :

It is a hypothetical question. I cannot
answer it.

SHRI DINKAR DESAI : The
hon. Minister said that ultimately

Hindi will be the language of the Supreme
Court. If that is so, I would like to
know, when Hindi becomes ultimately the
Official Language of the Supreme Court,
whether English will also be allowed alop;
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with Hindi. After all, the Supreme Court
is for the whole of India, not only for the
Hindi States. Therefore, I would like to have
an assurance from the hon. Minister whe-
ther BEnglish will continue later on along
with Hindi in the Supreme Court.

SHRI VIDYA CHARAN SHUKILA :
That is the position. Today Hindi is the
main official language and English is an
associate official language. That position
should also be reflected in the Supreme
Court.

SHRI G. VISWANATHAN : My hon.
friend, Shri Nath Pai, put a very pertinent
question when he asked whether the Acts
in English have been translated into good
dependable Hindi. I would like to know
from the hon. Minister whether such good
dependable Hindi is available in the coun-
tfy and, if it is not available, is he going
to manufacture it ?

AN HON. MEMBER : Let us import
it!

SHRI J. H. PATEL :  Asked a question
in Konnada.

MR. SPEAKER : Now that we have
accepted all the languages in Parliament,
why don’t we accept all the languages in
the Supreme Court also ? That is what
he wants to know.

SHRI VIDYA CHARAN SHUKLA :
The reasons are obvious.

SHRI NAMBIAR :
Tamil,

Asked a question in

SHRI UMANATH :
late this also.

You may trans-

~ MR. SPEAKER :
me into a translator.

The question is whether it will be
translated in Tamil also. The reply is also
obvious.

SHORT NOTICE QUESTION

You are converting

Atrocities on Lodha Tribal Community
+

SHRI SAMAR GUHA :
SHRI B. K. DASCHOW-

DHURY:

S.N.Q. 35.
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SHRI BHAJAHARI MAHATO :
SHRI A. K. KISKU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that between
the 25th and 30th March, 1968, a number
of villages in the Jhargram sub-division in
Midnapur District (West Bengal) inhabited
by Tribal Lodha Community were
repeatedly raided, burnt, looted and several
Lodhas killed by the armed mobs ;

(b) whether hundreds of terrorstriken
Lodhas have taken shelter in the court
compound of Jhargram Sub-Division
Office ;

(c) if so, the cause thercof and nature
of the mob raids on Lodha villages and
the extent of damage and casualties therefor;
and

(d) the steps taken by the Police to
ensure protection to the Tribal Lodha
community ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (d).
According to information received from
the State Government, some Santhals armed
with lathis, bows, arrows etc. raided the
Lodha Colonies in villages Jaralata, Saro,
Auigeria. Patharnala, Suabasha, Dholkat,
Kundaldihi, Baghuadang and Gira. in
Juhargram Sub-Division of District Midna-
por between March 25 and March 29, 1968.
The immediate provocation for the inci-
dents may be traced back to an alleged
dacoity committed by the Lodhas in the
house of one Sambhu Saren in Village
Mabulbani on March 20, 1968. Two
women of the house were reported to have
been raped. This was regarded as an
insult to the whole community by the
Santhals and goaded them to take revenge.
In the retaliatory attacks by the Santhals,
4 Lodhas are reported to have been killed
and 50 huts occupied by the Lodhas were
burnt., About 75 Lodha families took
shelter in the compound of the Sub-Divi-
sional Officer, Jhargram. They were given
relief in cash and kind and they have since
returned to their respective homes. The
District authorities have taken adequate
preventive steps and have also sought the
help of non-official agencies for restoring
peace in the areas. There have been no
further clashes between the Lodhas and the
Sentbals,
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2. The Scheduled Castes and Tribal
Welfare Department of the State Govern-
ment is also looking into the problem of
economic rehabilitation of Lodha com-
munity as a whole.

@HRI SAMAR GUHA : The difficulty
is that I have not seen the statement. I
do not want to frighten you today by
reciting from documents of which I have a
bundle with me...

MR. SPEAKER : The statement laid
on the Table can be read.

SHRI Y. B. CHAVAN : I can read it.

According to information received
from the State Government, some Santhals
armed with lathis, bows, arrows, etc., raided
the Lodha Colonies in villages Jaralata,
Saro, Aulgeria, Patharpala, Suabasha,
Dholkat, Kundaldihi, Baghuadang and Gira
in Jhargram Sub-Division of District
Midnapore between March 25 and March
29, 1968. The immediate provocation for
the incidents may be traced back to an
alleged dacoity committed by the Lodhas
in the house of one Sambhu Saren in
Village Mahulbani on March 20, 1968. Two
women of the house were reported te have
been raped. This was regarded as an insult
to the whole community by the Santhals
and goaded them to take revenge. In the
retaliatory attacks by the Santhals, 4 Lodhas
are reported to have been killed and 50
huts occupied by the Lodhas were burnt.
About 75 Lodha families took shelter in
the compound of the Sub-Divisional Officer
Jhargram. They were given relief in cash
and kind and they have since returned to
their respective homes. The District
authorities have taken adequate preventive
steps and have also sought the help of non-
official agencies for restoring peace in the
areas. There have been no further clashes
between the Lodhas and the Santhals. The
Scheduled Castes and Tribal Walfare
Department of the State Government is
also Jooking into the problem of economic
rehabilitation of Lodhas community as a
whole.

SHRI SAMAR GUHA : As [ told
you, Sir, I have a bundle of documents,
but I do not want to read them.

The statement has nat revealed the
#0rid conspiracy that led to the ghastly
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type of atrocities on one of the poorest
tribal communities in India, the Lodhas.
The background is this. These Lodhas are
very poor and they have no land, no means
of livelihood. Formerly they used to
collect fire-wood from the reserve forest of
Jhargram, but Government have prohibited
that. Itis a fact that formerly the Ladha
community indulged in some type of theft.
But 15 years back, one very devoted
Gandhian worker of Harijan Sewak Sangh
established a colony—Shantigarh Sabar
Colony ; and the Harijan Sewak Sangh did
a lot of social upliftment work. This has
been recorded in the police gazette and
has been apprecieted that thefts and other
types of crimes had gone down after that.
But what happened ? These criminal
Lodhas were being exploited by some rich
community people there and also by Sant-
hals and also by the local police. What
they used to do was this ; a large part of
the booty was taken from the Lodhas when-
ever they indulged in any kind of theft.
What happened ? The Harijan Sewak

Sangh...

MR. SPEAKER : He need not go
into all these now. He may put his ques-
tion.

SHRI SAMAR GUHA : Sir, it is a
conspiracy. Now I am coming to that
dacoity. Because the Harijan Sewak
Sangh were spending a lot of money for
upliftment work, some rich people of the
Mahato commuaity, some Santhals and also
some police people entercd int> a series of
collusion to employ some Lodhas to have a
stage-managed dacoity in the house of a
Santhal. Then those people who committed
the dacoity, under the insistence of the
leader of the Harijan Sewak Sangh, surren-
dered to the Police...(Interruptions )

MR. SPEAKER : He is making a
speech. He may please ask his question.

SHRI SAMAR GUHA :
sentences more.

Only two

They surrendered to the Police and they
have made a startling disclosure in the
court that there was no molestation of
women, that they were employed by
Santhals to commit a dacoity in the house
and that somo Santhals, who were a party
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to the conspiracy, guarded the house, while
dacoity was being committed.

As T have already said, thereis a sordid
story of conspiracy behind this ghastly
atrocity that has been perpetrated by the
police. I want to know whether it is a
fact that when these atrecities were com-
mitted on a massive scale.on the Lodbas
from 25th to 29th March, ae action by the
police was taken. Secondly, I want to
know whether it is a fact that on 27th a
telegram was sent to the District Magistrate
by one of the leaders of the Lodha com-
munity and even thes, no action was taken
and only when the news appeared in the
Anoad Bazaar Patrika of Calcutta the police
sent some force to the disturbed area.
Therefore, 1 would like to ask the Govern-
ment whether, in view of what I have
stated, about the sordid story of conspiracy
behind this, Government would institute a
judicial inquiry into the whole affairs and-
punish all those who were parties to this
conspiracy and also to the atrocities on the
Lodha community.

MR. SPEAKER : The question is
whether Government will institute a judi-
cial inquiry into it.

SHRI Y. B. CHAVAN : I will forward
this suggestion to the State Government
also for its consideration. But I have no
information about the comspiracy as the
hon. Member alleges...(Interruptions) |
thought, possibly he wanted information
from me, but now he is giving me infor-
mation. It is a very good thing. But if
he gives this information in writing, I will
certainly verify that,

SHRI SAMAR GUHA ! The socio-
economic - upliftment of scheduled castes
and tribals is a special task that has been
enjoined on the whole Indian nation. In
view of that fact, may I know whether the
Governmeat will agree to send Prof. Nirmal
Kumar Bose Chairman of the Scheduled
Castes and Scheduled Tribgs Commission
to West Bengal to inguire inta the whole
state of affairs and the socio-economic
condition of the Lodha community and
then in co-operation with the West Bengal
Government outline a plan, a longterm
project, for the upliftment of the Lodha
pommunity,
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SHRI Y. B. CHAVAN : This is also
a suggestion. But I do not propose ta
hold any inquiry when these matters are
looked inte by the local authrities. As
far as the efforts that are made by the
local scheduled castes and scheduled
tribes autharities are concerned, we will
certainly give them the necessary co-
operation in this matter.

SHRI B. K. DASCHOWDHURY : I
do not find any relation between the ques-
tion and the statement laid on the Table
by the hon. Minister.

It has been admitted in the statement
that there were certain unruly incidents
between 25th and 29th March, i.e., for five
days. But what is the question? The
question is ; what action has been taken
by Government when there was a clash
between these two groups, Santhals and
Lodhas. It has also been admitted in the
statement that there were certain incidents
earlier than the 25th March, and one group
prepared themselves in a most calculated
way to do something. But one fact has
not been mentioned here, but we have that
knowledge.

One Madhav Lodha had sent a tele-
gram immediately after the 25th March
incident to the district magistrate of
Midanpur urging him to take action
against all such clashes and counterclashes.
But to the utter surprice of all those
people, the district magistrate did not care
to take any action, It was only on the
30th or 31st March that the district magis-
trate took action, and as my hoa. fricad
Shri Samar Guha has said, it was only
when the news appeared in the Ananda
Bazar Patrika that he came forward to take
action. I would like ta know from
Government what action they propose to
take against all the erring officers.

Secondly, I would like to know from
Government whether itis not a fact that
these things have been happening there
only because there was no proper adminis-
tration " after President’s rule in West
Bengal. Who is to be held responsible ?
May I know whether the Home Minister
himaself will take all responsibility for this
affair ?

Thirdly, what action de Government
propose to take to restorg confidence ig
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the minds of those unsophisticated tribal
people ?

SHRI Y. B. CHAVAN : Certainly, [
do not want to get away from my responsi-
bility, whatever it is, in this particular
matter, because West Bengal is under Presi-
dent’s rule. The only step that can be
contemplated in this matter is to investi-
gate the offences that have been committed,
and secondly to try to take steps to see
that this fear of oppression among the
Lodha community should be removed.
For that matter, what was to give them a
sense of security and give them help for
rehabilitation, which is being done. I
have included that information in the
statement. But, now, hon. Members are
giving me a little moté inférmation and
seeking information about things which
they kmow better. [ would certainly re-
quest them to give me the informistion and
I am prepared to leok ioto it.

SHRI SAMAR GUHA: We shall
furnish all the information.

SHRI B. K. DASCHOWDHURY :
How many more days will bé required by
the hon. Minister to get all such informha-
tion ?

SHRI A.K. KISKU : Béing myserf
.a tribal from the same area, I share the
sufferings of the Lodhas myself. I may
point out that there is a widespread atti-
tude or feelicg among the people of the
locality that the Lodhas are a people who
are very stabborn and who will never
admit their cases of theft, but who if they
are put before a court and sentenced to
three months’ rigorous imprisonment would
ask for twelve months’ imprisonment.

In this background, may I know from
the Home Minister whether there was a
case of theft and dacoity going on in the
area for some time, and on the 30th March,
there was a meeting at Pialgaria of Jhar-
gram district where the district magistrate;
the SDO and the SDPO were present and
the people of the different communities,
the Sari(hdls, theé Mahatas, and (e BHagals
and everybody ctwe tried to impress upon
Government that the whole thing was be-
caute of clackness and imability om the
part of the police and the Government
digcRinety €6 give protéctidn (o the peoplet
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The points that they wanted to impress
upon the authorities were that this agita-
tion against the Lodhas was not only by
the Santhals bit by other communities
also; and it has happened because the
police in spite of repeated complaints did
not take any action, but on the other hand
theé policé wad n6t ohly imdctive but was
also having a share of the goods looted or
stolén by the Lodhas. 1a this background,
may 1 ask thié lion. Homie Ministet to give
infotthation to thé Houase whether this
sort of callotsnéss was prevailiag in the
aréd so f4t as the poticé machinery wad
conicérméd, whiich hds ¢ontributed to this
atrotify ?

SHRI Y. B. CHAVAN : My informa-
tion is ot identical with what the hoa.
Member is saying, but [ am prépared to
look iato it.

WRITTEN ANSWERS TO QUESTIONS

Seiztte of Chihese nfade Ammunitions
from Tribals in Hyderabad

*1768. SHRI ANBUCHEZHIAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that ammuni-
tions made in China bave been seized from
tribals in Hyderabad ;

(b) if so, whether Govéromént are
aware that Chinese agents are distributing
arms and money to these tribal psople to
raise their heads against Government ;
and

(c) thé measurés proposed to be taken
by Govérnment to prevent such smuggling
of Chidesé aris 7

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b} and (c). Do not arise.

Intefddtidaf Avt Trieahale

*1772. SHRI KAMESHWAR S{NGH:
Wil the Minister of EDUCATION .be
plossed to state :

(a7 whether it is 4 fact that Shri
Krishna Khanna, one of the recipicnts of
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the award of International Art Triennale,
has returned the award ;

(b) if so, the reasons therefore ; and

(c) the reaction of Government there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
According to the information received from
the Lalit Kala Akademi, Shri Krishan
Khanna has written to the Chairman of
tne Lalit Kala Akademi that since there
were some reservations expressed regarding
the award given to him he did not wish to
keep it.

(c) It is understood that the matter was
considered at the meeting of the Executive
Board of the Lalit Kala Akademi held on
7th May, 1968. The Lalit Kala Akademi
has not yet referred the matter to Govern-
ment.

Aunual Pian for Delhi for 1968-69

*1774. SHRI HARDAYAL DEVGUN:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the allocations made for the Union
Territory of Delhi for the year 1968-69 ;
and

(b) the projects for which the alloca-
tions have been made in the annual Plan
outlay for 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A sum of Rs. 23.40 crores has been
allocated for the Annual Plan of the
Union Territory of Delhi for 1968-69. A
Statement indicating the Development
head-wise allocation is laid on the Table of
the Sabha. ([Placedin Library. See No.
LT-1289/68].

Assult on Shri Madha Limaye, M.P.

*1777. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS be
please to state :

(a) the names of the persons arrested
in connection with the assault on Shri
Madbu Limaye, M. P. on the 13th February
1967 ;
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(b) the charges and sections of the law
under which these persons are being pro-
secuted ; and

(c) at what stage the said prosecution
stands and the reasons for the delay ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) to (c). Im-
formation is being collected and will be
laid on the Table of the House.

Dalhousie-Chamba-Bhadorwah
Tourist Circuit
*1778. SHRI ONKAR LAL BERWA :
SHRI BAL RAJ MADHOK :
SHRI JAMNA LAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Dalhousie-
Chamba-Bhadarwah constitute a fine tou-
rist circuit in the inner Himalayas ;

(b) whether it is also a fact that Chamba
is not so far linked with Bhadarwah by a
motorable road ;

(c) whether it is also a fact that while
Himachal Pradesh Government have al-
ready constructed a motorable road from
Chamba to Padni Pass, the Jammu and
Kashmir Government have not yet linked
Bhadarwah with Padni Pass by a motorable
road ; and

(d) if so, the steps taken to get this
road constructed to complete this tourist
circuit ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). Yes, Sir.

(d) The Jammu and Kashmir Govern-
ment have forwarded a proposal requesting
financial assistance from the Government
of India for the construction of a motora-
ble road from Bhadarwah to the Jammu
and Kashmir/Himachal Pradesh border.
This proposal is being considered in the
light of the allocation available in the °
Fourth Five Year Plan.
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Legislation on Defections

*1780. SHRI SRADHAKAR
SUPAKAR :
SHRI PRAKASH VIR
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Committee set up
recently to consider the problem of defec-
tion has come to certain tentative conclu-
sions regarding the necessity of legislation
on defections ;

(b) the gist of suggestions of the Com-
mittee ; and

(c) Government's reaction thereto ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) ; (a) The recom-
mendations of the Committee are awaited.

(b) and (c). Do not arise.
Harijan Beaten to Death in
Vijayawada
*1781. SHRI T. P. SHAH :
SHRI KANWAR LAL
GUPTA :
SHRI RAM CHARAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that another
incident of a Harijan having been beaten
to death has been reported from Mani-
konda village near Vijayawada in Andhra
Pradesh ; N

(b) how many such cases of atrocities
and repression on Harijans were reported
in Amdhra Pradesh during the last two
years and what action Government have
taken against the culprits ; and
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(c) the steps Government propose to
take to check such incidents in the
country ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) A state-
ment in laid on the Table of the House.

Statement

According to the information received
from the State Government on the night
of 14th/15th April, 1968, at about 2.00 A.M.
Shri Indupalli Wilson entered the backyard
of the house of one laxmaiah in Manikonda
village and tried to carry away bundles of
fire-wood. The son of Laxmaiah, Hari-
nath Babu, who was answering the calls of
the nature outside the House tried to ap-
prchend him. In the scuffle that ensued
Indupalli Wilson caused a blzeding injury
on the head of Harinath Babu with a stone.
On hearing Harinath’s cries, his brother
and his neighbour came to the spot, caught
Indupalli Wilson and beat him with sticks.
The village Munsiff and village Karanam
came at about 4.00 A.M. and recorded the
statement of Laxmaiah regarding the theft
and injury caused to his son. They then
sent Wilson to Kanpkipadu Police Station
in a Rikshaw. When Wilson reached the
Police Station at 9 A.M. he was in a pre-
carious condition. The Station writer who
was present at the Police Station recorded
the statement of Wilson in which he admitt-
ed that he was committing theft of firewood
in the house of Harinath Babu and that
he was assaulted by Harinath Babu and
others.  Before arrangements could be
made to shift Wilson to the Government
bospital Vijayawada he died. A case under
Section 302 IPC was registered. Investi-
gation is in ‘progress. Five persons are
reported to be involved in the brutal beat-
ing of the deceased. Two of them have
already been arrested and efforis are being
made to apprehend the rest. It has been
reported by the State Government that the
beating of Indupalli Wilson was not due to
any caste prejudices.

(b) The facts are being ascertained
from the State Government.

(c) Action jwder the law is taken as
and when necessaty individual cases. The
general questions arising out of such inci-
deats is proposed to be discussed in a meet-
ing of Chief Ministers to be held in Delhi
on 19th May, 1968.
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Trivandrum Airport

*1782. SHRI MANGALATHUMA-
DAM: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) the stage at which the proposal for
developing the Trivandrum Airport to
make it an all-whether port stands ; and

(b) whether some more air-services
have been proposed to Trivandrum from
different important cities ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Trivandrum airport is fit even at pre-
sent for all whether operation in day time.
It is being developed for operation at night
also.

(b) Trivandrum is connected by air at
present to Madras, Bombay, Hyderabad,
Madurai, Trichi and Cochin apart from
Colombo. There is no immediate proposal
10 connect any other city with Trivandrum.

Mizos® contacts with Detenus

*1783. SHRI M. L. SONDHI : Will
the Minister of HOME AFFAIRS be
pleased to state: '

(a) whether it is a fact that some persons
taken into custody in Assam under the
Preventive Detention Act had established
contacts with Mizo hestiles and procured
arms from them;

(b) whether the authorities have been
dble to discover the source of dump of
atms brought to Gauhati and whether
these arrested were found to be membets
of Lachit Sena; dnd

(c) the steps being taken to stop arms
supply from Mizos to local population in
Gauhati?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). It is suspected that some of the
persons recently detained under the Preven®
tive Detention Act in Shillong have esta-
blished laisoti with the Mizo hostiles.
Some othets detained in connéction with
QGaubati disturbances on 26th Januiry weré
suspected to have been associated with
Lachit Sena activities. It has not been
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possible so far to discover the source of
arms,

(c) Persons suspected to have
blished contact with Mizo hestiles are
kept under close watch and constant
vigilance is maintained to detain and pre-
vent supply of arms by Mizo hostiles to
other sections of the population.
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? W Wi 3 <feaa waeeme A
FEIT FT :

() = A Fedle ok 9§ X Sfemm
wETeE &1 fawfw ¥ o @ ond
qT T I 9% faar #4940
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Ty $AT T 9T /Y6 g I w1 OW

€1785. =it ug feowd : g7 afcagw
aqr AGEA AR I TAH FT FI4T FA
fF:

(%) ¥ FrEmaT R AREER F
= siar WX TRAA GTA GE YEF
ger &1 fafQ #3 # waeawar A ;T
&R FT <319 feaar @0

(@) ¥ mgewgfraERy
qfcdrsar & fodr e doadfa avemr §
6 +qT TY Ay oy 7, fom® § 9T
SRW GIFTC FT G IO FA F
25 91| 79y ey WA ¥

(7) 731 7z W g & 5 IR MWW
FEFI AT IR A A7 qF F1§ Frday
af A g AR

(=) a1 gFR &1 fm U= W%
FIT F1 3T FE 31 A TR F7
¥ ok zq yoeT ¥ fAd Age A T
wfr ¥X g§ F1 &1 QR FAN I,
o< afs g, A %7 7

qfcag qa1 WATTE IETTA WATAT
& gaweht (R waw aEiA) (F) W (@)
S EY |

() =R (3). wREER F fawe T
R wwim afedl 9X @9 98F O
FIx N arm ¥ 50 sfma A g &
faT e X A FET TR § "YU
ggrar Wit &1 sw g )R
frar s Wi

Delhi Pol

*1786. SHRI BENI  SHANKER
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether members of the Delhi
Police Non-Gazetted Karamchari Sangh
held a big rally on the 15th April, 1968 to
protest against the victimization of Police-
men by the authorities;
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(b) whether it is a fact that the rally
wa$ held on the eve of the National Crime
Prevention Week and a year after they
held a massiave demonstration outside the
residence of the Upion Home Minister;

(c) whether they have demanded that
cases against all Policemen suspended last
year after the demonstration be withdrawn
and those who were dismissed be rein-
stated; and

(d) if so, the steps proposed to be
taken to ameliorate their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). No rally was held by Members of
the Delhi Police Non-Gazetted Karm-
chari Sangh. However, it is reported that
some dismissed policemen had organised
a public meeting in Delhi on 154-1968.
The National Crime Prevention Week was
held between 16th and 2Ist April, 1968.
The demonstration outside the residence of
the Home Minister was held on 14th and
15th April last year.

(c) and (d). This was one of the de-
mands made by the dismissed policemen.
The cases against the dismissed and sus-
pended policemen are sub judice.

weg AW A I Fay § Aw

*1787. st gEW W= wEAW : FAT
ferert = g7 @y Y FOv FOA 5

(%) 701 ag ev gt Fga o @
7o w2 ¥ foar swi § e fawm
gra Y 7% gerd ¥ waes 3 AgH-
T ST qEAY 9 T g

(&) afz g, Y ¥ oy fFa gu &
;I
() = fawra Freafaerea & quae
foqr & AT 9X IR Y TY
eAl 9T GEE & FW ATH FA F
searal X faa FT @Y g ?

faren wartera § oW WA (st wvvEw
W AWR) : (F) GIE AR F A
gaga gra ag W a8 €t afew faww
freafrara, so9T o 99T T
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IAT TF AR HYAAE FEqH, [T
FI I ® F X 7E 9 |
(=) 2000 o go ¥ TTWT WeIF™
TF Gt g GieFfaF T FT 99T T«
£ 1| 9T FegEl F IR F gIrd F e
¥ ot o faega Fee s 7@ g8
() Tar ML swqrr e qE g
et 7 & faradiT 21
farf =W gurRE @ AR o e
afcaas s
#1788, =1 TW MNAIA WA : 77
Tgw #AN ag T A FA FA v
(%) Far FX #1 AW a1 gq4-
FATTH T AT q9T 59 frg? dr
%1 § wora FT gH-afkadq 5 o
¥ qg7 o1 w Araen #1 @ @

2 -
(@) 7 A awt g7 &l & ey
saferat o1 au-qfEaT s T 2

(1) g w4 afcEat # AF F frg
TR A 390 FEATE FT & 7

e daEE W Iew A ((of
faen S 1) : (F) TS dradt dat
¥ fot s s anfaw @ fadsh 94-
garchl # woAl afafafaal # @@ &
s &< & fLq)e faet &)

(@) o= T & gk aF § afcadT
gefleey FUT F Ay F1 F1gT Ad &
T g T GIAT IGAT TG @ |

(@) W (F) F SATN AT § @y
gC = & AT Iaar |

gfeqd AFIAE  IATEATM wY gear W
WA W DA A JtT A w7
wfeFQ

#1789. =it aqaT TAg : FT TE-HR
el gg Sam 7 F91 w3
(%) ¥ ag w= § & afew deang
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ST FT AT F GEAA FE qTA
FET QT FA F AfEFrd F 799 gar
ferat s § qar ag @ ga} wfasrd @
|t faar mar ¢ ; sk

(@) afz g, ot o w1 Frw § ?

e Wit (=f amara T TRgA)
() ot 7=, =g

(=) sz & €k S=ar

Boat Service between Kachchativu Islands

“'and Indian Ports
\*,u{smu GEORGE FERNANDES:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the number of boats that ferried
between Kachchativu Island and the Indian
ports including Tuticorin in March during
St. Anthony’s festival on the Kachchativu
Island and the total number of passengers
carried by these boats ;

(b) how many of these boats were
detained for being found without proper
safety devices, life-saving devices and for
other reasons ; and

(c) the time for which they were de-
tained and the circumstances under which

they wers subsequently allowed to pro-
ceed ?

THE MINISTER OF TRANSPORT j
AND SHIPPING (DR. V. K. R. V. RAO):
(a) No boat ferried between Tuticorin and
Kachchativu island during March. But a
number of boats did sail from Rameshwa-
ram and other points on which informa-
tion is not available. It is known that
about 20 launches allotted by Government
for purposes of fishing were Tengaged in
this traffic and it is estimated that approxi-
mately 2000 passengers must have been
carried by these vessels.

(b) and (c). Information is being
collected on this. But it appears from the
information already received that 4 these
vessels sailed in utter disregard "of rules
and carried these visitors from 22-3-1968

morning from various places glong the
coast,
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Rural Engineering Service
*1791. SHRI P. R. THAKUR : Will

the Minister of EDUCATION be pleased
1o state :

(a) whether in view of the mounting
un-employment of thousands of Engineer-
ing Graduates and Diploma Holders in the
country there are any proposals for the
creation of a rural Engineering Service for

carrying out hydro-electric and rural
electrification  surveys throughout the
country ;

(b) if so, details thereof and pro-
grammes so far worked out ; and

(c) if not, the alternative programmes
and proposal to solve the problem on a
rational and lasting basis ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). Al-
though no separate Rural Engineering
Service is proposed to be set up, a sugges-
tion has been made that for preparing
project reports for rural development work
engineering graduates could be usefully
employed.

(c) The various measures under consi-
deration include detailed investigations for
irrigation and power projects, filling up
vacant posts in all organisations, assisting
engineering graduates to set up small scale
industry and practical training for engineer-
ing graduate to fit them better for employ-
ment.

Allocation to Madhya Pradesh from
Central Road Fund

*1792. SHRI G. C. DIXIT: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the amount
from the Central Road Fund is distributed
among all the States in proportion to the
quantum of sale of petrol in each State
and that Madhya Pradesh received its due
share upto 1958-59 in accordance with the
said principle, but the Ministry of Trans-
port neither credited nor allocated the due
shage of Madhya Pradesh during the period
from 1959-60 to 1965-66 :

(b) if so, whether Government propose
to allocate the outstanding share of
Magdhya Pradesh from 1959-60 and if so,
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the time by which the action would be
taken in this regard ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to (c). Eighty per cent of the anoual
revenue to the Central Road Fund is availe
able for distribution among the States and
Union Territories on the basis of the con-
sumption of motor spirit, other than avia-
tion spirit, in their respective territories.
The shares or allocations due to all States
and Union Territories, including Madhya
Pradesh, upto 1958-59 have been communi-
cated to them. The allocations due to
all the States and Union Territories for
the subsequent period upto 1965-66 have
been worked out and the calculations are
being checked by the Ministry of Finance.
As soon as their approval is received, the
allocations due to all the States including
Madhya Pradesh, will be cc i d to
them. Necessary funds are, however, being
released annually to all the States and
Union Territories, including Madhya
Pradesh, for meeting expenditure on
approved works within the budgetary pro-

visions.

Unlawful Activities (Prevention) Act

*1793. SHRI DEIVEEKAN : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Unlawful
Activities (Prevention) Act is not being
utilised properly by Governments in cer-
tain States ;

(b) whether the recent speech made by
Sheikh Abdullah challenging the Indian
Government for forcible occupation of
Kashmir by India and preparing the Mus-
lims of Kashmir to fight against the Indian
Governmeat and the CP.I.(M) showing
film on Vietcong guerilla warfare in Viet-
pam come under the “Ublawful Activi-
ties” ; and

(c) if so, the reasons for not taking
action under the Act ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The powers
to declare an association unlawful and
sanction prosecution under the Ynlawfy}
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Activities (Prevention) Act, 1967 vest in
the Central Government. Hence the ques-
tion of State Governments not properly
utilising the provisions of the Act does
not arise.

(b) and (c). 1 bhave already clarified
on March 26th the attitude of Government
in regard to Shiekh Abdullah. Enquiries
are being made from the State Government
regarding the exhibition of an uncertified
film on guerilla warfare.

Diplomas Awarded by Dakshina Bharata
Hindi Prachara Sabha and Kerala
‘Hindi Prachar Sabha

*1794. SHRI SRINIBAS MISRA ;
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Kerala
Government have withdrawn recognition
to- the diplomas awarded by Dakshina
Bharata Hindi Prachara Sabha and Kerala
Hindi Prachar Sabha as qualifications for
appointment as teachers ;

(b) if so, the reasons therefor ; and

(c) whether the Kerala Government
have made their own arrangements for
training Hindi teachers or Hindi teaching
is proposed to be discontinued there ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir,
with effect from the academic year 1968-69.

(b) and (c). The Kerala Government
have already set up two Hindi Teachers
Training Colleges in the State, one at
Ramavarmapuram and the other at Trivand-
rum. The State Government feel that the
requirements of Government and aided
High Schools in Kerala for trained Hindi
teachers could be met by the two Govern-
ment Training Colleges and it was no
longer necessary for them to continue the
recognition of the Pracharak courses con-
ducted by the two Sabhas.

Christian Missions

*1795. SHKI KARTIK ORAON :
Wil! the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the U.S.
AID has offered to give grants to different
Christipn  Missiops operating in" pur
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country specially the backward areas for
development works ; and

(b) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Does not arise.

District Magistrate and S. S. P..
Allahabad
*1796. SHRI JYOTIRMOY BASU :
SHRI H. N. MUKERJEE :
SHRI LUTFAL HOQUE :
SHRI BADRUDDUJA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the per-
formance and conduct of the District
Magistrate and the Senior Superitendent
Police have been questioned by a section
of the population of Allahabad ;

(b) if so, the steps
regard ; and

(c) whether it is a fact that one of
them is related to the President of the
State Committee of a political Party alleged
to be involed in the disturbances ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) The State
Government have received some memo-
randa from certain quarters alleging
mishandling of the situation by District
Administration.

(b) and (c). The State Government
have appointed Shri M. Lal, Member,
Board of Revenue, to inquire into the
causes and course of the incident at
Allahabad.

taken in this

Political Pensions

10321. SHRI MURASOLI MARAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names and addresses of the
persons receiving political pension, the
respective amount received annually by
them and the reasons for which they are
given such pension ;

(b) whether Government are consider-
ing reduce such payment ;

(c) if so, the details thereof ; ang

:(d) the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
ViDYA CHARAN SHUKLA): (a) A State-
ment (I) showing the position, at the
time of independence, of the political
pensions granted by the British Govern-
ment to the previous ruling families is
laid on the Table of the House.
[Placed in Library. See No.  LT-1290/68].
Such pensions are still being paid to some

Written Answers

people. Though the pensions are paid
out of the Central revenues, they are
adminsterd by the respective State

Governments in accordance with the terms
of each grant. The information regarding
the amouct being paid to each pensioner
at present will have to be compiled, if
required, by getting it from the State
Governments. The main reasons for grant
of these political pensions are given in the
attached Statement (II) laid on the Table
of the House. [Placed in Library. See No.
LT-1290/68]. In fulfilment of an assurance
given io reply to unstarred Question No.
2625 dated 8th June, 1962, information
was laid on the Table of the House
on 2Jst Auguest, 1963, giving a list of 3683
political pensioners and the amount paid
to each.

(b) to (d). The questiom of political
pensions bas not been fully considered so
far. The annual expenditure was about
Rs. 27.5 lacs in 1952 when the position
was reviewed. The provision in 1968-69
is less than Rs. 19 lacks.

ILA.S. & 1.P.S.

10322, SHRI MURASOLI MARAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

VAISAKHA 20,
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(a) the State-wise/year-wise number
of persons selected for I. A.S., I. P. S.
and I. F. S, from 1950 to 1968 ; and

" (b) the State-wise/year-wise number
of candidates for I. A.S., 1. P. S, and
I. F. S. examination from 1950 to 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) and
(b). Four statements  giving the
information are Jaid on the Table of the

House.  [Placed in Library. See No. LT-
1291/68).
Employees of Air India
10323. SHRI A. S. KASTURE : will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the total class-wise number of emp-
loyees of Air India Indian Airlines Corpora-
tion and the Class-wise number of
Scheduled Castes and Sheduled Tribes
employees in both these Corporations ;

(b) whether the Sheduled Castes and
Scheduled Tribes are adequately represen-
ted in these Corporations ; and

(c) if not, the steps Government pro-
pose to take to achieve the prescribed
percentage of reservation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) The requisite information
is given below :

Classification of Total Number of Number of
Posts ber of Scheduled Scheduled
employees Caste Tribe
as on 1.1.68 employees employees
- AL LLA.C. AL LA C A.L LAC.
Posts carrying a pay 884 1263 —_ 5 —_— —_
or a scale of pay with a
maximum of not less
. than Rs. 950/-
Posts carrying a pay or a 1174 907 4 6 1 —_
scale’ of pay with a maxi- :
mum of not less than R
RS. 575/- but less than 950/-
Posts carrying a pay 757 829 32 25

or scale of pay with
maximum less then Rs. 575/-.

4454 10613
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(b) and (c). In view of the low intake
of Scheduled Caste and Scheduled Tribe
candidates, specially in the higher levels
of employment offered by the two Cor-
porations, it has since been decided in
consultation with the Corporations to
adopt the procedure followed in Central
Government service for reservation of
vacancies for Scheduled Caste and Sche-
duled Tribe Candidates, including the
system of carrying forward the unfilled
quota.

#ta wepa fardts, faeafa ¥ frgfeat

10324. st = W : FT faen
T gg a1 FY FAT I .

(%) ¥aT TXFX ) TW @ FT T@Tv
t 5 22 wdw, 1967 =1 ¥hg T&q
faenfs fazafa (wis Rar) § srsarawt
TREAFrF AT gy sedgad
FT GreTTeniX fwar T 7

(@) Fmragw @1 F AAw ¥ ¥Y
IEHEETN Y graTeET & Y g av

() ¥ a8 @9 2 f  SvdiEard i
Ig TEATFR & gaR ) fgw s
gyt faads & s FA I ySE®
wra1at FY IR FA F o7 7% gfew
Fa: QU A grsqIOEl F 97 W
fage fRr I A §

(%) afs gf, @Y =T FTER T @
fagferl & fod fed o frgdl & sl
T A witfaey ) faa s frar §
154

(%) afz g, a1 s&wr ;1 ofagw
fagar 7

foen s=wg ¥ o W (s wT-
wq W W), (F) A g

(@) s=igard &1 gAr, g afafy
g fFaT 79T 91, THA geqE Ry AG )

() g afafy & gdawmfa ¥ Qe
W WFER & W & fag ¥aw qgar
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& WY 9 IR & aml Sy
femfer #t @t s o e
o AF T ¥ | Fremdis & sEa@l
& wREA-gAt 9T W faa fear mar
a1 5 I ¥ §g A guewey 7 fAw
gETAT AT aqT |

(%) =iz (¥). w7 & v&ar |

faesit A ©w wiger W 2 IR W e

10325. =it TIRTAE WA : T T8~
w1 HAT qg Ja FY FIO 4 fF

(%) 731 9 99 & f& faset & A9
F1 =7 AT qEdt § 14 swady, 1968
# 3 TS A ¢F adt afgar w1 a0
et a1, fags afaraeaes sas THER
T 7 qeg @ f 4@ ;

(=) afz gf, a1 #a1 gTFC A ey
Hdax o9 F wdlvew qoq &1 A
IR T ¥ 9 qEEH § 715 fawrad
et @ 5 o

(m) afz g, @ ;R F gl oF
faeg 7 wAA AL ?

TZEE AWwg § T st (o
faen aTw 9w) : ©F faaRw 9E R

fraw

14-1-1968 #t faeeht gfe® ®) Aorg-
F-AAT FrAA F A oael A owow §
o7 @ ¥ wfeq W QX AT s
F gar st ge @Y 1| wafaa safwar
%t el gfew @ &3 wiwar sfgar
0 5Ta 107/151 & wwdAq frowarc
fear mr | @ dav A feeelt g @Y
AIG-FT ST FANT § @F fraray § @
farras s g€ 4

gafes =mfwal A TEed oAar
W@ TWT A # @rEar f§
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I TF madt § | s wEy fadw fea
¥ mfaa geaara Y ong | feeg
59 ufgar & ofd ¥ oF qg § Far fo
4g HOAY qeA1 &Y TFRQ qdar FqAr
T =1gar a9t gg Afedr TEedy  qdenw
& fore agf =1

4-2-1968 ' 3@ wfgar ¥ gy =9
1 wxfaq gegare & wol su foar
IEX Feare & wfaEfeEl ® 9% geAr
& %1€ gamer agr fear) 9§ @ A
TETaT ¥ T &Y T | WE & g9
¥ o favaT Tar ATAET AT §

Demand for Separate Bundelkband
State

10326. SHRI1 S. C. SAMANTA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the
Minister of State in the Ministry of Home
Affalrs issued a statement to the Press
and called the demand, for the creation
of separate Bundelkhand State within the
Indian Union, in a Conference of repre-
sentatives of twentyfive Districts of
Madhya Pradesh and U. P. held at Saugar
on the 24th and 25th Fabruary, as illegiti-
mate and by irresponsible people ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) I had
made a statement in a Press Conference
that the demand for the creation of a
separate State of Bundelkhand was irres-
ponsible and should not be made in
national interest. 1 did not call this
demand illegitimate.

(b) Government consider that such a
demand has no justification.

g ¥ &far weefedt  qe e
. 10327. oft wy forwd : Far qu-wni
TN 9 qATA Y $ w6
(%) w1 I7% "AWWT W @ WwT
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1 g faeht § 5 39 fq g MEE
(wrate) # gg dfas Fawfcl o o
F1 ¥itg & gaen fFar ar;

(@) 7ar ag a= ¢ 5 e gfewr
TR eI ¥ N NE AN
Y & o

() 77 g AR A T A O WE-
e v 3 fau Fhg a@wT ¥ g
@R Y FE fafeq ar dfgs @-
@ amm g ; o

() && A F graTw qIHE A |
sfafwar & ?

Qg% Hmwy ¥ Tsw WA (s
farer sz gew) : (F) 27 wWid, 1968
MNFAF @& T=ATF gag ¥ &
FHT R gEAr g g g forwd ¥
& z® ¥ 3IIaT 9T A= AT @ an

(=) 9% & goar wiew gg Y, o=
FHAT @ JqT §, FTARINT R T
¥ wix feafy #Y F1g § foar ar

(™) T (7). FHT FTWR AR
TSy qIER A g g w1 grdew
foar & s @0 wgwm A fF i afe
Ay FIX 913 1Y oY SfEE w9 ¥ fo-
1 wifg, agt ¥ wHurfaE W% fofaer
afrmifal & At Q@ agafy 9k gganr
g1 wfeq

Central Road Research Institute

10328. SHRI C. DASS :
SHRI SRADHAKAR

SUPAKAR :

Will the Minister of EDUCATION be
pleased to state :

(a) whether the Director of Central
Road Research Institute under the Council
of Scientific and Industrial Research has
been continuing to hold his present post
long after the period of his superannuation ;
and
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(b) whether he has no post-graduate
research degree to his credit ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Retirement
age of Scientists in the CSIR is 60 which
can be extended upto 63 years on yearly
basis and upto 65 years in exceptionally
outstanding cases.

He was appointed with effect from 16th
February 1955 on “Foreign service terms’’
from the Government of Punjab. On being
retired from the Government of Punjab on
20th August, 1960, on attaining the age of

55 years, he was re-employed by the CSIR .

from that date and granted extension of
service upto 19th August, 1968, the date on
which he would be completing 63 years of
age.

(b) He qualified as a Civil Engineer
from the Thomason Engineering College,
Roorkee, in 1927. He is M.I.C.E. (Fng-
land) M.LE. (India) and F.N.I. (India). A
copy of his curriculum vitae is laid on the
Table of the House. [Piaced in Library. See
No. LT—1292/68].

Stenographers
10329. SHRI M. L. SONDHI : Will
the Minister of HOME AFFAIRS be

pleased to state :

(a) the steps Government are taking to
fill up the posts of Stenographers reserved
for the Scheduled Castes and Scheduled
Tribes which are lying vacant ;

(b) the percentage of Scheduled Castes
and Scheduled Tribes stenographers to be
recruited through the Union Public Service
Commission ;

(c) the reasons for not filling up these
posts for the last five years ; and

(d) whether Government propose to
hold a special examination for these
Stenographers through Union Public Service
Commission for filling up the vacant

posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). In accordance with existing instruc-
tions, a reservation of 12349 of vacancies
for Scheduled Caste and 59, for Scheduled
Tribes candidates is made while recruiting
Stenographers through the Union Public
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Service Commission. The reserved vacan-
cies are also carried forward for two sub-
sequent recruitment years, subject to the
condition that the total reservation for
such candidates in a particular year does
not exceed 45", of the total number of
vacancies filled in that year. The U.,P.S.C.
recommend such of the Scheduled Caste/
Scheduled Tribe candidates as are consi-
dered by them to be suitable for selection
on the results of the Stenographers’ Exami-
nation, with due regard to the maintenance
of efficiency of administration, against the
vacancies reserved for them, irrespective of
their ranks in the order of merit. Thus, a
relaxed standard is applied in their case.

(c) Non-availability of sufficient number
of candidates satisfying even the relaxed
standard.

(d) No such proposal is under conside-
ration at preseat.

Al ¥ AW W WA

10330. =t wYo Wo F@wit : Far faew
A1 qg AN F FO FW

(F) 3|t G ¥ @ I @
TFagEs SR gafadl @ asid Wk
FFATSEIg & A & v I & fadr wer-
& I T IF W A AT FIEATE &Y
g

(&) 791 TR A AgaY Fofr /S
& daET w1 fare <% Y S qremr
T ] ; W

() afz g, @ FW F FT aw
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Abolition of Professional Tax in Chandigarh
Union Territory

10331. SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
some representations for the abolition of
the prefessional tax in tha Union Territory
of Chandigarh ; and

tb) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir.

(b) The Central Government have to
incur cousiderable expenditure on the ad-
ministration of Chandigarh and unlike
other Siates no property tax has yet
been enforced in Chandigarh. The conti-
nuance of the profession tax is therefore
responsible.

Financial Assistance to Utfiversities

10332. SHRI G. C. DIXIT: Wil
the Minister of EDUCATION be pleased
to state :

(a) whether any proposals for financial
assistance and grant have been received
from saugar and Jabalpur Universities in
Madhya Pradesh from 1962 to March,
1968 ;

(b) if so, the amount given to each of
these Universities during the above period;
and ’

(c) the grant and financial assistance
given to Vikaram University in 1967-68 ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.
The proposals were received by the Uni-
versity Grants Commission.

(b) Saugar : Rs. 87,75,623.30

Jabalpur : Rs. 49,28,266.01.

(©) Rs. 15,17,401.02.
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Meeting with Jhaggi Dwellers

10333. SHRI K. M.. MADHUKAR ¢
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some of
the leaders of Jhuggi dwellers met the
Minister of Home Affairs recently in con-
nection with the problem of Jhuggi dwel-
iers in Delhi ; and

(b) if so, the nature of talks held and
action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A number of Members of Parliament
and other prominent persons have had
occasions to discuss with the Home Minis-
ter, the problem of Jhuggi dwellers in
Delhi. The Home Minister has always
been sympathetic to the difficulties of the
jhuggi dwellers who have been shifted to
other localities as a result of the implemen-
tation of the scheme relating to develope
ment of the Capital city. He has promis-
ed that he would look into the complaints
regarding facilities to be provided to the
displaced persons.

Administrative Reforms Commission

10334. SHRIT K. R. GANESH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the amount spent on supplying
cars to the members of the Administrative
Reforms Commission and for furnishing
their offices ; and

(b) whether an oftice of the Adminis-
trative Reforms Commission has been
started at Banglore, if so, the expenditure
on it, and its utility ?

THE MINISTER OF SATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) A sum

. of Rs. 67,923/- was spent on purchase of

four staff cars for thé Administrative Re-
forms Commission. The staff cars are
used not only by the members of the Com-
mission but also by other officials and non-
officials in connection with the work of
the Co ion. The spent on
equipping the offices of the members of
the Commission, including the Chajrman,
is about Rs. 78,000/-, o
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(b) No, Sir. However, the Chairman
of the Study Team on Agriculture Admi-
nistration, a non-official resident of Mysore
State, was allowed to have his headquarter
in Bangalore with a small office. This
office involved an expenditure of about
Rs. 8,000/- including rent, electricity and
telephone charges etc., and functioned from
1st July, 1966 to 30th September 1967. It
was wound up after the submission of the
report by that Study Team.

Tamil Army in Madras

10335. SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state 3

(a) whether Government’s attention has
been drawn to the Press Report that the
D. M. K. Government has established a
Tamil Army in Madras;

(b) if so, whether the army posted in
that State has been approached and have
agreed to help the people to join and train
the new comers;

(c) if so, whether the Army in Mardras "

have provided arms and ammunition to
the proposed Tamil Army:

(d) if so, whether Government have
enquired into to matter ; and

(e) whether any directive has been
issued to the Army unit in Madras in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Government have seen press reports regard-
ing the Tamil Army. According to the
information reczived from the State Govern-
ment the ‘Tamil Army’ is not sponsored by
them.

(b) The State Government have stated
that the Tamil Army has not approached
the army for help or for training

(c) to (e). Do not arise.

Clashes with Naga/Mizos

10336. SHRI BAL RAJ MADHOK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact there have been
a number of encounters between the Indiag
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Security Force personnel and Mizo and
Naga rebels during March and April, 1968 ;
and

(b) if so, the details thereof with total
casualties suffered by the rebels as also the
Indian security force personnel ?

THE DEPUTY MINISTER IN THB
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). The
Security Forces had 26 encounters with
Mizo rebels and 18 encounters with Naga
hostiles during the months of March and
April, 1968. In these eucounters 38 Secu-
rity Forces personnel lost their lives and
47 were wounded. The casualties amongst
the hostiles are estimated at 10 killed and
10 wounded during the month of March,
1968. Casualties suffered by the hostiles
during April, 1968 are not yet known.
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Enforcement of Tourist Trade Act
in Kashmir

10342. SHRI KAMESHWAR SINGH;
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether itis a fact that Govern-
ment have taken measures to enforce the
Tourist Trade Act in Kashmir strictly ;

(b) if so, whether Government propose
to take similar measures in other States
also ; and

(c) if so, the names of the States ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The Tourist Trade Act passed by the
Government of Jammu and Kashmir in
1962 is being enforced by the State Govern-
meaot.

(b) and (c). It is for other State
Governments to consider similar enact-
ments.

Purchase of T. U. 134 Planes for
Air India

10343. SHRI KAMESHWAR SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that T. U.-134
has got more effecient engine than BAC-
111 ;

(b) whether the engine is more econo-
mical in fuel consumption than BAC-1-11 ;

(c) whether Government are purchasing
this aircraft ; and

(d) if so, the total number of such
aircraft to be purchased ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). A team of officers was deputed
by the Indian Airlines recently to visiy
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Moscow and London to examine the suita-
bility of the aircraft manufactured in the
USSR and the U. K. for use on Indian Air-
lines’ routes. The team had not yet sub-
mitted its report, and no estimate can,
therefore, be made at this stage of the re-
lative efficiency of the two types of aircraft
referred to.

(c) and (d). There is no proposal for
purchase of TU-134 aircraft by Air-India.
The question of their purchase by the
Indian Airlines will be considered after the
team has submitted its report.

Broadcast of Indian Events by Radios
of China and Pakistan

10344. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether it is a fact that there had
been many occasions when the Chinese
and Pakistani radios had broadcast reports
of political and communal troubles in India
before they were either broadcast by A.I.R.
or published in Indian newspapers ;

(b) if so, whether such Sino-Pak ad-
vance broadcasts indicate existence of
agents of secret services of these countries
inside Tndia with transmitting machines in
their possession ; and

(c) if so, the steps taken to unearth
such Sino-Pak secret services inside India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir. In
this connection, attention is also invited to
the reply given by the Prime Minister to
Unstarred Question No. 8380 on the 24th
April, 1968, in the Lok Sabha.

(b) and (c). Do not arise.

Home Guards

10345. SHRI BABURAO PATEL;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the important recommendations
made at the Conference of Commandants
of State Home Guards Units and approved
by the Director-General of Civil Defence ;

(b) the recommendations which Goveru-

ment are likely to implement in the near
future ; and
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(c) the number of fully armed Home

Guards Government intend to organize as a

third line of defence and by what date ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) The impor-
tant recommendations of the Conference
relate to increasing the existing duration of
training, scale of uniforms, equipment and
paid staff and provision of new items such
as transport and welfare measures for the
Home Guards.

(b) All the recommendations are still
under consideration.

(c) It has been decided to have 10
Battalions of Border Wing Home Guards
who will be fully armed in the border dis-
tricts of the Punjab and Rajasthan. The
State Governments have been asked to im-
plement the Scheme immediately. In addi-
tion the normal Urban and Rural Home
Guards of all States and Union Territories
are also armed on a percentage basis.

Stray Cattle at Santa Cruz Airport

10346. SHR1I BABURAO PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that on the
20th February, 1968, two foreign aircraft
were ordered to remain in the air for 45
minutes by the Civil Aviation authorities
at the Santa Cruz Airport in Bombay till
the runway was cleared of stray cattle ;

(b) if so, the reasons why the aerod-
rome authorities are unable to take fool-
proof precautions to keep the cattle out-
side the airfield and prevent accidents ;
and

(c) the steps taken in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir. An Alitalia and a Trans
World Airlines Aircraft were asked to re-
main in the air for 41 and 35 minutes res-
pectively as stray cattle were suspected on
the side-strip of the runway at the Santa
Cruz Airport by the Crash Tender crew.
A through inspection, however, revealed
that there was no such cattle and the air-
craft were allowed to land.

(b) and (c). Several steps have been
taken which include repair of the existing
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wire-fencing around the operational area,
construction of jeep-track to facilitate
patrolling, formation of a Cattle Squad to
watch stray cattle by day and by night and
patrolling by a jeep fitted with serach-light
and R/T. The danger of cattle straying
into the operational area, however, still
persists as the wire-fencing is sometimes
cut by the villagers in the neighbourhood.
A proposal to construct a brick-wall around
the operational area is at present under
consideration.

Accidents in Delhi

10347. SHRI BABURAO PATEL:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :—

(a) whether it is a fact that as a result
of the survey conducted by the Central
Road Research Institute, it has been found
that 70 per cent of Delhi Drivers involved
in fatal accidents suffered from eye de-
fects ;

(b) whether there is any scheme to
submit Drivers to strict checks and annual
medical examination ; and

" (c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The required information is being col-
lected and will be laid on the Table of the
House, when received.

(b) and (c). The Delhi Administration
have recently suggested amendments to
Sections 11 and 12 of the Motor Vehicles
Act, 1939 with a view to prescribing that
drivers of public service vehicles, while
applying for remewal of their driving lice-
nces, should produce fresh medical certi-
ficates. The matter is being examianed.

Administrative set-ap of Delbi
10348. SHRI ONKAR LAL
BERWA :
SHRI BAL RAJ MADHOK
SHRI JAMNA LAL :
Will the Minister of HOME AFFAIRS
be pleased to state ;
(a) whether it is a fact that the Study
Group of the Administrative Reforms Com-
tnission for Union Territories has suggested
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certain changes in the administrative set-
up of Delhi to provide a unified adminis-
tration to the Capital ; and

(b) if so, the details of those recom-
mendations and the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Study Team on Union Territories has not
yet submitted its report.

(b) Does not arise.

Lectarers in Delhi University
10349. SHRI ONKAR LAL
BERWA :
SHRI BAL RAJ MADHOK ;
SHRI JAMNA LAL :
Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that the Delhi
University Teachers’ Association have pass-
ed a resolution demanding the abolition of
distinctjon between Assistant Lecturers and
Lecturers and grant of uniform pay scale
for all Lecturers ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) The Delhi
University Teacheis® Association at their
General Body meeting held on January 28,
1968, inter-alia passed a resolution request-
ing the University to upgrade the posts of
Assistant Lecturers to those of Lecturers
and adopt a uniform salary grade of all
cotegories of teachers.

(b) The matter is receiving considera-
tion by the Delhi University.

Women’s Colleges ia West Delhi

10350. SHRI ONKAR LAL BERWA :
SHRI BAL RAJ MADHOK :
SHRI JAMNA LAL :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that there is no
Women’s College in the Najafgarh Road
colonies of West Delhi, which have a
population of about five lakhs ;

(b) whether it is also a fact that a
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College is at present housed in a High
School building in Rehgarpura, Karol Bagh;

(c) whether it is also a fact that a new
site for putting up a building for it has to
be found ; and

(d) if so, whether there is any proposal
to copstruct a building for this college in
the Najafgarh Road area to meet the long-
standiog demand of the people living in
Najafgarh Road colonies ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) There is a
co-educational college at Kirti Nagar on
the Najafgarh Road.

(b) Yes, Sir.

(c) Yes, Sir. The Delhi Development
Authority has been asked to allot a site
provided for construction of college build-
ing in Zonal Development Plan of Anand
Parbat Area. ’

(d) No, Sir.
QqET-TFEE AN
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Director of Transport, Delhi

10352. SHRI SHASHI BHUSHAN
BAJPAI: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the reasons for which the present
Director of Transport in Delhi has been
allowed to continue in the same position
even though he has completed a period of
thres years ;

(b) the reasons for allowing the
Director of Transport, Delhi to work on
two additional posts yiz. Secretary, Trans*
port Department and as Chairman, State
Transport Authority;

(c) whether it is a fact that the High
Court has issued a writ to the Delhi Trans-
port Department to the effect ‘that the
Director of Transport Department should
not, at the same time, be the Chairman of
the State Transport Authority ;

(d) whether Government's attention
has also been drawn to the news-item
published by a leading weekly of Bombay
about the Fiat Car case ia the Delhi Trans-
port Authority ; and

(e) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
present Director of Transport, Delhi, is
being continued in his present post because
of exigencies of service ;

(b) The Chief Secretary, Delhi Adminis-
tration, and not the Director of Transport,
is the Secretary of the Transport Depart-
ment. The Director is only special
Secretary of the Department. However,
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the Director of Transport has always been

the ex-offico Chairman of the State Trans-
port Authority.

(c) No, Sir.

(d) In the absence of specific details
about the weekly, no definite reply can be
given.

(e) Question does not arise.

Dacoities on Agra-Bombay Road

10353. SHRI SHASHI BHUSHAN
BAJPAl : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have received
any information in regard to the decoities
committed on bus passengers on Agra-
Bombay Road ;

(b) whether Government propose to
formulate a scheme to make arrangements
for the safety of the passengers ; and

(c) the places where the largest num-
ber of dacoities are committed on Agra-
Bombay Road ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The Governments of Maharashtra, Rajas-
than, Uttar Pradesh and Haryana have
reported that there was no instance of
dacoity being committed on bus passengers
on Agra-Bombay Road during the year
1968. The reply from Madhya Pradesh
Government will be laid on the Table of
the House on receipt.

Calcutta Dock Strike

10354. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state the
total loss suffered by Government during
the last strike at Calcutta dock in the first
week of April, 1968 ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
There was a strike at the Port of Calcutta
from 29th March, 1968 to 3rd April, 1968.
Information as to whether there has been
any losses to Government due to delays
to vessels chartered by Government is being
collected and would be laid on the
Table of the House in due course. It
‘may be added that the Calcutta Port Com-
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missioners suffered a loss of about Rs.
50,000 by way of extra hire to be paid for
detention of railway wagons and on mis-
cellaneous expenses.
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feeeit Frzafaamera qare wizaww faas
HEqT FT IZATET FII §Y, AT WERT 7
FreAT 9 A1, ITEFT AfE S gla-
et & @ifad 3 ge, o= faar F
wge 9 F fear an

(@) @ 9T 1 qeg AT Ag & T
w farer ¥ suferat =Y faw awt @,
st afefeafaaian frafaa sear § aifesn
4 A gwy | gud wfafkaw o faar
wf faendf aga gu Fw@T § WK qeal
I S Gt & gig Ivw  fawr w7
qiT F TG GrHeEd ¥TfaT a1

(m) = (). faafaareg wgaA
graw, daE faafrer § qd-fasa-
faaem =i o wo @ 9T, W -
A famfaamat § oF-facafaae
(anfarsw) ST o FMo wad 9T TR
qEEER WY FE F (¥ ggEa & ™
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ghert w1 afcada

10356. =it o Wo mWE :

=t HIT AN qet ¢

1 qg-$7  {AT qg qAT FT FAT
30 v -

(F) Far FIF T =419 16 A,
1968 ¥ ‘fergena @igw’ # wwifma wey
2T F IT-YET AT F THA A AN
fewtrar gt & faqd Sl 3709 T
= g3 AT Fmar § fF ag gfeat &
garg g9 gafkadqa &1 Qe § She &7
FAT HYAT WY & AT 9T AT @R FY
™ wA-qftada &1 AFA F @
Eaar g 2@ & AR

(=) afz g, av @ S § 3=y
1T a1 Fav wfafwar & ?

TREd wma A e w (s
fagmww ) : (F) aWR Y@
v ¥ g9 fwld 2t § o fegem
ZrFm & 16. 4. 1968 F gFTRIA g€ o )

(@) =0 sFaar ¥ Ffag awea &
T ST TR Y AW o6y 91 @ &4

C 1 Riots in Allahabad

SHRI T. P. SHAH :
SHRI KANWAR LAL
GUPTA ;

10357.
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SHRI SRINIBAS MISRA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Mr. Mohd.
Ahmed Jafri, Sccretary, Central Standing
Committee and Chairman of the Central
Tribunal Committee of Jamaiat ulama-e-
Hind has issued a statement on the causes
of communal riots in Allahabad, which
appeared in the “Hindustan Times” on the
16th April, 1968 ;

(b) whether it is also a fact that he
has stated that pro-Pakistani Muslims are
responsible for these riots ; and

(c) the steps Government have taken
against these pro-Pakistani Muslims ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Government have seen a press report
captioned ‘Pro-Pak Muslims caused Holi
riots, says Jamiat leader” published in the
‘Hindustan Times® of 17.4.1968.

(c) Facts are being ascertained from
the State Government.

Retirement Age

10358. SHRI HARDAYAL DEVGUN;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
permit its employees who want to retire
voluntarily after completing 25 years of
service to do so ; and

(b) if so, whether such employees will
be entitled for full pension and other
retirement benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Such of the employees as are pre-1938
entrants and are governed by Article 465-A
of the Civil Service Regulations are eligi-
ble to retire from service after completion
of 25 years’ qualifying service and receive
pension according to the length of their
service.

TEAaT faesl § S A @ AT w60
vt

10359. =it gAY :
it TETEAR 9T
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S TR QT

T EEE w21 AT, 1968
qIfFT w3 wEqr 935 F IAX F @vE
# 73 TO N o F09 v

(%) #ar ag @= ¢ fF 3 wid, 1968
! T ferelt § w17 N @ oy
I afrEl A, e 97 1§ wifes
o gear F ot mft aF FrowmrT a8 fear
s

(=) afz g, SYSEd AT ARG & ;

i1

() 978 ficware #33 & fay & wf
FTHATEY T A a7 2 7

TRe werew § Ted wet (s
faarazaw W) - (F) & (7). sTWCH
o &1 & wifes oY wfaq gaar & §@w
Hast Y mF wma & agwEa At
o1 @Y oA ¥ uw safr fremm
frar war 1 uF O safw a, g
A § g1 Farar sar §, e s @
¥ fad W@ wa feg o g € gfew
3 d@few aafsadl & quag # E aan
FTE-FAIAT FY AT T & | ST Ji
@

Central Schools

10360. SHRI MANGALATHUMADAM;
Will the Minister of EDUCATION be
pleased to state :

(a) whether there is any proposal to
open more Central Schools in the country;
and

(b) if so, the number of such schools
proposed to be started in each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
The expansion of the Scheme is severely
limited due to financial stringency. As
and when funds are available, the question
of opening more schools in the States will
be considered on the basis of pending
demands, )
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LA.S.and 1.P.S. in Kerala
1036!. SHRI MANGALATHUMA-
DAM : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) the number of I.LA.S. and I.P.S.
Officers in the service of the Kerala
Government ;

(b) the criterion adopted for inter-
changing of 1.A.S. and I.P.S. Officers from
States to States ; and

(c) whether any complaints have been
received from some Officers that some of
their requests were not being considered ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) There
are 81 I.A.S. and 38 I.P.S. Officers borne on
the Kerala State Cadres.

(b) Inter-cadre transfers are usually
permitted on extremely compassionate
grounds ¢.g. (i) when two officers of diffe-
rent State cadres marry, or (ii) when it
is established by the officer to the Govern-
ment’s satisfaction that the climate, in
general, of the State on whose cadre he is
borne is injurious to his health.

(c) No, Sir. Whenever such represen-
tations are received from officers for inter-
cadre transfers on various grounds these
are duly considered and decided on merits.

ey g win o frt @ gEw

10362. it Yo Mo @Rt : FaT fareay
#=ft gg T Y AT FA 5 ¢

(%) 7ar =hww ¥ faxafaaag 3
g A frd 9 39 s fag 9 Y
eI W L ;

(=) afz &, &Y ¥a7 LI A SFRT a
STHAT ST FT o1 § ; WK

(n) sw feafraeg = @ af
gRF ¥ GEAT q4r ged feaar § aqan
3¢ fra fofaal = faar mar ar ?

faet weamw § Tew W (s
AMAA W WWE) ¢ (F) ¥ (7). W
giegfes warw-afeg &, oY fade &
TEF JTT T F FEWA F G
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FE §, @ WA s, 1968 ¥ g
g @ At qftee W A

2

1967-68 Y gatfeq O M@ i Fut
& eYfra, aftwg ¥ s faafaem
&1 13,000 T F I 37 T NIT A
qr

wdt wtw aw g e

10363. =t w¥ex w : 71 aficagA
qar dtagT w48 qAT FA FA FF

(%) 71 ag @= § 5 wsh7 g
9T WAE "R QR F fre R @i
F T 1€ 9% T T

(@) 71 T AR AR F AT F
a5 § it Jqr ) @A F 9w § 6K
JRITA, PATHIQY AR oA fe &
e & @ YEF WS ¥ AT
T FTAT T FfoA § ;

(™) 7ar waw AR afkmm s
FiT F N9 qrOw geF AN F XA
FgErR ¥ fEr frar g foed @ gz
AT ¥ @1 FrEEEa g 9% ; 69K

(w) afz g, o acawae satr
t g s e § &y wdwd) @ 9
g7

ufragr aar HNaga weEw A I9-
aeft (s A awA): (F) ¥ (7). @Waw
R R & fawe F1d qiw F Oy
geqrfad 9% ST GEH NI | A
Iua faaig #1 sifaa geaa: fagie ax-
FX ST 2| TP 9T 94 HqrerET
(aredtfs T7) ¥ W@ QY gu -
gt IF UF deF aAm * fAg IEq
Iy o<tz wgrEdr & fau oF &
FN 4 1| 7g qTF AT A Ay W F
aferdt aiq ¥ faram I | wRT TRF T
9] e N ggar o< faare frar
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W I @FR T F qH A
ORI WYt WY IWL FRW § a&T
¥ g § witawig % wET A
se@ @ g ¥ fa¥ oF 1000 Hw
Y qTed qEF F1 fAFE T W |

Bihar Engineers

10364. SHRI BHOGENDRA JHA :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 1096 on the 5th
April, 1968 and state :

(a) whether store checking and audit
by the Government of Bihar has been
completed ;

(b) if so, the details thereof ;

(c) whether Government are aware that
influential personalities are interested in
prolonging the store checking and audit
and thereby save the officers responsible
for embezzlement of crores of rupees ;

(d) if so, whether Government are sett-
ing any time limit for the completion of
the special audit or to start probe by the
C.B.1. simultaneously ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a), (b)
and (e). As was stated in reply to Un-
starred Question No. 2280 answered in Lok
Sabha on 29.11.67 it was felt that it would
be desirable to await the results of store
checking and audit before a criminal
investigation is started. The Government
of Bihar have now reported that verifica-
tion of stores has been completed and that
special audit is still in progress.

(c) No, Sir.

(d) Does not arise.

JAT AW ¥ TOEwil & Rt q
gwe

10365 =it ®o ®To |¥sY ¢

=it %o ﬁl‘oﬂ!ﬂ

S ST e

Fq7 farey s= ag IO FT FIT FQA
[

(F)Fmag et fogy § swx
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w2y ¥ gk qei & 5 wwdeEw AR
T WX 50 w1 T 9 ;

(@) 7 gzt aa g & fafws
Al § qdenfasl wik ST&  qEEwl
q ASITHI 9 AN gEel & gA o qar
wifsat v s fear @t

(7) 741 ¥ wEAE 5@ W FE I«
wadersi ¥ adenfaai g agfes =
ya R I A AT F www
AR 3T R H Aol sgEedr &
FIQ FAAAF! 7 794 FT7 7 AFHR
T ; o

() ™ fafrx fm R w1g
X FT aFR w1 faae g ?

frent wixreq ¥ TR A (S WA W
wrR) (%) s 7€ denfaat g fe
77 gAY & g 21 wwel ¥ ¥ Fqw AW
) $g NS =1%o )

(@) %7 Tl o< gfeat AR g
&1 yayT AT 74T a9r |

() ot a8 1 ¥ A 9 G 9
AW & ¥ wEg ag 1 fFEoa
frdes & frdeam—w1d &1 afgswe a8
frar ar

(a) aQ&r ¥z qafer g ga=w
fFT ¥ 9 ST AT 7A@ T2l A
qfg 7 97 I% A+ ¥ e @&
afafy fagss @t &

Recruitment to Assistants’ Grade

10366. SHRI M. L. SONDHI : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itis a fact that only 33
candidates were selected on the basis of
Assistant Grades” Examination held in
February, 1967, while many more vacancies
were avaijlable ;

(b) whether there is any proposal'for
formavien of g panel for the qualified
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candidates of February, 1967 examination
to absorb more candidates from that list ;
and

(c) if so, how many more candidates
are to be absorbed from 1967 list ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. In the Central Secretariat Service
‘surpluses’ in the Assistants’ grade were
anticipated and therefore appointments
from the February, 1967 examination had
to be restricted to the minimum to make
room for the surplus Assistants.

(b) No, Sir.

(c) Does not arise.

Oriya as Official Language

10367. SHRI RABI RAY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that through a
notification the Orissa Government have
decided that Oriya would be the official
language from the 14th April, 1968 ;

(b) whether it is also a fact that the
Orissa Government have exempted some
Departments from the purview of this noti-
fication ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Yes, Sir. The State Government have
notified Oriya language to be used for all
the official purposes excepting a few in the
offices of the Heads of Deptts. and offices
subordinate thereto excepting the office of
the Registrar, High Court, offices of Dis-
trict Judges and offices subordinate there-
to.

st gy dare 6w sl
10368. »ft Tqatx Tog arest: 77 g-
w1 §o g 99T N FO w4 fr

(%) T e % fafwsT warerad,
frarY qar watwal g frafe & ¥
AT § JR¥eT fa ey 9@ §;
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(@) 9% ¥ ¥ § sfdw
frdt & Wt Fare A&k wwifma 6 @
& W

() 2 wfedeal ¥, & fgt ¥
Fare wE oy oy &, asrwmr sifafras
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Iy fiFd wmTafTe T qer A ghve
v & wfaw

10371. st Wiwg v : FA1 NGO
q7Y g2 qqry ¥ FH FA fF

(%) favwmr arT ¥ wRdE sanafas
¥a1 qor Wy gfe Far s
Y gear a1 & ot g fawrT § w3 AT
T ey AfaE aRT A AT @ &
AR 37 wfawifea) § am qar ggam v
g sk

(/) 3% eqEraw T fFY ST
& 7T FWE ?

T HAEa ¥ Tem wet (st
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10372. =it H1AE TR : FAT LA
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ato o Yo TR

10373. &t Wiwg s : Fav fan
el g8 SaT W T S [
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& ferar oy o= fF forerr ofew i & aga
¥ earew it sfafa agi § ok

(@) afz gi, @ w1 g W fa=a=
WywgssATEmAFaay =
25 gfaga sfrardt afes awfafea
aeqigFl § § g ok R AR awfafag
seqgs sfafea & oF ?

foer wemem # wew ARy (s
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Haldia Port
10377. SHRI BENI SHANKER
SHARMA : Will the Minister of TRANS-

PORT AND SHIPPING be pleased to
state :

(a) the progress so far made to deve-
lop Haldia Port ; and

(b) when the work is likely to be cotn-
pleted ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) The work on the Haldia Project is pro-
gressing according to schedule. About
85%, of the land has been acquired. The
excavation of the proposed Dock and
Turning Basin has been completed. Dredg-
ing work inside the Dock Basin and River
is in progress. The construction of the
oil jetty is expected to be completed short-
ly. A contract for the construction of the
Dock System was awarded in July 1967
and work is in progress. An order has
been placed for 12 locomotives with the
Railway Board. Contract has been award-
ed for the supply of an ore loading plant
and a coal loadiag plant ;

(b) According to present indications,
the Haldia Dock System is expected to be
completed and ready for operation early in
1971.

Cochin Shipyard

10378. SHRI BENI SHANKER
SHARMA : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether an agreement has been
reached with the Japanese collaborators
who have suggested that the original pro-
ject report on the Cochin Shipyard be
revised and under the revised plans two
ships of 66,000 tonnes each per year be
built instead of 33,000 and 53,000 as envisa«
ged earlier ;

(b) whether they have also suggested
the opening of a repairing section which
could cater to vessels of 100,000 tonoes in
size ; and

(c) if so, the details of the agreement
reached and the result of the suggestions,
if examined ?
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
M/s. M H. L bhad in their Project Report
proposed the construction of two sizes of
bulk carriers and tankers, namely, of 33,000
and 53,000 DWT. It is the Government of
India that have decided, after taking
various factors into account, to build in
the Cochin Shipyard bulk carriers of 66,000
DWT and a shiprepair dock to accommo-
date ships upto 85,000 DWT. M/s M.H.1.
with whom it was proposed, in view of
the revised scope of the project, to nego-
tiate terms and conditions of technical
collaboration, bave sent a modified ship-
vard layout. This lay out makes provision
for a shiprepair dock to cater to vessels of
100,000 DWT. The layout has been ex-
amined and as desired by MHI, it is pro-
posed to discuss the lay out and other
related . matters with a view to finalisning
a mutually acceptable agreement for the
preparation of revised project Report and
technical collaboration in the Project.

gy waTre e weng
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Appointment in'Education Directorate,
Delhi

10380. SHRI RAM CHARAN : Will
the Minister of EDUCATION be pleased
to refer to the reply given to Unstarred
Question No. 1716 on the 23rd February,
1968 and state :

(a) the total number of candidates of
Scheduled Castes and Scheduled Tribes
applied/called for/selected in the Education
Directorate of Delhi during the last six
months i.e. upto 30th April, 1968 category-
wise ;

(b) the names and qualifications of
Scheduled Tribes candidates not selected ;

(c) the steps the Department propose
to take for fulfilling the reservation and
usual representations of Scheduled Castes
and Scheduled Tribes teachers ; and

(d) the target date for filling up of
the reservation quota of teachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) Total No.
of Scheduled Castes, Scheduled Tribes

I9Ah q7 AT fag gaT & 7 Candidates—
Category Applied for Called for Selected
Sponsored by
Employment
Exchange
Post-graduate No interviews for these posts have so far
" Teachers 33 been held, and as such question of selec-
tion of candidates against these posts
Language Teachers 2 does not arise.
Trained Graduate
Teachers - 1 1 1
Craft Teachers 1 1 1
Physic al Education
Teacher 1 1 1
Librarians 2 2 2
Class IV 106 106 20
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(b) As per list laid on the Table of the
House. [Placed in Library. See No. LT—
1294/68].

(c) (i) The Employment Exchaonge are
requested to sponsor the names
of suitable Scheduled Castes/
Scheduled Tribe candidates for
appointment against the reserv-
ed vacancies.

(ii) In the event of non-availability
of suitable candidates, the
vacancies are advertised in the
prominent daily papers.

(iii) Reputed Associations/Organisa-
tions of the community are also
contacted to sponsor suitable
candidates.

(d) As the filling up of the reserved
quota depends the availability of suitable
Scheduled Caste/Scheduled Tribes candi-
dates, no target date can be set.

Naxalbari

10381. SHRI HIMATSINGKA : Will
the Minister of HOME AFFAIRS be pleas-
ed state :

(a) the total number of persons appre-
hended for participation in the last year’s
Naxalbari movements ; and

(b) the pumber out of them who have
been tried and committed or acquitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) (a) and (b).
Information is being collected from the
State Government.

faeeht ¥ arqATEY IW W aEAfAw 5w

10382. it TWMEAR WA 0 FAT
Teww @R gy @A A OFA wA
fF:
(%) 7 ag a=x 2 fF wiafeal &t
fray A g WAl F e H
ARG ¥ G &« 7 22 A4, 1968
N ¥1T TR fed F fawe oF gEafE
d5% srafag & 4

(w)afe g, @ T oy T E
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ufifcs dor ¥ o Seeg W IEH
wya fRar ar;

() #ar ¥FRA7 gooE faww ¥
FAIQ ITF qT ¥ JFAHAT F AT
AN AR Y, AR

(9) afz g, @ S&% T FRW
q?

Tg-FE Aewerg A Tow WO (o
frgraw W) ¢ (7) o &, s

(=) < &, s )

() Sfr g, s\

(%) T aTeg <g@ & A fwar
Lol

Chief C issi of And and
Nicobar Islands.
10383. SHRI K. R. GANESH : Will

the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the Chief Commissioner
Andaman and Nicobar Islands has been
convicted by the High Court of Calcutta
recently for contempt of court ;

(b) if so, what were the charges against
him ;

(c) whether the Chief Commissioner is
also Registrar of the Calcutta High Court ;
and

(d) the action which Government pro-
pose to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (d). In the
wake of Government’s decision that the
licence of Mjs. Nancowrie Trading
Company need not be extended beyond
30.9.1967, the said company obtained an
interim injunction from the Calcutta High
Court in September, 1967 restraini the
Andaman and Nicobar Administration from
interfering with the trade and business of
the company. However, to meet the needs
of people in those islands, the Andaman
and Nicobar Administration opened certain
civil supply stores. M/s. Nancowrie
Trading Company moved the Calcutta High
ECourt for contempt of the orders issucd by
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the Court and as a result the High Court
issued a rule asking the Administration to
close the stores till the rule was decided.
Later om, the Court made its rule absolute
and fined the Chief Commissioner and the
Deputy Commissioner rupees fifty each
which was remitted by the Court on an
oral apology tendered by the Solicitor
General. An appeal has been filed in the
Appellate side of the Calcutta High Court.
The matter is subjudice,

The Chief Commissioner, Andaman and
Nicobar Islands is also Registrar of the
Calcutta High Court for the Andaman and
Nicobar Islands Government. Govern-
ment are awaiting the result of the appeal.

Andaman aod Nicobar Islands

10384. SHRI K. R. GANESH : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) the number of officers of the
Andaman and Nicobar administration and
their designations who visited New Delhi
and other places on the mainland on
Government duty during 1967 and upto
March, 1968 ;

(b) the nature of their duties, the
duration of their stay and the expenses on
their tour and the T. A. drawn by them
individually ; and

(c) Government’s reaction to the

expenses involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1295/68).

(c) The expenses involved are unavoid-
able considering the fact that the Andaman
and Nicobar Islands are a remote and
backward territory, and the necessity arises
from time to time for the Administration
to send its officials to the mainland for
consultations and for various other official
purposes in order to facilitate despatch in
work.

Nicobarese Home Fund

SHRI K. R. GANESH :  Will
HOME AFFAIRS be

10385.
the Minister of
pleased to state :

(a) when the Nicobarese Home Fynd
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for the welfare of Nicobarese tribals was
constituted ;

(b) the amount in the Fund at the
time of the constitution and what additions
were made each year ;

(c) the details of the expenditure, each
year, since the inception of the Fund ;

(d) the authority managing the Fund,
and whether any audit of the accounts has
been conducted ; and

(e) whether the administration has any
tribal welfare scheme and ‘he expenditure
under this head for individual schemes
each year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) In
1947.

(b) and (c). A statement is at annexure
I, placed on the Table of the House.
[Placed in Library. See No. LT-1296/68]

(d) The Fund was being managed by
the Deputy Commissioner, till March, 1966.
Thereafter it was transferred to the charge
of the Additional Deputy Commissioner,
Car Nicobar. No audit of the accounts
of the Fund has been conducted.

() A statement is at annexure II,
placed on the Table of the House.
[Piaced in Library. See No. LT-1296/68)

Tt § gl G

10386. it gHA WT HHAW : AT
E—wi w0 g F@E A Fw oFA

(%) #0178 @= & fF wiw, 1968 ¥
gfee & arowt ¥ oF gfaare deed
FT 9T FAT &, A HET €7 ¥ I @
Y;

(=) afz &, ot 9@ G ¥ _fow
fog 9w F WK fagl-feaet amn &
gfaar aunz gu;

() Far va¥ TTwR gu gfaard &
99 ¥ g@ # @ ade § e gk )
feet faelt #7am9 &; ok

(@) 7 @t av i e gEd S
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H ATRE Y § IT oT ARl faeg
sifeg & 7

AW wEAMA A oW Wt (R
frowca www) : (7)) wiw, 1968 §
arawst gfew ¥ X0 faeter qor g
T F Q wdq fantara A frwae
o ar

(@) N frdtar, ge® aqor oF
A ¥ gavT F AT GO aOwe A
LE

() st =¥, sfrarT

() vz maferrfad aor Rt &
o1 37 9T AE fadaht favg i ¥

FaT R { garg

10387. s p®A W FEAWE : T
forert w7 7 gAY FO FA e

() #ar g w9 & &5 swx N
¥ agu foor # @@ aw & e @&
qgrel # gard ¥ wHa A famr oft
ARANT QAT T F TG R W

(@) 71 ag M= ¢ fs ar@ T
R @ g A gL F agEw 3000
¢ qoet aegel ¥ waww faw &
R

() afz &, @ TR A T gE
sfaga gam ¥ sgac gard & aif
af qegel F1 T AR AR AT 7

fow wrwn ¥ Tw Wl (st
c fo) (%) ol e
&1 v @z wgfaw, afaw F wda
T FEATT GIC HAT AT G R

(=) ofr gt

() afrr & a2 F SRR
we At wf gard ¥ 1000 f&T 9
fawr ¥ %< @ wrgfr g aw 13
giegfow gt w1 frefc foar o g
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2re7 ¥ @@ ¥ g S W STew
Tl & a9 A fafwa @ fed
T4 T SN ¥ 77 § frrer ga fow
1000-600 &1 9o ¥ srer war & SR
T F A F wEdet F faed & ad,
foa®, ool 7€ fired M gfmi, Wy
N e wfy wfaw § ) A, g,
TAM, T SR 57 Il &1 §

T g A e wiepfos ww er
JIAW W I & I gy 1960-52
# gheg & oY wf gar & areqw ¥«
IFT 971 TWH AAET R WK
werre gfem faeafaaeg e
Fraet WX wAeN ¥ F &7 gareay
q Y gHET 9AT A FHT 9T

A ST F 70T o 7w R faferr
® ag7 W g

10388. »it TwTA TR :

=t TR ARITARAY ¢

T AEEE A I 99 FT FAT
= fF .

F) 7 ageag v s sz
F meie, = uw goz fafem, 9t qgw
 9aF & &9 ¥ 9fq a9 JAw 40 ¥
fred ¥ ;

(@) 7rag fawl frsed dav
N ufwr TR & g goec ¥ AT
N N wifs a8 A aafwat &1 o
YW FIAY 91

(%) Fav 7 oft & ¥ 5 I9F s
g3 Mfew Fo § ¥ 5 w0 Fafy W<
& 7€ oY; AR

(@) afz &, @ ¥ ufes dom T
¥ F o s §7?

TewTd Wewa A Tow weR (s
faoree o) ¢ (%) & (%). =t my
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sz faienw @ afgr # 9w wRw
J@EIX 0 qgq & 9T @ {1 T
F@ER A ST FANT F FIEI SA S
40 Ty wmifes 999 faw ©F & | @F
gfaftw a9t 5 T wifaw Y 0F T
AT W e § S ad wH s
gER oft qaifes fm gl 9w
safeedl ®1 woer, 1964 ¥ W 21
Fga ¥ gfg #1 I T4, T[T T
gra gan amry faua & wgar fe
30 T a1 Y wiew #Y 939 § afg
a# 9@, TN E A af e
FIHT T AWM O JAT TR qER
¥ = T FT @Y
fadsit sHwATCw

10389. =it TA TATH TEATY : AT
g% W a7 @ ¥ T F fF

(F) ¥ & o wow fean fadn
THIERE WA TAf FT W F W@ §
Ry e i & &

(@) a1 GTHR F AET qA w7
TIRF@ & ¥ o7 3= & enfeq Rl
T el FeE] A IEAFA G

(r) afg agi, @ ¥ FWER ;T
faa wita ¥ fRAY o w=RS @
a - qfigdq & i & & 0 ary afq-
fafaal qv wfaas amy &7 g 9K

(w) afg ag, @ z8F 7 FW
g7

TEEW wAEw WA Tew wer (s
faeraca qFw) © () & fraa, el
(i) 1-1-1967 =Y fa¥aN adg=RA], W
(i) 1-6-1967 Y T qUEATT THTATTH
F et N gerr gawrs % §,
TAT-qIA 9T @1 AAT | [qeawey §
e fed e L1-1297/68)

(@) s gf, ST
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() = (7). w7 & 7Y 937
et & ford o waRwl W nfafafimt

10390. =t T Tare STTEET AT
Tgw WA A aA # T w0 6

(F) 7 7z g 35 dard e
gareEt § feeelt § agar qe s afeat
¥ ant# S A F QX F oAy
afafafaat o7 74 §;

(@) 1 EFR FT =¥ JGAT
N afeqal & g @ feegel A 7 @i,
1068 & ‘IR wy A" # wwifea s
o feamar mm §;

() afg &, Y a<FR Y W 9w @
sfafwar & ?

e e ¥ T we (s
fererrarc ) ¢ (F) S A, T

(@) YT g ar & fF g8 wiwg
& FE U T A9, 1968 F ‘R
gy’ # ywifwa ad g &

() sz & 7Y I=sar |

Ia< w3 gferw & @it st g fag
& gfaw wt faxita agra

10391. sft Faraver feg : F4T ALEFW
oY ag aaIy N FOUFO 5

(¥) 71 a=weF faaR @ ifa =i
AR fag, gfaw wiEwd oY 59 @y
AR T ¥ Jafs w7 F frwe wha g9
g gifxal &1 A93W €T W ¥, F
aftar A 75 fa<ha agEar qor gaw
et & frafg ¥ fag afas doa 33 &1
L .

(® afz g, @t gwat ¥ &9 aw
fada &< faar s sk

(m) afe A, ot cwd 1 AT ¥ 7
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e weem § e we (s
frareta aww) : (F) § (7). g9 WA
aFIT Y gfag fear & 1500 w0
N ufy qas ¥ mfad #1 wfas
agEEr FET N AR A T E) q@F
& qf@e f smarg qow 7Ty S ¥
dafqq we sa* fawadtw § qar
| Tk ¥ faurg e faar st o

w1 gAY § fadwr wwRw

10392. =it frgret fag : v fver
g TaW N FO FA F INT THR
T owa gArd ¥ faAwAw BN F
fraig & fau feay ofw # swaa
fear & 7

fer wemwa § wSw we (s
qFEA W WWE) ¢ wEr g #
fasa= e 3 faulg A ama F
far @ weAwd A B wueE A
fear &

JRRgT ¥ gfamt awy wrn

10393. =t frg= fag : 71 r-ew
aeft ag qa & FO HA

(%) mgiaR § g & A e
gfaarr oFs 77 ¥, foyawr g 8
w@q, 1068 ¥ “gfzaz” & wwrfva gar
ar o ¥ gk feafer ¥ # &%
g q; W

(@) @ @dg ¥ gwrRA fraw
afwal & faeg FAaE T § AR
T & faeg wr-wm  wEA@ S
T

Trwd W ¥ e TR (o
fagracw o) ¢ (F) 2 3 s,
4 2 agE A aFH ¥ TG A, W
20 foedls s § fag SR )
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(=) 7 sufwat & fang wrex gfafaw
& geasia ATAY o Ry W E 1 AN
6 aufs frcgae #< frg 72 § HiT QF
aafes &IR § 1| 3% faeg fafa & wgam
FTAATEY BT AT WY 2

Engineering Graduates

10394. SHRI P. R. THAKUR : Will
the Minister of EDUCATION be pleased
to state :

(a) the total number of Engineering
Graduates produced in the "country year-
wise from the beginning of the First Plan
period till date ;

(b) the number of such Graduates from
amongst the Scheduled Castes and Tribes
separately turned out each year during the
same period ; and

(c) the corresponding year-wise number
of Scheduled Caste and Tribe students
who were awarded Government scholar-
ships/stipends for Engineering courses ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-1298/68]

(b) and (c). The required information
is not readily available.

All-India Medical and Pablic Health
Service

10395. SHRI P. R. THAKUR : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the All-Iudia Medical and
Public Health Service is likely to be finally
constituted shortly ;

(b) if so, the estimated strength o. 'the
Service at its  initial constitution,
grade-wise ;

(c) whether there would be any pro-
vision in its initial recruitment regulations
and cadre rules for adequate representation
of Scheduled Castes and Scheduled Tribes ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Efforts
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are being made to constitute the Indian
Medical & Health Service as early as
possible.

(b) The matter is still under considera-
tion in consultation with the State Govern-
ments concerned.

(c) No, Sir.

(d) The existing Rules for recruitment
w0 the State Medical & Health Services
and the Central Health Service contain a
provision for such a reservation. Recruit-
ment to the Service at the initial
constitution stage is limited to a group of
persons already in service having established
inter se positions in the Seniority List.
Any further reservation at the time of
recruitment to the Indian Medical &
Health Service at the initial copstitution
stage is, therefore, not considered to be
feasible.

Funds for Road Buliding

10396. SHRI D. C. SHARMA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

_ (a) whether it is a fact that paucity of
funds is holding up the progress of rvad-
building and maintenance in the country ;

(b) if so, the allocation made for the
purpose during the current year ; and

(c) the steps taken or proposed to be
taken to meet the funds required for the
purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) to (c). It is presumed that the Hon’ble
Member has in mind the construction/
development and maintenance of National

Highways in the country, for which the -

Government of India are administratively
and financially respomsible. Due to
financial stringency, limited funds have
been allotted both for Original and
Maintenance works on National Highways.

The following provision only has been
included in the Budget for 1968-69 :

Rs. lakhs
National Highway (Original)
works 1176.00
Maintenance and repairs of
National Highways. 700.00

MAY 19, 1968
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The funds so far available are thus
hardly adequate to meet the requiremeats
of all works in progress, and it has not,
therefore, been possible to sanction any
new works on National Highways in the
country, except a few imescapable ones.
Paucity of funds has likewise affected
maintenance of National Highways also.
This position is expected to improve with
the availability of more funds. Every
effort will, however, continue to be made
to obtain additional funds at least to meet
minimum needs of the works in pregress.

wgTCrey & s fen anfedt war wgafea

wfew wfwdt & wew ghaw fafw

qar, WA g da @Ay AT
gfe 31 & wfwwrar

10397. =t < avfew @ w1 M-
T TPt A FATY F FAT HA 6 ¢

(%) weresg A wgfam onf
Jar wgafag arfen snfodt & faw safe
wedw fafawr ¥, wdlw swre d@
aar wiwdw gfew Far § § qur T
frafe # ar s saran § ; 9R

(@) s Jarsi § Y aqwre feafq
T g ?

TEEW weed § Tea-wen (s
feer ww W) (F) W) (@) o
fraww wr-Tew R @ T g [ge-
wea & ver mar) Wed dewr LT-
1299/68]
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& gEar

10388. *ft Feorr wrfew : w7 qE-
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(%) 701 7 svifF A R ¥
fawdy faafean wir § aawi fergeil 7 Gl
gt & afwgrel #t g # faa agd
ST fomr a1

(@) = ws7 ¥ ¥ quy fgrget
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g fagd sfaal o samaaa sead
N g qg W § ; W%

(n) afz g, @Y o AwAF fa
ATHI F F47 FHAIE Y § 7

Tg-w1d AR § IqOsy Ay (s
%o gHo TAWAM) : (F) T FrE
qeAT ST T F sar A g md
|
; (@) s (7). ITvT FER ¥ I
aigw frr @ €1

Aoy sAm § ST ERTew

10399. st 7o o Nfera : Fa1 favemw
Y 9 IATX FY FAO0 FA fF

(®) 7ar ag ' § & quaew
fawrr &1 SAM T4 91T FY A e
mr ¢ fF oAsw Ry § g IR
JAfera saear ¥ § ; AR

(@) afg gf, dr X A T
Fu7 gfafwar & 7

vt weorrera ¥ o wel (s e
W o) (F) e wdw ¥ fafan
fae ¥ g9 @l ¥ afeaw . @
T ¥ ak ¥, fafemr ¥ ow frarat @
fasrae st g€ & a9t ARSI S q9T
TRwg ® R ¥om & fae, wa &
el i ¥ or@ A fear

g

(@) =g ww ¥ 313 ¥I7g g W-
faq wmE e § AR 3T ofcEw
AT TH-TGIT & AL A TGX: G AL
frae i 7€ g & qify, A ¥
qaEdy aiaw Y gw & ¥ fafkwr &
wrewl & fadry frderar & ST 3
@, Wk frdera e aan fafsan famd
Y farerag ¥ R X food & Frsawt o1
AT FTETS FF JqQA | TGF g/
ST | TG F AT G-I F @
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& warar agw faw ad § fadw qa,
arafas aftesgw agr quard 9x, s@i
TAFY FIIIGFHAT g, FAAT UF ATE WA
g9 A FT T6qE 2

&7 & wfafagfe av aon 53w awerc &
SHAT

10400. st o wo ferar : 77 Wg-
®1F 77 I8 FAW BT FOFIN FF

(%) 5@ a97 757 739 aFR F -
I e FHIIO ¥ GFe § wfy-
frgsa & ;

(@) fosd b7 au) § 9% ¥ fead
FHATY IT TG ¥ A 98) qT A ;Y
g ok T 3 wRefagfe Y sfawaw
FraEfa gaE 9 F ae aiftg Wy ¥
a1 9N Tz & afeg Ay W@ q

() s wHard sfafagfes * afis-
@ FeEfs ¥ @y &k Wiy ¥ sy
IR g9 falw Rt & Y fear ar
R
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(%) afe gi, @t sEw AT AT R ?

TR RerEE ¥ Oy wW (st
e wxw gw) (F) T 1967 7
542 |

I 1987 Ft FNT wiww F fafr
Afat ¥ sfafgfe = ) afmfa)
& d& e g B

(i) 7e7 3w AT ¥ Ay @
e St A gwEa ¥ /w1 (-
qfre) o 9T ¥—01

(ii) S FH=Ifeal * g&qr N H=A
aET ¥ g 11 98 9% ¥ —F6e

(i) = wHwifal § §wr &
F7 I § goeafrg odf Y806

(&) & (9). wawTd o g
TR

o gEr ¥ gy wOONTTd @ O affed Qawd § fd a} § wew

Y ST qoeTe ITNeT AL § |
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weg AW & T faw Aifea

10401. =it o 7o fer : w1 E-
® A qg qATH FY FT FA 6F ¢

(%) Fav we7 ww § wortfas Afeat
N FgraaT FIW G FNT WEFR T
SR Y FFR F FYLE AT HY F €
¥ o3 aF #re fa<hty agaar ¥ ¥ ;

(@) afk g, @ fra agraaT @
T g ;AR

() afx =&, @ sEF T FQ@
g7

TEeT AT § T wet (s
foren =<w W) : (F) § (1), TwAfaw
Afedi #1 TIT ]| IAT IAHT [AAE
FET GO §T Y TS FIEA F JAE-
afa &, f g@ AR & sy g
A E 1 I AR AT G A
@ veew & o g wnfes seraar adl
XN 3§ afaw doe & safaqra Aot §
Torifs difedt #1 9g 70 F @
TR ¥ SAEGE A% AR & w9 F
wraar & st {0

Arms Factory in Delbi

10402. SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is fact that an arms
factory manufacturing pistols, guns and
other weapons was unearthed in Delhi on
the 17th April, 1968 ;

(b) if so, whether any persons have
been arrested ; .

(c) whether any foreign hand is involv-
ed in manufacturing arms in the factory ;

(d) if so, the names of the country ;
and

(e) whether any enquiry has been con-
ducted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) On

MAY 10, 1968
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16th April 1968, the police recovered from
a person, two country made pistols and
three live .12 cartridges. On searching his
residence, 3 pieces of iron pipes used as
barrels of pistols, 6 pisces of wood in the
shape pistol butt, a dozen bolts and nuts
were also recovered.

(b) Yes, Sir ; one person was arrested
and a case under the Arms Act has been
registered against him.

(c) to (e). Preliminary investigation
shows that the accused was himself manu-
facturing the weapons. Investigation is in
progress.

Missing Links in National Highways

10403. SHRI CHENGALRAYA
NAIDU : Will the Minister of TRANS-
PORT .AND SHIPPING be pleased to
state :

(a) whether it is a fact that 17 major
bridges are still to be built to complete the
missing links in the National Highways ;

(b) whether it is also a fact that huge
areas of 250 miles are without road link to
National Highways ;

(c) whether it is also a fact that lack
of funds has held up the road building in
the country :

(d) if so, the steps taken by Govern-
ment to provide the funds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (b). Yes, Sir.

(c) and (d). Yes, Sir. Government
are doing their best for roads within the
available resources.

Bomb Explosions in the Country

10404. SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that the bomb
explosions in the country had increased
during the year 1967 and January-April,
1968 and their number was much larger
than in previous year :

(b) if so, whether it is also a fact that
Calcutta leads the bomb explosions ;

(c) whether it is further a fact in most
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of the cases the foreign made bombs were
in greater number ;

(d) if so, the steps which are being
taken to check and unearth the gangs of
such bomb explosions ; and

(e) the number of cases in which en-
quiry was conducted and the findings
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): (a) to(e). No
explosions took place in Andhra Pradesh,
Nagaland, Punjab, Andamans and Nicobar
Islands, NEFA, Himachal Pradesh, Goa,
Laccadive and Minicoy islands and Chandi-
garh during this period. Information re-
garding other States and Union Territories
is being collected.

Loss suffered by 1.A.C.

10405. SHRI HIMATSINGKA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) how far the loss incurred by the
Indian Airlines Corporation which amount-
ed to Rs. 2 crores during the first half of
the year 1967-68 has been made good as
a result of the increase in fares introduced
since August 1967 and the overall estimated
loss or pofit made by the I. A. C. during
1967-68 and how it compare with the res-
pective figures for the previous years ;
and

(b) the steps taken during the past
year and those proposed to be taken during
1968-69 to make the 1. A. C. a profitable
venture ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) As a result of the increase in fares intro-
duced since 1.8.1967 the estimated loss of
Rs. 2 crores in the first half of the year
1967-68 has been considerably reduced.
According to the revised estimates for 1967-
68 the loss is estimated to be Rs. 26.30 lakhs.
The comparative figures of profit/loss dur-
ing the previous three years are as follows :

(Rs. in lakhs)

1964-65 133.01 (Profit)
1965-66 3233 »
1966-67 423.50 (Loss)

(b) The fares and freight rates were
incyeased from 1.8,67.  The Corporation
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has also undertaken various studies with
a view to evolve new procedures to achieve
greater cfficiency and economy in expen-
ditures. Additionally, proposals for aug-
mentation of capacity on the trunk routes
and modernisation of the fieet hy replace-
ment of un-economic aircraft are under
consideration of the Corporation.

Conversion of Tribes into Christianity
during 1967 Bihar Famine

10406. SHRI KARTIK ORAON:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that quite a
large number of tribes were converted to
Christianity in a large number of villages
of Mahuatanr Police Station of Palamau
District in Bihar during the period of"
famine of 1967 ;

(b) whether it is also a fact that those
married according to the traditional reli-
gious customs, manners and rites of the
tribes, were made to go through the process
of marriage again according to customs,
manners and rites of the Christians : and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. There have however, been reports of
some conversion.

(b) No, such reports have been receiv-
ed by the Government.

(c) Does not arise.

Transport Facilities

10407. SHRI KARTIK ORAON:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether Government have any set
policy with regard to the extension of
transport facilities with a view to remove
the regional imbalances of transport ;

(b) whether the attention of Govern-
ment has been drawn to the fact that in
the interior of Chotanagpur and Santhal
Parganas, no proper transport facilities are
available ; and

(c) whether Government have any pro-
posgl to provide adequate transport facilj-
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ties to the back-ward area of Chotanagpur
and Santhal Parganas of the State of
Bibar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) Yes, Sir. The Committee on Trans-
port Policy and Coordination, appointed
by the Planning Commission has recom-
mended, inter-alia that in a few large re-
gions in the country, which are markedly
underdeveloped in terms of transport faci-
lities, it is desirable to formulate integrated
regional transport plans with in the frame
work of the transport plan of the Stats as
a whole.

(b) and (c). The required information
is being collected from the State Govern-
ment concerned and will be laid on the
Table of the Sabha, when received.

Christian Missionaries

10408. SHR! KARTIK ORAON : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that tremen-
dous amount of grants are received by
the various Christian missionaries, operat-
ing in various parts of the country from
foreign countries in post Independence
period ;

(b) if so, (i) the total grants received
by the various Christian Missions in post-
Jadependence period ; (ii) the total grants
received by such missions in pre-Indepen-
dence period ; and (iii) the total grants
received by the various missions operating
in Chhota Nagpur and Santhal Parganas
areas Nagaland and hill districts of Assam
after Independence ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b) : (i) and (ii). A statement showing the
amount of remittances received from abroad
by individuals, missionary and charitable
organisations during the years 1958 to 1967
(January to March), for which informa-
tion is awvailable, is laid on the Table of
the House. [Placed in Library. See No.
LT-1300/68]. Statistics in respect of remit-
tances received from abroad prior to 1958
are not readily available. The informg-
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tion is being collected and will be laid on
the Table of the House.

(b) (iii). The information is being
collected and will be laid on the Table of
the House.

Kutch Satyagraha

10409. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that batches of
persons have gone to Kutch in order to
offer Satyagrah against the Kutch Award ;

(b) if so, how many and of which
parties they were ; and

() the facilities, if any provided to
them by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) and (c). According to the informa-
tion furnished by the State Government,
commencing from the 2ist April, 1968 till
2nd May, 1968, 1297 persons offered day-to-
day satyagraha in batches. Their break-
up is : BJS-719, SSP-255, PSP-159, HMS-8,
students-148 and Independents-8. Of these
351 persons were restrained and released
the same day under section 69 of the
Bombay Police Act, 1951. 12 were let off
immediately. Remaining 934 were arrested
and prosecuted under sections 143, 145 and
188 1.P.C. and sentenced to varying terms
of imprisonment and fine.

The state government have also report-
ed that adequate arrangements for provid-
ing drinking water were made. Arrange-
ments for providing food at Khavda were
also made till persons restrained were
either released or those arrest:d were hand-
ed over to judicial custody. Medical faci-
litics were kept ready at Khavda for
emergency relief to those who might be
adversely affected due to climatic condi-
tions in the Rann of Kutch.

Scotiand Yard's help to Crime Detecting
Agencies

10410. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Ipdia i
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help from Scotland Yard and other foreign
crime detecting agencies in detecting crime
inside the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). India is a member of the Internatio-
nal Criminal Police Organisation known
commenly as INTERPOL. According to
its constitution, each one of the mem-
ber-countries has nominated an agency to
act as the National Central Bureau to
liaise with the National Bureaus of other
countries on the one hand and the various
Departments including the police within
the country on the other. The Central
Bureau of Investigation has been designed
as the National Central Bureau for India.

The Central Bureau of Investigation
does not directly correspond with either
the Scotland Yard or the crime detecting
agencies of other countries. Whenever
necessary, enquiries are made through the
National Central Bureaus of the countries
concerned; who in turn, cause enquirles/
investigations to be instituted with the help
of their Investigating agencies and after
completion of the enquiries/investigations
forward their reports to the National
Central Bureau of India. Normally refe-
rences are made to the National Central
Bureaus of other countries for receiving
information relating to movement and
activities of international criminals.

Tourist Centres

10411. SHRI SHIVA CHANDRA JHA: .
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the Tourist Centres in India which
are visited most by the foreign tourists:

(b) how many foreign tourists visited
those places during the last year ;

(c) foreign exchange earned from the
tourists visiting those places during the
same period ; and

(d) the special arrangements made at
those places for foreign tourists ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). As tourist arrival figures are
maiptained on All-India bagis, and not
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place-wise, the information on how many
tourist visited each place of interest is not
available. The general trend is for foreign
tourists mainly to visit places in India
which fall on round-the-world air route,
and therefore can be included in round-
the-world air fare. Such places are
Bombay, Delhi, Calcutta, Agra, Jaipur and
Varanasi. Madras being an important air
and sea port also receives a fairly large
number of tourists, as does Kashmir.

(c) Foreign exchange earnings from
tourism are also calculated on an all India

basis. Rough estimation of foreign ex-
change earnings for 1967 is Rs. 25.23
crores.

(d) Every effort is being made to build
up the tourist infra-structure in order to
meet the growing demand of tourists for
accommodation, transport and other faci-
lities. These efforts will be intensified
during the Fourth Plan period after making
a scientific stundy of tourist requirements
at places selected for development.

Subsidy to Indian Ships

10412. SHRI D. N. PATODIA : Will
the Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether it is a fact that the Natio-
nal Shipping Board has recommended to
Government that instead of exporters being
made to pay higher freight rates,
Government should pay subsidy to the
Indian Ships to that extent :

(b) whether the Board has further sug-
gested that contract for export of ore
should be concluded as far as possible on
cost and freight basis to utilise Indian
ships to the maximum ;

(c) whether Government have consi-
dered the two suggestions of the Board ;
and

(d) if so, their reaction thereto ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). Yes, Sir.

(c) and (d). The suggestions of (he
National Shipping Board are bein; examipe
ed by Goverpment; .
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Jumbo Jets

10413, SHRI D. N. PATODIA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the 1.A.C.
propose to buy Jumbe Jets for the ex. Air
Iadia services ;

(b) if so, the terms of the purchase of
the Aircraft ;

(c) whether the Airports have been
snitably re-built to suit the demands of a
Jumbo service ; and

(d) the routes on which these jets will
be utilised ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There is no proposal for the purchase
of Jumbo Jets by the Indian Airlines. Two
Jumbo Jets are, however, being acquired
by Air-India.

(b) The purchase is proposed to be
financed by loans which are being nego-
tiated by Air-India with the Export Import
Bank and other Commercial Banks in the
United States. The cost of the two Jumbo
Jets along with the necessary spare-parts is
expected to be about $60 millions.

(c) Only four airports in India, namely,
those at Bombay, Calcutta, Delhi and
Madras are used by Air-India. The ques-
tion of redesigning these airports to pro-
vide suitable facilities, not only for the
Jumbo Jets used by Air-India but those
that are likely to be used by other foreign
airlines calling at these airports, is at pre-
sent being considered by an International
Airport Committee under the Chairman-
ship of J. R. D. TFata.

(d) The Jumbo Jets are likely to be
available to Air-India in 1971. The routes
on which they are to be used will be deter-
mined in view of the relevant circumstances
prevailing at that time.

Movement of coal by sea

10414. SHRI D. N. PATODIA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that coal
movement by tea has practically come to a
standstill ;

{p) if 89, the reasony thersfor ;
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(c) whether the available coastal
tonnags has greatly dwindled due to the
scrapping and logging up of repairs of otd
units as well as for the diversion of units
for foreign trade ; and

(d) if so, how Government propose to
tackle the present situation ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) to (d). Demand for coal movement by
sea to coastal destinations has been
dwindling due to opening up of outlying
coal fields, gradual dieselisation on Rail-
ways and lesser demand for sea-borne
coal from Industries. However, at present
it is not possible to meet even the reduced
demand fully.

Due to uncertainty about continued
availability of coal cargo and also foreign
exchange difficulties, it has not been
possible to push through any replacement/
expansion programme in coastal shipping,
and as older ships are scrapped the tonnage
available is getting reduced. Further,
ships have had also to be diverted to meet
demands for export of coal to Burma and
Ceylon and to meet commitments under
bi-lateral shipping agreements for which
larger number of shipsis required now
due to the closure of the Suez Canal. The
private shipping companies are also not
interested in acquiring collieries as
according to them, the freight rates are low
and uneconomic.

The National Shipping Board had set
up a study group on 8.9.67 to study the
current problems of coastal shipping and
make recommendations for its development.
The study group has submitted its report
to the National Shipping Board on 4.4.1968

and the Board is currently seized of the
matter. Government will consider the
report after they have received the

and recc dations of the

National Shipping Board on the same,
Inland Waterways

10415. SHRI D. N. PATODIA : Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that much
attention bas not been paid for the
development of inland waterways d.urln'
the 133t eno decade ;
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(b) whether it is also a fact that
Government propose to call a conference
of State authorities to consider this issue ;
and
(c) if so, whetlrer any decision has
been taken in this regard ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) The problems of inland water transport
in India were studied exhaustively by the
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and the Planning Commission to study the
potentialities of inland water transport in
selected regions. As a first step, two
schemes for the running of commercial
services on the Ganga and the Brahmaputra
have been drawn up and are under consi-
deration with the State Governments.

Wristen Answers

5. The Government of India also
propose to set up a Committee to go into
the possibilities of developing inland
water transport.

Inland  Water Transport Committee
(Gokhale Committee) in 1957-59. (b) and (c). The question of - the
2. Pursuant to the T dation of develc of inland water transport is

the Gokhale Committee, an Inland Water
Transport Directorate was set up at the
Centre in 1965 to deal with problems
relating to inland water tramsport. The
Ganga Brahmaputra Water Transport
Board which had been set up earlier as a
joint venture of the Central Government
and the State Governments of Uttar
Pradesh, Bihar, West Bengal and Assam
was merged with this Directorate in March,
1967.

3. During the Second and Third Five
Year Plans various development works were
implemented. These comprised the cons-
truction of an inland port at Pandu
(Gauhati), extension of the West Coast
Canal from Badagara to Mahe in Kerala,
navigational works on the Damodar Valley,
purchase of dredgers and Inunches for
the Gapga and the Brahmaputra, intro-
duction of a higher training scheme for
I.W.T. crews at Calcutta, improvements of
Kendarpara Canal in Orissa, and the
running of experimental pilot services with
shallow draft vessels of the Ganga and the
Ghogra.

4. However, the fact remains that
ILWT. as a means of communication has
not made much headway. With a view to
ensuring the development of inland water
traasport as a viable means of transport,
particularly in those stretches where it
offers natural advantages as a carrier of
certain bulk commodities, the Government
of India are; proposing to formulate
specific schcmes in selected regions so
designed that inland water transport func-
tions as an integral part of a composite
transport nei-work serving the region as a
whole. A Joint Steering Committee bas
accordingly been constituted with the
representatives of the concerned Ministries

proposed to be discussed with the con-
cerned State Authorities shortly.

Pak Raids in North Bengal

10416. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that in recent
months Pakistani raids on North Bengal
border areas have increased ; and

(b) if so, the details thereof and the
steps takeri by Government to ensure safety
for the Indian citizens living in these border
villages ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir. There has been a slight increase.

(b) During the period from the Ist
January, 1968 the 31ist March, 1968, 43,
incidents in the North Bengal border
relating to cases of kidnapping, dacoity,
cattle lifting and trespass have been
reported. There were four cases of
kidnapping involving four Indian nationsls,
12 cases of dacoity in which property
worth Rs. 22,102 was taken away, 24
caseés of cattle HRing involving 148 heads
of cattle and 3 cases of trespass. Of the
cattle lifted, 50 have since been recovered.
In one of the incidents relating to cattle
lifting, the Pak miscreants opened fire, as
a result of which one Indian nationwl
died.

The Border Security Force have
intensified patroHing all along the border
and are maintaiaing strict vigilance,
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in West Bengal
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10417. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is fact that the Govern-
ment of West Bengal have recently expressed
grave concern about the political compaign
started om .communal lines by some
political parties in the minority dominated
areas in the District of Murshidabad,
Nadia and 24-Parganas in West Bengal ;
and

(b) if so, whether Government propose
to convene a meeting of all political parties
with a view to arrive at a consessus to
desist from such mommunal propaganda
for political purposes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b).
Facts are being ascertained from the State
Government.

Change in Time Table by Chowgule
Shipping Corporation

. 104i8. SHRI DEORAO PATIL : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether Chowgule Shipping Corpo-
ration licensed to ply coastal shipping on
Bombay-Goa route have unilaterally chang-
ed their time table dropping important
ports of call on their routes ;

(b) whether this corporation has de—
manded the increase in the fare ;

(c) whether State Government has
agreed to the increase with conditions ;
and

(d) if so, what are those conditions ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) Chowgule Steamship Co. have revised
the time table but no port has been left
out. Only the number of calls has been
reduced from six to three per - week in res-
pect of Dabhol port.

(b) Yes, Sir.

(c) and (d). The Government of Maha-
rashtra who were consulted by the Central
Government had agreed to 77, increase in
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fares subject to the following :

(1) Reversion to the agreed mini-
mum schedules as drawn up in
September, 1967 ;

(2) Every year Schedules, ports of
call and pumber of calls per
week at each port shall be
worked out in consultation with
the Director General of Ship-
ping and the State Government
and Schedules so drawn up
shall not be changed or altered
ex-parte ;

(3) There shall be no change or
revision of fares for the next
three years ;

(4) Mechanisation of Padavs by the
Company as promised in its
letter for licence in May, 1962 ;
and

(5) The Central Government agree
to undertake dredging on an
omergency basis at some of the
more important ports to enable
operation of more efficient and
punctual service.

The points at (1) to (4) are being exa-
mined by the Director General of Shipping.
As regards (5), the responsibility for dredg-
ing of minor ports is that of the Mabha-
rashtra Government although the Central
Government is willing to accord technical
assistance and also allow the use, on pay-
ment, of its dredgres subjact to availability.
At present no dredgers are available. As
already stated in answer to Short Notice
Question No. 24 on 24.4.68, the .Central
Government have accepted the recommen-

_dation regarding an increase of 7%, In the

fares. This decision has been made effec-
tive from 6th May, 1968 by means of a
gazette notification No. 1603 dated the
2nd May, 1968.
Release of Detenus under Preventive
Deteation Act in West Bengal

10419. SHRI JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have received
representations 10 release detenus under
the Preventive Detention Act in West
Bengal ; and

(b) if so, the steps taken in this re-
gard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
Government have recefved representations
regarding the release of political workers
detained under the Preventive Detention
Act.

(b) Since the proclamation of the
President’s rule in the State, the Govern-
ment of West Bengal have released 93
detenus, who were political workers, leav-

ing only 34 persons in detention.
Director Geperal, National Fitness Corps

10420. SHRI S. M. BANERIJEE :
Will the Minister of EDUCATION be
pleased to state :

(a) whether the present Director-Gene-
ral of the National Fitness Corps has been
appointed on a regular basis ;

(b) if his appointment is on an ad hoc
basis, when it is proposed to make a regu-
lar appointment ;

(c) whether he has been appointed in
conformity with the requirements laid
down in the recruitment rules and the
methods of recruitment presaribed ; and

(d) the pature and extent of relaxation
made, if any and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

(b) As the National Fitness Corps is to
be decentralized, it may not be necessary
to make a regular appointment.

(c) and (d). Yes, Sir, except that in-
stead of a serving Colonel, preferably
under 50 years of age, a recently retired
Colonel aged 50 years and 2 months was
preferred as it was more economical to the
Government. The person selected had all
the:qualiﬁcations in addition to the distin-
guished record of service in the N. C. C.
His experience as Director, Planning and
Co-ordination in the N.C. C. and his
association with the thinking on the
National Service Scheme were an asset in
preparing the Nationai Service Scheme
which has recently been accepted by
Government as an alternative to compul-
sory N. C, C.- T
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Recruitment Rules for National Fitness
Corps

10421. SHRI S. M. BANERIEE :
Will the Minister of EDUCATION be
pleased to lay on Table a copy of the Re-
cruitment Rules for the post of Director-
General, National Fitness Corps as they
existed on the Ist April, 1966 and state :

(a) whether any amendments have been
made in the rules subsequently and if so,
when ; and

(b) the nature and extent of the amend-
ments made and the reason therefor ?

THE MINISTER OF STATE IN THE
MINISJRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): A copy of
the relsvant recruitment rules is laid on
the Table of the House. [Placed in Library.
See No. LT—1301/68].

(a) Yes, Sir, in July, 1967.

(b) The status of the person to be re-
cruited was downgraded from Brigadier,
retired Brigadier or civilian to that of
of Colonel, retired Colonel or civilian in
keeping with the reduced scale of pay pres-
cribed in April, 1965.

Grant to Netaji Vidya Mandir,
Cooch-Bebar Town

10422. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EDUCA-
TION be pleased to state : ’

(a) whether the Netaji Vidya Mandir
in Subhashpalli in Cooch-Behar in West
Bengal have received any amount as grant
from West Bengal Government towards
the rent of the school ;

(b) if so, for how many years the said
school received the grant as rent and since
when the same has been stopped and who
received the grant ; and

(c) whether any enquiry has been made
before sanctioning the grant and if so, the
result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) (a) to (c).
The required informatlon is not available
with the Government of India. The
Government of West Bengal has been
addressed to furnish facts and the isforma-
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tion, when received, will be laid on the
Table of the Sabha.

Demolitation of Structares in

Cooch-Bebar
10424. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether it is a fact that some
people in collusion with police officer,
S.L.R.O., J.L.R.O. of Cooch Behar Town,
demolished all structures of Badal Chandra
Guha-Roy and Rati-Kanta Sankar situatad
at Kadamtala under Kotwali P.S. Cooch-
Behar and caused damage for few thousand
of rupees on the 23rd March, 1968 after-
noon, without having any order from the
court of law ;

(b) whether it is also a fact that the
local Kotwali Police Station refused to en-
tertain the diary from Shri Badal Chandra
Guha Roy and another as directed by the
Additional Deputy Commissioner, Cooch-
Behar ; and

(c) what are the details of the matter
and who are the persons responsible for
the same and what action Government pro-
pose to take against them ?

THE MINISTER Of STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(®) No, Sir.

(c) The facts as reported by the West
Bengal Government are that on receipt of
a mass petition, the Additional Deputy
Commissioner, Cooch-Behar, caused an
enquiry to be made into the allegation of
encroachment on Rashmela Ground made by
Padal Chandra Guha Roy and otaers. The
allegation of encroachment was true and it
wiee found that Shri Guha Roy and others
had wade unauthorised coamstruction on
an adjacent Khasmahal land. It has been
further reported that under orders of the
Additional Deputy Commissioner, the Sub-
Pivisiongl Lapd Reforms Officer want.to
the site of encrochment and directed Shri
Badnl Chandra Rop and Shri Rati Kanta
Saha to remove the encroachment. There-
upon the pessons concerned with their own
mea removed the encreachment.
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Fraund in Cooch Behar Scheol
10425. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EDUCA-

TION be pleased to state :

(a) whether it is a fact that the Head-
master of the Banaknalisamani Jr. Madrasa,
Cooch-Behar District, West Bengal, had
brought to the notice of Government of
fraud committed by the then Secretary a
the School in collusion with the office of
the District Inspector of Schools, Cooch-
Behar ;

(b) if so,
matter ;

(c) whether the said Headmaster had
requested Government to guarantee his
personal safety in view of the vietimisa-
tion by the authorities of the schools ;
and

(d) if so,
matter ?

the action taken in the

the steps taken in the

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD); (a) to (d).
The information is being collected and will
be laid on the Table of the House.

Tibetan Schools Society

10426. SHRI SRADHAKAR SU-
PAKAR : Will the Minister of EDUCA-
TION be pleased to state :

(a) the names of members of the Tibe-
tan Schools Society ; and

(b) the grants given to the Sooiety dur-
ing the last five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD):

(a) 1. Dr. Triguna Sen,

Minister for Bdu-
cation, Govern-
ment of India

2. Sshri G.K. Chandi-
ramani, Educa-
cation  Secretary,
to the Government
of India

3. Shri A.B. Bhad
Kam Kar, Joint
Secretary, Minis--

.. Chairman
(Ex-Officio)

.. Member
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try of External !’m mu’ I
Affairs, (Repre-
sentative of Minis- 10428. =it ama fﬂ{ gawg : W
try of External fir S = fir :
Affairs) ...Member AT AP A TN FT FA F :
4. Shri M.S. Sundara, (q;) FaT Ae7 ST TER F SRR
Financial Adviser
to the Ministry of FAY ST ¥ Y ¢ gEEar Y F
Education 1‘“““‘"" fa T @R A AT @ & AR
S. Shri N. T. Barshi .
6. ShriJ. Taring || (=) afg gf, & 39w =@kT #r @
7. Shri T. Lawang - T f
(Representatives of }...Members A Feit gi it qRraqt &
His Holiness the | ¥y wgaags &1
Dalai Lama.)
(®) / e vt (wro foqm @) 2 (W)

Amount of grant

Year (Rs. in lakhs)
1963-64 19.00
1964-65 32.50
1965-66 44.00
196667 43.00
1967-68 50.00

wog guy affy g setfaa sy

10427. st frg AR e AT
Tg-SW T I qAX A A FA 5

(F smagaa i agds @ &
Fog guy afafq gror wafeq  geamwg
F wrr AF qrx safwdl A freware frar
T o, I8 dter a1 AR R g
eTAT 9T e fzar war 9r

(@) v ag MEwdfe afgm
samfgat ¥ qig gfaw ¥ geagR fear
ar ;

() qa1 72 Wt g7 & fr Fvg ¥
afafs & € -3 Fam T geamg A
FAY@A TWER N Ig q@EA
T ar & gremg wfagy @
114

() afz gf, @Y 3@ T @" & g@
& Far gfafear & 7

ewd wewg § gewet (s
®o THo THTEAW : (¥) ¥ (F). FIA
WHE N ST W A §=T Faar
9eT X T & I )

St gii

(@) ¥F=ha g F1€ qgrEar T8
2 gwdr § i gg FA9 9T AT 9.
F9Tq masar & wifaw agy fear nar
a1 91T gfga wredg asaa fyan afc-
9% 7 ¥ gLER B g8 ¥ feg g
fpar mar a1 fee ot daifag =gd g9-
aqfy gratwar & g9 gag feafa &
gaEAiFa fwar s o

Restrictions on Foreiga Tourists
for Seeing Temples

10429. SHRI P. R. THAKUR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether itis a fact that foreign
tourists are not allowed to see the inside
of the Hindu temples in India ; and

(b) if so, the steps Government pro-
pose to take to remove such orthodox
practices for proper development of tour-
ism ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) There are a few temples into which
entry is generally restricted, and there are
some others in use where entry into the
inner sanctorum is restricted. There are
no restrictions at all of entry into temples
which are not in use and which are declar-
ed as protected monuments.

(b) From the point of view of develop-
memnt of tourism, these restrictions are not
yery important for tourists, as distinguished
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from pilgrims, as they are basically interes-
ted in the architecture and sculpture of
the temples, most of which can be viewed
from the outside.

Suabsidized-Air Routes of the I.AC.

10430. SHRI S. A. AGADI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether thgre are any subsidized
Air Routes of the Indian Airlines Corpora-
tion ; and

(b)_ if so, the details of the routes and
the amounts subsidized by the respective
sources from 1964-65 to 1967-68, year-
wise ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. ([Placed in Library. See No.
LT-1302/68].

Recovery of Bomb Like Object in
Allahabad

10431. SHRI V. NARASIMHA RAO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itis a fact that a bomb
like object was recovered by the Police
from near the Hindi Sahitya Sammelan at
Allahabad on the 19th April, 1968 ;

. (b) whether any enquiry has been made;
and

(c) if so, the findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Ttis reported bp U.P. Government
that three bomb like objects were recover-
ed from the compound in the Hindi Sahitya
Sammelan at Allahabad on 19.4.1968 on
the report of a servant of the Sammelan.

The Government of U. P. have institu-

ted an enquiry into the matter. The en-
quiry is in progress.
Tuticorin Port Project
10433. SHRI S. XAVIER : Will the

Minister of TRANSPORT AND SHIP-
PING be pleased to state :
(a) when the Tuticorin Harbour Pro-

?"‘"!cb‘,',“”?“ p! H
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(b) the details of annual financial allo-
cation for this project ; and

(c) whether the work is progressing
according to the schedule ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) to (c). The construction of a major
port at Tuticorin at an estimated cost of
Rs. 24.40 crores was approved in December
1967, the provision of funds for the project
being made on a year to year basis in the
light of the resources position at the time
of formulation of the annual plan for each
year. It is, therefore, difficult to indicate,
at present, the funds that will be made
available for the project annually or to lay
down a phased schedule for its implementa-
tion and completion.

Even before the project was approved
formally, preliminary works and off-shore
works viz,, construction of North and
South Breakwaters had been taken up and
the net expenditure incurred on the project
upto the end of 1967-68 was about Rs. 5.81
crores. An amount of Rs. 100 lakhs has
been provided in the Budget Estimates for
1968-69 ifor the execution of essential
marine works.

Development of Dahej as a Major Port

10434. SHRI M. B. RANA : Will
the Minister of TRANSPORT AND SHIP-
PING be pleased to state :

(a) whether Government propose to
develop Dahej in Broach District as major
Port ; and

(b) if so, the progress made in that
direction so far ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) No, Sir.

(b) Does not arise.

New Shipping Companies

10435. SHRI JUGAL MONDAL ;
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the number and names of new
Shipping Companies started during the
last three years : and

(b) the extent of foreign participation
ip the capital of those compani¢s 7 -
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) As the term ‘shipping company’ has
not been defined anywhere, it is presumed
that the Hon. Member refers to companies
owning and operating ocean-going ships
which have been started duriug the last
three years. The names of such companies
are given below :

1. Dempo Steamships Ltd.
Damodar Bulk Carriers Ltd.
Pent Ocean Steamships Co.
Sukhsagar Shipping Co.

Western Star Line.

Sevenseas Shipping Co.

Cochin Shipping Co.

Universal Shipping and Coastal
Trading Private Ltd.

(b) Only one of these companies viz,
Damodar Bulk Carriers Ltd., has a foreign
rarticipation of 409 capilal.

fesit A swmfest ¥ aAwafas s
TN AT

® N s W N

10436. =t Tro T@o famrdt : FT
TE-wTE O 78 FAA FT FO FA 6

(%) 71 @R Fr faeelt § w14-
qifasr ¥ AramfedT & s@w FE w0
faame g ’

(@) af gf, @t ww @Fa A A
FEAATE A TE §; WK

(m) Fraqifasr ¥ AEafasr &=
a% weT gy ?

TEEW wewrwd ¥ T welt (of
faan wew ) : (F) S g, sHaT

(@) " (1) . ¥9E N AEws,
faedlt a¥a @l g9 Tog @1 § Anfaw
F1at ) FEETQ F1aT ¥ gAF @A A}
e  dafag ur fadaw 26 =W,
1068 ® @F T § gqrewrfaq  fEar
T4y 91 | 951 Y favaw FIYA 7 a0,
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feeelt I%a sqraTeg w1 STCfesww oA
farx
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(T) S8 W EWRY T FEEARY
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T % qo & AfeFr @A § e afy
25,000 T g% g1 faosit FY qgmR
afeeg 7 fawifar Y & 5 99 samarem
FT g §A19F1< 1,00,000 07 q% ¥
eql Iy YHIAT aF g1 a7 A0 |

() s R ¥ a9 faAmrtT
g
Cargo-cum-Passepger Ships

10438. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) whether it is a fact that Govern-
ment have increased the cargo-cum-pas-
senger ships for transport purposes between
the Atlantic and the Pacific oceans ;

(b) if so, the number of the ships
increased ;

(c) the names of the countries from
where these ships have been purchased ;
and

(d) the likely income to be derived
therefrom ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R, V. RAO):
(a) Government as such dq not participaty
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directly in shipping operations. ‘However,
Indian shipping compainies, who operate
geveral cargo servize from India to the
Atlantic and the Pacific coasts of the
U.S.A. and Canada, have augmented their
services on this route.

(b) to (d). The information will be
collected to the extent available and placed
on the Table of the House.

Scheduled Castes and Scheduled Tribes

10439. SHRIJ;. R THAKUR : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there are specific Govern-
ment orders for the appointment and con-
firmation of Scheduled Castes and Schedul-
ed Tribes candidates against the reserved
vacancies for them and the procedure to
be followed in this regard has to be accord-
ing to their roster position ;

(b) if so, the details thereof ;

(c) whether it is a fact that the
Government orders and the procedure laid
down in this regard have not in practice
been followed by most of the Ministries/
Departments on some plea or the other ;

(d) whether an official Working Group,
headed by Shri M. R. Yardi, has now come
forward with a recommendation for a de jure
recognition of the d- fuct? position as pri-
ctised so far by th: various Miaistries/
Departments in contravention of thz exist-
ing Government orders on the subject ;
and

(e) if so, Government’s reaction to the
aforesaid recommendation in the context of
the existing orders and practice ?

THE DEPUTY MINISTER I[N THE
MINISTRY OF HOME AFFAJRS (SHRI
K. S. RAMASWAMY) : (a) and (b). In
vacancies in posts filled by direct recruit-
ment, orders exist providiag for reservation
for Scheduled Castes and Scheduled Tribes
both at the time of initial appointment and
at the time of confirmation. In vacaacies
in posts filled by promotion where reserva-
tions apply (i.e. in the case of Class I1I
and Class 1V Services/posts filled by pro-
motion by selection or through competitive
examinations limited to departmental candi-
dates, in grades to which there is no direct
recruitment whatever), reservation is made
#¢ the time of promotion but not at the
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time of confirmation of promotees. A
copy of Ministry of Home Affairs Office
Memorandum No. 1/13/63 —SCT(I) dated
21.12.1963 prescribing rosters for appoint-
ment of Scheduled Castes and Scheduled
Tribes and of Office Memoranda No. 31/10/
63-SCT(I) dated 27.3.1963 and 2.5.1963 pres-
cribing procedure in this regard are laid on
the Table of the House. [Placed in Library.
See No. LT—1303/68].

(c) Each appointing authority under a
Ministry/Department is required}to follow
the prescribed procedure in accordance
with the orders in this regard. If instances
of any appointing authority not following
the orders correctly come to the notice of
this Ministry, they are directed to rectify
the deficiency and to follow correct proce-
dure.

(d) and (e). The Working Group under
the Chairmanship of Shri M. R. Yardi,
Additional Secretary, Ministry of Home
Affairs, which submitted its report to
Government on 39%th November, 1967,
has not said that the existing Government
orders regarding reservations for Scheduled
Castes and Scheduled Tribes are not being
followed by amy Ministry/Department.
The Group have made recommendations for
improving the representation of Schedul-
ed Castes in the Government Services. In
so far as reservation at the confirmation
stage is concerned the Group have made
the following recommendation which is
under consideration of Government.

Recommendation No. 12

“Reservation should not be granted
at the time of confirmation as this leads
to the anomalous situation of junior
Scheduled Castes Officers who bave
entered service much late becoming
senior to officers who have entered
service much before them and under
whom they have worked. This would
effect adversely the morale of services.””

Staff of Archaeological Survey of India

10440. SHRI S. S. SYED will
the Minister of EDUCATION be pleased
to state :

. (a) whether it is a fact that thousands
of work-charged employees of the Archaeo-
logical Survey of India have not been given
the benefits of Rules and congessions given
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to permanent employees though Govern-
ment have accepted the recommendations
of the Second Pay Commission in regard to
such type of employees under its employ-
ment : and

(b) when these employees are likely to
be regularised ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.

. (b) According to Government’s general
decisions on the Second Pay Commission’s
recommendations, only 135 (categorised as
watch and ward staff and conservancy
staff) of the work-charged employees of the
Survey are eligible for transfer to regular
establishment. The rest fall under the
categories of Monument staff, Horticulture
staff and Miscellaneous trades, and are
being granted, with effect from the Isi
February 1968, the following benefits : —

(i) Confirmation resulting from
convertion of 50%, of temporary
posts which have been in exis-
tence for more than three years
and are required on long-term
basis, into permanent posts.

(ii) Sireamlining personnel adminis-
tration and service, viz. framing
of recruitment rules ; prescrib-
ing standard trade tests wher-
ever necessary; fixing yardsticks
for creation of additional posts;
proper maintenance of service

. records.

(iii) Giving same conditions of
service as those prescribed or
may be prescribed for regular
industrial staff.

House Collapse in Delhi

10441. SHRI M. MEGHA-
CHANDRA : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a news-item
appearing in the ‘Patriot’ dated the 2Ist
April, 1968 regarding the collapse of
of a balcony in Partap Street, Paharganj,
New Delhi;

(b) if so, whether the structure was

y examined by the authorities concerned

was found dangerous for habitation;
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(c) if so, whether any notice was served
on the owner in this regard and if not, the
reasons therefor;

(d) whether Governmeat propose to
demolish the whole building or to remove
the portions which have bent down posing
threat to human lives;

(e) whether it is also a fact that some
unauthorised construction has also been
built by the tenant on the top of the
building all the more dangerous; and

(f) if so, the action taken in
matter?

the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The site was inspected by the offi-
cials of the Dzlhi Municipal Corporation
when it was found that some portion of
the chhajja had already collapsed and the
rest was in dangerous condition. The
owners/occupants . were asked to vacate:
the house and remove the remaining
hanging portion.

(c) The site was again inspected Cons-
truction Officers who found that the
chhajja bhad already been removed; hence
the Corporation thought that no further
action was required.

(d) The Municipal Corporation of
Delhi find that the rest of the building at
present is in satisfactory condition - and
does not propose to demolish the building.

(e) Yes Sir, an unauthorised construc-
tion of two tin sheds was carried out by the
tenants.

(f) Proper notices under sections 344
(1) and 343(1) of the Delhi Municipal Cor-
poration Act, 1957 have been served, and
further action as per the provisions of the
said Act against the unauthorised cons-
truction is being pursuade by the Corpo-
ration authorities.

Hotels in the Public Sector

10442. SHRI S. R. DAMANI : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it has been decided that the

hatels in the Public Sector be taken over
by the India Tourism Corporation; and
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(b) if so, the reasoas therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Admini-
strative Reforms Commission Report on
public sector undertakings has recommen-
ded that the Ashoka Hotels and the Jan-
path Hotels may be combined with the
India Tourism Development Corporation
to form a single sector corporation, and
has suggested that for this purpose the
Hotels should be transferred to the control
of the Ministry of Tourism and Civil
Aviation. Government have accordingly
decided that the Hotels referred to should
be transferred from the Ministry of Works,
Housing and supply to the WMinistry of
Tourism and Civil Aviation. No decision
has yet been taken about the Hotels being
placed under the control of the India
Tourism Development Corporation.

wixt far (Fwre sw) % Wy
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Wheeler Committee Report

10445. SHRI SAYYAD ALI : Wil
the Minister of EDUCATION be pleased
to state:

(a) whether it is fact that whereas
Wheeler Committee Report in relation to
gazetted posts has been implemented, the
same has not been done in relation to the
non-gazetted staff of the Archaeological
Survey of India ;

(b) if so, the reasons therefor; and

(c) when it is likely to be implemented ?

THE MINISTER OF STATE IN. THE
MINISTRY OF EDUCATION (SHRI
BHAGAT JHA AZAD) : (a) and (b).
No, Sir. It has not been possible to
implement the recommendation of the
Wheeler Committee due to paucity of funds.

(c) As soon as funds are available for
the purpose.

u¥ afcwdn g fagm
10446. =t wrew fag agw : w7
TG A ag T & e S v
(%) #ar ug aw § fe ws7 W -
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Brother of Nizam ¢f Hydecabad

10448. SHRI SURENDAR REDDY :
Wil the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
younger brother of the Nizam of Hydera-
bad was searched while on route to Europe;
and

(b) if so, whether anything was found?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : (a) and
(b). The information is being collected
and will be placed on the Table of the
House when received.

Encounter with Naga Hostiles
10449. SHRI MAHANT DIGV1JAI
NATH :
SHRI ANBUCHEZHIAN :

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that four
C. R. P, personnel were Kkilled in an en-
counter with the hostile Nagas on the 17th
April, 1968 in the Ukhrul sub-division of
Manipur;

(b) if so, whether it is also a fact that
the C. R. P. personnel are not fully
equipped with arms and ammunition;

(c) the steps taken in this direction;
and

(d) whether Government have issued
‘shoot-at-sight’ orders to the C.R.P. person-
pel ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) and (b).
No, Sir.

(c) Do not arise.

(d) No, Sir.

Raids by Naga Hostiles

10450. SHRI ANBUCHEZHIAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that on the 20th
April, 1968, a gang of hostile Nagas raided
shops in Assam border with Nagaland and
looted property worth Rs. 6,800 ;
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(b) if so, whether on the same night
a ging of Niga hostiles clad in Khaki
uniforms raided a shop in Dezbrapur Tea
Estate and decamped with cash and articles
worth Rs. 1,500 ;

(c) whether on the same day, Naga
hostiles raided a shop in Naga Jank Tea
Estate and took away cash and articles
worth 2,000 rupees ; and

(d) if so, whether such raids have
shaken the confidence of the people in
security forces and are being compelled to
follow the Naga hostiles ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (d). In-
formation is being collected and will be
laid on the Table of the House in due
course.

Women's Education in Tripura

10451. SHR1 KIRIT BIKRAM DEB
BURMAN : Will the Minister of EDU-
CATION be pleased to state :

(a) the schemes for women’s education
in Tripura and other Union Territories for
1968-69 ;

(b) the central aid being given
each of the scheme ; and

for

(c) the financial aid demanded for
each and the cut made by the Central
Government in this respect ?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (¢).
The requisite information is being collected
and will be laid on the Table of the Lok
Sabha in due course.

Educational Grants to Tripura

10452. SHRI KIRIT BIKRAM DEB
BURMAN : W:ll the Minister of EDU-
CATION be pleased to state :

(a) whether the demands for grants for
Education for the Union Territory of
Tripura for the year, 1968-69 have been
curtailed by the Central Government drasti-
cally ;

(b) if so, the total. amount of the
grants sought by the Tripura Government
and how much of it has been slashed ;

(c) which specific schemes are likely

to be hit thereby ; and

(d) the latest figures showing percent-
age of literacy amongst females and males
in Tripura and how it compares with all
India figures ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWHT JHA AZAD): (a) Yes, the
demands made by Tripura Administration
were curtailed.

(b) The amounts proposed by Union
Territory Government and those provided

in their budget are given below : —

Plan Non-Plan

(Rs. in lakhs)

Amount proposed by the Union
Territory Government in Budget
Estimates, 1968-69

Amount provided in the budget

84.88
31.48

382.89
325.10

(c) and (d). Information is being
collected and will be placed on the Table
of the Lok Sabha in due course.

Dhebar Commission

'10453. SHRI KIRIT BIKRAM DEB
BURMAN : Wili the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Dhebar Commission

had recommended that the tribal reserve
areas in Tripura be declared as guaranteed
by the Constitution of India and that a
scheme be drawn up for their progressive
dev:zlopment ;

(b) if so, the decision taken by Govern-
ment in the light of the said recommenda-
tious ; and

(c) the steps being taken in the light
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of the scheme, if already drawn up for the
development of the tribals ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Dhebar
Commission did nor recommend the dec-
laration of any Scheduled areas in Tripura.
The Cc ion, however, did recc d
the setting up of Tribal Development
Blocks.

(b) and (c). The Government have
accepted these recommendations of the
Commission and have set up Tribal
Development Blocks for the intensive
development of the areas where there is
concentration of tribal population. The
five Tribal Development Blocks set up so
far cover a tribal population of 94,258.
A sum of Rs. 18,79,600 has been spent
through these blocks till now. Besides the
Government have taken up scheme for
the settlement of Jhumias on laind. Under
this scheme 20,754 families have so far
been settied on land. 77,394 acres of
Government land have also been allotted
to landless Jhumia tribals and a sum
of Rs. 87,09,865 has been spent towards
grant for reclamation of land, purchase of
bullocks, seeds etc.

Naxalbari-Type Unrest in Tripura

10454. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government'’s attention has
been drawn to the growing sabotage and
terrorist activities “in Tripura perpetrated
by the disruptive elements including des-
truction of bridges and the exploitation of
the poor tribals to cause, the so-called
Naxalbari-type unrest ;

(b) if so, whether there is evidence
that these activities are politically inspired;
and

(c) the steps being taken to find its

cause and to prevent these disruptive
activities effectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
reference is invited to answers to unstarred

- questions Nos. 6497 and 6615 furnished on
Sth April, . 1968. Government hayve no
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other information that any Naxalbari-type
of unrest is being fomeated in Tripura. )

(b) Some political parties are behind
the agitations demanding immediate dec-
laration of certain areas as scheduled areas
under the Fifth Schedule of the Constitu-
tion and demarcation of forest reserve. In
this connection there have been instances
of destruction of forest plantations.

(c) Necessary measures to protect.
forests and plantations are being taken..
Armed police camps as well as civil police
outposts have been set up in the border
areas of Tripura adjoing Mizo Hills district
of Assam and constant vigilance is being
maintained.

Settlement of Ex-Servicemen in Tripura

and Nefa
10455. SHRI KIRIT BIKRAM DEB
BURMAN :  Will the Minister of HOME

AFFAIRS be pleased to state :

(a) what progress has been made in
the scheme for settlement of ex-servicemen
in Tripura and N.E.F.A ;

(b) how many ex-servicemen have al-
ready been settled in each of these areas
and how maay are yet to be settled ; and

(c) what Central assistance has been
given for these schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). TRIPURA: 582 ex-srevicemen have
been settled in the colonies established in
Tripura.

A scheme for the resettlement of 500
ex-servicemen 400 from Tripura and 50
each from Kerala and Punjab—in' Tripura
has been taken up. 56 out of the 400 from
Tripura and all the 50 from Kerala have
been selected and they will be settled at
Karangicherra in Khowai sub-division, as
soon as transit sheds etc. are constructed
and water supply is arranged, action for
which is under way.

Action is also being taken for selecting
the remaining ex-servicemen.

NEFA : A scheme for the re-settle-
ment of 650 ex-servicemen at Bhalukpong
in Kameng district in NEFA, has been
recently sanctioned as a Fourth Plap
Scheme,
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200 ex-servicemen are proposed fo be
settled during the current year. 85 have
already been selected.

(c) The Government of India have
sanctioned Rs. 14,390,362 towards mnon-
recurring expenditure and Rs. 4,640 per
annum towards recurring expenditure, on
the Tripura Scheme.

The N.E.F.A. scheme, included in the
Fourth Plan, involves Central expenditure
of Rs. 97.24 lakhs.
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Hearings of Inquiry Officers of Delbi
Administration

10458. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 7915 on the 19th
April, 1968 and state :

(a) whether it is a fact that the proceed-
ings of the foliowing dates of hearing fixed
by the Inquiry Officer in 1964 are missing
from the official records ;

24/6, 10/7, 21/7, 3/8, 17/8 and 11/9.

(b) whether it is a fact that Inquiry
Reports were not submitted by the Inquiry
Officer in April, 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN  [SHUKLA): (a)
According to the Information supplied by
tha Delhi Administration this is not a
fact.

The Inquiry Officer could not finalise
his report in April, 1968, due to insistance
of the delinquent official to cross examine
the Assistant Examiner of Questional
Documents who had given his report in
the matter. The Assistant Examijner of
Questioned Documents was on lon'g medi-
cal leave as he had wundergone a
serious operation. It is hoped that the
Inquiry Officer would now be able to fina-
lise his report quickly.

Medium of Instruction in Central Schools

10459. SHRI E.K. NAYANAR : Will
the Minister of EDUCATION be pleased
to state :

(a) whether Government have given
ipstructions to all the Central Schools tbat
Social Studies school be taught ip Hingdj
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from 1968-69 onwards in Higher Classes ;
and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : (a) The instruc-
tions are that Social Studies should be
taught in Hindi in classes I to VI, in all
schools, in 1968-69 session.

(b) Contrary to the main features of
the Scheme which provides for instruction
in Hindi and English medium, some of the
Central schools were teaching all subjects
only in English. The instructions now
issued are intended to give effect to the
policy to achieve necessary uniformity in
due course.

Strike by Workers of Model Woollen
Mills, Chandigarh

10460. SHRI MOHAMMED ISMAIL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the workers
of the Model Woollen Mills, Chandigarh
went on strike on the 2Ist and 22ad April,
1968 ;

(b) if so, whether it is a fact that
Section 144 was promulgated on the 19th
April, 1968 ;

(c) whether there was any untoward
incident ; and

(d) if not, the reasons for promulgat-
ing Section 144 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) About
230 workers out of about 300 workers of
the Modella Woollen Mills are on strike
since 22nd April, 1968.

(b) Prohibitory order under Section
144 was issued on the night of 20th April,
1968.

(c) and (d). Incident in which 10 to 11
workers were alleged to have obused and
criminally intimidated the security Officer
of the mill was reported to the Police vide
case FIR No. 123 dated 20.4.1968 u/s 506/
148/149 IPC. There was sreat. 'tension
amongst the striking and non-striking em-
ployees of the mills and breach of pease
yips ap?rehended.
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Tourist Centres of Historical
Importance ~

10461. SHRI RAJDEO SINGH : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether Government are aware that
tourists coming to India possess different
interests and aptitude as sight secing, his-
torical and Geological studies ;

(b) if so, whether Government are
considering to add some more places of
historical heritage as Tourist Centres and
develop them ; and

(c) whether the places of historical
importance, such as Jaunpur and Mahoba
in U.P. which abounds in historical
heritage are proposed to be surveyed and
put on the tourist map of India ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) There is a constant endeavour on
the part of Government to provide facilities
at as many places of tourist interest as
possible. However, limited funds necessitate
fixing priorities in selecting places on the
basis of tourist preferences, travel patterns
and quick returns commensurate with the
investment made.

(c) Based on above  considerations,
Jaunpur and Mahoba in U. P. do not qual-
fy for inclusion in the development plans
of the Department of Tourism. Since they
are primarily of regional importance, the
responsibility for their development as
tourist centres rests with the State Govern-
ment.

Development of Transport System

10462, SHRI RAJ DEO SINGH :
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state ;

(a) whether Government propose to
develop transport system in the country so
as to pave the way for the ambitious pro-
gramme of agricultural development ; and

(b) if so, the details of the programme
chalked out ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) and (), The question of inclyding ¢
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suitable provision in the Fourth Five Year
Plan for the development of the transport
system with a view to meeting the trams-
port requirements of various sectors of the
economy as far as passible, including agri-
cultural development is under considera-
tion.

Palam Airport Caterer

10463. SHRI RAJDEO SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the re-
ply given to Unstarred Question‘ No. 3357
on the 8th March, 1968, and state ;

(a) the latest position regarding the
amount due from the Caterer at Palam
Airport ;

(b) whether Government have been
able to collect the arreas from the Caterer
and if so, the amount recovered so far ;
and

(c) whether Government propose to fix
responsibility for the lapses and take ac-
tion in the matter ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) Rs. 1,67,484.25 upto
30.4.1968.

(b) No, Sir.

(c) Government is taking action against
the Caterer under the law.

Goveraoment Appointment .

10464. SHRI RAJDEO SINGH : Will
the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government are aware that
cases of delayed references to the U.P.S.C.
and of irregular appointments by the Minis-
tries/Department of Government are persis-
ting and even increasing ;

(b) if so, whether Government propose
urgently to devise some effective system of
keeping these delays and irregularities to
the minimum ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI -

VIDYA CHARAN SHUKLA): (a) Al-
though the number-of cases of delayed
references to Union Public Service Com-
missiop and of irregular appointments by
Ministries/Departments ‘of the Government
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of India during the year 1965-66 was more
than the number of such cases during the
preceding year, there has been a percepti-
ble decrease in the number of such cases
during the year 1966-67.

(b) Instructions have already been
issued impressing upon Ministries/Depart-
ments of the Government of India the need
for ensuring that temporary appointments
made by them are covered by the statutory
regulations regarding coasultation with the
Commission and for avoiding delays in
making references to the Commission. In
accordance with the instructions, all cases
of irregularities are required to be properly
investigated and responsibility for the
lapses determined so that action can be
taken against the persons responsible for
the lapse.

Funds for Banaras Hindu University

10465. SHRI RAJDEO SINGH :
Will the Minister of EDUCATION bz
pleased to state :

(a) whether it is a fact that the Bana-
ras Hindu University Hospital requires
more funds to develop it to serve the
local public more widely and efficiently ;
and

(b) if so, the steps taken by Central
Government in consultation with the Uttar
Pradesh Government to meet the expendi-
ture incurred on the maintenance of the
Hospital ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) Recently a high level meeting to
discuss the financial requireraents of the
Hospitals attached to the Medical Colleges
of the Banaras Hindu University and Ali-
garh Muslim University was convened
which was inter-alia attended by the repre-
sentatives of the Government of Uttar Pra-
desh and the Universities concerned. The
question of making available the requisite
funds to the University concerned is receiv-
ing the attention of the Government.

Deaths due to Food Poisoning in
Deihi

10466. SHRI D. C. SHARMA : Will -
the Minister of HOME AFFA[RS be pleas-
cd to state :

(a) whether there have bgen govera)
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deaths due to food poisoniag in and around
Delhi during April, 1968 ;

(b) if so, the figures thereof ; and

(c) the action proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
Only one case of dcath suspected to be
due to food poisoning was reported to
Delhi Police during April, 1968. Enquiries
are being continued by the Police in the
matter. The viscera etc. of the deceased
have been sent by the Delhi Police for the
expert opinion of the Chemical Examiner.

Arms Act Case

10467. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased th state : ’

(a) whethcr the Arms Act proceedings
taken up against Shri Demjalum Kipgen
M.L.A. of Manipur who was arrested with
a number of unlicensed guns and ammuni-
tion at Bishenpur Police Station is being
withdrawn on political grounds by the
Governmeut of Manipur ;

(b) if so, whether the Government of
Manipur have consulted the Central Govern-
ment ; and

(c) if not withdrawn, the present posi-
tion of the case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does not arise.

(c) The case which was last heard on
20.4.1968, has been adjourned for 20 5.68.
The case could not be proceeded with due
to non-appearance of 4 accused persons.
All possible efforts are, however being
made to secure their attendance on the
due date.

Landed Property of Manipur Royal Family

10468. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the list of landed property of the
,royal family of Manipur State specially of
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the present king and of the late Maharani
Iswari Devi ;

(b) the list of the lands granted to
them for their use during their life time ;

(c) whether the lands granted to the
late Maharani Iswari Devi for her use
during her life time is now available for
distribution to the occupying tenants of the
said land ; and

(d) if not, the position
Government in this regard ?

taken by

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (d).
If the reference is to the private property
settlement, Government have been of the
view that the details of the property
recognised as the private property of the
Ruler should not be a matter for public
disclosure. The Government of Manipur
have intimated that no land was granted
to the Maharaja for use only during his
life time i.e. his land would pass on to his
successor. A list of the lands of Maharani
Iswari Devi is laid on the Table of the
House. [Piaced in Library. See No. LT-
1304/68]. Their disposal after her death
in accordance with the law is under

consideration of the Government of
Manipur.
Indian Forest Service
10469. SHRI M. MEGHACHANDRA:

Will the Ministzr of HOME AFFAIRS bse
pleased to state :

(a) whether Government have cons-
tituted an Indian Forest Service ;

(b) the basis of drawing Officers from
various States/Union Territories in this
service ;

(c) the number of applicants sent by
the Government of Manipur for inclusion
in this Service ; and

(d) if the reply to part (c) above in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) At the initial constitution stage,
appointments. to the Service were made



3439 Written Answers
from amongst the Forest Officers of the
various States and Union Territories, who
were eligible for such selection under the
Indian Forest Service (Initial Recruitment)
Regulations, 1966. At the maintenance
stage, persons are either directly recruited
to the Service through competitive exami-
nation or through promotion of State
(including Uulon Territories) Forest Service
Officers;

(c) Three Forest Officers serving under
the Union Territory Administration of
Manipur were eligible for appointment at
the initial constitution stage and their
names had been forwarded by that
Administration.

(d) Does not arise.

Allegation Against an Ex-Minister of
Manipar

10470. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his Ministry has reviewed
the memorandum sent by some Muslim
citizens of Manipur containing allegations
of corruption and bribery against an
Ex-Minister, Shri Allimuddin for necessary
enquiry through C.B.I. ; and

(b) if so, the action
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
Some allegations agaiast Shri Allimuddin

taken in the
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ex-Minister, Government of Manipur were
received by the Chief Commissioner of
Manipur. The Government of Manipur
has made an inquiry into these charges
but most of them have Dot been
substantiated. An enquiry into ether
charges is being made by the Government
of Manipur,

Crimes Among the Teemagers

10471. SHRI K. P. SINGH DEO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that crimes
among the teenagers and the unlawful
activities among the College and University
students have been on the increase in the
Capital for some time past ;

(b) if so, the nature of the crimes
being committed by the teenagers and the
nature of the unlawful activities among
the College and University students : and

(c) the steps takem by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
statement is attached. It will be seen from
the statement that crime among tcenagers
and unlawful activities among College and
University students have not been on the
increase,

Statement

Period. No. of cases (in which No. of cases reported

teenagers were involved) involving College/

reported to the Delhi Police. University students.
1.1.67—30.4.67 222 0
1.1.68—30.4.68 182 2

Alishabad Riots
However, 224 engineering stadents were 10472. SHRI VIRENDRAKUMAR

arrested between Ist January, 1968 to 30th
April, 1968 ia connection with the agitation
by the engineering students.

"(b) and (c). Do not arise.

SHAH :
SHRI D. N. PATODIA :
Will the Minister of HOME AFFAIRS

‘be pleased to state:

(a) ‘whether he visited Allababad in the
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last week of April, 1968 for having a first
hand idea about the law and order situation
in that riot-torn city;

(b) if so, the main observations made
by him and representatives of which
sections of the community called on him
and/or presented memoranda ducing his
visit; and

(c) what speciffic measures are envi-
saged to be taken to maintain communal
bharmony in that part of the country in
particular and in the country in general?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Home
Minister visited Allahabad on 23-4-1968 to
assess the situation arising out of the
communal disturbances.

(b) Individuals and representatives of
various parties, associations and organi-
sations belonging to both the communities
presented memoranda to the Union Home
Minister. He discussed the situation with
the concerned anthorities and gave nece-
ssary directions to take firm and effective
measures to restore communal peace and
harmony:;

(c) Necessary administrative measures
have been taken to ensure that communal
elements are kept under check. The State
Government have appointed Shri M. Lal,
Member Board of Revenue, to inquire into
the cases and the course of the communal
disturbances that occurred in Allahabad.

(d) As regards the steps taken to en-
sure communal harmony in the country in
general, a statement is laid on the Table of
the House.

Siotement

The Home Minister had written on the
10th September, 1967 to all Chief Ministers
of States requesting them to take adequate
steps £0 pi \ i and to
curb communal disturbances with utmost
firmness. Among other things, he had
drawn their personal attemtion to the follo-
wing:—

(i) Adeq arrang t should
exist for getting timely inte-
lligence about developing
tensions  between different
groups of people;

(ii) Citizens Committees ehould

.
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be formed in areas where eithe
tensions have occurred in the
past or are likely to develop
in future;

adequate use should be made
of the preventive provisons of
the law;

in the light of what happened
in Jamshedpur and Rourkela in
1964 and recently at the Heavy
Engineeriog township in Hatia,
it is specially necessary to
maintain vigilance in industrial
communities; and

(v) sy ic arra hould
be instituted for scrutiny of
writings in newspapers, maga-
zines, etc. as well as spoken
words, which tend to promote
communal hatred. Adequate
use should be made of pro-
visons of Section 503-A I.P.C.
to check such writings and
speeches.

(iii)

(iv)

2. Home Minister wrote again on the
26th March, 1968 urging that all cases
registered in connection with communal
incidents should be effectively investigated
and all possible efforts made to securg
severe punishments for those guilty of
heinous offences, and also suggested a
review of the dministrative ("]
taken so far.

3. The State Governments have beea
given all reasonable assistance required by
them to maintain commuaal harmony.

4. A Commission of inquiry has been
appointed on November 1, 1967 to inqure
into the causes and course of some major
communal disturbances that have occurred
in different States since 1st August, 1967. .

5. It has also been decided to revive
the National Integration Council so that
further concrete steps may be taken to
check the growth of communal and other
divisive forces in the country.

6. The imposition of collective fines
has been recommended to State Govern-
ments as a measure to check communa-
lism.

7. Action under Section 15 of the
Police Act 1861, which enables the State
Government to declare any area within
the Btate as a disturbed area and to statien
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additional police in the area, has been
recommended to State Governments. The
cost of the additional police is liable to be
recovered from the inhabitants of the
disturbed areas.

8. A meeting of Chief Ministers is
proposed to be held on the 19th May,
1968 to review the communal situation.

Jammu and Kashmir

10473. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that people
from other States of India in Jammu and
Kashmir are not treated arpar with the
inhabitants of that State not only in the
matter of employment but also in the
matter of distribution of rationed articles ;
and

(b) if so, the nature and extent of dis-
crimination non-Kashmiris are subjected to
there ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). According to the information receiv-
ed from the Government of Jammu and
Kashmir, there is no discrimination in the
matter of distribution of rationed articles
‘between the people of Jammu and Kashmir
State and those of other States living in
the State of Jammu and Kashmir. As
regards employment under the State
Government, attention is invited to Art.
35-A of the Constitution of India.

Accident at Calcutta Docks

10474. SHRI JYOTIRMOY BASU:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

"(a) whether it is fact that a serious
accident took place in Calcutta Docks on
or about the 16th April, 1968 ;

(b) whether it wrecked a jetty, a crane
and severed the anchorage ; and

(c) if so, the reasons therefor ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) and (b). The vessel “State of Kutch”
was berthed at No. 2 Calcutta Jetty on the

. night of the 16th April, 1968. During the
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bore tide which occurred that night, the
vessel hit No. I Calcutta Jetty and as a
result the Jetty end collapsed. Due to the
impact, a shore crane fell on a lighter
lyiag nearby. A member of the crew of
the lighter was killed and another injured.
(c) According to a departmental enquiry
into the accident conducted by the Cal-
cutta Port Commissioners, the accident
was due to the heavy bores and incorrect
action taken by the Master of the vessel.

Written Answers

Sponsoring of Employees for Higher

Studies Abroad
10475. SHRI YAJNA DATT
SHARMA : Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether it is a fact that the Minis-
try of Home Affairs have been sponsoring
their employees for higher studies especial-
ly in foreiga languages abroad at high pub-
lic expense ;

(b) if so, the total number of such em-
ployees sent abroad during the last ten
years ;

(c) the period and country of their
stay and the nature of study ;

(d) their status ie. rank/grade etc.
before and after completion of studies ;

(e) the total amount spent on each
employee showing separately foreign ex-
change involved and the Indian currency ;

(f) whether the knowledge thus acquir-
ed by these employees is being fully utilis-
ed in public interest ; and

(g) if the reply to part (f) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (g).
The information is being collected and
will be placed on the Table of the House.

Attack on a Harijan Wedding
Procession

10476. SHRI KANWAR LAL
GUPTA :
SHRI RABI RAY :
Will the Minister of HOME AFFAIRS
be pleased to state :

-(a) whether it is a fact that a Harijan
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wedding procession was recently attacked
in Mahipalpur village near Delhi ; and

(b) if so, why no arrests have been
made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Out of the five accused named in
the FIR, four were arrested on 19-4-1968.
Efforts are being made to arrest the re-
maining one accused.
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Government Employees in Goa, Diu
and Daman

10478. SHRI ERASMO DE
SEQUEIRA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of Government em-
ployees in Goa, Daman and Diu working
under ad hoc scales of pay and the period
during which each of them has been so
working ;

(b) whether any employees have since
been appointed to the same- posts on
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permanent scales of pay and the number-
of employees appointed ; and

(c) the action proposed by Government
in the matter of ad hoc scales of pay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) 287.
They have been employed from 1962-1966.
Yearwise breakup is not available readily.

(b) Yes, Sir. 272 employees have been
appointed on the Central pay scales in liea
of ad hoc scales of pay.

(c) The cases of remaining 15 posts-
are under consideration of the Government.
9 more such posts have since come to
notice of the Government of Goa and fresh
proposal for laying down appropriate
Central Scales of pay in those cases are
awaited from them.

Unemployment among Architects
and Town Planners

10479. SHRI N. K. SOMANI :  Will
the Minister of EDUCATION be pleased to
refer to the reply given to Unstarred Ques-
tion No. 8582 on the 26th April, 1968 and
state :

P
(a) whether itis a fact that there is

an acute problem of unemployment among

Indian Architects and Town Planners ;

(b) whether it is also a fact that the
Central Government allows architecture
and town planning designs to be imported
for use in industry and hotels ; and

(c) if so, the steps proposed to be

taken to set the matters right ?

THE MINISTER OF EBUCATION
(DR. TRIGUNA SEN) : (a) Accurding to
the Directorate of Employment and Train-
ing, five Town Planners and 99 Architects
were on the live register of Employment
Exchanges on 31.12.1967. There is practi-
cally no unemployment among Town Plan-
ners and, among Architects, it is apparent-
ly marginal.

(b) and (c). As for industry, only
designs and drawings of industrial products
not developed indigenously are allowed to
be imported.

As for hotels, all designs and drawings
are made by Indian architects but, in
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special cases, limited consultation with
foreign architects is permitted.

Posting of Officers in the midst
of S. P. E. Enquiry

10480. SHRI GADILINGANA
GOWD .
SHRI H. AJMAL KHAN :
SHRI K. M. KOUSHIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the instructions of Home Ministry
regarding posting of an official to a parti-
cular station when an enquiry by Special
Police Establishment is pending against
him ; and -

(b) whether it is not the policy of
Government that for proper enquiry being
conducted, am official under cloud should
be transferred out of the State immediately
on the start of the enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Each case is examined on merits and
transfer effected when it is absolutely neces-
sary for purposes of investigation.

Andaman and Nicobar Islands

10481. SHRI CHANDRA  JEET
YADAYV : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the date on which the Andamans
and Nicobar Islands were occupied by the
Japanese during the Second World War ;

(b) the date on which these islands were
reoccupied by the Re-Occupation Forces
and the date on which the civil administra«
tion was handed jover to the Chief Com-
missioner by the Ministry ; and

(c) the date of appointment of each
person born in the Islands but recruited
from the mainland, as per their appoint-
ment orders, together with a full text of
the terms and conditions of service as men-
tioned in their respective appointment
orders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) ; (3) 23rd March,
1942
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(b) 7th October, 1945 and 7th February,
1946 respectively.

(c) As no separate record of such em-
ployees is maintained, the information is
not available.

Recruitment of Persons in Andamans

10482. SHRI CHANDRA JEET
YADAV : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of persons born in the
Andamans but recruited from the mainland
who are being treated as ‘local recruits’ ;

tb) the number of persons born in the
mainland but recruited locally who are
being treated as ‘local recruits’ ; and

(c) the number of persons born in the
mainland but recruited locally in the pre-
war days on same terms and conditions as
persons born in the islands who are even
now being treated as ‘mainland recruits’.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (¢).
The information is being collected and
will be laid on the Table of the House.

Andaman Special Pay

10483. SHRI CHANDRA  JEET
YADAYV : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Cajcutta High Court
had held in Oommen vs. Union of India
that the Andaman Special Pay could not
have been sanctioned but for the provisions
of F. R. 9(25)(c) ;

(b) if not, the rule whereunder it has
been sanctioned ;

(c) whether the Constitutionality of
decision No. (iii) as contained in the Union
Homes Migistry’s letter dated the 22nd
January, 1951 has been held challengeable
under Articles 14 and 16 of the Constitu-
tion by the said High Court in the said
case ; and

(d) if so, the action which has been
taken by Government since June, 1967 to
restore the grant of Andaman Special Pay
to those who had lost it as a result of their
promotion to the next post ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS (SHRI
K- S. RAMASWAMY) :  (a) Yes, Sir,
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(b) Does not arise.

(c) Yes, Sir.

(d) The writ petition in question was
actually dismissed by the Hon’ble High
Court. However, the question of rationalis-
ing the set-up of Andamaa Special Pay is
under the active consideration of the
Government of India and a decision in the
matter is expected to be taken soon.

Andaman Special Pay

10484. SHRI CHANDRA  JEET
YADAV : Will the Minister of HOME
AFFAIRS be pleased to refer to the
Government of India Orders as contained
in the Ministry of Home Affairs letter
dated the 22ad January, 1951 and state :

(a) whether the decision of the Presi-
dent lays down that the Andaman Special
Pay has been sanctioned as an incentive for
securing personnel from the mainland for
service in the Islands ;

(b) whether the said order provides
that deputationists too would be eligible
for the Andaman Special Pay ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (c). The
Ministry of Home Affairs letter dated the
22nd January, 1951, does not give the
reasons behind the grant of Andaman
Special Pay. It, however, clarifies the
intention that only the staff recruited from
the mainland should receive it. In imple-
menting these orders the term ‘staff recruit-
ed from the mainland’ has been interpret-
ed to include also the staff deputed from
the mainland for service in the Andaman
and Nicobar Islands. This interpretation
is in accordance with the rationale behind
the grant of Andaman Special Pay. No
other Deputation allowance is admissible
to such deputationists.

Andaman Special Pay
10485. SHR1I CHANDRA  JEET
YADAV : Will the Minister of HOME

AFFAIRS be pleased to refer to the
Ministry’s letter dated the 22nd January,
1951 regarding the Andaman Special Pay
and state :

(a) whether persons domiciled in the
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Andaman’s but recruited from the mainland
are cligible for the grant of Andaman
Special Pay ; and

(b) if not the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b) Andaman Special Pay has beea
sanctioned as an incentive for securing pet-
sonnel from the mainland for service in
the Andaman and Nicobar Islands.

Construction Contracts

10486. SHRI B. K. DASCHOW-
DHURY : Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state :

(a) the details of the contracts given,
foreign exchange allotted and other facili-
ties provided to the following by his
Ministry ;

(1) Hindustan Construction Co. Ltd.
Bombay.

(2) Gammon India Ltd. New Delhi.

(3) Jolly Brothers Ltd. Bombay.

(4) Patel Engineering Co. Ltd.
Bombay.

(5) Shah  Construction Co. Ltd.
Bombay.

(6) Tirath Ram Ahuja and Company
Ltd. New Delhi ; and ~

(b) why these works were not awarded

to the National Projects Construction Co.
Ltd. ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO)

(a) ?nd (b). The tequired information
is being collected and will be laid on the
Table of the House.

Track Stand in Malka Ganj Delhj

10487. SHRI ARJAN SINGH BHADO-
KIA : Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the Trans-
port operators have established a Truck
stand in Malka Ganj, Delhi without the
permission of Government ;

(b) whether Government are aware that
this Tryck st_qqd has put the people intg
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great difficulties as it is in a residential
area and there are three schools, two
temples, one gurdwara and one Mosque at
a distance of about 100 yards ; and

(c) if so, the action taken to remove
this Truck stand from there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
to (c). The required information is being
collected trom the Delhi Administration,
who are concerned in the matter, and will
be laid on the Table of the House, when
received.

Ban on Communa! Qrganisations

10488. SHRI CHENGALRAYA
NAIDU : Will the Miuister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that there isa
great demand to ban all the communal
bodies and communal parties which have
been found responsible for the increasing
communal riots in the country ;

(b) if so, when a final decision in this
regard is likely to be taken ;

(c) if not, the reasons therefor ;

(d) whether in certain cases of recent
communal’ trouble, some of the parties
have been found responsible for the
trouble ; and

(e) if so, the parties held responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)
Government are aware of the demand
made in some quarters for banning
communal organisations.

(b) and (c). At present there is no Jaw
which empowers Government to ban
communal organisations.

(d) and (e). Appropriate action under
the law is taken against those responsible
for promoting communal teasion. A
Commission of Inquiry headed by Shri
Raghubar Dayal, a retired Judge of the
Supreme Court is inquiring into the causes
and course of some of the major communal
disturbances which occurred after 1.8.1967.
Shri M. lal, 3 member of Board of
Revenye, Uttar Pradesh, has been

appointsd te ipquire inte the comaunal
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disturbances at Allahabad.
are awaited.

Their findings

Crime Prevention Week in the Capital

10489. SHRI HIMATSINGKA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the number
of murders, road deaths and stabbing cases
had increased during the Crime Prevention
Week observation in the Capital ;

(b) if so, the total number of unnatural
deaths that came to the notice of the
Police in Delhi during the said week and
how many of them were due to (1) murder,
(2) road accidents and the number of
stabbing cases during that week ;

(c) how do these figures compare with
the corresponding figures of each of the
preceding three weeks ; and

(d) the steps taken during the Crime
Prevention Week to prevent and minimise
crime in the capital during that week and
the extent to which they were successful as
a result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
A statement is laid on the Table of the
House. [Placed in Library. See No. LT-
1305/68.1

(d) The Crime Prevention Week was
held with a view to educating the public
in the techniques of investigation of crime
as wall as to solicit their cooperation in
controlling crime. Towards this end
seminars on various specialised problems
of crime control like traffic prob'ems, social
morality etc. were held besides screening
of educative and instructional films. The
problems faclng the police in tackling
crime were also di d and highlighted
Pamphlets and folders giving practical hints
to the public in helping the police to pre-
vent commission of crime were also
distributed. The enthusiasm shown by the
public during the” Crime Prevention Week
in attending the seminars, meetings etc. and
the interest shown by them are indicationy
of the guccess of the Week,
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Travel Agents’ Convention

10490. SHRI P. C. ADICHAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the three-day Travel
Agent’s Convention held in Srinagar in
the fourth week of April, urged Govern-
ment to make the Seven-day visa-free stay
facility for forign tourists a permanent
feature ;

- (b) if so,
thereof ; and

(c) other suggestions mooted at the
convention and Government’s reaction to
each of them ?

Government’s  reaction

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) It is understood that a
resolution to this effect was passed. Copies
of the Resolutions passed at the Conven-
tion have not yet been communicated to
Government.

(b) The question of simplifying visa
formalities, including grant of 7 day
temporary landing permit to foreign
tourists, is being considered by
Government.

(c) The resolutions passed at the con-
vention will be examined when they are
formally referred to Government.

Bus Accident in Delhi’

10491. SHRI M. L. SONDHI :

SHRI SHIV KUMAR
SHASTRI :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether Government propose to
hold an inpuiry into the accident which
resulted in the death of one person and
injuries to ten others that occurred when
a double-decker was negotiating a turn on
Shanti-Path Dethi on the 21st April, 1968 ;
and

(b) the amount of compensation being
paid to the dead and injured victims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) :
(a) The General Manager of the Delhi
}ranspor( Undertaking has already cons-
tituted on the 22ad April,
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Accident Enquiry Committee, comprising
of the Chief Mechnical Engineer and the
Traffic Manager of the D. T. U. and the
Traffic Superintendent of Sarojani Nagar
Depot. The report of the Committee is
awaited.

(b) A sum of about Rs. 7.000- is
proposed to be paid by the D. T. U. to
the heirs of the deceased conductor, as
compensation under the Workmen's
Compensation Act. Payment of compen-
sation to the injured persons will be
considered by the Und:rtaking on receipt
of claims, if any.

Oberoi Hotels at Bombay and Bangalore

10492. SHRI ARJAN SINGH BHA-
DORIA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government have given
permission to Oberoi Group of Hotels to
coustruct new hotels at Bombay and
Bangalore ; and

(b) the steps taken to encourage other
Indian businessmen and India Tourism and
Development Corporation to build hotels
at different places ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) A proposal from the Oberoi Group of
Hotels for construction of a hotel in
Bombay with foreign collaboration is under
consideration.

(b) Several incentives have been offered
to the private sector to encourage const-
ruction of hotels. These include tax and
fiscal reliefs, sale of Government owned
land in Delhi on suitable terms, and finan-
cial assistance in the shape of interest
bearing loans from a special schem= sanc-
tioned for this purpose by the-Government.
The India Tourism Development Corpora-
tion, a public sector undertaking also has-
a programme for the coastruction of hotels
at key tourist centres. ~

Foreign Exchage Released to Hotels

10493. SHRI JYOTIRMOY BASU :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the foreign exchange allotted}.for
import of hotel equipment to *“Oberoi-
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Intercontinental, Clarks Varanasi, Oberoi
Palace Hotel, Srinagar, Great Eastern
Hotel, Calcutta, Ambassadar Hotel, Delhi,
Grand Hotel, Calcutta and Natraj Hotel,
Bombay during the last five years ; and

(b) the steps taken by Government to
see that the amount has been properly
utilized for the hotel business ?

- MAY 10, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. KARAN SINGH) : (a)
A statement showing the amounts of
foreign exchange recommended for release
to enable these hotels to import capital
equipment during the last five years, is
attached.

Written Answers

Statement
Sr. No. Name of the Hotel Amount of foreign exchange
recommended for release

during the last five

years for import of
hotel equipment
1. Oberoi-Intercontinental, New Delhi Rs. 11,98,886.20*
2 Clerks, Varanasi Rs 52,850.00
3. Oberoi Palace Hotel, Srinagar Rs. 1,03,072.00
4, Great Eastern Hotel, Calcutta Rs.  84,400.00
s. Ambassadar Hotel, Delhi Rs. 2,44,070.00
6. Grand Hotel, Calcutta Rs. 3,40,974.00
7. Natraj Hotel, Bombay 5 Rs. 1,44,532.00

(b) Random checks are carried out by
the Tourist Offices, where considered
necessary.

Profit Making by Officers of Chief
Commissioner’s Office, Dethi
by Sale of Plots

10494. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government propose to
hold an enquiry into the allegations made
that the Officers of Chief Commissioner’s
Offices, Delhi have made a net profit of
Rs. 25 thousasd to Rupees 30 thousand by
seling three plots allotted to them in their
Co-operative Housing' Society, G.T. Road ;
and

(b) if so, whether the culprits will be
asked to hand back the profits to Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The information 'is being collected

and will be laid on
House.

the Table of the

Indra Market, Delhi

10495. SHRI KASHI NATH PANDEY:
Will the Minister of HOME AFFAIRS be
be pleased to state :

(a) whether it is a fact that a boundary
wall was started on northerm side of Indra
Market, Delhi but the work was stopped
in September, 1965 due to Indo-Pak con-
flict ; and

(b) if so, when the work will start
again so that the boundary wall is com~
pleted on all sides to check the entry of
trucks in the marker ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Ttis a fact that the conmstruction of
boundary wall on northern side of Indra
Market was started but the work was sus-
pended in 1965 due to dispute with the
contractor regarding rates of the items of
the contract. The dispute has now beea

*This does not include import of equipment against EXIM Bask loan.
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settled and work is likely to be started
soon.

Hostile Mizos’ Attack on Police Petrol

10496. SHRI KASHI NATH PANDEY:
Will the Minister of HOME AFFAIRS be
pleascd to state :

(a) whether it is a fact that a gang of
Mizo Hostiles attacked a Police petrol near
Imphal-Tamenglong Road on the 27th
April, 1968 ; and

(b) if so, the number of Policemen
injured and killed in this clash ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) No, Sir.

(b) Does not arise.

Rise of Anti-Social Elements in Indra
Market, Delhi

10497. SHRI KASHI NATH PANDEY:
Will the Ministsr of HOME AFFAIRS be
pleased to state :

(a) whether any complaint or repre-
sentation has been received by the Delhi
Administration, Traffic Police and Imspec-
tor General of Police, Delhi about spread
of goondas and unsocial activities in Indra
Market, Sabzimandi, Delhi ;

(b) if so, from whom and the action
taken in the matter ;

(c) whether it is a fact that since shops
are opened all the twenty four hours, ail
such unsocial activities are dome in the
shops at night ; and

(d) the steps taken by the police to
se¢ that all shops of commission Agents
are closed at 8.30 P.M. sharp ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). A complaint was received by the Delhi
Police about the spread of goondas and un-
social activities in the Indra Market. The
complaint was enquired into and the allega-
tions were found to be incorrect.

(c) and (d). The shops in the Indra
Market do not remain open all the 4
hours Their opening and closing hours

d by ihe p iomas of the
Delhl Shops and Establishments Act, 1954.
“The officers of the Inspectorate of Shops
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and Establishments inspect the shops from
time to time. During the period from
1.1.68 to 30.4.68, the Indira Market shops
were inspected 29 times and 39 prosecu-
tions were launched against the shops and
establishments for violating the provisions
of the Act.

Sabzimandi Market, Delhi

10498. SHRI JUGAL MONDAL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Delhi Administration
is shiffting the Fruit and Vegetable Market
from Sabbaimandi, Delhi to Azadpur;
and

(b) if so, whether Government would
consider converting the vacated place into
a park as there is no park in whole of
this congested area.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) No, Sir. The land use for the
area in the Master Plan provides for a
fruit and vegetable market. As such, a
park cannot be provided there in contra-
vention of the provisions of the Master
Plan.

Indra Market, Delbi

10499. SHRI JUGAL MONDAL :
Will the Minister of HOME AFFAIRS be
pleased to stats :

(a) whether it is a fact that Govern-
ment land in Indra Market, Delbi is
occupied by Fruit Commission Agents,
Tea Stalis, Rebries amd this is causing
great hardships to the residents ;

(b) if so, the steps being taken by
Goverpment to see that the goods are re-
moved from the roads ; and

(c) the number of times during 1967
Enforcement Directorate have removed the
goods from the road ?

THRB MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) Thirty-
two liconsed rehries are occupying land
outside Indfa Market for more than tem
years and ten tea stalls are occupying pri-
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vate land without licence from the Health
Department of the Municipal Corporation
of Delhi.

(b) Action is being taken to select
alternative sites for the licenced rehries in
accordance with the approved land use of
the Master Plan of Delhi. Tea Stalls
holders have been prosecuted for doing
their business without licence. Removal
action against other encroachments is taken
from time to time under section 322 of the
Delhi Municipal Corporation Act, 1957.

(c) Twice.
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Recovery of Bombs in Allahabad

Written Answers

10504. SHRI MAHANT DIGVIJAI
NATH : Will the Ministry of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that 40 live
bombs have been found near about the
shops at Mohd. Ali Park in Allahabad ;

(b) if so, whether it is a fact that
these bombs bear the Chinese and Pakis-
tanl markings :

(c) if so, whether it is also a fact that
there is a hand of anti-national element in
the riots ;

(d) whether it is further a fact that
placing of these bombs is a clear conspi-
racy to blow up the shops and the bazar ;

(e) if so, whether scme arrests have
been made in this regard ; and

(f) whether an enquiry has been set up
to investigate into the matter and if so,
the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) to (f). In-
formation is being collected and will be
laid on the Table of the House.

Raising of Union Territories to Statehood

10505. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government have evolved
any criteria for raising a Union Territory to
a Statehood; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA?: (a) and
(b). Tn 1956 the States were ' reorganised
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in the light of the recommendations of the
States Reorganisation C who
had adopted certain broad criteria for the
purpose. These were financial, economic
and administrative considerations and the
need for preservation and strengthening of
the unity and security of the country. One
of the main considerations is that a Union
territory should be financially viable.
These considerations may have to be kept
in mind if and when the question of raising
the status of a Union territory to that of
a State arises.

Share of Union Territories in Central Taxes

10506. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state: :

(a) whether his Ministry have approa-
ched the Mininstry of Finance for finding
out the shares of the different Union Terri-
tories in the Central taxes carmarked by
the Fourth Finance Commission ; and

(b) if not, whether it proposes to do it
now?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a)and (b). The
Constitution does not envisage the sharing
of Central taxes and duties with Union
Territories. The question of asking the
Finance Commission to determinc the
shares of Union Territories does not, there-
fore, arise.

Indian Administrative Services

10507.
the Minister of
pleased to state:

(a) whether Government are consider-
ing that the Indian Administrative Services
be made open to all Government
employees;

(b) whether any new methods of re-
cruitment and promotion are under exami-
nation; and

(c) if so, when a decision will be taken
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b),
No, Sir.

(c) Does not arise,

SHRI S. R. DAMANI : Wiil
HOME AFFAIRS be
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Separate Board for Higher Secoadry
Education in Delhi
10508. SHRI S. R. DAMANI :
SHRI D. C. SHARMA :
Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have decided
that there should be a separate Board for
Higher Secondary Education under the
charge of the Delhi Administration in place
of the existing autonomous Board;

(b) if so, the reasons therefor; and

(c) whether any details of the pro-
_posed Board have been worked out?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c).
‘The matter is under consideration of
the Government.

Administrative Reforms Commission *

10509. SHRI S. R. DAMANI : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a study team of the ad-
ministrative Reforms Commission has
suggested the constitution of new Civil
Service;

(b) whether they are of the opinion
that there is not ‘enough of team spirit
among the civil servants’;

(c) their other main recommeandations
and findings in the matter; and

(d) action Government propose to
implement them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA): (a) to
(d). The Study Team on promotion
Policies, Conduct Rules, Discipline and
Morale, appointed by the Administrative
Reforms Commission has submitted its
report to the Commission, copy of which
has been placed in the Parliament Library.
The recommendations contained in the
report are for the Cc ion to consider.
The Commission has yet to submit its re-
commendations on the subject to the
Govarnment. The question of taking any
action by the Government, therefore, does
not arise at this stage. )
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wt (sft W xia) 0 (F) ¥ (%), W
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Persons Detained in West Bengal under
Preventive Detention Act.

10511. SHRI JYOTIRMOY BASU :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of perons in detention
in West Bengal under the prevantive
Detention Act convicted and held between
the 21st November, 1967 and 20th February,
1968;

(b) the number of them who bhave
applied for filing Habeas Corpus petitions
through Jail authorities; and

(c) the average time taken for filing
such petitions?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
YIPYA  CHARAN SHUKLA): (a)
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Number of persons detaind in West Bengal
under Preventive Deteniion Act during the
period between 21st November 1967 and
20th February, 1968 was 1111,

(b) Out of them 90 persons have applied
for filing Habeas Corpus petitions through
jail authorities.

(c) The average time taken for filing
such petition is one day.

Separate Commissioners for S. Cs. & S, Ts.

10512, SHRI TENNETI VISWANA.
THAM : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether in view of the fact that the
problems of the Scheduled Tribes are
different from the problems of the Schedul-
ed Castes, Government propose to having
two separate Commissioners for them ;
and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a)
(1) of the Constitution provides for the
appointment of only one Special Officer for
the Scheduled Castes and Scheduled Tribes.

(b) Does not arise.
ayeam # gard
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C. 8. S, Officers

SHRI GADILINGANA
GOwWD :

SHRI C. MUTHUSAMI :

SHRI J. MOHAMED IMAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there is any set procedure
to prepare list of Selection Grade Officers
of the Central Secretariat Service for
appointment to posts of Director/Joint
Secretary ; and

(b) whether any list was prepared in
1966 and 1967 and if not, the reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) : (a)
and (b): A list of suitable officers is
maintained from time to time for appoint-
ment to the post of Director/Joint Secre-
tary after screening officers of various
Services (includihg the C.88.). During
1966 apd 1967, the necessity for scregning
gfficers for the purpose did not arisg,

10516.
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Select List of C.S.S. Officers
10517. SHRI C. MUTHUSAMTI :
SHRI GADILINGANA
GOWD
SHRI J. MOHAMED IMAM ;

Will the Minister of HOME AFFAIRS
be pleassd to refer to the reply given to
Unstarred Question No. 7872 on the 19th
April, 1968 and state :

(a) the reasons for issuing the Selection
List of C.S.S. officers for 1966 on the Ist
August, 1967 whez the Selection List for
1967 also beecame due ;

(b) the reasons for delay in the issué
of 1967 List ; and

(c) the basis for determining the num-
ber of vacancies of Selection Grade for
the C.S.S. Officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARANSHUKLA) : (a) and (b).
As the procedure for preparation of the
Selection List for 1966 remained under consi-
deration for quite some time, the List
could issue only on 1st August, 1967,
Preparation of the 1967 Selection List is
preseantly in hand.

(c) Under the scheme for the staffing
of senior administrative posts at the Centre,
there is no reservation for any Service in
posts of the rank of Deputy Secretary and
above. The size of the Selection List for the
Sélection Grade of the C.S S. is, therefore,
determined on an ad hoc basis, keepiong in
view also the total number of vacancies
likely to be available in a particular year.

g frdt fameg § agas faan
wfgwr

10518. &t TR MIATS TSI : FAT
foren 5+t 7z aqry Y IO FO fF

(%) 7ar ag &= § fF 1963 ¥ =07
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TAHT ¥ aga q W%ﬁa‘ snca'iq
¥
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Raid on Office of Middle East Alirlines,
Bombay

10519. SHRI BENI SHANKER

SHARMA :

SHRI MADHU LIMAYE :

SHRI S. S. KOTHARI :

SHRI HIMATSINGKA :

SHRI S. K. TAPURIAH :

SHRU MAHANT DIGVIJAI
NATH :

SHRI S. R. DAMANI :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Office
of the Middle East Airlines in Bombay was
raided by Police and 45 files were seized
for alleged currency irregularities :

(b) whether it is also a fact that the
matter was not brought by the Bombay
Police to the notice of the Ministry of
External Affairs or to the notice of the
Ministry of Tourism and Civil Aviation ;

(c) the impact of this on the Lebanese-
Iadian relations and the agreement between
the two countries regarding air services for
which discussions were under way ; and

(d) the action proposed to be taken in
the matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
ta) Yes, Sir. The searches were conduct-
ed by the Enforcement Directorate of the
Ministry of Finance (Department of Reve-
nue and hwursnce) sad not by the police.

VAISAKHA 20, 1890 (SAEA)
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Certain incriminating papers
ments were seized.

(b) The Directorate of Enforcement
acted ia the ordinary course in pursuance
of the information received by them. It is
not the normal practice to inform other
Ministries of the intention to conduct such
searches.

(c) The fact that the searches were
conducted in the normal course and had
nothing to do with the negotiations, which
were at that time in progress at Beirut,
was explained by the Indian Delegation to
the Delegation of the Governmeat of
Labanon. Though representatives of the
Middle East Airlines withdrew from the
pegotiations at a certain stage, satisfactory
temporary arrangements in regard to the
air services were reached and an agree-
ment, on this basis, was signed by the
two Delegations.

(d) The papers and documents seized
by the Eunforcement Directorate are under
scrutiny and such action as may be
pecessary will be taken after the scrutiny is
completed.

Rifle Training Centres

10520. SHRI V. NARASIMHA RAO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the pumber of trainees and places
of training centres opéned under Civilian
Rifle Training Scheme in each State ;

(b) wbether any stipend was granted
to the trainees during the training period ;

(c) whether a trainee is allowed io
keep the rifle in his custody ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) A
Statemnent giving the requisite information
as on December, 31, 1967 in respect of
some States Union Territories is laid on
tie Table of the House. [Piaced in Liby.ry-
See No. LT-1306/68). Information about
the rematving States/Uaion Territories is
being collected and will be laid on the
Table of the House.

(b) to (d). No, Sir. As the Scheme
is of a voluntary nature. it does not pro-
vide for fhe grant of any stipend to the



4 Written Answers

trainees or for allowing them to retain
the rifles which are Government property.

Reservation for Scheduled Castes
and Scheduled Tribes
10521. SHRI A. S. KASTURE : Will

the Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether the various Departments
of the Central Government nominate and
recommend non-Scheduled Castes/Tribes
candidates for reserved posts before ad-
vertisement ; .

(b) whether the experience put in by
the nominated candidates for such posts is
taken into consideration at the time of re-
commendation to Union Public Service
Commission ;

(c) whether there are instances of such
nominated and recommended candidates
from non-Scheduled Castes/Tribes for
reserved posts being dislodged by Schedul-
ed Castes[Tribes candidates in the Union
Public Service Commission interviews ;
and

(d) whether Government consider this
action of Departments as an obstacle in
the way of qualified Scheduled Castes/
Tribes candidates for reserved posts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Against a
vacancy reserved for Scheduled Castes
Scheduled Tribes, non-Scheduled Caste/
non-Scheduled Tribe can be appointed,
only if the reserved vacancy is de-reserved.
However, de-reservation of reserved vacan-
cies is made only if the following condi-
tions are satisfied : -~

(i) In the case of Class I and II
posts filled through the U. P. 8.C.,
the Commission, after advertising
the reserved vancies, are unable to
pomi suitable Scheduled Caste/
Scheduled Tribes candidates from
amongst the applicants against
such vacancies. In some cases,
on the basis of their experience if
the Commission anticipate lack of
suitable Scheduled Caste/Scheduled
Tribe candidates, they may invite
applications from non-8cheduled
Caste/non-Scheduled Tribe candi-
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dates  also—simultaneously to
avoid delay.

(i) In the case of Class III and IV
posts, suitable Scheduled Caste/
Scheduled Tribe candidates are
not available, even after taking
the prescribed steps viz. notifying
reserved vacancies to employment
exchange, advertisement in news-
papers and intimating the reserv-
ed vacancies to Associations of
Scheduled Castes and Scheduled
Tribes recognised for the purpose.
Thus, the question of any Depart-
ment nominating or recommend-
ing, before advertisement, a non-
Scheduled  Caste/non-Scheduled
Tribe candidate for a vacancy re-
served for Scheduled Caste/Schedul-
ed Tribe, does not arise. The
Commission or other recruiting
authorities make selection from
amongst all eligible applicants,
including departmental employees,
if any. In case of vacancies re-
served for Scheduled Castes/
Scheduled Tribes, their claims are
considered first and only if suita-
ble candidates from these com-
munities are not available, candi-
dates from non-Scheduled Caste/
non-Scheduled Tribe communities
are considered by the recruiting
authorities.

(b) to (d). Do not arise.

fadsit faf o s
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Khan Abdul Ghaffar Kban

10524. SHRIMATI SUSHILA
ROHATGI : Will the Minister of EDU-
CATION be pleased to state :

(a) whether it is a fact that Khan
Abdul Ghaffar Khan has expressed his in-
tention to visit India during the Gandhi
Centenary celebrations this year if he is
invited ; and

(b) whether Government intend to ex-
tend him special invitation in the light of
his old association with Gandhiji ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) and (b). An
invitation was extended to Khan Abdul
Ghaffar Khan in January 1965 to visit India
at any time which may be convenient to
him. In reply, he indicated that he would
respond to the invitation at a suitable op-
‘portunity. However, Government are not
aware that Khan Abdul Ghaffar Khan has
expresscd a wish to visit India during the
Gandhi Centenary celebrations. Naturally,
Khan Abdul Ghaffar Khan would be warm-
ly welcomed whenever he wished to visit
India.

Agriculture Schools

10525. SHRI MAHANT DIGVUAI
NATH : Will the Minister of EDUCA-
TION be pleased to state :

fa) whether Government propose to
set up new agricultural schools in the
country ;

(b) if so, the locations of these schools;

(c) how many of these schools will be
set up in Uttar Pradesh ; and

(d) the time by which these schools
are expected to be opened ?
TNE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI1
BHAGWAT JHA AZAD): (a) No, Sir.

(b) to (d). Do not arise,

VAISAKHA 20, 189 (S4K4)
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10526. SHRI RAMIJI RAM : Wwill

the Minister of HOME AFFAIRS be pleas-
ed to refer to the news item published in
the Hindi Daily ‘Navbharat Times® dated
the 12th April, 1968 and state :

(a) whether it is a fact that step-mother-
ly treatment is being meted out by the
Central Government to the NDMC as
charged by the President, N.D.M.C. while
delivering his speech at India International
Centre ;

(b) if so, the reaction of Government
thereto ; and

(c) whether such criticism of Govern-
ment by a public servant is permissible
under the rules ; and

(d) if not, the action taken by Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). In his speech on 11th April, 1968, in
the India International Centre on the ‘“Face
Lift for Delhi”, the President, New Delhi
Municipal Committee, while discussing the
financial pattern of the NDMC, said that
in certain matters the NDMC was not gett-
ing the same treatment as accorded by the
Government to the Maunicipal Corpora-
tion. The Government have also received
communications from the New Delhi
Municipal Committee urging upon the
Government to maintain parity with the
Municipal Corporation in the matter of
grants-in-aid. A Commission is already
engaged on the work of looking into the
financial resources and requirements of
local bodies in Delhi. The Government
will take action on the pattern of assistence
to the N. D. M. C. after they have receiv-
ed the report of the Commission.

(c) and (d). As no criticism of the
Government as such was made or intended,
the Government do not propose to take
any action in the matter.

Deihi High Court Judgement on Delhi
University Ordinance

10527. *SHRI DEORAO PATIL ;
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SHRI SHIVAJIRAO S.
DESHMUKH :

Will the Minister of EDUCATION be
pleased to state :

(a) whether Delhi High Court has
declared certain ordinance under Delhi
University Act relating to election of
Academic Council to be ultra vires of the
Coastitution ; and

(b) if so, the steps proposed to be
taken by Government to remedy the situa-
tion ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No, Sir.
The Delhi High Court has merely held
Clause (5) of Ordinance XIV of the Uni-
versity of Delhi as ultra vires of the Uni-
versity Act and Statute 7(1){viii).

(b) The matter is under consideration
of the University of Delhi.

Allowances to Chandigarh Teachers

10528 SHRI SHRI CHAND GOEL :
Will the Minister of EDUCATION be
pleased to state :

(aj whether Government have received
representations from the college and school
teachers of the Union Territory of Chandi-
garh for granting them grades and allow-
ances according to the recc dations of
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the teachers of privately managed recognis-
ed colleges and schools is under the consi-
deration of the Government.

Fioor Crossing by Legislaters
10529. SHRI N. K. SHNGHI :
SHRI SHRI CHAND GOEL :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have consi-
dered in detail the steps necessary for put-
ting a stop to the floor crossing by the

legislators in India : and

(b) whether the opinion of legal ex-
perts has been obtained on this issue¢ and
whether any decision has been taken there-
on and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b). A
Committee consisting of representatives of
political parties and constitutional experts
has been set up in pursuance of a resolu-
tion passed by the Lok Sabha on 8th
December, 1967 to consider the problem of
legislators changing their allegiance from
one party to another and their frequeat
crossing of floor in all its aspects and to
make recommendatioas in this regard. The

the University Grants Commission and
Kothari Commission respectively ;

(b) whether the administration of the
Union Territory of Chandigarh has recom-
mended to Government the cases of those

teachers ; and
(c) the action taken by Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) to (c). The
Chandigarh Administration has revised the
pay scales of Government School teachers
deputed from Punjab and Haryana on the
basis of the recommendations of the
Kothari Commission on the pattern allowed
to them in their respective States ; similar-
ly, the Administration has revised pay
scales of Government College teachers on
the basis of the recommendations of the
University Grants Commission., The ques-
tion of extending the revised pay scales to

dations of the Committee are
awaited.

Border Roads

10530. SHRI KAMESHWAR SINGH:
Wiil the Minister of TRANSPORT AND
SHIPPING be pleased to state ;

(a) the target fixed for the construction
of border roads in Bihar during 1967-68
aad 1968-69 and the funds allotted for the
same during three years ;

(b) the milecage of roads completed
during 1967 ;

(c) whvether the development of border
roads in Bihar is going on according to
the schedule ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND SHIP-
PING (SHRI BHAKT DARSHAN) : (a)
to (d). There are no roads classified as
‘Border Roads” in the State of Bibar. The



m Written Answers
Hon'ble Member is presumably referring to
the lateral Road, which is being construct-
ed from Bareilly in Uttar Pradesh to
Amingaon in Assam, passing through the
States of Bihar and West Bengal along the
Northern border of the country.

Originally, the main Lateral Road, as
also the three link roads in Bihar, were
heduled to be completed within three
years from the Ist April, 1964. As this
target was not found practicable, it was
decided to complete the first stage of the
project by the end of 1968 and work was
started simultaneously on all the section in
the four States.

Owing to financial limitations and reas-
sessment of priorities the progress of work
has been slowed down considerably from
1966. With a view to enforcing restraint
on outlay on the project, it is now proposed
to limit the scope of further work on the
various stretches of the Lateral Road, in
such a way that a route fit for vehicular
traffic becomes available and the expendi-
ture already incurred does not become
infructuous. The widening of the Barauni-
Muzaffarpur section of National Highway
No. 28, which forms part of the Lateral
Road Project in Bihar, has been completed.
Work in other sections of the Lateral Road
in Bihar has pot been completed. During
1967-68, funds required for an expenditure
of Rs. 475.179 lakhs were made available to
the State Government. A sum of Rs. 2.9
crores has been tentatively allocated to
Bihar Governmeat in the budget for 1968-69
for expenditure on the Project.

Hindustan Shipyard Ltd. Visakhapatnam

10531. SHRI V. NARASIMHA RAO:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is a fact that the Hindu-
stan Shipyard M t retrenched 78
skilled” worker trainess from service last
month ;

(b) whether the Ministry or the Labour
Commission have received any report in
this regard ;

(c) if so, the action taken by Govern-
ment against the management :

(d) whether it is also a fact that these
78 skilled worker trainees have not received
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certificates from the Chief Training Officer;
and

(e) if so, the reasons for the delay ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
(a) A batch of appreatices who completed
their apprenticeship during July, 1967 was
informed by the Managemeat that they may
continue training as journeymen/short-term
apprentices till such time as arrangements
are made to absorb them in the appropriate
grade as and when suitable vacancies arose.
The Hindustan Shipyard terminated 78 ap-
prentices in March, 1962 because of their
misbehaviour and as they refused to do
any work.

(b) and (c¢). The Ministry has received
a representation from the apprentices and
also a report from the Hindustan Shipyard
which are under examination. The Labour
Officer, Government of Andhra Pradesh,
Visakhapatnam, took up the matter with
the Hindustan Shipyard and a reply was
sent to him by the Yard. So far, the
Shipyard has not beard anything further
from the Labour Officer in the matter.

(d) and (e). In July, 1961 apprentices
were informed that those who liked to dis-
continue their training would be issued
with practical training and no objection
certificates. Only a very few apprentices
100k advantage of this offer.

Goan Freedom Fighters

10532. SHRI MURASOLI MARAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are giving
any financial help to the relations of those
Goan freedom fighters who are undergoing
imprisonment in Portuguese jails ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) Yes, Sir.

(b) There are 2 Political Prisoners in
Portuguese Jails. One Shri Mohan Laxman
Ranad: and the other Shri Telo Mascran-
has. As regards Shri Ranade Rs. 5000
has been sanctioned as lumpsum grant to
hig family ubder the scheme of the Finap.
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cial Assistance to the Freedom Fightars of
Goa Daman and Diu. An amount of Rs.
60 per month for the period of 5 years
from Ist June 1962 was sanctioned by the
Government of Maharashtra to his mother
Smt. Ramabai Vishnu Apte. The amount
of monthly pension has been enhanced to
Rs. 100/- per month from 1.5.1966 and
continued for her life. As regards Shri
Telo Mascranhas Rs. 2000 has been
sanctioned as lumpsum grant to his family
under the Financial Assistance Scheme to
the Freedom Fighters. Tn addition a
monthly pension of Rs. 60/- has also been
sanctioned to his family under the scheme.

(c) Does not arise.

12.16 brs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

Reported Firing of Rockets by China from
Sinkiang into the Bay of Bengal

st ¥oh e Al (FFT) 0 weww
aga, & afqwradts A5 agea ¥ fae-
fafga fawa =t o gfaear w51 &1
a1 fearar § s wrdar w3t g fr ag
T AR ¥ OF I @ ¢

‘e gAY, 1968 F wfw
Toarg ¥ fagatr & Furer Y w1 §
UHE GEN W TRE W ATw D
TR ¥ OTg F gHS AT F ST
g & frd & garar”

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): Mr. Speaker, Sir
Government have received a report that
on 25th March, 1968, at about 2215 hrs.
a metallic object, conical in shape, 6 ft.
in diameter at the broader end aand
approximately 3 ft in height, crashed at
Baltichaur, about 5 miles North East of
Pokhra in North West Nepal. The object
made a crater of approximately 2 ft. at the
point of landing. Before crashing the
object was reported to be blazing bright,
flashing intermittently and the crash was
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followed by some thundering sound. Parts
of the object are also reported to have
been found at some distance in the
surrounding area.

The object in question has been taken
into possession by the Government of
Nepal and, presumably, they are examining
it.  Until more detailed information is
available, it is not possible to express a
definite opinion about the nature of the
object or as to whether it was a piece of a
rocket fired by the Chinese towards the
Bay of Bengal. Prime facie, the objects
found seem to be parts of a multistage
rocket. Government will endeavour to
obtain further detailed information with
regard to it.

st ¥ e Al . were WRIA,
71960 ¥ & F07 §0= 78 Ffkew
sy fafeg S wmar ar fF wrw Fuf
T ¥ R wey TELE 1 gAR s
fafrasi grer AT AR Farae for iy &
aragE W oW A & gwaw ¥ R
T FT 40 AE A | 97 1962 F ¥
¥ g7 ax gwer frar, @t ed g0 R g
# gt o sk fag gdas afkfafa
&7 g AT FAT 92,  SEHT A AW
N geg 3@ @ AW ¥ AT MAT |

7 T2 A AL wrAaFar g & fF
IgF qE N AT F T F fF g
7 ofcada At gur | A T § AW
el & fagmma @ & Fser a3
qiffeTa & 919 39 F FiSNS; ATA-
e gard Fwr X YTard, g
awAfal F a9 SRaw wghE -
TR wifs WY F3 Iangew &, faay
7g 1% wifgT & fF i Y M ¥y W@
FY TEHAT T AT TTT GAU 2 |

IF @R F @ g @ A swrarw
¥y & faw & A 92 aieq
e forar T a9r WA ¥ geaew § o
I 93T N qfewerT & s fry
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97 9% WA ¥ wwwdgE
o 7o Y Rt sore & g A @i
@ wIeqr § 9gi SEFT IH AW
T FrEEIoE a0 F1 faediz 3T gAR
far fowar &1 fag g1, Sowr fagatr &
T A | F qEATIGES TAHFSTATY
AN AT uF Q@ A g, e
0T ¥ g0 I Hiw TE T F a6 |
g 1§ aufe f SR & 397
aTRRT & 1T sew e g, At 3%
AT W IEY auT ¥ A9 a9 fa¥
GaX agerar § 1 feig gn uF W@ SR
g W 99 aF fax v @eT NE) AE
131, 9 qF II¥ FT AW G A7 |
g dwfaa) ¥ waw aw, Fregred
I JOT gHNE TN F A dvegar §
qq argT ot gAR @ § | fET W gw
T FT  GFEET FT qF, 39 GC g
o Fard 7 FT T R I A 43
g1 9% ag T 9 gdar 7T § awdr
g7
HATT FAT AAAIG WA S Ig FATN
T IO fF o7 T O gar fax
FIYTFT FFA T qHT a1 TR,
a1 9% F9 A% T I§ TR F TOARA
qa § ot fraty w0 N fawasr 3
SHRI SWARAN SINGH i I do not
think we can discuss during this call
attention notice the policy about the

development of nuclear energy for purposes
other than peaceful.

MR. SPEAKER : If a clarification is
necessary, it can be given. No discussion
of major policy questions now.

st e fog gaag (Fre) : 9@
T I WIRT 9T AIHAW fFar w4 v,
a7 AT N AT FA F 77 N wy
TEAHAA T ot T FFAA
T ¥ o fged &, 379 ge ¥ Reee
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faa & ar@ N g AR ¥ A A
feft Facadi &1 @ grow § W
W F Ay N aww gfaa
7 @I & AR 97 Qe s @R
I WIRT AU ;T AT T IH, 9%
fa¥ IR TEET AT |T FATA FT QY
2?7 a1 wRa # W T ¥A T F g
dIR 5w foed N F e a7
AT GHITAT FT GF7 7

SHRI SWARAN SINGH : 1 do not
think the hon. Member seriously expects
me to disclose the preparations we make to
meet any threat from China or any of our
other potential enemies. This is a question
about the discovery of a certain piece,
prima facie. of a multi-stage rocket, in
Nepal.. We cannot say that it is of Chinese
origin because at the present moment there
is nothing to indicate that it is even of
Chinese origin. So to open the whole
question of Chinese strategy and what our
defences are is certainly not relevant to the
present question.

=it 7y fewd (T9R) : soue Aew
Rt ST Y FEr fF IET sy @ e
NI q FaY G F T
agm fF 9 s am @A few
ard® # fast a1 39 g sweww
TEATT F TR F F IS T2 g
IR gifee v A A A ? &
TgeEfd wwg F ¥ qwa
P SGEY fawrr § ar ot g WA
F mig §—& @18 F R SgE? fawmr
FaRAE@wg & Awhma
A 27 WIF AT I gA< A A v
I ATFNYW TEITT TR FA & a1
qar?

ZE—FAT IAF TH AT FT FAFTY
g & agi o< 399 qodIc &9 & fay
o ¥, A Ao g Y s
war fear. . & sraan g e daw 3 ae

e et g < ey, gty
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o freg f ME A ww Al wwAT  beem discoversd even in  india and we

mgmg-—%ﬁr—rmﬁﬁ wﬂ &t a7 pever permit other countries to photo-

g ated oWIe aar ¢ fe g o ueh
&n 0%z f-—faast qou a1 qeen
feemn firt w7 ot s FrAETC A o
s & fin fewettr & fe AeTER
feqt @ oz g Uy ar—dHX ¥ MR
e Tw fay qET wew & ey
AT W efawg AWt w1 sTAr |Qwgar
g7 caferd sy vt Am AT W W@
ara #F a3 fr v oy aee e
ATRIT I HATT G QAT 14T QT
Tt § fF ggd @ ¥ ag wAre St
T gfrar w1 W€ oAErd Ak 7
£ q3g &t waty N F gra frara
Wy?

SHRI SWARAN SINGH : It is not
a fact that we learnt about this enly when
this call attention notice was admitted.
We knew it soon afier, sométime towards
the end of March ; I cannot at the present
morent give the exact date.

About the second question, I havé ao
information that the Nepal authorities
did not permit the object to be photo-
graphed in WNepal. We mist, however,
bear this in mind that it will be entirely
for the Nepal Government to decide as
to whether they would permit aaybody to
photograph this er net or waat information
they would liked to give. 1 would make
atl appeal to h6n. meinbers that we should
not discuss it hére openly bdeciuse we
should respect the national sovereignty of
afiother countty.

&t vy fav@ © gw @ s Wi
w@Y e % wfes § ark & wyr
TRE?

SHRI SWARAN SINGH : You cannot
compel them to permit us or any other
country to photograph this thing. Just
ax, 1 have o hesitation in sayipg, certain
perts of multi-stage rockets and in fact
material cjected by certain satellites have

graph them, whether they are friendly or
afe opposed to ©s. So each country
decides for itself as to what it should do.

ot o foodt © gE¥ gEl AW A
o Y & & ug A v § v fee
am &t g @ TS ar Agi 1 § aY a9y
aAETY AW @ e e §
AR Y IJEF qEANL &=F FY oA-
SAANTE ag giara a0 &
a9 FAFR AT GG )

MR. SPEAKER : He got the infot-
mation by the end of March.

SHRI SWARAN SINGH : About the
other question as to whether this was a
multi:stage rocket being fired from
Sinkiang to the Bay of Bengal, ] have
already said in the main statement that
the material at ptresent available is fiot
conclusive emough to give an opinion one
way or the other.

st Ay fang : &7 ag g @1 &
N & 1O e 9T &7 947 qgy s
31y TreT o7 <@ & forad fr ogod ard
¥ g ot W@ 1 gad Ay ¥ gAwy q-
#18 @AY fed 5 <A F war Srew
™ w®E

SHRI SWARAN SINGH :
information.

I have no

12.25 hrs.
RE : MOTION OF PRIVILEGE

MR. SPEAKER : Sometime ago, 1
made a mention of a privilege motion
given notice of by Shri A. B. Vajpayee.
But yesterday it was raised by Shri Madhu
Limaye —it was not raised rather, it was
discussed for nearly an hour and a half.

SHRI NATH PAI (Rsjapus): Noj
giscyssed, o
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MR. SPEAKER: Whatever it is. What-
ever language you may use, that was what
happened. I wanted to hear the hon.
Member and 1 mentioned that I would
allow it to be discussed today. I
would like to hear from the hon. Member
and then from Government and then take
a decision. Inspite of the fact that | hed
said that I would take it up today, it was
raised again at 2 P. M. But having com-
mitted myself, I would like now te hear
Shri Vajpayee about the privilege motion.

SHR{ K. NARAYANA RAO (Bobbili):
On a poipt of order. About the admissis
bility of the motion.

MR. SPEAKER : 1 have pot admitted
anything. 1 just wanted to hear the hon.
Member.

SHRI P.G. SEN (Purnea): On a
point of clarification. What urgency was
there for $hri Madbu Limaye to raise this

matier ond quote from documents
yesterday ?
MR. SPEAKER : 1 myself have

regretted it. You have heard me. What

else shouid I do ?

SHRI P. G. SEN: He was quoting
s0 many rules when he was actually
violatipg the rules.

MR. SPEAKER : What dees he want
me to do ?

- As regards Shri Narayana Rao, is he
rising to a point of order against Shri
Vajpayee getting up ? There is nothing
before the House now. I have asked him
to explain.

SHRI K NARAYANA RAO: Itis
not in connection with the privilege
motio ? We are scized of the matter.
1 am rising 10 a ppint of order on whether
any privilege motion can be raised at all.

MR. SPEAKER : No privilege motign
can be raised ?

SHRI1 K. NARAYANA RAO : In this
particular context, this cannot be raised.

MR. SPEAKER : 1 muyst hear what
the context is. 1 have not heard bim.

VAISAREA 20, 1609 (S4K4)
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Whether Shri Madhu Limaye might
have said is not relevant to that. 1 want

to hear from Shri Vajpayee what his
privilege motion is. Later I may allow it
or may ot allpw it or do gnything.

SHRI K. NARAYANA RAO : I agree
with you.

MR. SPEAKER : After he explains,
he can suy whether it is relevaut or no.

SHRI K. NARAYANA RAO : Notice
of it was given already. We know the
subject-matier. A privilege motion has
been brought forward on the same supject
matter which was disposed eof.

if you say my approach is wregg, 1 am
prepared to sit dows.

MR. SPEAKER : 1 thought I should
hear bjm. Then he cap argye for half an
hour.

o e Gt WY (3R
woy wgicy, & www wnd g fE
ur qR wg fAwmifewy & swE
A & Wy W @ I9E WG
aer e forr & 8 seIm WY
gmest A AT Fgagaa §
agafy wgma W arfes fear a1 afeT
ma & oot sy § woR 79 we
N afcfir § wgrw TgET §, @A &
T G TEA AT A IT-TWA A
W 5Y Yo ¥ &Y & qET g7

AT

qeq AT, AR TW g
28 wead #1 39 "9 § NRIR g0
a9F g segd @R ¥ feg wfa-
g & weqra a3 99t g€ ofF | w7 foready
¥ arg gy 94t weg & AR A gd 41
¥5g § grawa A sqrarfusww & N Frfa
fear & sa mrerE 1€ 9 e g
st 7 oo ¥ gu, v vl & ww oy
g, waw wft, SO ye waft W g
aefy & £ f T ¥ &\ W o awen
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[t srewr fagrdr aTerdat]
#t feam & @19 @’A ¥ AW I9q
FEAT AfeT g Fw & ey H
£ FgAT g § i w9y ¥ "t
=@ ¥ fag & ofamwese < ffa
qrfeearT 1 € o1 @Y & 99 sa7 AT
#faal & oo ¥ e fRar 9 T
ol ¥ Fgrar f5 W @ afveaE
1 fear o <@ &, § @ 99 =@ §
ar T & Jar a1 5 @R Jami A R
TEEN ¥ IT TATH Y AT AT | SR
mAsgafrsgd a} § goa
ATHAT GF GFFT ATAAT 9T, HIEE-WTELA
¥ ar, fruiy gar faeg @ T &, Ww
Iy A ¥ faarg gAR e S W7
aft ¥ 9q g AR X wgroar R ot
i on Y & 9EF 9 R g G AW
g =aifs ag gfw gard o AfeT gw a=T
¥ 7% g7 § safwd gn Fvg ~wfew
& frgdg A gAY Aff 2 awa € o
¥ fAadt gt wier yurw wet F A
AAr | I7 GAY @I GT I T
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T ¥ F7g FT AHAT  HTAT, ARG AEAT

9 F wHEE ¥ g A7 I9F 18, 99 I
FEHI TAqH G, AT I 755 § ARA
# gETQ IFRA Y, 99 H oF f A
TR s & qu Feg gATor §, Sf9E
q, FIFF AR T ¥ FfFT arfeear
JaSE 39 9T AMTHIT FIF AR qTey
TS der F@T AT TR A I
wer o1 ff @~g & A § A gfw v
faarg @€Y &, =9 @A a7 A E ok
FEETQ FFFATAT A WY WA IHT 9T T
a@ # Qgwar @ f§ Feg R yfa
AT AR g A wfe awT gaw
I F Mfgw ;)

Afpr waw W, et & g
N ¥ uF i, = fw g anf
gra s A 7§ fe @mT R gam §
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AT FIHX F AR Y A7 gAEA00
zifgw fear T sk 99 E@EIW A
N g7 wgr @ g, Ak 9§ /9 A 0y
IR A Q9 Y §9 AN FT HE FRU
T e @ 3 @ owe Qg
I A A, IT WETA qAY A AR I
Tl § Fog ) feafa & aR §, W
T Frg a9 AR A, TG A, 59
3T A -G F AR fRT R
I et # fguar &, =N areafa-
AT S ¥FE FW § FHR fFar § A}
Wi 3 e ¥, @agT s fRwfe-
F & JoauT F Q9T §

T W oy ot wy fomy oY § &<
FR g1 arfad 6 1 gae-TN FT OF
fewar agr a1 & S¥ QgTaT TIGAT £
FT SR F 6 A, T4 QT @R
N g @wK, F AR d dar
AB-T1AT qrfEet far s awar € 7 W)
oY a8l ar wrfgy ar ag fFar @ §
AR A fIeaerd § 98 IR a9 g
gEdt &1 T Y ag wnfgd 9r fF @
gARATT qifEe F & fAy @ g
N aY ¥ ger fzar wnar, ag @59 3@
@ § afazaE 9 F@r 1 gW @
TFX &Y fasar FeAT g9 ¥ AfET W
¥ gorad 79 D ey gww faderfe-
FT Y& A9 F1 AU AW qIAA1§ |

gat s #Y ke W97 § Far aqr a1
fe gardy qfw aifeear &1 & o W@
ag g &1 37 faar FgA @y 7 @
qFaT §, Wr fa¥y dfqe ¥ dois
FET FE€QA §, ¥R faqr  FEE s
g T w9 w1 @ 2 foad w A AT o
R adt & 1| TERrd w5 awT O
a1 fi§ aTFIT w5 ¥ Frdy * wraifag
A ¥ fa¥ 9 AR dfar F i
N 1 fadaw dag § o AET av-
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1T X Yy Ag fFaT ) o 919 9T AT
A F Ay AT T R T R E, vF
Ty Y foard & fa9¥ 3w & feal & ara
faaare fFaT o @I &1 WA AW
T a1 T EEE-AWT WIW T F9G
¥ guar av afad FT Wr e | weaw
wew, & 3g.q FIar §

It is also denied that the territory
which the Tribunal has held to lie on
the Pakistan side of the alignment of
the boundry belonged to Kutch
District - of Gujrat State under the
Bombay Reorganisation Act, 1960 or
that it was recognised as Indian terri-
tory by the Constitution of India.

oY yf g ¥ @ § 98 gurd @l A, ag
w0 gy agl Y, wafey yfa ]| &
ga@ g 21 gw 39§ w fw A
Faifiag $T W@ § | FAT THT WA, I9
T g A g3 9H) @ 9 I §
fa X geRedl F1 F1S INEIG AGT &, FAT
Tg EAF-ATEI, TF qF F T FIHT-
o & @} et ¥ faers A & Al A
77 eaw-Arar WA Fv feafa F1 famed
qreT A8 & ? 7Y 7€) s fag g i
¥ aq e W@em ¥ wOw H@A), S
SO WA ST gg Ay ¥ 3wl H
garen fear a7 A @ §HQ Uinsfae
¥ gawT W w@E RAarm@r g w9
TeY wIaF &1 IGY IW AT F WY
gw fgy wR @ g A foafa &
TR # weiRar ¥ AR F@ f i
ge g wifgd | ag fRw "wrem &
ufewra § s fadw AT ww A
FOAL ) B F AR TE THA HT
gae 3 gy ufnefae § v mav §

In reply to para 2 of the petition, I
say that the statement purported to have
been made by the hon’ble Union Home
Minister is not material to the issue.
It is denied that a very important part

of territory or any territory of India is
being given to Pakistan and that too

VAISAKHA 20, 1890 (SAKA)
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for fear of war” A mistaken claim to
territory which was in the adverse posse-
ssion of India does not have the affect
of converting such territory into terri-
tory of Ind’a and demacration of the
real boundry does not amount to
cession of territory.

AWAM AT @ E F AR g g @
ag aeqa § qifewE Y yfa 6 6
TW qgi JAILEAT oot IHA 73 F | -
Wae #1 gEW G waTA WA, ITAAH
7 F gwedl A F g1 d e 9@
FT§ -

The statements purported to have
been made by the Prime Minister of-
India are equally not material to the
main issue. It is denied that any part
of the territory of India is being given
to Pakistan simply on the “false hope
of improvement of relations with
Pakistan”. The statement purported
to have been made by the Deputy-
Prime Minister of India is also not
material to the main issue. It is
denied that the Union of India has
taken any decision to transfer the terri-
tory of India which is recognised by
Indian Constitution as Indian Territory,

oA AZIRT, I R 4.,

SHRI K. NARAYANA RAO: Ona
point of order. There is the rule 338
which says that a motion shall not raise a
question substantially identical with one on
which the House has given a decision in
the same session. The other day you were
pleased to defer the issue about the motion
for future date the date being when
the High court decides om a particular
thing. In that motion, Sir, the issue in-
volved was this. I will put it in one
word. The question involved was whether
there was a discrepancy between what the
Government of India stated in Parliamens
and what the Government of
India stated in the affidavit in the high
court. That was the crux of the issue.
The question here also in this privilege
motion is similar and identical, the
question being once again whether there
was a discrepancy between what the
Government had stated in the House and
also what the affidavit has stated in the



91 Re. Motion

{Shri K. Narayana Rao]

Delhi High Court. This means, the pri-
vilege issue cannot be raised now. Now,
the discussion on this would be out of
order. It should not be allowed further.

MR. SPEAKER : It is so simple now.
The affidavit copy, I said, can be laid on
the Table of the House. The speeches
made by the Minister and opposition
membere are public properties. They are
published. The affidavit and the speeches
made are public. They are not secret. It
is a public document and it can be in
the hands of anybody. After all the
speeches made here are public property
and the affidavit also. The affidavit also
was allowd to be laid on the Table of the
House. A comparative study by both
can be made. Here is a statement which
can be compared. Here is the affidavit
filed. How cao there be any objection?
We are not going into the decision of the
court. All right, will you please conclude
now?

st wew fagrd awRdE o e
G, UMY Y G Y § 99 w7 §
TVTE ST@T § | WY I AT AW FIA
¥ fa) 77 § ag geq #Y avafa  WROSF
7T fadmarfasre & syeam Iorar ag fedt
ot gaeq ¥ AfgeC A § | 9XHT ag A
gHT A FAY & fr faedy & grie)d
S gaer fear g § Sud A uw
IFI A A @& T T -
AT 7 A IT W@ AT AAT R 1 W
FA R W 4T 9T faI FW@ w1 R
wftec & e Far swa w90, 9T AW
wAY W qE TN T ATA-TH F T @A
S prag Far g ? oo ww #Y Igqa
fey § 99 AT X Ag W fawge
Tz 1 ot & fF Feg o feafw & R
jasgt e FAR AU @
qon % v TR A AW AT W
ara N &% FE) FEE & | I faw
Fg a1, I YYT LY M I
$U 7 @ § W TN ST 7Y AT
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W 1 ag feeet grimd & exwiT gra
afga fer gasTid ¥ swe & Tr fw
gaE T, ST g JoAft o g Wl
7g it @ agT & FaArarfaee ¥ I
97 & A9 ¥ 7 qger Y AT A}
9 qeq 1 gaT § fowrar Tar @Y ad
34 faq g9 7 AgITAr a9 A1OT
T wE s FEcEE I ¥ ag A
qAT fF AvEie ¥ uF W@I9 SAu g
o} 7g fF g 7o St ST-gw wT @
I@ & fgm @ EQ g9W AN fawe
Tt AT wEgN A & AT wQe A
Sl oll|

sl q% T 4TT ¥ §FY qEET N4
g f o <17 7 awariha § gew qard
ot q@ Y IR d8 g€ "R A 99 ax
1 3w fogumar a1, daz ¥ fgumar ar
R et gt &Y ¥ @ §Ee ¥ anmar
frar ar f& ¥ Ty smawr A€ g
AfFT w=g qr 9T 19656 ¥ wifreT ¥
gwar fear @@ o gAY W aw W
fgamar Tar 1 1300 ws T arfeearn
¥ Fex § A N a1@ N g ¥ fgarar
Tar 91 AR A F9g F @AY A
A F A A ¥ T AT mar €
oged AT & 7% §, Twa gHqr ¥ af
2 =t B e AAT @ A -
TH FT T F g fear mar g
safrr AU A & frdza @ e oo @
wgafa aim & gowa dfd e ag
aar fadrorfasre afafa & are qef
FT 94T AT AT §F AT W FT g WK
qrY #T 9 @Y aF | g

MR. SPEAKER : The law Minister.

SHRI NATHI PAJ :

We hope you
you will hear us also.

MR. SPEAKER : No, please,



« Y . .

VAISAKHA 20, 1890 (SAKA)

3443 Re Motion

st wig foerd . wenw A, AW
seara § gafwg g8 o ma gfad,.

MR. SPEAKER : You have already
had your say. What is the use now?
You would have certainly got your time
to speak, but you have already had your
say.

stay foetd : 9 &% g5 T w0
... :

MR. SPEAKER : I will call all of
you when it comes for discussion. Now,
it is only a question of admissibility.
Only one will speak, and then 1 will have
the clarification from the Minister. -Later
on, I will take my time.

Rt e forwd  ww B FA g
& wgr a1 @ ae ) T Far Awhgh
W A § FAgg I foaz v
T 3y T FH L W9 IR W
Bliscl

MR. SPEAKER : I have heard you
yesterday, You did explain it in the
morning and then in the afternoon. You
have had your say. It is unresonable
that whenever you want to speak, you
must speak, and you necd not have the
Chair’s permission: No permission was
granted to you but then you have had
your say. If only you had waited till to-
day, you would have had the opportunity
now. But you have already spoken.
About an hour and odd was wasted yester-
day in the morning and also in the after-
noon.

st Ay fawg ;o ¥ wea faega
s 91 1 STeay 74 wgafa & arfey
W I YR gy AT wET™ wwT g
wafrg 4@ N s A g IfEe |

MR. SPEAKER : They were right
perhaps. When I take a decision, 1 will
give a chance to- all of you. Not now,
because if 1 allow you, then naturally, Mr.
Mukerjee is also awaiting.

off oy fomd 3 SEA HET R
gofed R Rt g wfgd | &3 Fw
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@17 =X faae & wr & A g o ¥
79 X fF ooy 34t A anfgga =

A g fear ) ¥ AL gewr Ay
foar a1 1| & 3w AT FT @r AT |
MR. SPEAKER : The rule is very

clear about it. One of them will explain.
Suppose dozen of them give notice, I am
not going to glve time for all of them.

=t vy fang : Ry Nfew fear @
IqHT A FA Y FH gT 4T AlEy 0 A7
s Aifew gL,

MR. SPEAKER : Hundreds of notices
may be there. But only one will explain.
See the rule and help me. [ only want to
follow the rule. Only one will explain.
When 1 take a decision and if I admit it,
all of you can speak. 1 have no objection.
1 only want to foliow the rules.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Sir, [ am in full
agreement that this is a matter which is
very important; as you very rightly
referred to in your ruling yesterday, the
matter raised regarding the alleged discre-
pancy between the affidavit referred to and
the staiements made on behalf of the
Government, is indeed a very important
matter. It is for that reason that I
presume that you said yesterday in your
ruling that there should be a discussion.
That was the ruling. But you also said
that that discussion should take place
sometime later, and that is on account of
the sub judice rule which was referred to.
After all, all of us in this House should be
interested in preserving the rules regarding
sub judice and it is not for nothing in the
rules it has been provided that a matter
which is sub judice should not be discussed
in this House.

I said the other day that on the Ist
May the discussion before the High
Court of Delhi regarding this alleged
discrepancy took place, and the arguments
were closed on the Ist May and the court
has reserved judgment. Now, in the early
motion under rule 184, my friend Shri
Limaye wanted a verdict of this House that
this affidavit.is not approved by the Parlia-
meat. | pointed out, and you accepted
my point, that this is exactly the questiop
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[Shri Govinda Menon]

which was discussed before the court, that
is to say, whether the court would approve
of that affidavit if in that writ case the
Government should win and the court
should accept the affidavit which was filed
on behalf of the Government.

If in that case the petitioners should
win and the court should be satisfied that
discrepancies which have beee pointed out
between the statements made by the Prime
Minister and other Ministers and the affi-
davit...

Re. Motion

MR. SPEAKER : The only point is
this. We shall not touch on what the
court will say. That I have already made
clear. The only point is, because there is
a discrepancy between the statements of
the Prime Minister and the affidavit, does
constitute breach of privilege ?

SHRI GOVINDA MENON : My hum-
ble submission is, it is not at all a matter
of privilege. There is a writ application
under article 226 of the Constitution.
There is no question of setting aside the
tribunal's award, because it is not under
the jurisdiction of the Delhi High Court.
Under article 226, the petitioners move
the High Court to persuade it to issue a
direction to the Government to do a
certain thing or not to do a certain thing.

SHRI SHRINIBAS MISRA (Cuttack) 3
On a point of order, Sir. He is objecting
~that a matter which is sub judice should
not be discussed. How can he make
observations on the matter whether the
High Court has jurisdiction or not ? It
is for the Court to decide.

SHRI. GOVINDA MENON : There
is no prayer to set aside the tribunal’s
award.

Certain legal agruments were advanced
before the court. For example, when an
Under Secretary of the Ministry of Exter-
nal Affairs said...

MR. SPEAKER : 1 thought he has
sald that on behalf of the Government not
in his individual capacity.

SHR1 GOVINDA MENON:: For the
purpose of deciding this matter, it is not
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necessary to refer to those things. 1 fail
to see’ how there can be a question of
privilege. Even if there is something
which the House wants to go into, I would
draw your attention to rule 352 which
applies to every matter. It says, a matter
which is pending decision before the court
should not be referred to in any speech
in this House. That would mean, even
a privilege motion cannot be discussed.
I therefore submit that you may be pleased
not to give consent to this motion. I
speak on the understanding that these
discussions are for enabling.you to come
to a conclusion whether consent should
be given or not. I speak on the presump-
tion that you are attempting to ascertain
from the facts of the motion whether con-
sent should be given or not. That is the
first step. Only after you give consent,
voting and other things follow. J submit
that consistent with the ruling which you
gave yesterday with respect to the motion
uader rule 184, no consent should be given.
How can there be a debate in this House
when rule 352 specifically says :
“A member while speaking shall not
refer to any matter of fact on which a
judicial decision is pending”.

MR. SPEAKER : On that aspect, 1
am very clear. The only point is, because
there is a discrepancy betweeén the state-
ment of the Prime Minister and the affi-
davit, which has been filed on behalf of
Government, does it constitute privilege ?

SHRI GOVINDA MENON :  All that
I would submit is, this is exactly the point
which was raised before the court, whether
the affidavit filed by the officer concerned
is weak or invalid because it is in variance
with what has been stated on bebalf of
Government in Parliament. I submit, there
have been long arguments before the court
on this matter. Therefore, this will come
under this. Nobody will be able to speak
in this House on this motion without
violating rule 352. That rule, therefore,
indic:.tes that on this motion of privilege
also you should follow what you have
been pleased to lay down in your ruling
yesterday. -

After all, assuming there is a breach of
privilege, what is it that is attempted. In
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a breach of privilege matter the House
soeks to either censure or reprimand or
punish the person who is guilty of a breach
of privilege. You said yesterday that the
discussion under rule 184 should await the
decision of the court. In the same way
there is absolutely nothing lost. Assum-
ing there is a breach of privilege, why
should it be discussed today ? A motion
can be made later (lInterruptions). There
is absolutely no use of derisive laughter in
this matter. I am also entitled like any
other hon. Member to put forward my
point of view, which accidentally happens
to be in keeping with law and what they
want to say is in violation of the law.
That is the only difference. Do not think
that speeches and submissions made could
be stopped by derisive laughter. That is
of no use. That is also a breach of pri-
vilege, breach of privilege of a Member to
speak in the House. I submit, therefore,
Sir, that there is absolutely no breach of
privilege involved and you should withhold
your consent to this motion.

=t 7y fowd : weaw WERT, W
a# Yefafafafd = gfd ) § Qo W
Fafiars AT WMOGE F I QA
famz & fad g7 Sfad

MR. SPEAKER : Not now. I am
not giving any decision now. If I allow
one or two minutes to one I will have to
allow the whole house to speak for one or
two minutes. I have heard both sides.
The whole House cannot help me in com-
ing to a decision. The rule clearly says
that one speech from each side may be
allowed and then the Chair must take a
decision. I will take legal advice outside
the Law Minister if necessary. As I
have said, I have heard both sides and I
will give my decision in the afternoon.

SHRI NATH PAI: Sir, when Shri
Vajpayee moved his motion and I stood
up to make my submission along with
some others you said : *“I will hear
each one of you”. The proceedings will
show that.

MR. SPEAKER : Not on this issue.
After it is admitted, ] said, I will bear each
ome of you. '
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Here is some other important matter.
Shri Nath Pai has brought to my notice
that the Punjab High Court has held the
prorogation of the Punjab Assembly as
ultra vires. The Court must have given this
judgment now. We have only the tele-
printer message. Today being the last day
of this session I would like to hear the
Home Minister before we adjourn.
Sometime in the evening he may give
some information as to what happened,
whatever information is available to him.
Because, today is the last day of the
session ; otherwise, I would have given him
24 hours.

13 brs.

In the afternoon, of course, the none
official work is there. But, if necessary,
we will snatch away 30 minutes or 45
minutes from non-official time so that the
Home Minister may make his statement
and the other items can be taken up. I
hope the House will permit me to do that
because, today being the last day, we will
have to complete the statements etc. in the
evening itself. I would request him to
make his statement at about 6 or 6.30 p.m.
Now, papers to be laid on the Table.

13.04 brs.
PAPERS LAID ON THE TABLE

Audit Report on Revenue Receipts

ek qar fag @ oo § IOt
(st fe@maT wa@) : =7 FoEn
g & WX ¥ feafafeq o1 qar-
qET I @I §i-

(1) dfe= & sg=yg 161 (1)
gt freafafea dar oler sfaesy
N F-uF vha-

(o) o ifal e d-

g sfadew (fafawr), 1968
() e sfadeT (arfarsa)1968
[Placed in Library. See No. LT-1267/68].

(2), “gTeTd & & STEEl ¥ AR

% srae g W & ARAgT § A
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% s fawfeal = TR ¥ frdai
T & fqawm

[Placed in Library. See No. LT-1268/68).

" Papers Laid

Annua)] Report of the ICAR

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIWAN
RAM): I beg to lay on the Table—

(1) A copy of the Annual Report of
the Indian Council of Agricultural
Research, New Delhi for the year 1965-66
(Hindi and English Versions).

(2) A statement showing reasons for
delay in leying the above Report (Hindi
and English Versions). [Placed in Library.
Se€ No. LT-1269/68.]

Budget Estimates and Actuals of Air India
and 1AC

THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN SINGH):
1 bag to lay on the Table a copy each
of the following papers under sub-rule (5)
of rule 3 of the Air Corporations Rules,
1954 :—
(1) Summary of Budget Estimates for
Revenue and Expenditure of Air
India for the year 1968-69.

(2) Summary of Actuals for the year
1966-67, Budget Estimates and
Revised Estimates for the year
1967-68 and Budget Estimates for
the year 1968-69 under Capital of
Air India.

Summary of Budget Estimates of
Revenue and Expenditure of the
Indian Airlines for the year 1968-69.
(4) Summary of Actuals for the year
1966 67, Budget Estimates and Re-
vised Estimates for the year 1967-68
and Budget Estimates for the year
1968-69 under Capital of the Indian
Airlines. (Placed in Library. See
No. LT-1270/68].

(3

Central Warehousing Corporation
(Amendment) Rules, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB

SHINDE) : Qn bebalf of Shri Gurupada-
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swamy, I bag to lay on the Table a copy
of the Central Warehousing Corporation
(Amendment) Rules, 1968, published in
Notification No. G.S.R. 612 in Gazette of
India dated the 30th March, 1968, under
sub-section (3) of section 41 of the Ware:
housing Corporation Act, 1962. [Placed in
Library. See No. LT-1271/68).

Annusal Report of the National Buildings
Corporation and Review by Government

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATHA
RAO) :

1 bag to lay ou the Table a copy each
of the following papers under sub-section
(1) of section 619A of the Companies Act,
1956 :—

(1) Review by the Government on the
working of the National Buildings
Construction Corporation Limited,
New Delhi for the year 1966-67.
Annual Report of the National
Buildings Corporation Limited,
New Delhi for the year 1966-67
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-1272/68].

Q@

Annual Reports of Mazagon Dock Limited
and Praga Tools Limited

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : On beh:!f of Shri
L. N. Mishra.

1bag to lay on the Table a copy each
of the following Reports under sub-section
(1) of section 619A of the Companies Act,
1956 :—

(1) Annual Report of the Mazagon
Dock Limited, Bombay for the
year 1966-67 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(2) Annual Report of the Praga Tools
Limited, Secunderabad for the year
1966-67 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.  [Piaced in Library, r
No. LT-1273/68], ” e
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Notifieations under the Custom Act

o fer s c§ ) gy ww
o AN Y Frafafes  ox aw-gea
9 @A § -

(1) #r ges  wfafmw, 1962 &7
91T 159 a7 FET IO ged W
wa@ wfafiaw, 1944 Y a0 38 &
wrrita freafafes sfgeasi o
oF wfa:-

(vF) @a1 gew awr FHT SwTRA
T (e goF aoet  (aram=a)
4291 gurew fAgw, 1968 S
feqiv 49,1968 F W@ ®
T d sfageET dEar o o
Ao 791 H gwifmd gu A

() @ goF qur Iy IR gIA
frata gar aroedt (qmrrea) 43 af
g fagw, 1968 &Y faaiw
47,1968 ¥ WG F oA
# gfagear g&r sito T@o Ao
792 ¥ ywifeq gr &

(dF) T ge qar I I T
frata gos adt (wnwrea) 44 &t
gate fram, 1968 it feaiw 478,
1968 ¥ W@ & T9H ¥ sfag=
G’W ﬁo o Ao 793 #
ST ge ¥

(F®) ST goF quT FET SARA FoF
frata g% ot (wTara) 4640
getga  fraw, 1968 &Y fawiw
4 wE 1968 F WG F TN A
wfagamm g&ar dto Qo Ao
794 ¥ ywif@ gu d

(vr=) T goF 9T FENT IERT TF

frata gew amadY (wmig) 46 at
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dateq frgm, 1968 &t feAiw

4 7€, 1968 ¥ W@ & UIGF A
afagaAr @1 Sto THe HIe
795 ¥ gFifT gu A

[Placed in Library. See No. LT-1274/
68].

(2) e gew sfafaaw, 1962 #Y @17
169 % st wiag=ar a&a1 sito
T¥o Ao 796 #7 wF wfg &t
femi= 4 7€, 1968 ¥ w7 & -

o1 ¥ swifa g€ ot
[Placed in Library. See No. LT-1275/
68].

(3) ¥w TR ¥ Afis qur
arfufsas Sowal F 1966-67 3
F1q gt arfgs gfadew SYow
sfa 1 (fe=h qo wdshY) g

[Placed in Library. See No. LT-1276/
681.

Annual Report of Heavy Electricals
(fndia) Ltd. and Review by Government

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS
(SHRI RAGHUNATH REDDI) : 1 beg to
lay on the Table a copy each of the fellow-
ing papers under sub-section (1) of section
619A of the Companies Act, 1956 :—

(1) Review by the Government on the
working of the Heavy Electricals
(India) Limited, Bhopal for the year
1966-67.

(2) Annual Report of the Heavy Elec-
tricals (India) Limited, Bhopal for
the year 1966-65 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. {Placed
in Library. See No. LT.1277/68.]
o
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Report of Committee of Inguiry (Steel
Transactions) and Government Resolution
thereon

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI P. C. SETHI): I beg to
lay on the Table—

(1) A copy of the Report of the Com-
mittee of Inquiry (headed by Shri
A. K. Sarkar) into Steel Transac-
tions along with Appendices.

(2) A copy of Gevernment Resolution
No. SC-1I-14(3)/68 dated the 10th
May, 1968 regarding Government’s
decisions on ‘the conclusions/re-
commendations of the above Com-
mittee. [Placed in Library. See
No. LT-1278/68.]

Uttar Pradesh Offical I (Sup t:

Provisions) Act, statistical lnformaﬂon
on Preventive Detention Act etc.

J

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY): 1 beg to lay on
the Table— .

(1) A copy of the Uttar Pradesh Offi-
cial L (Suppl tary
Provisions) Act 1968 (President’s
Act No. 10 of 1968) publised in
Gazette of India dated the 6th April,
1968 under sub-section (3) of sec-
tion 3 of the Uttar Pradesh State
Legislature (Deligation of Powers)
Act, 1968. [Placed in Library. See
No. LT-1279/68.]

(2

=

A copy of the Statistical Informa-
tion regarding the working of the
Preventive Detention Act, 1950
during the period 30th September,
1966, to 30th September, 1967.
[Piaced in Library. See No. LT-
1280/68.]

(3) (i) A copy of the Report of the
Commissi for Li ic
Minorities for the period 1st
January, 1965 to 30th Junme,
1966, under article 350B (2) of
the Constitution. [Placed in
Library. See No. L1-1281/68.]

4)

(5)
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(ii)) A statement showing reasons
for delay in laying the above
Report. [Placed in Library. See
No. LT-1281/68.]

A copy each of the following Noti-
fications under sub-section (2) of
section 3 of the All India Services
Act, 1951 :—

(i) G.S.R. 761 published in
Gazette of India dated the 27th
April, 1968, making certain
amendments to the Indian
Police Service (Fixation of
Cadre Strength) Regulations,
1955.

(ii) GS.R. 762 published in
Gazette of India dated the 27th
April, 1968, making certain
amendment to Schedule ITI to
the Indian Police Service (Pay)
Rules, 1954. [Placed in Library.
See No. LT-1282/68.]

A copy each of the following Noti-
fications making certain amend-
ments to the West Bengal Public
Service Commission (Constitution
by Governor) Regulations, 1955
under article 320 (5) of the Consti-
tution read with clause (c) (iv) of
the Proclamation dated the 20th
February, 1968, issued by the Presi-
dent in relation to the State of
West Bengal :—

(i) West Bengal Notification No.
114-F dated the 12th January,
1967.

(ii) West Bengal Notification No.
3246-F dated the 6th Septem-
ber, 1967.

(iii) West Bengal Notification
No. 3654-F dated the 23rd
October, 1967.

(iv) West Bengal Notification No.
3655-F dated the 23rd Octo-
ber, 1967.

(v) West Bengal Notification No.
4300-F dated the 19th Decem-
ber, 1967. {Pilaced in Library.
See No. LT-1283/68.]
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SHRI SRINIBAS MISRA (Cuttack) :
Sir, I have got an objection to this. When
the Uttar Pradesh (Deligation of Powers)
Bill was being discussed here, we raised
this point about 30 days from the date it
is laid on the Table of the House. This
Act was passed and Gazetted on the 4th of
April. The Ministry was sleeping all the
while and today, the last day of the session,
Shri Chavan’s understudy is laying this on
the Table. When we raised this point
during the consideration of the Bill, Shri
V. C. Shukla, while replying to the debate
stated :

“It is not that we want to lay it on
the last day of the session. It is only
to see that it is done within the proper
time that this Bill is being enacted. We
have no intention of circumventing the
powers of Parliament... ... ”»

Since today happens to be the last day
of the session, we will not get any time to
suggest amendments.

MR. SPEAKER : Does it mean that
you are prevented from suggesting amend-
ments ?

SHRI SRINIBAS MISRA : Under the
law we will get no time. One month will
pass during the inter-session time.

MR. SPEAKER :
in the next session.

They can re-lay it

SHRI SRINIBAS MISRA : Then, let
him be directed to re-lay it during the next

session,

MR. SPEAKER : Yes, so that they
may have an opportunity to object or make
suggestions.

SHRI UMANATH (Padukkottai) : I
have my objection against sub-item (5) of
ttem 13, which sesks to lay on the Table of
the House ceztain West Bengal Motifica-
tions. Barlier in the House several times
directions have been given to the Ministers
concerned that if any notification is laid
here and delay is involved, the Minister

VAISARHA 20, 1890 (S4K4)
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must state the reasons for the delay. Here
one West Bengal Notification is dated 12th
January, another 6th September and yet
another 23rd October and the last of 19th
December. If you see the previous one, a
statement showing the reasons for the
delay in lying it is also included. That
statement is not included here. This is
bighly irresponsibie action on the part of
the Minister, Shri V. C. Shukla. Yester-
day he was suggesting to Members that
they must be responsible Sir, now you
must make that Minister responsible. No
statement has been included as to why
there is delay. Then, the Assembly was
there. I do not kaow how it should come
here.

SHRI K. S. RAMASWAMY : It was
not placed on the Table of the Assembly.

MR. SPEAKER : Even after the
Assembly was dissolved, two or three
months are over. Why is the delay?
Normally it is explained. You will have
to explain it later on.

Agro Indastries Corporation Limited
Madras

SHRI ANNASAHIB SHINDE : Sir,
I lay on the Table a copy of the Report of
the Madras Agro Industries Corporation
Limited, Madras for the period ended 31st
March, 1967 along with the Audited
Accounts and the comments of the Comp-
troller and Auditor General thereon, under
section 619A (1) of the Companies Act,
1956.  [Placed in Library. See Ne. LI-
1284/68).

Delhi Motor Vehicles (Sixth Amend-
ment) Rules, and Annual Report of
the Central Road Transport
Corporation

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRIMATI JAHANARA
JAIPAL SINGH) : Sir, on behalf of Shri

2
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Bhakt Darshan, I lay on the Table—

(1) A copy of the Delhi Motor Vehi-
cles (Sixth Amendment) Rules,
1967, published in Notification
No. F. 19(18)/64-67 Tpt in Delhi
Gazette dated the 7th March, 1963
under sub-section (3) of section
133 of the Motor Vehicles Act,
1939. [Piaced in Library. See No.
LT-1285/68.]

(2) A copy of the Annual Report of
the Central Road Transport Cor-
poration Limited, New Delhi for
the year 1966-67 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956. [Placed
in Library. See No. LT-1286/68].

Annual Report of the Indian Tourism
Development

SHRIMATI JAHANARA JAIPAL
SINGH : 1 beg to lay on the Table—

(1) A copy of the Annual Report of
the Indian Tourism Development
Corporation Limited, New Delhi
for the year 1965-66 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under
sub-section (1) of section 619A of
the Companies Act, 1956.

(2) A statement showing reasons for
delay in laying the above Report.
[Placed in Library. See No. LT-
1287/68].

13.06 hrs.

COMMITTEE ON PRIVATE
‘MEMBERS’ BILLS AND
RESOLUTIONS

Minutes

SHRI KHADILKAR (Khed) : Sir, I
beg to lay on the Table Minutes of the
Nineteenth to Thirty-first sittings of the
Committee on Private embers’ Bills and
Resolutions held during the current Ses-
sion.

——— .
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COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING
OF THE HOUSE

Minates

SHRI AMRIT NAHATA (Barmer) :
I beg to lay on the Table Minutes of the
Sixth sitting of the Committee on Absence
of Members from the Sittings of the House
held during the current session.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabba :—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 8th May, 1968,
agreed without any amendment to the
Public Provident Fund Bill, 1968, which
was passed by the Lok Sabha at its
sitting held on the 2nd May, 1968.”

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTING
OF THE HOUSE — Contd.

Sixth Report

MR. SPEAKER : The Committee on
Absence of Members from the sittings of
the House in their Sixth Report have re-
commended that leave of absence be grant-
ed to the following members for the periods
indicated against each :—

(1) Shri S. G. 6th March to 19th
Saboo April, 1968
(Fourth Session)
(2) Shri N.C. 18th March to 10th
Chatterjee May, 1968

(Fourth Session)

22nd April to 10th
May, 1968
(Fourth Session)

(3) Shri Ram
Chander
Veerappa

1 take it that the House agrees with
the recommendations of the Committee.
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SOME HON. MEMBERS : Yes.

MR. SPEAKER : The members will
be informed accordingly.

ESTIMATES COMMITTEE
(i) Fifty-First Report

SHRI P. VENKATASUBBAIAH
(Nandyal) : Sir, I beg to present the Fifty-
first Report of the Estimates Committee on
the Ministry of Petroleum and Chemicals—
Oil India Limited.

(ii) Minutes
SHRI P. VENKATASUBBAIAH : Sir
I beg to lay on the Table, Minutes of sitt-
ings relating to Fifty-first Report of Esti-

mates Committee on the Ministry of Petro-
leum and Chemicals—Oil India Limited.

13.09 brs.
PERSONAL EXPLANATION UNDER

RULE 357
SHRI A. K. SEN (Calcutta-North-
West) :  Mr. Speaker, Sir, I was surprised

when 1 was informed that Shri Umanath,
a Member of Lok Sabha, had made the
following allegations against me in course

of his speech in connection with the debate

on the Demands for Grants relating to the
Ministry oi Industrial Development and
Company Affairs on the 25th April, 1968:

“They approached the Maharashtra
Chief Minister. Through whom did
they approach ? They approached him
through Shri A. K. Sen, who is a law-
yer appearing 1o defend the company’s
fraud and to defend the company's
misappropriation. Shri A. K. Sen and
one Commander Ghate, who is an em-
ployee of the Mafatlal group, these
two people approached the Chief Minis-
ter and a deal was struck by which
they were arrested and released on the
same day. You will be surprised to
know who this Commander Ghate is
who is an employee of the Mafatlal,
group, who has such powers over the
{Fhief Minister. Commander Ghate is

no other person than the brother-in-law
of Shri V. P. Naik, the Chief Minister
of Maharashtra.”

The aforesaid allegations against me
are absolutely untrue and unfounded. It
is no doubt correct that I have defended
one out of four accused in what is known
as the Fedco case, namely, Shri Balwantrai
K. Parekh in his appeal to the Supreme
Court. Shri Chari, a senior Advocate of
the Supreme Court, had appeared for one
of the accused, Shri B.N. Khakhar. Other
Advocates appeared for the other accused.
As far as I r ber, 1 concluded my
arguments by the first week of February,
1967, just before the General Elections. I
left for my constituency immediately after
I concluded my arguments in connection
with my own election. The Supreme Court
delivered judgment in the appeals preferr-
ed by the several accused some time in
March, 1967, whereby it was pleased to
dismiss all the appeals. | have never seen
accused Y. E. Rangawalla. 1 do not know
B. M. Khakhar at all. 1 do not koow the
other accused. I have never known Com-
mander Ghbate, referred to by Shri Uma-
path, in his speech and I have never seen
him. ¥t is absolutely untrue and is a
malicious libel against me that myself and
the said Commander Ghate had approach-
ed the Chief Minister of Maharashtra and
struck a deal by which the accused persons
were arrested and released on the same
day. In fact, I have now found out from
the answers given by the Chief Minister of
Mabharashtra on the release of the accused
persons in the Fedco case on the floor
of the Maharashtra Legislative Assem-
bly on the 29th February 1968 and the 5th of
March, 1968, that only one of the accused,
B. M. Khakhar, who was defended by Shri
Chari... (Interruption).

SHRI P. VENKATASUBBAIAH
(Nandlal) : Who is Chari ? Is he a Com-
munist ?

SHRI A. K. SEN: He is a senior
advocate of the Supreme Court.

SHRI B. VENKATASUBBAIAH : Shri
Umanath will take reasonable pride,
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SHRC UMANATH (Pudukkottai) : If
you start interrupting, I can also do it.

MR. SPEAKER : Please do not do
that and in the process let not Shri A. K.
Sen suffer. :

SHRI UMANATH The Congress
Party Secretary is giving the lead.

MR. SPEAKER: I request both of you.

SHRI DHIRESWAR KALITA (Gau-
hati) An allegation has been made
against Shri A. K. Sen. Why is he bring-
ing unnecessarily Shri Chari ? (Interruption).

MR. SPEAKER : 1 request all of
you. He is only stating the whole case.
Let him have his chance. He is not mak-
ing any allegation against anybody.

SHRI A. K. SEN : ...only one of the
accused, B. M. Khakhar, who was defended
by Shri Chari and not by myself and whom
1 have never known, was arrested on 3rd
May, 1967, and was immediately admitted
in Hospital prison, Bombay, and released
on parole for 15 days by the Commissioner,
Bombay Division, in view of his critical
physical condition. So, far as aecused
Parekh was concerned, for whom I had
appeared in the Supreme Court, he sur-
rendered sometime in April, 1967, and was
released from jail on 23rd August, 1967.
It does not appear that any of the accused
excepting B. N. Khakhar was arrested and
released on the same day. It is, therefore,
factually incorrect that the accused were
arrested and released on the same day. It
may be mentioned that the only accused,
who was released on parole from hospital
on the same day when he was arrested was
B. M. Khakhar, who, as far as I know
from the records of the Appeal, was not
connected with Fedco company at all and
1 have not appeared for him.

From the aforesaid facts it will appear
that the allegations made by Shri Umanath
against me as having struck a deal along
with Commander Ghate with the Chief
Minister of Maharashtra for the arrest
and release of the accused in the Fedco
case are absolutely untrue. It is also un-
true that the accused approached the
Maharashtra Chief Minister through me.
')l'hm allegations have been made without
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any enquiry from me. Shri Umanath is
apparently taking advantage of the immu-
nity enjoyed by him against action in
courts for such libellous statements made
on the floor of the House....

SHRI UMANATH : There 1 object.
He can make his personal explanation. If
he goes beyond that and alleges certain
things, then you must give an opportunity
tome. The rule says that no debatable
point should be allowed. If he goes be-
yond that and starts saying about me, that
should not be allowed.

MR. SPEAKER : Because of the im-
munity he may have said.

SHRI UMANATH: Why should;he say
that ? I am prepared to face it. That is
not the point. The rule clearly lays down
that no debatable point should be allowed.
If he says about me, itis a debatable
point. Let him say about himself and
satisfy the House. I am prepared to face
it. [ have no fear at all. Rule means
Rule. Keep to the Rule. If you go
beyond the Rule, I also can go beyond the
Rule.

SHRI A. K. SEN: ...and has thus
misused his position and privilege.

MR. SPEAKER : That is all. Bills
to be introduced. Shri Raghunatha Reddy.

SHRI NATH PAI (Rajapur) : Sir, this
being the last day, may I request you to
please allow me to put a question to the
hon. Minister ? Luckily, he is present
here. !

SHRI K. M. ABRAHAM (Kottayam) :
Sir, I want to know the fate of my notice
of a motion given under Rule 115 about
the statement made by Shri Jagjivan Ram
on the floor of this House.

MR. SPEAKER : [ do not know. I
may have received hundred notices. I do
not remember all of them. I do not
answer such question at all. 1 am not a
Minister-in-charge to answer questions.

SHRI UMANATH : It is given tqQ
you, It is a motion under Rulg 115,
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MR. SPEAKER : I do not remember
off-hand, if you ask me.

Bills introduce

SHRI UMANATH : Because today is
the last day. Otherwise, we never ask
that.

MR. SPEAKER : Shri Raghunatha

Reddy.

SHRI NATH PAI : Please permit to
ask a question.

MR. SPEAKER : All right.
13.12 brs.

COMPANIES (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI) T beg to
move for leave to introduce a Bill further
to amend the Companies Act, 1956.

SHRI NATH PAI (Rajapur) : May I
know from the Minister of Industrial
Development whether the Maharashtra
Government, before proceeding to do
something unprecedented in the annals of
judiciary of this country, namely, releasing
people who were convicted for perjury and
forgery, in nullifying the judgment of the
highest judicary of the country, that is, the
Supreme Court had consulted the Govern-
ment of India, particularly, the Minister of
Industrial Development and, if so, what
were the extenuating circumstances which
the Government thought would justify such
an interference with judicial process which
means reversing the judgment of the
Supreme Court and releasing people who
were convicted for perjury ?

SHRI RAGHUNATH REDDI: I
have only moved this motion.

MR. SPEAKER : It does not arise
out of this. I agree it is a very relevant
point. 1 entirely agree and it should
come. But not at this stage.
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The question is :

“That leave be granted to introduce
a Bill further to amend the Companies
Act, 1956.”

The motion was adopted

SHRI RAGHUNATH REDDI: I
introduce the Bill.

13.13} brs.
OBITUARY REFERENCE

(Shri Hareshwar Goswami, Speaker Assam
Legislatare)

SHRI HEM BARUA (Mangaldai) : Sir,
may I make a submission ? T wrote to
you a letter about the passing away of
Shri Hareshwar Goswami, the Speaker of
the Assam Assembly. I think, this House
should make an obituary reference to this
great son of India.

MR. SPEAKER : I was shocked to
hear that. It was only recently that I met
him in the Speaker’s Conference. He was
such a valued colleague of ours and was so
useful to me and to the other members.
He was a highly qualified and a very fine
gentleman. When I heard about it before
entering the Chamber, I was very unhappy,
and I immediately sent our condolences on
behalf of myself and all of you. It is very
unfortunate. He was not an elderly per-
son, he was only middle-aged. He was
such a fine gentleman. It was really a
shocking and bad news.

13.14% brs.

REQUISITIONING AND ACQUISITION
OF IMMOVABLE PROPERTY
(AMENDMENT) BILL*

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : I beg to move for leave to intro-
duce a Bill further to amend the Requisi-
tioning and Acquisition of Immovable
Property Act, 1952. .

#Published in Gazette of Indla Extrgordinary, Part 1, Section 2, dated 10.5,68.
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MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Requisition-
ing and Acquisition of lmmovable Pro-
perty Act, 1952.”

The motion was adopted

SHRI JAGANATH RAO ; I introduce
the Bill.

MR. SPEAKER : The House stands
adjourned to meet again at 2 O'Clock.

13 15 brs,

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock,

The Lok Sabha re-assembled after lunch at
five minutes past Fourteen of the Clock.

[Shrimati Tarkeshwari Sioha in the Chair]

ALLEGED LATHI CHARGE ON KUTCH
SATYAGRAHIS IN BHAVNAGAR
JAIL

MR. CHAIRMAN : Shri Shukla.

#ft wew fagrdt amwdad : (FFUAgR)
gwafs agiza, & faw 109 & wewia
I weara w31 § 5 5 frdmw o) fere
wafrg 7 faar s

wgiey, st mit g ¢F a frew
¢ gz ¥ w1k ge ®1 @ ag are fawr
2T | 48 AR WETIL Y 1@ FAT |
e oref ¥ = oAy, e ot
¥ «ff gaa Agar, udo ggo Mo & off
wfgs o« 97 WEw  F Wi
Afear & X faar &, @ §F www
g g
«88 Madhya Pradesh Kutch Satya-
grahis including 3 MLAs gagged up in a
narrow barrack attacked lathi-charged
and teargassed inside Bhavmagar jail
barrack stop Muny fainted within
barrack stop 35 injured 4 hospitalised
step.  Ingigent similar 1o pistorical
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Calcutta Blackhole stop. Incident
occurred right under the nose and pre-
sence of District Magistrate, DSP local
Congress MLAs...”

7RIS, WY A g IR § B qg
HIAAT AT F1 GHR FT § 9 Frawi
F TR AHT T Ifa@ g, AfFA
Fo5 FT AT IR AP F1 Afq 1
AT A9 W | I FAWE &
forelt &1 7wz &) wwan &, Sfew wfaq
Famfedt &t 39 § wIr 9@, S9
F fans #w, 4@ = s @,
Fauw 5y wigag @ AR W F
f, s sas A a@ g &
T s&m f5 919 02 o= Ageg
frdgdfd 3 o9 TR T g7 ¥ I
Y 9gq F FFIW | FF A<E Hy A
TN W AR g9 I9ar @, qJ§ Aw-
a7 ¥ fad wsgr adi v

qAfy WA qiTAT gEw w9
109 1 ¥F, @Y I7 ' ag AT I fF
a7 At faw muex feema Qar 2 a1 =
R W AN R, a4 & vArs
fear 9t gFaT &1 W AL famw mosx
feergm 7Y 81 R g A= A, @
a9t 3 AT @ faw e q@
FI A AR 98 oo gus fegmw gxan
% garfaw a1 fF w0 qEenadee W
eI A AT gW 99 | fqE s @
Wi dapnfs s 109 & wwvia
St 5T AT JorAr §, A7 W A

N ) D IJorET O awar
w3 § wot agAfa £ 1 A St s
w&a T § 5 a8 Ao asw IR AT
art § safd & ma) agt @ o A
wgafa adf % awdy g1

st e Wt (79E) - I AR
& a1 < ST gEed) A N A= @ 0f
gfwﬁ%mmﬁgma_? £ I
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¥ oAW1 2R qe 7 a1y safeea)
LI R

gaTafa wgear : w9 faw 109 93-
T A a1 WU AT & I 9T
1§ faw wex feerma & @it @y
FITAT T GHAT g | IET AT TWHY
THfafadt & a%a) & o7 fr A fawr
g fewraa &Y 1 3¥F are Y a8 A
ISTAT AT MRy |

gEaam Fag qari feaw &
woet ggafa g a3t ag wwwe <SS
1 gHaT § 1 firlt 91X a3 § 9y wREe
I3 A gFAr )

14.10 brs.
LOKPAL AND LOKAYUKTAS BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Madam
Chairman, on bebalf of Mr. Y. B. Chavan,
1 move this Bill for reference to Joint
Committee. There are two changes in
the ition of the C as given
in the Order Paper namely, No. 1 should
be replaced by Shri S. A. Agadi and
No. 12 by Shri Gunanand Thakur. I beg
to move :

“That the Bill to make provision
for the appointment and functions of
certain authorities for the investigation
of administrative action taken by or
on behalf of the Government or certain
public authorities in certain cases and
for matters connected therewith, be
referred to a Joint Committee of the
Houses consisting of 45 members, 30
from this House, namely : —

Shri S. A. Agadi ; Shri K.
Anbazhagan ; Shri Frank Anthony:
Shrimati Jyotsna Chanda ; H. H.
Maharaja Pratap Keshari Deo ; Shri
C. C. Desai ; Shri Shivajirao S.
Deshmukh ; Shri Gangacharan Dixit |
Shri Samar Guha ; Shri Kanwar Lal
Gupta ; Shri Hem Raj ; Shri Gunanand
Thakur ; Dr. Karni Singh ; Shri Kinder
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Lal ; Shri Thandavan Kiruttinan ; Shri
Amiya Kumar Kisku ; Shri Bhola Nath
Master ; Shri V. Viswanatha Menon ;
Shri M. B. Rana; Shri G.S. Reddi :
Shrimati Uma Roy; Shri Narayan
Swaroop Sharma ; Shri Yogendra
Sharma ; Shri Shashi Bhushan ; Shri
Vidya Charan Shukla; Shri Ramshekhar
Prasad Singh ; Shri R. K. Sinha Shri
S. Supakar ; Shri Tenneti Viswanatham;
Shri Y. B. Chavan ; and 15 from Rajya
Sabha ;

“That in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the toal
number of members of the Joint
Committee ;

“that the Comumittee shall make a
report to this Hpuse by the first day of
the next session ;

“that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

“that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
15 members to be appoioted by Rajya
Sabha to the Joint Committee”.

14.13 brs.

[Mr. Depaty-Speaker in the Chair]

Mr. Deputy-Speaker, while declaring
open the present Parliament Session. the
President said that a Bill of this kind
would be brought before the House. We
attach a lot of importance to this measure
which we have placad before the House
for reference to the Joint Committee. We
have had extensive consultations with
various State Governments. Our consulta-
tions are not yet over. We thought that
instead of delaying this matter indefinitely,
we should bring forward a Bill which
would be considered by the Joint Committee
of both the Houses and that during the
consideration of the Bill by the Joint
Committee, various persons, State Govern-
ments, associations and other persons who
are interested in the matter could come
and depose before the Committee. All
these views should of course be taken into
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Bill Kutch Satyagrahis
[Shri Vidya Charan Shukla]
consideration by the Joint Committee. S. Supakar; Shri Tenneti Viswanatham;

The Bill had been circulated to the hon.
Members. It is not my intention to go
into great details. The purpose of the
Bill is very well known and I hope that
we shall be able to refer this matter to
the Joint Committee without much of a
discussion now and that when their report
is presented to the House, we can discuss
it here thoroughly so that it will be a
proper instrument for the betterment of
the administrative system.

MR. DEPUTY-SPEAKER : The
motion for reference is before the House.
It is difficult to discuss anything usefully
in one hour. We can straightway refer it
to the Joint Committee. We may get an
opportunity later on to debate this Bill.
So, with the permission of the House,
shall I put it to the vote ?  (Interruptions)

It is not possible. It is a very impor-
tant thing. Such a perfunctory debate is
of no use. You need a long time for this
debate. 1 will put it to the vote. The
question is :

“That the Bill to make provision
for the appointment and functions of
certain authorities for the investigation
of administrative action taken by or on
behalf of the Government or certain
public authorities in certain cases and
for matters coonected therewith, be
referred to a Joint Committee of the
Houses consisting of 45 members, 30
from this House, namely :—

Shri S. A. Agadi Shri K. Anbazha-
gan ; Shri Frank Anthony ; Shrimati
Jyotsna Cbanda ; H. H. Maharaja
Pratap Keshari Deo : Shri C. C. Desai;
Shri Shivajirao S. Deshmukh ; Shri
Gangacharan Dixit ; Shri Samar Guha;
Shri Kanwar Lal Gupta ; Shri Hem
Raj; Shri Gunanand Thakur; Dr.
Karni Singh ; Shri Kinder Lal ; Shri
Thandavan Kiruttinan ; Shri Amiya
Kumar Kisku; Shri Bhola Nath Master;
Shri V. Viswanatha Menon ; Shri
M. B. Rana; Shri G. S. Reddi;
Shrimati Uma Roy; Shri Narayan
Swaroop Sharma ; Shri Yogendra
Sharma ; Shri Shashi Bhushan ; Shri
Vidya Charan Shukla; Shri Ramshekhar
Prasad Singh ; Shri R. K. Sinha ; Shri

Shri Y. B. Chavan ; and
15 from Rajya Sabha ;

“that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of the Joint Committee ;

“that the Committee shall make a
report to this House by the first day
of the pext session ;

“that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall apply
with such variations and modifications
as the Speaker may make ; and

“that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
15 members to be appointed by Rajya
Sabha to the Joint Committee.

The motion was adopted.

MR. DEPUTY-SPEAKER
V. K. R. V. Rao:—He is not present.

DR.

SHRI VIDYA CHARAN SHUKIA :
On behalf of Dr. V. K. R. V. RAO:—

=it wew fagrdt Aot (qwEgR) ¢
IR T FT? W aw
aTT &S T & A & |

MR. DEPUTY-SPEAKER :
coming in a minute.

He is

14.16 hrs.

ALLEGED LATHI CHARGE ON KUTCH
SATYAGRAHIS IN BHAVA-
NAGAR JAIL—Contd.

SHRI VIRENDRA KUMAR SHAH
(Junagadh) : Sir, under rule 109, I move
that the business be adjourned in order to
discuss the atrocities committed by the
police. Under rule 109, the adjournment
can be moved. The atrocities have been
committed in the Bhavanagar jail. There
is a telegram. It says that Madhya Pra-
desh Kutch satyagrahis including three



382  Lathi-charge on
MLAs were gagged in a narrow barrack,
dragged, lathi-charged and tear-gassed in-
side the Bhavanagar jail. This is similar
to what happened in the historic Calcutta
Black Hole. This is a serious thing. Seve-
ral responsible people from several parties
have sent telegrams about it, and I request
that the matter should be discussed here
today.

st wzw fagrdt aeRdt (FTIR) ¢
fasprr &

MR. DEPUTY-SPEAKER : It is a
law and order question.

WAy fowd (IR): g o
I [} § IUTSIY WRIET |

MR. DEPUTY-SPEAKER : How are

we concerned with this question ? Take

the Constitution in hand and explain.

st wew fagrt aoR@t : F5g H
TR FY THR & faars a9 @
21 39 gavg F g w5
T geaud I F I A, I AT
W &1 fAmAar ST S @ &9 W=
aR ¥ g7 7€ @ AT g | zEfay W
T4 aad ¥ doF cgfua A =nfed

MR. DEPUTY-SPEAKER : The other
day this matter was raised by Shri Gupta
and others when certain things were said
to have happened in Delhi. I readily
conceded that it could be raised here. So
far as Kutch is concerned, when it is
alleged that the police have committed
atrocities, committed some excesses, I want
to know how this House is responsible.
If you can point out to me any rule, 1 am
ready.

ot vy fomd : foeelt & SO N aam
Y WA a1 | ,

st waw fagrd Tt : WA
& 3= ¥ oY T &) @y &, w9 foawlt #
+ gaw sfafear & aFd § | W1 WW
gt § e o agi X sfafear § a
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ZHIEH IST I g GEN ¥ FO@R
T I FIAT AT § |

MR. DEPUTY-SPEAKER :
within our jurisdiction.

It was

SHRI R. K. AMIN (Dhandhuka) : The
Kutch satyagraha is also related to the
Central Government. (Interruption)

MR. DEPUTY-SPEAKER : The ques-
tion is this. Those who are sponmsoring
this styagraha have undertaken to defy the
law and the ban that exists. But it does
not justify this House today the Constitu-
tion. I want to know how this Parliament
is concerned about it. Is it the very
question of the Constitution being attract-
ed ? 1 want toknow how it is attracted.
One may say that the issue is related to
the Centre ; when the satyagraha is taking
place there, when it is a law and order
problem, it concerns the Gujarat State.

SHRI VIRENDRA KUMAR SHAH ;
By the Ceotre they are being arrested.

MR. DEPUTY-SPEAKER :
proof is there ?

What

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : You are
right when you say that this matter cannot
be raised in this House. I agree that if
such things have happened they are not
good. We have no hand in such things.
We do not want such things to occur.
When the Gujarat Government is handling
this matter, we have no sanction in our
hands to do anything about this matter.
I do not know what will be the use.

ot wg famg : et F X § o
o qu Y faar w41 wweETd
F q ¥ FrE a9 A 9w °v )

SHRI VIDYA CHARAN SHUKILA :
Jf the Deputy-Speaker asks us to do ft...

MR. DEPUTY-SPEAKER : I said
that the Minister of State is here. He
bas listened to the allegations and if at
the proper time he thinks it necessary, he
may say. I dave not directed bim,
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st ag fawy : oF qaefreE G
& gAR a7Ed F g9 { geg Y T
2@ Ao aefT awaEr Wy oo
T ? frw grew ¥ o wygd ww
fo ma gTE #) TR Afd

MR. DEPUTY-SPEAKER :
tragic.

What has happened in Bhujis very
tragic. But yesterday it was argued that
the Centre should not encroach upon the
right of the States.

It is most

SHRI TENNETI VISWANATHAM
(Visakbhapatnam) : But the Centre has
the overall residual responsibility for every-
thing that is happening in the country.

MR. DEPUTY-SPEAKER :
about law and order ?

What

SHRI TENNETI VISWANATHAM :
Law and order is a particular subject
which is vested there. Yesterday we were
talking about legislation which was in the
exclusive State list. But the Centre has
the overall residual power and responsibi-
lity. When so many hon. members are
agitated, you cannot plead a constitutional
bar.

MR. DEPUTY-SPEAKER : If we
accept your iaterpretation, every day this
House will have to debate some law and
order situation in each State. Can we
afford it ? We are engaged in big national
issues.

st ¥ax ww qa (faedt a@wx) ¢
IS AR, & WIT A A A@ ATASAT
g fr ar de it ¥ wedw § Afew
ag A JFUTSE § IR W gAT AR
THY | 7 ¥AA WX Sf W fealy AN
e T A FaA T FTAT TS AR
#% gm ar @ SAY g € qawa T
a1 Afier 7z N foa 5 aog § -
o g foed fie aorg Y ow gl

AT AT, FE Ao THo TiHo W FU

o7 agE M AT G A 350 TS
i arfrer B ff WA T aw
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gz Y ofkar W@ E Ay fF mig F
= gfegAl ®1 qier T ar A &
AT FB gew g fAwr qar At wE
falY Srg STHT 9F TAT A1 ag A W
ugi feerg FW@ @& giwfs ag =1
ge #Ex § afFq gfF mF aR ugF
a1y grE=y g AfaT 719 39 W femwrma
otfee @ ® &1 AT A g fFamw
R wel § %3 fs ag @@ FIT aam

~

L

g ¥ sronan faeel TS AT @
39 fa wrax w71 @1 fF 70 9w ggi
gy v PREM AR A
HEAWE T AT F0 AfdT iy
a% i gg R & F1E Fuw TG faan
99 % "7 AAT WART F IYH ]| X
fog 8 7 99 % dg IAW J] AN
a2 ¥ 1 T9 TR A AW F Y @A
g F A X E AR 99 qF AW AR
7 3 ag TN AWR A A DAW
F0ifF T8 F I TEAT 2T Far § 1 wifg
tE N MaoITafFR fagaas «
g a3t Ty ) Sifay S waEr R
Farzar g B W S T I F feAg
gRY T |

MR. DEPUTY-SPEAKER : So far as
Delhi and happenings in  Delhi are
concerned, this House can take cognizance
of it.

SHRI TENNETI VISWANATHAM :
It is not a guestion of taking cognizance of
happening in Delhi nor is it a question of
taking over any power from the State list.
Yesterday we were on the question of
lagislation where it was the responsibility
of the State to pass a resolution and with
the passing of such resolution, such and such
law would come into effect. But here, in the
present contemt of the security and integrity
of the country, there are certain questions
which aré attracting all-India attention and
therefore of the Central Parliament also.
As Mr. Gupta pointed out, if we take that
constitutional objection, the question about
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the killing of a Harijan boy, Mr. Thimma
Reddy's remarks, etc. could never have
been discussed here. Nobody raised that
objection because these are questions
which are inherently vital to the develop-
ment of the nation. Perhaps I may not
agree about the merits of Kutch Satyagraha,
but bere is a question which is affecting
the integrity of the nation. So many
parties are agitated. In that context, there
is an inherent conpection between our
overall respoosibility and what is happen-
ing at Kutch.

You are

a

MR. DEPUTY-SPEAKER :
unfortunately  treadi on
ground when you are propounding this
doctrine. [ do not want to name the
character of the Government, but when
certain issues about Bengal and Bihar were
raised when the UF Government was there,
quite a few members were rather circums-
pect in le nding any support. On the
contrary, they saw to it that nothing was
said or done on the floor of the House.

In the changed context of the situation
if 1 were to interpret the constitutional
provision taking into consideration the
overall responsibility of the Centre then
we will enter into difficulties. I do re-
cognise there is overall responsibility.
Because it is in Gujarat I am not shutting
it out. I am not looking to the character
of the Government. [ do recognise that
Kutch issue is an all-India issue. A
certain ban had been imposed by the
State Government. under Section 144.
Those who defy that ban are satyagrahis
(Interruption). But the local Government
should not do any excesses. To that ex-
tent it is correct. If certain excesses are
committed and the Centre’s attention is
attracted, then the proper procedure is to
move the Chair to bring it forward in a
different way and not in the way as the
hon. Member has tried to do it.- Would
Shri Viswanatham agree with me or not?

ous

SHRI TENNETI VISWANATHAM :
You have put it in a positive language and
in a language of finality. What else have
1 got to say?

MR. DEPUTY-SPEAKER :
a lawyer and a coostitutionalist. I am not
right in interpreting it in the present
junctore, If we lend our support to lnter-

You are
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pretation of the Constitution to suit our
purpose we will land ourselves in diffi-
culties. [ am trying to do it within limits.
Certain atrocities have been committed.
I am extremely sorry for it. Every hon.
Member should feel sorry for it, because
these satyagrahis are proceeding with a
noble motive. But if proper notice is to
be taken of that proper procedure should
be followed. So far as Delhi is concerned,
if Government on their own have not come
forward with some sort of information it
was for the Members concerned to seek
information and I think the Home Minister
would have readily given that.

SHRI KANWAR LAL GUPTA : I
sent a Calling Attention Notice and also-
an Adjournment Motion but your office
did not accept them. I raised the ques-
tion here but that was also not accepted by
the Minister. We seek your protection.
What other remedies do you suggest?

MR. DEPUTY-SPEAKER : So far as
information is concerned certainly you
have every right to get actual information
from the Government.

SHRI VIRENDRAKUMAR SHAH :
Sir, if you are considering whether to
give consent or not for my adjournment
motion under rule 109, as has been rightly
pointed out by you would you kindly ask
the Minister to give the information.
Please direct him to verify and give the
information.

MR. DEPUTY-SPEAKER : If exce-
sses are committed and Centre’s authority
is attracted, certainly Minister will come
forward with a statement.

SHRI BAL RAJ MADHOK
Delhi) :  Sir, this is the last day of the
session. Specific allegations were made
the other day in the House about the
misbeha viour of the police towards the
satyagrahis. About the. Delhi Union
Territory also the Government has not
come forward with any statement. Now,
this report comes from Bhuj and Bhava-
nagar where satyagraha is going om in
connection with a thing the responsibility
for which directly rests on the Centre.
Therefore, you may kindly direct the Minister
to make a statement,

(South.
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MR. DEPUTY-SPEAKER : So far 1431 hbrs.

as the alleged allegatiions about Delhi are
concerned whatever the facts are in posse-
ssion of Government they should be placed
before the House because there is a de-
mand for that. Beyond that I cannot say
apything just now.

St ¥ W gR A et F
A ¥ grd #7 GgEAar Ay ag &
qT QI ArgAr g ? g A FAen
aAfrd fs 7=t R et Far &
w7 qqr 3 P A @ dow w arfed
At WU AT o a3 @9 ?
A i TR g A W E ar
T IE U 9T H A3 FIA AT WX
FgT ¥3X 1 g AU AR A AEEF
IR THA FFJT FI AT & W T
o ¥ a9 AT qFAT & | WS ;A A
I, T T qF I3 Iq19 T gFA § |

MR. DEPUTY-SPEAKER :
difficult.

It is very

st ®qT /I TR W T qE
Qgwar g ?

MR. DEPUTY-SPEAKER : I will
say this much. Let the Home Minister
consider it.

SHRI KANWAR LAL GUPTA : He
will never consider it. You should instruct
him.

MR. DEPUTY-SPEAKER : If it is
possible to collect the information and
then inform the House, he should try to
do it.

SHRI
What about Bhuj and Bhavnagar?
issue is the same.

KANWAR LAL GUPTA:
The

MR. DEPUTY-SPEAKER : About
Delhi I would say he could ascertain some
facts. About Bhavnagar, Minister is not
supposed to know what exactly happencd.

s r——

MOTION RE : FINAL REPORT OF THE
ROAD TRANSPORT TAXATION
ENQUIRY COMMITTEE

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
Mr. Deputy-Speaker, I must first begin by
conveying through you to the House my
regret for not having been present in the
House when the motion standing in my
name was called.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : But did he authorise the
other Minister to move it ?

DR. V. K. R. V. RAO : In the govern-
ment we function in such a way that every
Minister is authorised to speak on behalf
of every other Minister when the necessity
arises.

SHRI S. KANDAPPAN
You are a real professor.

(Mettur) :

DR. V.K.R. V. RAO:
move :

I beg to

“That the Final Report of the Road
Transport Taxation Enquiry Committee
(November, 1967) laid on the Table of
the House on the 13th December, 1967,
be taken into consideration.”

I do not want to make a long speech
because we have only 1} hours at our dis-
posal instead of two hours.

MR. DEPUTY-SPEAKER :
certain about that.

I am not

DR. V.K. R. V. RAO : Even thatis
not certain. I am very anxious to get the
opinion of members of this hon. House on
the various important issues which have
been raised by the Road Transport Taxa-
tion Enquiry Committee. I would like to
say, in the first instance, that this is the
last of the long series of reports that have
been made regarding the subject of road
transport, taxation on road transport, ex-
pansion of road transport and so on in
this country. :

The main points on which I should
yery _mucj.h like the opinion of the me bery
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of this House I should like to detail. But,
before 1 do so, I would like to point out
that this report has been sent to all the
State Governments, because very largely a
number of things which are involved fall
within the State sphere. All the State
Governments have been sent the Report
as soon as copies were received in my
office. They have also been sent copies of
the interim reports submitted by the Keskar
Committee. They have been requested to
send their comments. While some of them
have sent their comments, a large number
of them have not done so.

The Transport Development Council,
which consists of the Transport Minister at
the Centre and the Transport Ministers in
all the States has been convened to meet
on the 24th and 25th of June. I have also
requested all the Ministers in charge of
road transport and also roads, both the
PWD Ministers and the road transport
Ministers to come to this meeting. The
major item which will be considered there
will be what are their recommeandations on
the proposals made by the Keskar Com-
mittee. As the House is aware, yesterday
the House voted the motion nominating
members on the Joint Committee to con-
sider the Mofor Vehicles (Amendment) Bill.
We are hoping that, as a result of the dis-
cussion which will take place in Juge
among the members of the Transport Deve-
lopment Council, and after necessary de-
cisions have been taken by the Government
we will be able to introduce at the Joint
Committee stage such further amendments
as may be needed to give effect to the re-
commendations of the Keskar Committee
which are found to be acceptable. It is in
that context that I was anxious that the
Business Advisory Committee should give
some time for the consideration of this
Report in this House. Therefore, I would
like particularly to request my colleagues
in this House to give their comments on
three or four major points that I should
like to place before them.

Transpor 1 Taxation

1 know there may be a temptation to
dwell upon the enormity of taxation on
road transport and the imperative necessity
for bringing down the rate of taxation on
road transport. Without going into the
merits of that particular question, I would
like to point out that within the limited
time that is available, it would be more
Hsoful for me, and from fthe point of view
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of road transport development, if members,
if they want to, after making a reference to
the high taxation, go on giving their com-
ments on some of the other points on which
it would be possible to take decisions in
this Council.

The first point is that at the moment,
as we know, apart from the weight of taxa-
tion, road transport meets taxation at var-
ious points. It is a State subject and regu-
lations governing motor vehicles and their
weight etc. are all determined in the var-
ious States. There are State motor vehicle
taxes which are not exactly the same and
if a transport has to move through more
than one State, it has got to observe diffe-
rent rules and regulations and pay the
taxes at different points.

The Keskar Committee has suggested
that it will be more rational and much
more conducive to the efficient operation
of road transport if we could somehow
replace all these various taxation points by
a single taxation point. How precisely it
has to bo done is a matter of a vesy com-
plicated nature and requires the working
out of details, but I would like the opinion
of hon. Members on whether we should
try and see that these multi-points of taxa-
tion on road transport should be reduced
and, if possible, be resolved into a single
point of taxation.

Simultaneously with this, one of the
important things that keeps road transport
from moving properly is octroi duty. Bvery-
body knows that the economics of roads
transport depends upon the speed with
which it is allowed to move and upon the
minimum time that is spent in stopping it
at various places for checking and so on.
Octroi duties constitute a very important
obstacle in the way of development of road
transport in the country. This is a point,
which, I think, is being made from my
student days, which was probably 40 years
ago. The point has been maide that octroi
duties are anachronistic and they should
all be abolished. As a matter of fact, I
find that in some States there are no pctroi
duties. I thiok, in the States of West
Bengal, Andhra, Madras, Assam, Bihar and
‘Kerala octroi -has been abolished and evi-
dently they have found some other method
of mcgting the revenue requirements of
‘the muaicipalitics and the local bodiey,
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In the other States octroi duities are on
and I find that there is also a tefidency in
a number of places to increase the scope of
octfoi duties. Some of the sthaller munici-
palities, everi some of thé smiller village
local organisdtiohs &fe now trying to levy
transit octroi duties afid so on.

Al this is creating obstiacles in the free
movement of road transport. ‘l'herefore
the Keskar Committee has made a very
strong recommendation, following the re-
commendations similarly strongly made by
previous other committees, that octroi duty
should be abolished and, at the same time
some other method should be found for
compensating the local authorities who will
be losing revenue by the abolition of octroi
duties.

They have in this connection made
some suggestions, such as, municipal sales-
tax or some kind of a surcharge on sales-
tax and so on. These are matters of de-
tail. Again, on this I should like to get
the opinion of my henourable colleaguss as
to whether they agres that every attempt
should be made to abolish octroi duties
and simuoltaneously accompamy it by
finding alternative sources of revenue for
the local authorities which have hitherto
been depending upon octroi duties ; if so,
what their opimion is on the suggestion
made by the Keskar Committee, whether
there should be a surcharge on safes-tax,
whether there should be a municipal sales-
tax, or whether there should be some other
method of finding the compensation which
is required.

SHRI S. KANDAPPAN : Where is
the time to discuss it threadbare ?

DR. V. K. R. V. RAO: { want your
co-operation and advice.
SHRI S. KANDAPPAN : The trouble

is the shortmess of time. The time at our
disposal is not enough to cover all these
poinis threadbare.

DR. V.K.R. V. RAO: 1 am very
much aware of the fact that the time at
our disposal is short ; that is why it is not
possible fo give all the reasoning but ¢ven
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if five or six Members of this House can
éxpress themselves categorically and un-
afiibiguously on concrete points, it will help
meé when I také this meeting of the Trans-
port Development Council becausc my idea
is that the entire tranicript of the discus-
sion that takes place today in the House
should be made available to all the mem-
bers of the Transport Development Council
so that they should know what the Mem-
bers of the Indian Parliament have to say
on the subject on the recommendations of
the Keskar Committee. [ shall hurry up
because I do not want to take more time
than I should.

Thirdly, regarding obstacles in the way
of movenmiént of road transport, theré are
so many checkposts because of prohibition,
foodgrains smuggling, octroi duties and,
for 41l I know, may be, some other check-
post may come latér on to prevent the
movement of obscene posters, books and
so on.

This is very important. It is not a
question of getting away from the check-
posts. The larger the number of check-
posts, apart from the possibility of corrup-
tion, the more time is lost and that means
money. It involves a lot ‘of time. A
vehicle is stopped, there is a piling up of
vehicles, and the local man takes his own
time to do inspection. And all this means
money. In the case of a road transport
vehicle, every minute that is lost from its
operation means a higher cost. Therefore;
the Keskar Committee has suggested that
we should try and sece that there should be
one consolidated organisation to serve the
needs of all Departments. 1 am not quite
sure how practical the recommendation is.
It means you have got to gect over the Pro-
hibition Department, the Feod Department
and other Departments, employing one
agent for purposes having the check-posts.

AN HON. MEMBER :
hibition.

Abolish pro-

DR. V.X.R. V. RAO: I thiok I
bétter not respond to temptation because
the time will be lost. I do not mean
temptation to give up prohitation but
temptation to answer questions of that
kind.

Therefore, I should like the House to
cxpress its opinion ds {o whether therg
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should be one consolidated organisation to
serve the needs of all the various check-
posts in which case we can take up the
question with the parties concerned to see
if it is possible to have one consolidated
organisation. ln any case, it is important,
where there are check-posts, they must all
be equipped with weigh-bridges, with auto-
matic booking devices, etc. These check-
posts should be at fairly long distances, in
between the distances to be covered by
flying squads as is done in spme States.
All these recommendations will help to
promote efficiency and economy in the ope-
ration of road trapsport. If the House
supports it, it will strengthen the hands of
the Transport Ministry in trying to see that
these suggestions are accepted by the other
parties concerned.

The most important recommendation is
regarding the inter-State transport. At
the moment, there is a so-called Inter-
State Transport Commission. But thjs
Commission consists of officials. They
are all pari-time members. There is no
full-time member. The Chairman is an
officer of the Ministry of Transport. The
Keskar Committee has suggested that the
Inter-State Transport Commission should
have much more important role than it is
haviag today. It is suggested that it should
be something Jike a Tariff Commission or
a Eorward Markets Commission, an inde-
pendent autonomous body or semi-autopo-
mous body, with a non-official Chairman,
if possible, who will be full-time and that
this Commission should be entrusted not
only with the powers to give permits for
inter-States routes and inter-State carriers
but it is also suggested—and this is a very
important suggestiop which may, if you all
accept it and if the States also accept it,
involve a Constitutional amendment—that
the Inter-State Transport Commission
should be authorised to. levy taxes on the
intar-state vehicles, that instead of imter-
State vehicles paying taxes in ten different
States, the taxes should be paid at one
place. The Inter-State Transpost Commis-
sion will act as a collecting agengy. The
money collected will not go to the Central
Government Exchequer but will be collect-
ed and distributed amopg the various
States according to the accepted formula.
We are not quite sure if the Cengtitytion
authorises us to do sp. 1 am advispd that
constitutiopally it may not be possible in
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which case the Constitation amendment
may be necessary and, pending that, it may
be open to the Inter-State Transport Com-
mission to make suggestions by voluntary
agreement among the various States to
have one central source of tax collection.

SHRI DHIRESWAR KALITA (Gau-
hati) : On a point of information May
I know whether it will be deposited in the
Consolidated Fund.

MR. CHAIRMAN : The hon. Member
may not interrupt the Minister. He will
get time to ask this particular question
and the Minister will reply to that when
he replies to the debate. Otherwise, he
will be taking the time of the House.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Everything is in the Report. Let
us first speak and then let him reply.

MR. CHAIRMAN : [ would request
the hon. Minister to be brief. He will
have the chance to reply also.

DR. V. K. R. V. RAO : 1 thought it
may suit the coavenience of Members if |
listed the major points on which we may
have a discussion. Otberwise, the Report
is very lopg. I kpow Mr. Kanwar Lal
Gupta has very definite ideas on the sub-
ject. I thought it would be useful to list
at least the major poiats on which [ waat
the guidance of the House in order that
my own judgmept can be strengthened
when I meet the Transport Development
Council. Iwill follow your advice and
not elaborgte on my paints. The recom-
mendation about the Inler-State Transport
Commission is a very important matter
and I should like to get the opinion of
the House on that. '

Then, there are recommendations which
have been made regarding the road tranps-
pogt industry. that it should be treated as
a puiority industry, that the road transport
ipdustry. should be given development re-
bates and income-tax rebates like other
Priority industries, that more funds should
be made available for road constructon,
far road maiatenance, for bridge construc-
tion and so on. There is the point made
that in the last so many years, the extent
to which the increase has taken place in
road exppaditure, hoth new and mainten-
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ance, is much less than the exteat to which
taxes have been increased on rood users.
Therefore, the -importance of having some
formula by which the money that is raised
from road users will, to a large extent,
bear some corresponding relation to the
money that is spent on road construction
and road maintenance, etc. are the matters
on which I should like to get the opinion
of the hon. Members of this House.

Finally, the Constitution itself contains
an entry, Entry 35 in the Concurrent List,
Seventh Schedule, of the Constitution. I
say this with some nervousness because I
am not a student of this Constitution.
The Constitution provides an entry which
says : as a Central entry, the principles of
motor-vehicles taxation for the whole
country, while motor-vehicles taxation as a
State subject, ‘principles for motor-vehicles
taxation® is a Central entry.

1t is possible for Parliatnent to enact a
law where it can broadly state what are the
criteria or principles that should be follow-
ed for motor-vehicles taxation and if chis
is done, this will have some kind of a very
desirable and regulatory effect on-the taxes
which will be levied not only in the States
but also at the Centre on road users. I
would like to get the opinions of my col-
leagues in this House as to whether they
agree that we should bring forward a
clause before the Select Committee on the
subject of principles of motor-vehicles taxa-
tion, which can be applied throughout the
country, and if so, I should like to know
from them as to what their ideas are on
the subject and what shodld be these cri-
teria or principles of motor-vchicles taxa-
tion.

1 am greatful to you, Madam, for hav-
ing borne patiently with the long remarks
that I bave made. I am looking forward
to receiving suggestions and comments
from my colleagues in this House which
will help the Traansport Ministry to see
that road transport gets a fairer deal and

" gets a better opportunity for development
afid to serve the interests of the economy
more effectively than perhaps it had so
far.

MR. CHAIRMAN : Mr. R. K. Amin,

‘SHRI J. MOHAMMED IMAM (Chitra-
durga) : May 1 seek a clarification ?
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MR. CHAIRMAN : Not now ; later
on. I have called Mr. R. K. Amin.

SHRI R. K. AMIN (Dhandhuka) : Be-
fore I make any comment on this Report,
I would like to be sure that the Govern-
ment will give due consideration to this
Report...

MR. CHAIRMAN : The hon. Member
will take only ten minutes. The time
allotted for this is only two hours.

SHRI R. K. AMIN : The experience
with our Government is that all the reports
have been shelved so far: the Masani
Committee’s Report was given to the
Government some 10 years ago. but no
action was taken on it ; the Trilok Singh
Committee’s Report was given to the
Government was but no action was taken. I
hope, the Minister will assure the House
that the fate of this Report will not be
like the fate of the other Reports given
previously. Although 1 have a ray of
hope about this because the Minister is an
economist of repute and he has entered
politics only last year, so that he has not
developed those vices of long-standing
politicians and he will take an objective
view of the situation, and will act expedi-
tiously.

This Report should be examined in the
light of several important considerations.
If this Report is examined in the back-
ground of these considerations, I hope it
will be very useful to us.

We should remember that road trans-
port, especially in our country, is both
competitive as well as complementary to
rail transport. In so far as railways are
concerned, we suffer from several defects
because of historical reasons and those
defects are : that Railways have been deve-
loped in order to encourage export and
import trade not for the trade of our entire
economy ; railways in our country have
two gauges, metre gauge and broad gauge ;
there is no standard gauge, and because of
these, in regard to the movement of com-
‘modities in ‘the countries, there are a
number of difficulties which thc trade and
It is the
job of the road transport to remove these
defects and provide facilities for the



5317 fuanspou faxation

smooth transfer of goods and services
throughout in our country.

In the past—I would like to emphasize
this point,—road development had suffered
severely not only in terms of investment
but also in respect of taxes. The taxes
collected from road transportation have not
been invested on roads. I would like to
quote a few sentences from Masani Com-
mittee’s Report, in which it has been
said :

“Indequate surface roads and bridges,
rigid load restrictions, lack of encou-
ragement to truck-trailer combinations,
inadequate supply of vehicles, multipli-
city of taxes, absence of reciprocal
agreements between States, absence of
viable units, lack of proper credit faci-
lities, and the fear of nationalisa-
tion..."”

These are certain defects from which our
road development has suffered in the
past. If I pick up the tax system proper [
would like to point out two or three
remarks from the Keskar Committee report.
These remarks are as follows. “‘The tax
clement in the cost of operation in the
year 1966 in repect of passenger vehicles
worked out to 43.3%, of the total cost”.
“The factory price of any commercial vehi-
cles more than 507 of the tax element in
the total value”. The same report indicates
that “while the increase in the output from
commerce, transport and communications is
75%, and that in the national income 1107,
during the period 1950-51 to 1965-66, the
increase in the tax revenue from motor
vehicles has been 623), over the same
period”. 1t is almost crushing, I should
say. Taxation on road transportation is
almost crushing. Now this fact should be
borne in mind. Even when you are rais-
ing the resources by way of taxes during
the third five-year plan it was targeted
that about 800 crores worth of taxes will
be raised from the road transportation.
During the third five-year plan you achiev-
ed that target by 509, more although the
investment was not made to the extent
planned. Taxation system in road trans-
port has not changed according to the
changes in the other sectors of the eco-
nomy. We have a plan. We look at
things from the natiopal point of view.
We have abolished the boundaries of the
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Princely States and even the State bound-
aries need to be blurred and the country
should be considered as a whole. In the
earlier circumstances of princely state and
Provinces a certain tax system was evolved.
Now many other things in our economy
have changed. Now we examine every-
thing from the point of view of the country
as a whole. We have a Pianning Com-
mission ; the economy is also viewed as
a whole, but the tax system on the road
transportation which is a vestige of the
past is continuing. 1 wish the hon.
Minister to think over it and bring them
in line with other changes in the economy.

If you ask me what is the economic
need of our country today in order to evolve
a policy to cater to the needs of the road
transportation 1 would say this. The
needs are that we should have a very
efficient transport system and secondly we
should have also a very integrated trans-
port system in which the smooth running
and the smooth movement of the goods
and the commodities in the country should
take place. Otherwise the economic
development due to quick movements of
labour and raw materials i.e., the market-
ing, will suffer most. Even we should for-
get the boundaries of the States and we
should have only one unit and we should
examine the development of our trans.
portation as if India is one and single unit
without even the State boundaries. This
is the need of the State now.

Now that oil and other things have
been discovered on a large scale we should
see that more and more diesel oil is being
utilised in our motor vehicles.

In the background of these needs I
would like to make certain concrete sug-
gestions for the benefit of the Minister.

First of all, the octroi duty should be
abolished all over the country. Instead,
if there is a need you can introduce addi-
tional sales tax or value added tax or
a turn over tax, whatever you like, and
whatever is convenieat but octrol duty
should be abolished. I know the difficulty
likely to arise in abolishing octroi becapse
with the introduction of the panchayati raj
octroi duty even on the village level has
been increasingly introduced.

Now, that trend has to be reversed

and we have to abolish it all over the
country.
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[Mr. Deputy-Speaker in the Chair)

Secondly, the tax system may be made
simple and uniform. If you want to treat
the country as a whole as only one unit
for road development, then the tax system
should also be uniform and simple. For
that purpose, I would only like to say that
let there be only customs duty, fuel duty
and excise or sales tax and there should be
no double duty on spare parts ; let there
be only one duty and not muitiple duties
as are being collected at present on spare
parts.

For the next ten years, I would say
that there be a ceiling indicating that not
more than 25 per cent of the operating cost
will consist of the tax element. At pre-
sent, tax element is upto 45 per cent of
operating cost, but it should be reduced
to 25 per cent, and at least for the next
ten years, let this 25 per cent be accepted.

The third thing which I would like
the bon. Minister to accept is that let him
not bring in the tax element in the fees
jmposed. Let the fees remain really fees,
the fees should not be made a cover to
collect taxes. So, the licence fee should
be very low.

1 would also urge the hon. Minister
to earmark a portion of the general
revenues of the Central Government for
road development. For road development,
not only tax collected from roads, but
taxes collected in th: general revenues
should also be earmarked, because it yields
external economies. So, a certain portion
of the general revenues should be earmark-
ed for development of roads, and whatever
is collected by way of taxes on road trans-
port should be earmarked for improve-
mept and maintenance of roads.

Then, I would submit that let there be
one tax-collecting authority. Let us have
one tax-collectmg authority all over the
country When the taxes are collected,
jn this manner, they can be distributed in
some way. we should follow the same
pattern as we are following in the federal tax
system ; let a formula for division be
accepted under which equal weights may be
given to (1) population, (2) mileage of

roads, (3) number of vehicles eregistered,
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and (4) the shortfall in the develapment
of roads in the area.

I would also ask the hon. Minister to
reduce the tax on diesel oil. Thereis a
recommendation in this report for the
establishment of various statutory bodies.
Our administration is already top-heavy.
I would, therefore, urge that no morg
bodies be set up; let there be only one
body, and let there be a review body after
ten years which will go into its working,
because the problems and their solutions
in this regard are know to us, and, there-
fore, let there be no further delay on this
matter.

3540

Since the railways are a public com-
mercial undertaking, the road vehicles and
road transport should be kept under pri-
vate enterprise and should work on a com-
petitive basis so that it will act as a check
and thereby contribute to the improvement
in the efficiency of the railways. This
principle also must be accepted by the
Government.

14.58 hrs.

STATEMENT RE : PUNJAB HIGH
COURT JUDGMENT OF PUNJAB
APPROPRIATION ACTS, 1968

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): 1 had pro-
mised the Speaker to make some statement
on Punjab.

It is learnt that the High Court of
Punjab has held that the Punjab Appro-
priation Acts of 1968 were uitra vires the
Constitution and hence not valid. It is
also learnt that the Government of Punjab
have moved the High Court of Punjab to
grant a stay and that the request is being
heard by the High Court.

I am awaiting further information from
the State Government.

SHRI NATH PAI (Rajapur) : I bad
given notice precisely because we had got
information, and the subject arose only
because of the notice that I had given
this morning, which was read out to the
House by the¢ Speaker.

) I would like to make oge or two sub-
missions t9 you in this connection. The
Goverament of India bear a very serious
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responsibility for the unprecedented consti-
tutional crisis that has arisen in Punjab.
This is not the first time that this issue is
being raised in this House. 1 would like
to draw your attention to what transpired
on the 2nd April, 1968. When the matter
was raised by way of a calling-attention-
notice, Shri Y. B. Chavan was warned by
us about the grave consequences that might
follow if he tried to use his very rare
skill for condoning what the Governor
had done, and this was what we had said
and this was what had transpired.

I am quoting from the proceedings of
the House dated the 2nd April, 1968.

“SHR1Y. B. CHAVAN : First of
ali, there is no question of the Gover-
nor being dismissed because it is not
true that he is acting in an unconsti-
tutional manner”.
Then, I told him this.

appears in the proceedings :

This is what

“SHRI NATH PAI: The Chandi-
garh High Court will decide it”.

SHRI MADHU LIMAYE (Monghyr) :
It has.

SHRI NATH PAI:
what 1 had said :

“The matter is pending before the
Chandhigarh High Court, and let them
decide it”.

Then the Home Minister said :

“Even on that matter, 1 am giving
my view. He may or he may not
accept it”.

Then, this was

15 brs.

We then said and argued in detailed
how the whole procedure adopted by the
Governor of Punjab is a fraud on the
Constitution of India. This is a strong
frm. I know it. But itis no less than
a former Chief Justice now appearing on
behalf of the plaintiffs who has used this
term. It is Shri Chagla, former Chief
Justice of Bombay, who has used this term,
that it is a fraud on the Constitution.

Let me make these submissions. In
the first place, we are told that the House
is likely to adjourn today. 1 do mot know
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how the constitutional crisis in Punjab can
be met if Parliament is not in session.
Let him not anticipate that the High
Court may grant stay. The Supreme Court
in view of the unanimous judgment of the
Punjab High Court, may confirm and up-
hold it. Then the crisis will be perpetuat-
ed. Has he given serious consideration
about this possibility ? The goings-on
in Punjab do not have even a remote
resemblance to legality and constitutionality.
Unless Parliament is in session, I do not
know how it is going 10 be tackled. I am
as tired as anybody else, perhaps a little
tired, but I would like to warn him about
the danger that is lurking. If our reading
of the Constitution is correct: as events
have proved so, what has happened in
Punjab is wroong ulrravires and a fraud on
the Constitution. The High Court today
has held that it is wrong, ultra vires and
invalid

SHRI R. D. BHANDARE (Bombay
Central) : A full debate is going on ?

SHRI NATH PAL: That is the only
thing he is capable of—make a meaning-
less, irrelevant interjection when a serious
point is being raised.

‘MR. DEPUTY-SPEAKER : At this

stage, whatever information he has the
Minister has given.
SHRI R. D. BHANDARE : There is

no motion before the House.

SHRI NATH PAI : I have moved for
adjournment of the debate under rule 348.

SHRI R. D. BHANDARE :
moved it ?

Has he

SHRI NATH PAI:
copy to him. 1 need not.
pose to answer him.

1 do not give a
I do not pro-

MR. DEPUTY-SPEAKER : He is
perfectly within his right to make the ob-
servation he did. He is pointing out’
certain contingencies that might arise after
this, but as the Home Minister has already
said, they have approached the High Court
for a stay. Till we hear something as to
whether the®stay is granted or not, the
natural conSequence iy.,; )
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SHRI NATH PAI : He cannot antici-
pate. We must think of all possibilities.
(Interruptions).

Prof. Bhandare is upset by my retort.
1 am very sorry. | would welcome his
co-operation in this.

I am saying : let us look at the issue in
its proper perspective. This is an un-
precedented crisis of unusual dimensions.
1 hope you will agree with me there. I am
saying that the crisis can be mastered by
one authority, that is, Parliament. It may
be necessary to dismiss the Governor.
That is my submission. A Presidential
Proclamation will have to be issued. It
will have to be ratified.

1 do not know if Shri Chavan has
given consideration to these various possi-
bilities. There are several possibilities. I do
not say that what 1 think or what my col-
leagues here think are the only possibilities.
But normally as it has happened, we have
been proved right. I think we will be
proved right in the Delhi High Court also
with regard to the writ petition concerning
Kutch. But confining myself on this
occasion only to the issue involved in this
1 would say this.

MR. DEPUTY-SPEAKER : He hasa
right to say it. He had forewarned Govern-
meant.

SHRI NATH PAI: You were in the
Chair then. We had said that what
happened in Punjab is a fraud and a viola-
tion of the Constitution. There is a basic
responsibility on Shri Chavan, because he
had said that he was only placing facts
as were given to him and 1 was entitled to
my views. He had taken a very correct
stand on the basis of the facts stated by
him. But in the light of the facts as now

disclosed, a very grave respomsibility rests .

on him.

1 want to ask him : is he applying his
mind to the grave crisis that has arisen ?
How does he propose to master it ? Nor-
mally, the demand would have been, since
we have been proved right and Shri Chavan,
proved wrong, as wrong as wroog can be,
that he should be good enough to resign.
But I do not repeat that hackneyed demand
because it is likely to be not Lonoured, and
1 pever do things which arc dishonoused.
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But as a man of honour he should non-
the less bear this in mind while replying
to me further. How does he propose to
meet the constitutional crisis if Parliament
is not in session ? Secondly, I ask whe-
ther, at this late stage, taking into conside-
ration the complete vindication of our
stand and rejection of the stand taken by
the Governor, he as the Home Minister of
India will show necessary vision and cour-
age to summarily dismiss the Governor
who has been held guilty by the full bench
of the Punjab High Court as a man who
has violated the Constitution ?

§t g el : e fRA A
w1, 3 7 frwear . gw @ WAy #§
TER F AR AT 72 FAT T8

&t

MR. DEPUTY-SPEAKER : Mr. Nath
Pai is a coostitutional lawyer ; there are
other eminent constitutional lawyers also.
There are two possibilities. Every time
you cannot be cocksure about your inter-
pretation of the Constitution. Therefore,
on the question of the rightness or wrong-
ness of the interpretation, to that extent,
T am ready to say that what. you say is
correct.

SHRI NATH PAI: The court is
right. I never claim oms#iscience. This
is an accidentt that the Court, has corro-
borated our statements.

SOME HON. MEMBERS ryse.

MR. DEPUTY-SPEAKER : We will

see. If mecessary I shall call you. The
hon. Home Minister.
SHRI Y. B. CHAVAN : My duty is

always to report fects.

Even at that time, I reported the facts
as I was advised. Ido not want to stef
into the shoes of the Punjab High Court
and anticipate things. These are great men
here and they can say anything. Even now
Isay I do not want to anticipate things.
Government will have to act as things
develop. But he is unnecessarily raising
the issue of the dismissal of th¢ Governoy,
This questiog does not arigg,



3545 Judpement on Punjab VAISAKHA 30, 1890 (SAKA) dppropriation Acts 3546
(St.)

SHRI NATH PAI :
try.

Dismiss the Minis-

SHRI Y. B. CHAVAN: [ cannot
anticipate anything now. As 1 said, the
High Court judgment is there; they have
applied for stay. The stay is heard by
the High Court just now. How can I anti-
cipate a decision ? I do not want to rush
into giving my views. But they are free
to do so because they are prophets.

SHRI NATH PAI Be graceful
enough to admit that the High Court has
agreed with us on this occasion. You
should have been graceful enough to admit
that.

SHRI Y. B. CHAVAN : Where is the
question of admitting anything ? Itisa
fact. 1 have nothing more to say......
(Interruptions).

W oAy wwa: wER e A
¥fFT wor qrERE FY d5F oqfa @
@ &, I9% q1g ®WFT A AT | O
Iz ¥ gfewd F @ F gw AW
e 1

MR. DEPUTY-SPEAKER : He has
given all the information in his posses-
sion.

SHRIMATI NIRLEP KAUR (Sangrur):
The question of Punjab has again come up
here......

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : On a point of order. Rule
372 says that a statement may be made by
a Minister on a matter of public importa-
nce with the consent of the Speaker, but
no question shall be asked at the time the
statement is made.

MR. DEPUTY-SPEAKER : I know
that rule. 1 permitted a question because
he wanted to seek further clarification and
the House is scheduled to adjourn today.
Therefore, I permitted him.

I would abide by the rule. No more
questions now, because whatever informa-
tion he has, he has placed it on the Table
of the House.

SHRI NATH PAI :
motion ?  (Interruption).

What about my

MR. DEPUTY-SPEAKER : [ have
not admitted his Adjournment Motion.
(Interruption). Mr. Nath Pai, the question
of Adjournment Motion does not arise.

SHRI NATH PAI: You bhave dis-

allowed it? You never said it. [ had
given notice,
MR. DEPUTY-SPEAKER : To be

very frank, I do not know whether it was
an Adjournment Motion. You gave some
ioformation. I have permitted the ques-
tions because the matter was very serious.
On that plea only, 1 permitted some ques-
tions. Strictly speaking no question need
be put.

SHRIMATI NIRLEP KAUR : This
is in regard to Punjab, and I request you
to listen to me for a couple of minutes. 1
would not make a long speech, and you
know I am not a lawyer. So, you don’t
get worried about that. We cannot speak
after the statement of the Minister. But I
would like to mention that he is not acting
as the Home Minister. He is only acting
as a messenger here. He gives us messages
and we have more information than his
delivered messages. The Home Minister
says that he is going to the Supreme
Court.

SHRI Y. B. CHAVAN : No. I didn’t
say 0. (Interruptian).

SHRIMATI NIRLEP KAUR : They
are asking for a stay order.

MR. DEPUTY-SPEAKER : Oaly for
stay. Not for appeal.

SHRIMATI NIRLEP KAUR: My

point is, if they can go to the Supreme
Court, the Supreme Court can only stay
the proceedings. In my opinion, the
Governor cannot validate the Appropria-
tion Bill which has been unanimously heid
by the High Court to be nullity. 'h:e
question is whether the stay, if granted by
the Supreme Court, can validate the Ap-
propriation Bill which has been invalidated
by the High Court. Can it validate the
Appropriation Bill till the time of the final
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[Shrimati Nirlep Kaur]

disposal of the case in the Supreme Court ?
If they take another three months, what is
going to happen ?

MR. DEPUTY-SPEAKER : The hon.
Lady Member will realise that all the sub-
sequent stages would be taken into conside-
ration by the Home Minister.

SHRI NATH PAI :
responsibility.

We also have

qt eavaw g (Rt axx) -
wiY aF N T faeifide fear § 99
T 4T R A UF FAH § ?

SHRIMATI NIRLEP KAUR : [am
only saying, speaking from my short, past
experience in the House, that we do not
try to defend democracy. Here we only
defend ourselves, and so probably he will
again defend himself. I would only sug-
gest that this Ministry in Punjab should be
dismissed. President’s rule should be there
and it should pass our budget, and then a
mid-term election should follow.

MR. DEPUTY-SPEAKER :
suggestion for future action.

That is a

i wq faed : Swerw W,
T FT AFEH w=F A @ g
@faT 1 I TR gew eqfm T Qv
qar @ & gard T8 gaaT 1 NS [}WH
fad ag 7w faar o f5 qEdde @
g A TR ok A wrw Ay
Fa7 feafq @it ? qaz Y o fawan T
fafrarr faw st <Y a1 fear aan ag
T TTAGA &1 g qIET /i g
T[MT AN @ gy arg F wsgafy arA
a0 w0 AfFr Tegafs &) o a9
R TNfAgT faa qe £Q@ F71 gfaw
agt g Wik & g fF 3657 MY q@
faafey & ¥er oo A gR gy
g ...

SHRI R. D. BHANDARE : Is ita
discussion in a vacuum, on a Rypothetical
question ?
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st Ay fowg © 7 % I A A
do% wfra g ¥ T2 F genar ?
IaTeaE wEId, & €1 357 (1) 9y ¥
AR ¢

“Where by a Proclamation issued
under clause (1) of article 356, it has
been declared that the powers of the
Legislature of the State shall be exercis-
able by or under the authority of Parlia-
ment, it shall be competent —

(@) for Parliament to confer on the
President the power of the Legis-

lature of the State to make
laws,—"
99 % g AfaH qfeanie weafq Y

T &N AR g AT W ®@ Wl
€ ¥qT & Y T feafq Seae ) S
fF g N I TS WET Ay
A ¥ qre N =9 T o | gEfag
FreuwN N § FFw e @ q@ax
ga wafd AT ¥ wy T 95Y WA
e AT wafa araw Il FTE W
TaF F1 g9 AR} faw aegufa 1 wfy-
FI AN FT AT T I TG FT | &
DN g kA Iy v W @* fae
d5 a5 §1 a8 XA I AT

SHRI NATH PAI : You have inform-
ed me, Sir, that you are not allowing my
adjournment motion. Under rule 340, as
soon as I got the information, I gave a
proper motion. I submit to you Sir, that
even if the stay order is granted—it is a
big ‘if"—it will apply only to executiof.
The illegality is not removed. The stay
order, if obtained, will stop further execu-
tion, but the illegality is not undonme.
Therefore, what is the budgetary sanction ?
Government itself has become null and
void there. Let not Mr. Chavan say that
it is hypothetical.

MR. DEPUTY-SPEAKER :
serious constitutional crisis.

It is a
If stdy is

SHRI NATH PAI : Even théa the
fact of illegality is not removed.
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MR. DEPUTY-SPEAKER : You said
“If stay is granted.” You also should not

anticipate. (/nterruptions).

RN e W gw ;. @ gaE @
&2 ¥ 9g Gaar X faar fF ag awifi-
o fa@ w91 Ay 9g 9EF 4T
FTFAT A FT FAAT g IPT & AR A
T gI@T AT I G Aqwdt § a9
% 3 WA qar @ar &1 AA F
77 a8 dTFITN § | HARiE) YA
wrafed @ A St A TN fF oo O
agx N @i gEr A ATEgA @t
g SR @ fF s aifeariee & daw
o @ g Y wgafa ¥ fag ot A
Ao oy w7, wifed mft Sy AT
A A T 1 AT grERE ® wE AT
Tyag A Wz ara A & grENe
dEar wC 3F g1 gW fafer w@y
wifed fF St ogd =i E TER AR
IEF 15 oY @91 Y T § AW AR
AF FET &, FITN TFF AT § A IE
I F TR AT ATTEATT AFT WA
oA g I Fa fF AT T @]
WK N1 48 989 & g4 g1 wiav §
sitx gz i eafie € srar § WK ag
g O frgrdal s & AE e Am
a7 7Y ¥ ¥ aY ag {8EFE A g AR
Trsgafa & seardw § W FTAT T9T GEO
A\ AT FIA m w@fw s a9 qgh
@ gty ook o @
fafrezx @rgs ¥ wgar FE A 5 9
Y g5 f FT @ T8 IS¢ W TF qTA
Fddgu WA wfed WiF AT
qrRY a8 7 ooz W aE Y e griwe
F pifdem faw @< S @< faan
v ag f g 81 @ g aiz wW
a1 A W AT gAA B F whteF@
I AT AT AN FHFT FYE AGwE TG
&1 Wi Jafs ag 9q7 Wit wwoEr

37 § v e o Tgeroes w9
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%hqmwmamﬁ&a‘tmf@
T Ig N W wrfewg AT ATRY & aAr
fefera <ar argd §, fae =d Q= sTAv
AR § T Y W AT geFH I AR
# FTAr AR & IX @ wEw A why
F o mror @ X srr sifeg 1 W
9 A9 qgi Wi F¥ fEe Iy
[ERET FW @ qg  A-HIAT gFIT
W 3 g af@ § T e
i fafrex g9d IR § goar evdERa
&1

MR. DEPUTY-SPEAKER: Certain
constitutional confusion is likely to be
created. I think he will take note of it.

ot WAt W T SUTSEE AEiEd,
&Y W) g SOAT ¥ IGHT AW &Y
fear ST afed o

SHRI K. NARAYANA RAO (Bobbili):
Sir, the judgment has been given and Shri
Nath Pai has somewhat rightly stated that
prima facie there is an element of illegality
attached to the Governor’s order. But
the moment the Supreme Court admits and
stays the order the tinge of the illegality
to a great extent is reduced. Why I say
that is, according to constitutional law and
also judicial interpretations every act of
public authority is to be taken to be
bona fied, legal and authentic. The moment
the Supreme Court admits and issues a
stay order there are competing claims for
the legality because the original legality
and assumption and presumption of the
executive authority would be once again
revived.

MR. DEPUTY-SPEAKER : All these
consequences of this decision will be taken
into consideration. All complications also
would be taken into consideration.

SHRI K. NARAYANA RAO: Sir,
my submission is that you cannot anticipate
things and discuss. We should wait for
the consequences.

]
SHRI NATH PAI:

) Sir, under rulg
340 1 beg to move §
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“That the House do adjourn the
debate on the motion moved by Dr.
V. K. R. V. Rao aad discuss the cons-
titutional crisis created by the judgment
of the Punjab High Court.”

st wy fawd : SweAw  wdET,
ZAHT FIT FEEIFIT ALY F G § | TG
qifemiz ¥ ufawe &1 qa=w § )

SHRI NATH PAI: Sir,
says :

“At any time after a motion has been
made, a member may move that the
debate on the motion be adjourned.”

A motion has been made by Dr.
V. K. R. V. Rao.

Rule 340

MR. DEPUTY-SPEAKER : But when
you make that motion you cannot forget
rule 341 which says :

“If the Speaker is of opinion that a
motion for the adjournment of a debate
is an abuse of the rules of the
House...”

SHRI NATH PAI:
of the rule ?

Is this an abuse

MR. DEPUTY-SPEAKER : 1 am not
saying that. 1 do not think you have
moved it light-heartedly. 1 allowed only
a few questions, being the last day, but
hou. Members are going too far. I think
all the consequences that are likely to
follow have been brought to the notice of
the Home Minister. 1 am also confident,
because we are adjourning today, if he
feels that it is necessary, he will come be-
fore the House before we adjourn.

sit Wy el @ 3g 3% I G
T qITT ARY &

off wea fagrd aodd ©  TW 95
&, FILqE q9 IF I9AT @0 99 aF
g WAl Aheq AEY 3 | Ig JWF AT G
eqfra gt

t wzw fagrd adaY (awTmge) :
FSTq ageT, ¥Y 619 § s &y
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= 17 i€ 3§ weqra faaw @ w9 3@
9 AR FT 1 I TF 93 AR @
e goma ¥ o gdwifaw dFer dar @
AT § 39 39 B 99 9T AR w1 Hv
wYer faxm a1 aff | weaw AdRw A
g1 a1 fF g a ¥ @ & AT fear
AT | 9 TG A qHA A a9 IAH
T 9T I N | qZ Y FAT AT
e der & wAT & #AT @R A @ W
frr 79t @@ mw aT N o5 wwfm
®T 3 ? g8 7€) & gwan |

MR. DEPUTY-SPEAKER : [ recog-
nise it is a grave situation. Constitutio-
nally speaking, it is a grave matter. I do

recognise that. But, at this stage......
(Interruptions).

s wzw fagrQ Tt ;- g SN
qar frar &1

ot <fs T () : w19 agw F fod
gt §ifad

MR. DEPUTY-SPEAKER :
not permit that.

No, I do

SHRI DATTATRAYA KUNTE
(Koloba) : Taking the statement that the
Home Minister has made, what has he

said? That they are moving the High
Court of Punjab to grant them a stay
order. They have not yet thought of, or

have not moved the Supreme Court as re-
gard the legality of the Punjab High Court
judgment. Therefore, at this stage, as far
as we are concerned, we know that the
Punjab High Court has said that the Ordi-
pance issued by the Governor is u/tra vires,
that his signature on the Appropriation
Bill does not validate the Appropriation
Act. If the High Court decision is that
the Ordinance is uitra vires, they might
move that the execution of that order might
be stayed. They have not yet moved the
Supreme Court. So, even if the execution
of the order is stayed, the decision of the
Punjab High Court that the Ordinance is
illegal still stands. The House is conce-
roed oply with that.  Becauss if you  refer
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to these debates, the Home Minister has
said that the Punjab Goverper has acted
rightly. The proceedings are here. He
was not simply reporting; he was  parti-
cipating in the discussion and giving his
own opinion. Under these circumstances,
when the House is seized of the matter
and we are on the last day of the session to
say “he has made the statement; let us
wait” is not proper. Since a motion for
adjournment is moved, it ought to be
given precedence. If the Government is
not prepared to answer the issue, it is just
their ill luck. But the Chair cannot take
sides; that is all I have to say.

MR. DEPUTY-SPEAKER : Shri
Kunte should realise that I am not taking
sides at all. I have stated the consti-
tututional position. It is not correct to
say that I am taking sides.

SHRI DATTATRAYA KUNTE: 1
said that the Chair canoot take sides; not
that the Chair is taking sides.

SHRI BAL RAJ MADHOK (South
Delhi) :  When the Punjab question came
in the House—perhaps you were in the
Chair - I warned the Home Minister that
it will lead to very dangerous and serious
consequences. He took it so lightly bs-
cause he never cared for the opinion of
the House. He went in a slip-shod way.
Now the High Court has given its judg-
ment and it has definitely declared that
the Apprepriation Bill was «lfra vires and,
therefore, today there is no budget in Punjab.
The stay order can only postpone the
executior of the judgment; it cannot make
it illegal. This is the last day of the session.
If the House is not in session, Government
will carry on the business by Ordinance.
It should not be permitted. Let the House
be extended. We cannot allow the House
to adjourn and thus enable the Govern-
ment to carry on the work by Ordinance.

MR. DEPUTY-SPEAKER : Even on
the request for the extension of the session,
you have to give them some time to consi-
der the proposal.

SHRI H. N. MUKERJEE (Caulcutta) :
It is not a question of extending the
House. It is a question of the House de-
é’ming its own proper course of conduct.
1t 50 happens that ou the last day of the
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session, as we all know, we are con-
fronted with this constitutional crisis. It

so happens that there are many technical
complexities into which I do not propose to
g0, because this is not the time for that.
But I cannot imagine Parliament adjourn-
ing without discussing this whole matter,
since a notice has already been given in
regard to it by Shri Nath Pai.

1 cannot just conceive of Parliamea$
functioning in this fashion. Even ifI
had the highest respect for the ability of
Shri Chavan to deal with this kind of a
thing politically as well as constitu-
tionally—I have not, but even if I had—-I
could not, as a Paliament, leave to him
the decision in rigard to this matter.

You, Slr, have been pleased to observe
that the Home Minister is very generous and
is taking note of whatever is being said by
Shri Gupta and whoever else he might be.
But that does not satisfy me as a Member
of Parliament. As a very humble Member
of Parliament I would expect that the
whole House, which is, the embadiment of
the sovereigaty of the couatry, should not
just pack up and go when this terrible
problem is hanging fire

Therefore there must be a decision at
a level, which means at the Speaker’s level,
which is not contingent upon good fevour
or ill favour of the Government of the day
because the Government has already shown
its ineptitude in so> may different fashions.
Therefore [ cannot conceive of Parliament
merely sitting down and sulking away, to-
morrow every one of us packing off. I cannot
imagine it happening. I would like, there-
fore, some kind of an authoritative state-
ment to come from you or the Speaker
who, 1 hope, would be coming very soon
so that we know that we are going to have
some discussion. We canoot adjourn sine
die before we have a discussion.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : Sir, my point of order relates to
the motion moved by Shri Nath Pai because
ordinarily the Rules of Procedure and Con-
duct of Business of this House require that
for all motions there has to be a wrilten
notice delivered to the Notice Office 24
hours prior to the moving of the motion.

SHRIMADHU LIMAYE (Mopghyr) {
g fraw 340 % §
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SHRI SHIVAJIRAO S. DESHMUKH :
This is a general, overriding rule. It can not
be held in abeyance unless the Speaker in
his discretion says that he waives the pro-
vision and allows the motion to be moved.
So, not only should the Speaker give the
finding that the hon. Member is bona fide
using this right of adjournment but further
the Speakers hould waive the rule requiring
written notice of 24 hours. As long as
this is not done, I do not think the motion
is in order and can be debated further.

MR. DEPUTY-SPEAKER : 1 per-
mitted him. I have not taken the adjourn-
ment motion as such nor have I admitted
this plea under rule 340. But, as many
hon. Members pointed out, if the House
were to adjourn in the face of a crisis of
this nature and leave the decision just to
the executive, it would be failing in its
duty. On that point [ am absolutely
clear... (Interruptions). 1 have followed
what you said. But I cannot just now
take a definite decision. You must give
sufficient time to the executive to consider
all consequences that are likelv to follow

and all the pleadings now made. This is
my personal view.
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH) :
You are in the Chair... Interruption)

SHRI BAL RAJ MADHOK : Itis
the view of the Chair, not" your personal
view... (Interruption).

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Sir, kindly turn to rule 57,
which deals with motions of adjournment.

MR. DEPUTY-SPEAKER : Excuse
me, you have not followed the proceedings.
1 have not allowed the adjournment motion
that he has given. Under rule 340 he has
pleaded that the House do stand adjourned
now...(Isterruption)

*SHRI VIKRAM CHAND MAHAJAN :
Sir, before I finish my point of order......
(Interruption)

MR. DEPUTY-SPEAKER . I am
following meticulously the prbceedings
from the proceedural point of view. The
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adjournment notice that he had given first
was a different matter. 1 said that 1. had
not taken notice of it. Under rule 340,
adjournment of the debate on a specific
issue of importance, he has asked the Chalr
to admit it.

SHRI VIKRAM CHAND MAHAJAN :
Kindly permit me to read it, Rule 340 and
Rule 57 both. Kindly read first Rule 340.

MR. DEPUTY-SPEAKER : It is with

me.

SHRI VIKRAM CHAND MAHAJAN :
This is the Rule which Mr. Nath Pai has
read. Now, Rule 341 reads :

“If the Speaker is of opinion that a
motion for adjournment.........
Then, kindly turn to Rule 57 which

reads :

“Notice of an adjournment motion

shall be given...... ”

There is a clear distinction... (Interru-
tion)

MR. DEPUTY-SPEAKER : If you

study the Rules very carefully, you will
realise that this Rule does not apply on
this occasion. Rules 340 and 341 are
totally different.

SHRI VIKRAM CHAND MAHAIJAN :
Rule 340 is subject to Rule 57.

SHRI A. K. SEN (Calcutta-North-
West) : Sir, we are all agreed that it isa
serious situation. There cannot be two
opinions about it. This is not the first
time that a State Act has been struck down
by the High Court. Normally, when a
State Act is struck down, either the Legis-
lature re-passes it or, if the Legislature is
not in session, the Governor may pass an
Ordinance under article 213. The Appro-
priation Bill being of a vital pature, many
of us have had serious misgivings about
the way it was rushed through and we had
our doubts at that time about the constitu-
tional validity of the Governor’s signing
the Bill without the Bill being authenticat-
ed by the Speaker. But whatever may be
the ground which has weighed with the
High Court, the fact is that thg Act hag
been held to be avoid.
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There are only two ways out. It is a
concern primarily of the State of Punjab
which is pot still under the President’s
Rule. So, there are only two ways out,
either to recall the legislature and have the
Appropriation Bill passed and, in the
meantime, pass an Ordinance by the
Governor, such provisions as the Governor
may think fit should be immediately
implemen'ed and the rest of it may be
left to the legislature. If the legislature
cannot pass it, it will be a first-class consti-
tution crisis.

SHRI NATH PAI : It is already there

SHRI A. K. SEN : If the legislature
cannot pass it, then, certainlly, it will be
a matter of concern also of Parliament.
But, piimarily, now, I should imagine that
it will be a concern of the State of Punjab,
its legislature aud its Government.

MR. DEPUTY-SPEAKER : On one
point 1 would like to have your opinion.
A very valid point has been raised, that
when we are adjourning today, a certain
constitutional development of  serious
magnitude has taken place, and 1 would
like to know your opinion. You are also
not certain whether that legislature would
authenticate what was done before or pass
it out. You are not certain also. The
plea is that this House should get an
opportunity to discuss the situation and
come to a decision looking to the serious
nature of the consequences that are likely
to follow. That is the plea made from
this side.

SHRI A. K. SEN: As I said, there
cannot be two opinions about the serious-
ness of the position. But the question is
the remedy or the way in which the Govera-
ment possibly will try to solve it.

SHRI VIRENDRAKMMAR SHAH :
The question is whether the House should
discuss it or not.

SHRI A. K. SEN : It cannot be fore-
cast immediately. The Home Minister
may make a statement. (Interruption)

SHRI R.D. BHANDARE :
point of order, Sir,

On =a
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MR. DEPUTY-SPEAKER : Under
what Rule ?

SHRI-R. D. BHANDARE : Under
Rule 341.

MR. DEPUTY-SPEAKER : 1 have
read it.

SHRI R. D. BHANDARE : Sir, first

of all, when Mr. Nath Pai wanted to move
an adjournment in accordance with the
notice given by him, you said that there is
no question of adjournment motion. Then,
the motion was made under Rule 340 for
adjourning the debate on the motion which
is already moved. Therefore, what is the
consequence if such a motion is moved.
The consequence is considered under Rule
341. It reads :

“If the Speaker is of opinion that a
motion for the adjournment of a debate
is an abuse of the rules of the House,
he may either forthwith put the ques-
tion thereon or decline to propose the

question.”

Therefore, the discussion is in a
vacuum; it was not called for......

MR. DEPUTY-SPEAKER ;
abuse of this rule......

It is an

15.40 hrs.
[Mr. Speaker in the Chair)

SHRI BAL RAJ MADHOK : This
applause by those members is most con-
demnable ... (Interruptions)

st owew fagrd wodd:  weEw
e, w09 ¥ gy arfaar a9 @ §,
Fifs ¥ aed & v orw 578 wfeare &
¥ frre |

oft g fowd : a7 w=fea €l fear
T FHAT § | WeqW ALRA, IR WA
1 @ w9 fear € 1| 9T el §
T g

SHRI NATH PAI: They deliberataly
applauded to show that they have no falth
in the Deputy-Speaker. This is the grossest
misbehaviour that we have ever seen. This
is being discourtcous to the Deputy-
Speaker ...
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MR. SPEAKER : [ don’t think so.

SHR1 NATH PAI : It was meant to
be discourteous to the Deputy-Speaker...

MR. SPEAKER :
(Interruptions)

I don’t think so...

DR. RAM SUBHAG SINGH: That
did not mean anything...  Interruptions)

MR. SPEAKER :
Mr. Bhandare.

Now, let me hear

SHRI KANWAR LAL GUPTA: It
was an insult to the Deputy-Speaker. It
was not a welcome to you.

o9 AT 9§ 1§ IR W
wiq fFar § 7 '

MR. SPEAKER :
Mr. Bhandare.

Now let us hear

SHRI UMANATH : When the Deputy-

Speaker comes, they do not applaud...
(Interruptions)

SHRI BAL RAJ MADHOK : The
way in which they have behaved is most
condemnable.

MR. SPEAKER : Dr. Ram Subhag
Singh has already said that it did not mean
anything...
(Imserruptions)

=t W W™ o : Mo R AT fag
¥ gz ww fear ¢

DR. RAM SUBHAG SINGH :
not clap ;

1 did
I was writing something here.

SHR1 D. N. TIWARY (Gopalganj) :
There was an objection to that clap. I
wapnt to give an explanation for that. To-
day is the last day. We were waiting for
.you to come and adjourn the House.

. SHRIR.D. BHANDARE : There is
a sequence or a reason to raise a point of
order. I bave raised this point of order
under rule 341. The reason is that there
was already a motion before the House
which was under discussion. Before that
motion could be put to the vote or d iscus-
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(Interruptions) He has said it...
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sed, the Home Minister made a statement ...
(Interruptions)

AN. HON. MEMBER : Why?
SHRI R. D. BHANDARE : He made
a statement in pursuance of your direction.
In the morning you were kind enough to
say that the Home Minister would make
a statement regarding the crisis which has
arisen out of a decision given by the High
Court. 1n pursuance of your direction, he
made a statement, and then a debate start-

st vy faRd ;== A =)

SHRI R. D. BHANDARE:
was a debate for am hour or so on
nothing ... (Interruptions) Mr. Nath Pai
moved a motion that the House be adjour-
ned under rule 340... ...

There

SHRI NATH PAI : I moved that the
debate be adjourned and not the House.

SHRI R. D. BHANDARE : He moved
that the debate on the motion be adjour-
ned... (/mterruptions)

SHRI H. N. MUKERIJEE (Calcutta
North East) : 1 suggest that you ask the

Deputy-Speaker to tell you what happened..
(Interruptions)

MR. SPEAKER : May I request the
Deputy-Speaker to state the facts ?

SHRI R.D. BHANDARE: Let me
complete, Sir. 1 will complete in a minute.

If a debate is to be adjourned under
rule 340 then there are two ways open to
the Chair, if the Chair thinks that it must
be put to the vote or it should decline it
in toto. There has been a debate for an
hour or so on the question that the debate
be adjourned. There was a debate for an
hour on a motion that the debate may
adjourn. Therefore. Sir, [ pray that you
should determine the point yourself.

SHRI KHADILKAR (Khed): Mr.
Speaker, Sir, after Shri R. K. Amin finish-
ed his speech on the Road Transport Taxa-
tion Enquiry Committee Report that was
under discussion, the Home Minister gave
some information to the House reégarding
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Punjab and after he gave the information
Mr. Nath Pai get up referring to the
seriousness of the constitutional crisis and
issues involved. He made a plea, he also
submitted his motion, a regular motion of
adjournment when pleading this morning.
He has submitted that. I told him I have
not seen it and I am permitting a question
because the matter is very serious. One
after another, Mr. Nath Pai—-if I mistake
not, Mr. Kanwar Lal Gupta—and so many
others put questions and I permitted them,
because normally after a statement we do
not allow, but this is a case of constitu-
tional crisis and all that. That is Why I
expressed this, that on this occasion 1
cannot shut out members from seeking
further clarification on this very important
issue. This is what hoppened. Then
latter on, Mr. Nath Pai, when I said that
the present motion may be taken notice of,
moved under Rule 340, for adjournmerit of
the debate. That I kmew and I said I do
not want to read out fully, because if I
were to consider that this is an abuse of
the rule, under 341 I would have shut him
out. Butas [ first observed, and I still
maintain what I said just before, I cannot
think, 1 cannot say that this was an
abuse of this rule 340 for moving of
adjournment of the House: he was
within his right.  Several points were
raised on this issue and the main
plea was, and that was more or less made
from the opposition side, and some mem-
bers also raised it from the other side,
even Shri Shivajirao Deshmukh ... ...

AN. HON. MEMBER : Shri A. K.

Sen also.

SHRI KHADILKAR : Several points
were raised as to what would be the cons-
equence of this crisis, some ways should be
found, should it be left to the executive
and all that. That was the point raised.
Even if stay is granted, assuming stay is
granted it does not make for the validity
of the earlier action and the legality is not
restored with repect to the action of the
Government. The stay is of execution.
These are very scrious points which were
raised again. Then, without saying any-
thing about the other aspects 1 said that
this is a question which should be con-

" gidered by the Government.
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st vy fomd : wegw wgieg, g
frar T &, ag & dedq ¥ q0a71 W@ AT
g 1 Ao gfaarT F @ agd W
R|AT 997 | WA off TMF AT Y F17 Y
TG W " AT | I w7 fw q@m
qifedq S FT g9z a1q F 1| 75 A&
A FAT &1 Agey7 202 (1) W IFR
2:

“The Governor shall in respect
of every financial year cause to bz
laid before the House or Houses of the
Legislature of the State a statement of
the estimated receipts and expenditure
of the State for that year, in this part
referred to as the ‘annual financial

xY

statement’.

TqET w1 Iaq fifag afawre g &
9g ¥ WIE FI, G I OwRW
3 fr faum @91 ¥ 997 QIES S
gl (I9e) W w9 ey frag
afa PR faemT qar #71 §, 79T &1 A%

“(203) (1) So much of the estimates
as relates to expenditure charged upon
the Consolidated Fund of a State shall
not be submitted to the vote of the
Legislative Assembly, but nothing in
this clause shall be construed as pre-
venting the discussion in the Legislature
of any of those estimates”.

Y TEAT Y JAEEIE TG 9 qe
N I g & 1 203 (2) FY far—

“(2) So much of the said estimates
as relates other expenditure shall be
submitteed in the form of demands for
graats to the Legisitative Assembly, 2nd
the Legislative Assembly shall have
power to assent, or to refuse to assent,
to any demand, orto assent to any
demand subject to a reduction of the
amount specified therein.”

203 (3) #1 ¥t AFar—

“(3) No demand for a grant shall
be ma.de except on the recommendation
of the Governor”.



5563

Judgement on Punjab MAY 10, 1968 Appopriation Acts (ﬁt.) 350‘
[t 7y fomar]
qeqe q-a}g-q-, ug 204 =) ey, a8 SOME HON. MEMBERS : Shri
Madhu Limaye should withdraw those
o T aafiT %"" words.

“204. As soon as may be after the
grants under arti¢cle 203 have been
made by the Assembly, shall be intro-
duced a Bill provide for the appro-
priation out of the Consolidated Fund
of the State of all moneys required to
meet ...

sy WEE TEer wawd g f
wgEEl ®1 AE 9% o7 aF faare e
&Y Hrge T8 TR &, ot faw wg
¥y o A T gwaT §, 99 AW TG
Sra, oy iR faw ar qwar §
TOF waew § & TEE A at e
=isl ¥ IR § iz~ Fread w1 wfe-
w1 §, Afew fearew w1 yrvew wifeda
& wfd Fag e A€ & awfr

o 357 # Wer - | A ge
wgr g1 fF s uiifiem T e @
qAT R, a qAE G FE AT AGY
FT FFAT L A oww v o @ ?
357 & gg foan § 5 Sfaee e
& qe ag e smm e SfaReae
MNFATA a7 FW AR Ia1 5§55 gwa
¥ TUFT AFTAT TrT FIET R, 9 W
THAE 1 A AT aT ag g
Sfa¥ez ® usy fawra g & wfasc
23 w1 gfesR iz 71 21 v
&1 feme R meE v £ w1 wf-
w13 &, SfT arfwariiz 357 (1) & s
i 3 wfasd 1 osgafa # 2 awd
§ T 357 (1) W ead—

*357. (1) Where by a Proclamation
issued under clause (1) of article
356...7.

SHRI K. NARAYANA RAO:
not a constitutional discourse
(Interruptions)

o Ay fowd © W g A R,
Y a1y #fsd 1 F sar w0

It is
now.

sftay  fowd : w9 £ SEvEAT ¥
T oy § | TN wgr fin wiedpmae
fema ¥ ® & 1 71 78 A wyArA ady
wTRE?

MR. SPEAKER :

that constitutional
raised...

I think he only said
points were being

Wt oy fooid: ag a9 F O K
A9 P | qF FETEH I @ ¥, I
57 f& & feemrg @i g & fewple
N ¥ T g § arer wiw aEk a
T § | 9 AW A% v § anfeg g

SHRI K. NARAYANA RAO :

asked whether it
discourse.

sitoy foey © S T et
#7 ¥t aTow fomr

I only
was a constitutiopal

SHRI K. NARAYANA RAO :
said nothing wrong. ‘What is there for me
to withdraw ? 1 only asked whether it
was a constitutional discourse,

1 bave

MR. SPEAKER: Anyhow, he has
withdrawn those words. So, let it be
closed now.

it vy femd : goaw wiww, & o

“Where by ‘a Proclamation issued
under clause (1) of article 356, it-has
been declared that the powers of the
Legislature of the State shall be
exercisable by-or under the authority
of Parliamsnt, it shall be competent—

(a) for Parliament to confer on
the President the power of the
Legislature of the State to make
laws..."”
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SHRI RANGA (Srikakulam) : T am
glad that the Deputy-Speaker, when he
was in the Chair, had held that it is not an
abuse of our privileges or of rule 340 under
which this question was sought to be
discugsed here after secking adjogrnment
of the other debate that was going on.
We are grateful to you for giving us an
opportunity of having this preliminary
discussion.

At this stage what I would like to say
is not in connection with the legal side of
it but the political aspect. This House has
been in session for the past three months.
Suddenly this eruption has taken place.
Are we to understand that you and all of
us would co-operate in this and say that
we adjourn, leaving everything to be done
by the executive as they like without any
opportunity for this House to advise
Government, criticise them or condemn
them or even co-operate with them ? That
point has got to be considered by you as
weil as the House.

You were good enough yesterday or
the day before to say that, if necessary—
you were not actually inclined that the
session should be extended till tomorrow—
if necessary the House might even meet
on the 11th. Now we are on the eve of
the 11th. Would it not be advisable that
you be good enough to have patience with
us and help us to meet ...

MR. SPEAKER What does he
propose ?

SHRI RANGA :...tomorrow to discuss
this matter, while the carlier discussiong
pay be carried on today ?

MR. SPEAKER : He is discussing it
now.
SHRI RANGA : [ am placing this

for your sympathetic and serious consi-
deration. It a very serious matter. The
ex-Law Minister also concedes it. The
only solution he was prepared to offer to
us is @ kind of apaddharma—we will send
it back to the Governor or the President
and on the advice of the Home Minister
and the Prime Minister it would be sent
back to the earlier legislature so that they
may ceonsider it with the co-operation of
the Speaker. We. know what relations
exist between the Speaker and that House.
If by any chance, that Legislative Assembly
is not able to pass these Appropriation
Bills as presented to them and as had
been certified by the Governor, I suppose,
on the authority of the President and
House Minister, if that Legislative
Assembly were to refuse to do that, then it
would be for the Union Government and
the President and all these people to
confabulate among themselves and decide
upon some solution. What that solution
is he was not good enough to detail to us
or advise us about.

Therefore, this is a very serious matter,
fraught with many consequeaces, and as to
the detailed manner in which it could be
visualised, it is not possible to do so here
and how : it is mot possible for us
immediately to think about it or advise
Government on or .even to place our views
before you.

Therefore, I seriously suggest that you
be good enough to give an opportunity to
this House to discuss this matter in as
much detail as we possibly can tomorrow.

st wew fagdt awdet ;o weqw
73T, §AE § Y q4F dwe e
g T &, % g WAr frederr ¥
TN AT AN | T W qA T qoqrd ¥
favg ox wsi @ @ O, gwAm A
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foy fedla we du g o | Afer
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AT g fad m & & mnew fawre
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FT =4 QAT =18aT §

“If the President is satisfied that a
situation has arisen whereby the
financial stability or credit of India or
any part of the territory thereof is

threatened, he may by a Proclamation
make a declaration to that effect.”

16.00 hrs.
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SHRI H. N. MUKERJEE: 1 need
not take full advaniage of the political dis-
comfiture of the Government which has
happened. 1 shall repeat to you what I
said to the Deputy-Speaker.

A very serious crisis has arisen in the
Punjab; there are very serious technical
complexities arising therefrom  All that
we have heard so far is that the Govern-
went ihrough its legal advisers is going to
look after them. We have seen enough of
th legal advisgrs of the Coverpment
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departments. That is why I am very
deeply concerned. We adjourn this after-
noon, which means we go back home. When
our people ask us “what did you do about
Punjab, is not Punjab part of India, was
not the Parliament of India looking after
the things happening in Punjab ?’ Shall we
say “we were back because the Home

- Minister was not ready, anyhow - our job

was over and it cannot be done 7" 1 feel
that it is very necessary that some way out
should be found by you grimarily...

MR. SPEAKER : What is the way
out? You give your suggestion.

SHRI H. N. MUKERIJEE : The House
is always ready and willing to be behind
whatever you do in regard to this kind of
matter.

MR. SPEAKER:
Assembly in Punjab.

What' about the

SHRI H. N. MUKERIJEE : [ know
all these things could be discussed if Parlia-
ment is in session.

MR. SPEAKER : But, the Assembly is
there ; it is no use extending our session.

SHRI RANGA :
pense.

It is kept in sus-

MR. SPEAKER : It is in '} force.

SHRI SESHIYAN (KumbakGram): The
judgment given by the Punjab lligh Court
gives rise to a very serious constitutional
crisis. It is a mere academic point to dis-
cuss what should have been done. The
judgment given by the High Court has
invalidated the signature appended by the
Governor. The Governor is an instrument
of the Central Government. Therefore, to
that extent, the Central Government should
be held responsible for whatever has hap-
pened there. The solution cannot be given
3t the spur of the momsat. Parliament,
as Prof. Ranga told us, cannot wash away
its hands off Punjab. We should not ad-
journ today. I should discuss the question
in all detail, becauss once the sigonatura
a_ppen_c,]ed by the Govergor to a Bill gat
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properly certified by the Speaker, is invali-
dated, the entire appropriation will become
misappropriation.

SHRI UMANATH : The crucial ques-
tion is : whether as per the original pro-
gramme we should adjourn and thus allow
the constitutional crisis to be solved accord-
ing to the whims and fansies of the execu-
tive, namely, the Government of India and
allow them to take a decision on their own
and face further consequences and then
face the Parliament with a fait accompli
when Parliament meets at its next session,
or whether we continue the session tiil to-
morrow to see what should be done in the
present situation so that the Government
could take a decision on the basis of that.
Either this or the other. My opinion is
that we should not allow the Governmenc
to take a decision on their own and face
Parliament with a fait accompli after creat-
ing chaos.

1 am giving the reason. The reason
for that is, allowing the Government! to
take the decision, and then Parliament had
to express its opinmion, that was the one
adopted earlier on the Punjab question
itself. The Government took the position
and then the signature was appended and
they did those thinogs on their own and
then we could express our opinion. Now,
the High Court decision’s implication is
that that was wrong. So, now, When they
say that the Government’s doing it was
wrong when the High Court says that—
again, leaving it to the same governoment to
do another thing is wrong on the basis of
the High Court decision. This time we
should not allow it to the executive enti-
rely. The Parliament should discuss the
ways and means and on the basis of it we
should take a decision.

SHRI NATH PAI Mr. Deputy-
Speaker, this morning, as soon as I got the
first information that the Punjab High
Court by a unanimous judgment had invali-
dated and deciared u!tra vires the Appro-
priation Bill, | wrote to you and then
sought your permission under rule 340, or,
If you please, under rule 376. This was a
fact not known to the Deputy-Speaker, but
if I recall the proceedings properly, you
were good enough, after reading my letter
to you, to ask thc Home Minister to make
3 gtatement. I remember that wo were

told that he would make a statement at 6
or 6.30 and now it is a little unfair that at
330, he comes and proceeds to make a
statement. It was by accideat that I and
my colleagues happen to be here. The
whole issue might have been stifled by a
slight change—a sleight of hand. I am
sorry to use the expression. But you
should have this convention that those who
are concerned with a motion are warned
that the Government is going to make a
statement with regard to that. The whole
thing would have been killed by his having
anticipated by a few hours contrary to the
assurance given here. This is my first
protest.

Sir, you will recall—and I do not want
to repeat what we told you —that this
issue was raised in this Housc on three
occasions.  On the 2ad April, this is what
took place in the House and this is what
has now transpired. Mr. Chavan said in
reply to our question, ‘‘First of all, there
is no question of dismissal of the Governor
because it is not true that he is acting in
an unconstitutional maaner.” This is what
Mr. Chavan said ; he gave a certificate to
the Governor, that the Governor is acting
im a correct manner, in a constitutional
manner. | submitted to Mr Chavan,
through you, “The Chandigarh High Court
will decide it.”” Then Mr. Chavan replied
to me, “Even on that matter I am giving
my view. In my view, the Governor is
acting correctly.” We submitted then that
let the High Court at Chandigarh decide.
Now, the High Court has decided the
matter and in its decision it has upheld
every submission that we then made. This
decision does not absolve Mr. Chavan of
his constitutional responsibility. He owes a
responsibility in this whole affair because
he condoned, he upheld, he sustained and
at certain stages he encouraged the goings-
on in Chandigarh at that time. He did
say all the time, and he did of course take
the position, I have seen the sentences. I
do not know if he adheres to what he has
said, but I have gone thiough the proceed-
ings on the three occasions ; he did take
the position that “I am only conveying
facts.”” This is how he will try to disarm
the House by striking a posture of inno-
cence that I am only conveying the facts.”
But later on he used to take a partisan
attitude by defending every single action.
I thiok o] am quoting him fairly, You
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began by saying that you are giving the
facts. But then you proceeded always by
defending whatever you have done.

Sir, 1 would appeal to you to accept
my motion. We move it under rule 340.
1t is not an abuse of that rule, because
never was there an occasion when rule
340 was put to such a proper use as on
this occasion as we are now attempting
today.

Why do I invite the responsibility of
the Government of India ? You and ear-
lier the Law Minister, said that there is a
State Assembly there. This question you
were asking, to my colleagues, when they
wcre submitting. May I say in the first
place that the A bly in our humbl
opinion has been stifled and nullified by
the Government there which is afraid of
calling the Assembly in session. The
Chief Minister of that State who hardly
represents anybody except 17 defectors, is
avoiding calling the Assembly and he is
not likely to call it. What do we doin a
case like that 7 That is the question which
Shri A. K. Sen also raised. Sir, our res-
ponsibility is very clear. I will read to
you article 355 of the Constitution. It
says @

“It shall be duty the duty of the
Union to protect every State against
external aggression and internal distur-
bance and to ensure that the govern-
ment of every State is carried on in
accordance with the provisions of this
Constitution.”

According to the decision of the High
Court, the constitutional framework :n
Punjab has broken down completely. It is
the responsibility of the Union Govern-
ment and therefore of Parliament to ensure
that the Government there at every stage
is carried on in accordance with the pro-
visions of the Constitution. You will
agree, Sir, that after the judgment of the
High Court of Punjab, there is no consti-
tutionality or legality with regard to any
act that that Government will be doing.

MR. SPEAKER : Does he mean to
say that we circumvent the Assembly there
which is in existence ?

§HRI NATH PAI: So far®gas the
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validity of the expenditure is concerned,
I will read two articles and leave it to the
judgment of the House and to you. The
ex-Law Minister was not quite correct in
advising the House that the Governor can
sanction grants. Articles 201, 202 and 203
have been read out.

SHRI A. K. SBN :
tion Bills.

I said, Appropria-

SHRI NATH PAI: I kaow he has
been very closely associated with the fate
of this petition in the Chandigarh High
Court and his position here will not be
materially different from what it was there.
I wil cite article 256 to drive home the
point that we are eatitled to discuss it and
Mr. Chavaa has a responsibility to us :

“The executive power of every State
shall be so exercised as to ensure com-
pliance with the laws made by Parlia-
raent and any existing laws which apply
in that State, and the executive power
of the Union shall extend to the giving
of such directions to a State as may
-appear to the Government of India to
be necessary for t hat purpose.”

Therefore, the course for usis very
clear. The Government of India will have
to dismiss that State Ministry, dissolve the
State Assembly, order fresh mid-term elec-
tions and give to the people of Punjab
what has been denied to them since this
unwanted ministry seized power there by
strange methods and the ladder type of
democracy has been imposed on that State.
We are about to adjourn today. That
point has been eloquently submitted to
you by Prof. Ranga, Prof. Mukerjee. Shri
Vajpayee and Shri Limaye. This is an
issue on which our responsibility is very
clearly established. You should, therefore,
be pleased to admit my motion and allow
the House to discuss it by adjourning the
debate on Dr. Rao’s motion.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Although the High Court
decission has created a crisis, the citation
of certain articles of the Constitution has
further confused the constitutional issue.
We must not forget that the Punjab legis-
lature is not dissolved. It is very much
alive ; as you yoursell pointed out. Thg
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High Court is not the highest legal autho-
rity in this country. There is something
like our Supreme Court, which has differed
from High Court decisions in the past.
We should not confuse the constitutional
issue by bringing in political considerations.
Prof. Ranga pointed out that thereis a
political aspect also. | feel it is not pro-
per to utilise the political aspects of the
matter now. This is a very serious matter.
If we posipone the debate on Dr. Rao’s
motion and allow certain other motions to
be discussed on the Punjab crisis, I do not
think it will be proper.

SHR1 Y. B. CHAVAN : Sir, | would
like to give a further piece of information
which | received when the debate was go-
ing on. It is an unconfirmed report but I
thought I should give it to the House. My
information is that the application for
stay has been refused but they have given
them leave or a certificate to appeal to the
Supreme Court.

AN HON. MEMBER : It is stiil
worse.
SHRI Y. B. CHAVAN: I am not

saying it is better or worse, I am omly giv-
ing another piece of information.

SHRI MADHU LIMAYE : Post
office Chavan.

SHR!I Y. B. CHAVAN: My hon.
friends take very convenient positions.
Whenever State legislatures are in existence
and State Governments are functioning the
duty of the Home Minister should be that
of a postmaster. You should accept this
position. There is nothing wrong about it.
The Government is functioning as long as
the state legislature is cither not suspended
or dissolved. The presumption is that the
State legislature is functioning. Let us not
say that the Home Minister is functioning
as a postmaster. He is in such cases merely
to be a postmaster. There is nothing wrong.
That is the consiitutional position of the
Home Minister. You should support it in
the name of the autonomy of theStates.

I entirely concede that this is certainly
a very serious constitutional -position. This
48 ‘a constitutional crisis. There is no
doubt about it. I am expected to aatici-
pate things. [ can only assure this hen.

1890 (SAKA; Appropriotion Acts (St.) 33?4'

House that we will certainly very carefully
and seriously consider the situation as it is
developing.

Hon. Members are free to make sug-
gestions. Uafortunately, I am not in that
Pposition to make suggestions here.

sty faed 0 g e

SHRI Y. B. CHAVAN: If I come
that side then you would not be able to
ask me that question. Then there is no
question of any dialogue between you and
me. As | said, there is a constitutional
crisis. Two or three alternatives appear
to be there. Firstly, the Chief Minister
can advise the Governor to call the legis-
lature and get the whole thing corrected.
Secondly, they can go to the Supreme
Court and try to get the decision reserved
or accept the consequences of the dccision.
The third alternative which is also conceiva-
ble is that the Governor also takes note of
the Constitutional and makes a report about
the constitutional position to the Central
Government, to the President. These are
the only three alternatives we can see. I
do not know which alternative will materia-
lise ultimately. I do not think we should
presume a certain situation.  Certainly,
this House has got all the responsibility to
censider, examine and express its views on
everything. 1 cannot naturally restrict any
function of this House. I would certainly
like to expand it if I can. At the “same
time we cannot presume that a certain al-
ternative has materialised and act on that
basis. Most of the suggestions made by
hon. Members are on the presumption that
the third alternative has emerged. I do
not think this will emerge. In order to be
coastitutional it is much better not to anti-
cipate things in constitutional matters be-
cause that will be another indirect or sub-
tle form of fraud on the Coastitution, [
do not want to take a decision on that
basis.

I would like to make a reference to
what Shri Nath Pai said, that I took certain
decisions. 1 remember what I gaid;that
day. Shri Nath Pai was presuming that
Government of India acted at the gime
when the Ordinance was issued or the Act
was passed.. It is again a fabrication of
oertain wew facts. Tne Ordinange was
issued on the advice of the State Govern-
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ment there by the Governor. It was not Hon. Members claim kaowledge of

the Government of India which did those
things.

Then, how can we ‘be held responsible
for this ? Again, one hon. Member made
a very wrong statement about it.

SHRI NATH PAI:
almost acquiesced in it.
peared to defend it.
fabricated it.

I said that you
You almost ap-
I never said that you

SHRI Y. B. CHAVAN: [ am com-
ing to that. T have not read and verified
it. If I remember aright, what 1 said was
this. 1 have not defended the Ordinance
or the Act. What I was defending was the
act of the Governor in accepting the advice
of the Government. 1 said that was con-
stitutional.

=t wy fomd ;. T, T gg T
LAl

SHRI NATH PAI: 1t is not true.
If he is acting in an unconstitutional man-
ner the courts will decide it.

SHRI Y. B. CHAVAN: 1 was then
defending the Governor. 1 was not defen-
ding the Goveroment. These are two

different things.
Government;
nor.

I was not defending the
I was defending the Gover-

SHRI NATH PAl:
splitting.

That is hair-

SHRI Y. B. CHAVAN: As long as
the Governor accepts the advice of the
Government, he is constitutional. And if
the advice given by the Goveinment is un-
constitutional, the Governor is not res-
ponsible for this. These are two different
positions. 1f the bon. Members do not see
the difference between these two positions,
it is not my fault. My only point that
da; was this; I was not defending the
Government or the Act; all I was saying
was that the Governor was completely
cofistitutional in accepting the advice of
the Government. If that advice ultimately
proved to be unconstitutional, it is not the
Governor’s responsibility.

Constitution so much that they anticipate
the decisions of the High Court. If any
other Member makes any comment, they
say they are ignorant. But they do not
understand the basic distinction between
these two constitutional positions.

ot wy fwd R woaT Yaww &
FEIT 9g FT 97 ZH 1 |

SHRI Y. B. CHAVAN : [ would like
to assure Shri Limaye that we admire his
parliamentary skill. If we want to func-
tion in a parliamentary democracy, we
certainly concede your intelligence; but if
there is unwillingness to concede intelli-
gence on others, it is complete arrogance,

which certainly cannot be accepted... ...
(Interruptions).

=t Ay fawd : I TR qET AW
a1\ &Y 9gy G FaT 97 | SEA Fere
fopar ar

SHRI NATH PAI: We are not dis-
cussing arrogance ; we are discussing the
Punjab High Court judgment. He is side-
tracking it cleverly.

=t wy fmay ;. FeErw SEiN
a1, g97 78 far an

SHRI RANGA : When my hon.
friend questioned the intelligence of an-
other hon. friend, he was good enough to
accept my advice and the advice of every-
body and h: was generous enough to with-
draw his words. At that moment I found
him to be most extraordinary and unusual.
Because generally he is like Vigneswara. He
does not express any emotion. But on
this occasion we caught him red-handed.
Then he said “No, no”. Now he is com-
mitting the same blunder. Let him with-
draw that.

SHRI Y. B. CHAVAN :
committing any blunder.

Let us come back to the points; let us
come back to Punjab. I very well under-
stand the anxiety of this hon. House and
we should take serious notice of this dis-

I am not
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cussion. I say that with all the sincerity
and all the responsibility at my command.
I would like to assure this hon. House that
the Government will certainly urgently and
sincerely and carefully conmsider all the
constitational aspects, and the political
-issues involved also, as and when those
questions have to be considered, in course
of time. I cannot say what will be done
when. Even if we discuss it tomorrow,
possibly I may not be in a position to say
anything about it.

SHRI RANGA : We are suggesticg
tomorrow because we also need time to
think about it.

SHRI Y. B. CHAVAN : What I am
saying is even if we meet tomorrow and
discuss it, I may not be in a position tc
say much about this matter. Therefore, 1
do not think anything would be lost in
leaving this matter to the calmer considera-
tion either of the Legislature of Pupjab,
or the Supreme Court, or ultimately on
the advice the Governor in this matter may
tender to the President.

MR. SPEAKER : The question of
the House sitting tomorrow is, after all, a
small matter. I do not mind it, if it is
necessary. 1 am at the disposal of the
House. [ am not in a hurry to run away.
But the cne point which should be borne
in mind by everybody, including Shri Nath
Pai, is that the State Legislature is there,
as sovereign as ourselves. It is not in
suspension or hanging. It is there. Only,
the Chief Minister might not have called
it...(Interruprions). Now, 1 am on my
legs. You must allow me to have my say.
The State Legislature is there anyway,
until the Assembly is dissolved or Presi-
dent’s Rule is imposed. So, I think Parlia-
ment will have to give a chance to the
State Assembly to meet. The Governor
must immediately summon the Assembly.

If the Assembly fails to function—the
government may be there or may not be
there; it is not our concern; the Assembly
will take care of it, whether this govern-
ment should continue or some other
government . should come—the Assembly
must assert itself now whatever may
happen.

The Supreme Court also is there and
if permission is given for appeal,

Appmﬁrian"on Acts 385718
© (St

naturally tomorrow they are going to file

an appeal in the Supreme Court.

SHRI NATH PAI :
preventing the Assembly; it is the local
government which is preventing it. Will
Shri Chavan give the undertaking that the
Assembly will be called ?

Parliament is not

MR. SPEAKER : As I said in the
Speakers’ Conference, if the Government
blocks the meeting of the Assembly, the
Assembly must assert itself. A Minister
cannot say that he will lock up the door
and go away; nor can the Speaker say
that. Anyway, when the Assembly is still
there and has full authority, how are we
seized of the matter ? We are competent,
no doubt. To discuss anything happening
anywhere in India this august Parliament
is competent, but the Assembly is still there
to be seized of the matter. They must
meet tomorrow, or the day after, in a day
or two, and take note of the situation.
They must be as excited as we are here.
We consider this as a serious matter and
they must consider it much more serious.
After all, it is a constitutional crisis about
which all parties must be concerned ; it
is not a matter of parties or of opposition
and government. The Assembly must
meet. They have the competence to re-
solve it. They can either throw out the
Government or ratify the Appropriation
Bill. What they will do is their business,
but they are competent to take charge of
it. Meanwhile, the Government is also
thinking of going to the Supreme Court
and all that.

1t is not a question of meeting to-
morrow. What after all, is one day more ?
It does not matter. But what is it that
we can discuss when the Assembly is com-
petent to be seized of the matter ? That
is exactly my difficulty. I have not been

able to understand that point. If you
want to discuss, we can straightaway
talk about it if the House agrees. If any

suggestions are to be given by you, I will
have absolutely no objection. If the
House agrees, non-official business can be
postponed and we can talk for an Mour
about this. I do not mind it. It is not
the question of time. If it is your desire
that we should discuss it, we can discuss
it here agd now and postpone the non-
official business. 1 have absolutely no
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objection, but personally I feel that this is
not the time because it is not the question
of Punjab alone. Tomorrow it may happen
somewhere else that a decision of the
Government or of the Assembly may be
reversed by the court and when the
Assembly is there, is Parliament going to
take up the di ? The A bly
must be made to function.

SHRI NATH PAI : That is the only
point we want to be assured of. I fully
agree with you. We will submit to your
guidance in this matier. We would not
like to press this matter since you make
this plea, but s Shri Chavan, the Home
Minister, prepared to assure what you
promise categorically that the Assembly
will be allowed to discharge its duty and
that the fate of the Govermment will be
decided on the floor of the House ? He

has the power under article 355...(Interrup-
tion).

MR. SPEAKER : Let us not go back
to shouting. It is a very important point.
The Assembly must meet. The Assembly
is the authority. 1 have been holding this
view from the beginning. It is a federal
Constitution; the Assembly is autonomous
and is the most powerful thing there. If
somebody blocks the meeting of the
Assembly, I think there must be some
constitutional provision somewhere to
make the Assembly meet. The Home
Minister may examine and look iato this
aspect of it.

SHRI NATH PAI:
355 he can
(Interruption).

Under article
ask the Government

MR. SPEAKER: I am sure,
Home Minister knows about article 355.

the

SHRI NATH PAI: He knows the
Constitution as well as I do; sometimes
better. We are prepared to respect your
plea fully as we always do, but what about
his response to your plea that the Assembly
must meet? He is observing a very strange
silence.

MR. SPEAKER : [ do not think it
makes any difference to the Home Minister
whether the Assembly meets or not.
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Arrest of Member

SHRI BAL RAJ MADHOK : The
position in Punjab today is that the Chief
Minister refuses to call the Assembly.
When the Assembly was called, it was pot
allowed to function. If this thing conti-
nues in Punjab, should we sit silent here ?

He should give an assurance that the
Assembly will be allowed to function.
SHRI Y. B. CHAVAN: The hon.

Member said that I should give a guarantee
of calling the Assembly. How can [ give
it ? But certainly I subscribe to your view
that in this matter the State Legislature is
supreme.

SHRI NATH PAI: It
called immediately.

should be

SHRI RANGA :
vened immediately.

It should be con-

SHRI Y. B. CHAVAN : Yes, 1 feel.

But how can I give an assurance ?

SHRI ATAL BIHARI VAJPAYEE :
He dare not.

SHRI Y. B. CHAVAN : [ cannot.

MR. SPEAKER : Al of us are agreed
that the State Assembly must meet. To
the extent the Home Minister can help,
they must accept it.

We shall now take up the non-official
business.

St vew fagrd vt : fufede
Hrere &1 w4 ger ?

MR. SPEAKER : & 1+ wft amg

a | I will take a little more time. I am
here throughout the day.

16.31 hrs,

ARREST OF MEMBER
(Shri Onkar Lal Berwa)

MR. SPEAKER : | have to inform
tire #House vhat I have received the follow-
ng communication dated the Rh May,
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1968 from the Sub-Divisional Magistrate,
New Dethi : —

“I have the honour to inform you
that I have found it my duty in the
exercise’ of my powers under Section
64 of the Criminal Procedure Code to
direct that Shri Onkar. Lal Berwa,
Member, Lok Sabha, be arrested under
Section 188 Indian Penal Code, for
taking out a procession and shouting
slogans in defiance of the prohibitory
orders promulgated under Section 144
Criminal Procedure Code at the Patel
Chowk, Parliament Street, New Delhi,
at 1.30 P.M. today. -

Shri Opkar Lal Berwa, Member,
Lok Sabha, was accordingly arrested
at 1.30 P.M. today and is being pro-
duced before the Judicial Magistrate,
Parliament Street, New Delhi for trial
today.”

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Thirty-First Report

SHRI KHADILKAR (Khed) :
to move :

“That this House agrees with the
Thirty-first Report of the Committee on
Private Members’ Bills and Resolutions
presented to the House on the 8th
May, 1968."

1 beg

MR. SPEAKER : The question is :
“That this House agrees with the
Thirty-first Report of Committee on
Private Members, Bills and Resolutions
presented to the House on the 8th
May, 1968.” .
The motion was adopted.

16 32 brs.

CHILD MARRIAGER ESTRAINT
(AMENDMENT) BILL*

SHRI D.C. SHARMA (Gurdaspur) §
1 beg to move for leave to introduce a Bill
further to amend the Child Marriage Res-
traint Act, 1929.
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MR. SPEAKER : The question is :

“That leave be graated to introduce
a Bill further to ameand the Child
Marriage Restraint Act, 1929.”
The motion was adopted.

SHRI D. C. SHARMA :
the Bill.

I introduce

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Seventh Schedule)
SHRI D. C. SHARMA (Gurdaspur) :
I beg to move for leave to introduce a
a Bill further to amend the Constitution of
India.

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of India.”
The motion was adopted.
SHRI D. C. SHARMA : I introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 226)

SHRI M. N. REDDY (Nizamabad) :
Sir, I beg to move for leave to introduce a
Bill further to amend the Constitution of
Indfa.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Constitu.
tion of India.”
The motion was adopted.

SHRI M. N. REDDY:
the Bill.

1 introduce

16 34 hrs.
{Mr. Deputy-Speaker in the Chair.)

ALL INDIA AYURVEDIC MEDICAL*
COUNCIL BILL—con/d.

MR. DEPUTY-SPEAKER : Now,
Shri A. T. Sarma to continue his speech.
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SHRI A. T. SARMA (Bhanjanagar) :
Mr. Deputy-Speaker, Sir...

=t v fama (397) : @ 9z fraa
R A g ? & ag zafeg gy @ g

& wmEy faw Jw g )

MR. DEPUTY-SPEAKER : 50
minutes remain for this Bill.

M grmAir weR (39R) 0 aE

&Y agg & awg § | afeeq fox quf 4

AR QT 9T AZA £ T
T TT e
MR. DEPUTY-SPEAKER : He has

taken 10 minutes already and he will take
a few minutes more. The total time avail-
able for this Bill is 50 minutes.

SHRI A. T. SARMA : Asl was
saying, there is no con'rolling power in the
Health Department for Ayurveda. The
Ayurvedic section is being controlled by
allopaths who have no goodwill towards
the improvement of Ayurveda. That is
why they are doing whatever they like.
Public funds are being wasted in the name
of Ayurveda. 1 will quote something, to
show how the Government is wasting
public money in the name of Ayurveda.

First of all, they have a policy that no
assistance will be given for undergraduate
studles in Ayurveda and that the whole
amount should be utilised for research or
post-graduate studies. Whatever allot-

ment is made for Ayurveda is not
properly utilised. Allotments are lapsing
every year, and then, in the name of

Avyurveda are established research councils,
pharmacopoeia committee, post-graduate
studies and so on, but they are meant only
for the destruction of Ayurveda, they are
detrimental to the interests of Ayurveda.
I will quote one thing. A Pharmacopoeia
Committee has been formed with a view
to seeing that there should bs pharma-
c&poeia in Ayurveda; it consists of the so-
called Ayurvedists and the Committee
could not produce any results in two years;
the first report that they submiitted has
been bitterly criticised; they could not
define ‘Tripala® and ‘Hingustaka“ Churnam’.
Bven in hundred years this Pharmacoposiy
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Committee cannot turn out any substantial
work, and submit any report. The public

money is being wasted like this.

Similarly, they have introduced a re-
search course in Jamnagar. It cannot be
called a research course; it is only a
testing centre. There are two teams: one
Ayurvedic Team and the other, Allo-
pathic Team. The Ayurvedic Team
administers certain medicines on some
patients and they give a report. Then the
Allopathic Team comes and examines
again and if they give a certificate, then
that will be taken for granted and included
in the British pharmacopoeia; as a matter
of fact, they never grant any certificate.

So, we have spent so much of money
and still, we cannot get any achievements.

The Banaras Hindu University has
abolished the Ayurvedic section, but the
same University has been asked to intro-
duce post-graduate studies. It is not a
post-graduate course at all. Those who do not
know the ‘abc’ ¢f Ayurveda are admitted
for M. D. course; even scientists in other
subjects and MBBS, who do not know
even the ‘abc’ of Ayurveda, are admitted
for training and they are granted M. D. in
Ayurveda after three years’ training. 1 do
not know what is the usefulness of such
products. They will only be white
elephants to the science, and in this
manaer, the public money is being wasted.

Lakhs of rupees are granted every year
to the University as a reward for abo-
lishing the Ayurvedic section in that Uni-
versity. So, I suggest that there should be
some control. The wastage of public
money should not occur in future.

Last time when I introduced the Bill,
it had the full support of the House. I
do not want to say anything more now. I
want that the Bill should be discussed by
the others and I commend that this Bill
be circulated for eliciting public opinion
thereon.

MR. DEPUTY-SPEAKER : Motion
moved:

*That the Bill to provide for the
constitution of an All India Ayurvedic
Medical Council for India, maintenance
of an Ayurvedic Medical Register for
the whole of India and for matters
gonnected therewith, be cirqulated for
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the purpose of eliciting opinion there-
on by the first day of the next
session.””

Pandit Shiv Sharma.

SHRI SHIV SHARMA (Vidisha) : I
suppose it is time that, for a change, some-
body started being honest and firm in
dealing with the Ayurvedic problems.
Ayurveda is alive today not for a want of
effort to kill it during the day of the first
three Health Ministries of the Govern-
ment of India. It is only with the advent;
first of a scientist Dr. Chandrasekhar, and
subsequently, of a well-wisher of Ayur-
veda, Shri Satya Narayan Sinha, that the
area of the release of Ayurveda from the
clutches of its enemies can be said to have
begun.

You must have read the reso-
lution of the All India Medical Conference
again and again. There is one resolution
of the Working Committee of the Indian
Medical Association that does not stop at
resenting the use of the term ‘doctor’ by the
‘vaidyas.” It goes further. It says that
they should not be permitted to call them-
selves ‘physiciuns’. It is these people,
who demand total abolition of the Ayur-
vedic system, that have been in charge of
the future destiny of this system, so far as
the government department are concerned.

If you, Sir, go deeply into the matter
you will find that never before in the
history of any science in the world the
future building of it has been left in the
hands of those who have demanded its
annibilation.  That honour has been
exclusively done to Ayurveda. It is very
much like inviting general Ayub to look
after the defences of the Punjab border
or to invite Mao Tse Tung to look after
the Indian defences in NEFA for, the very
people who want to destroy Ayurveda are
holding the overall charge of its depart-
ments. After passing these resolutions
unanimously, when they become health
ministers or surgeon generals and preside
over Ayurvedic functions, they smilingly
accept garlands aad start talking glibly
about the future of the National Medicines
whil undermining it and sabotaging it. Yet
they are kept in charge of these depart-
ments Therefore the hon. Member’s Bill,
by demanding that there should be a
Ayurvedic Council at the Centre, merely
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wants to do what is only fair and just to
Ayurveda, that the future of the system
should be put in proper hands.

As to the intellectual honesty behind
the words of those who attack Ayurveda,
1 will give only one example. I will not
name the persor. One of the most eminent
doctors of India has Stated, and that state-
ment has come in the papers, that the ayur-
vedic trainees are quacks and that they
should not be given any allopathic training at
all. He is the President of the highest medi«
cal body in the country, I have oh my file
a paper. I am prepared to place it on the
Table of the House, but I am prepared to
show it to the Speaker. I have got that
letter with the monogram of the highest
allopathic body referred to above. The Presi-
dent has said “Please send medicines for
the treatment of my wife”? It appears that
the Ayurvedic medicines will kill the wives
other of Indian but they will benefit the wife
of the medical leader, who demands their
total abolitation. May eminent doctors come
on the sly to take their Ayurvedic treat-
ment. Their behaviour is very inconsistent.
Through the good offices of the Prime
Minister, I had an occasion to show that
letter to her revered father, the late Primse
Minister Nehru and he had remarked that it
was very inconsistent that the Spckeman of
the Indian world medicine should demand
abolition of Ayurveda by the government
and also place his wife under the Ayurvedic
treatment. I would like to repeat my
reply to the taken Prime Minister. '‘Sir,
all this can he consistent only in one way,
that he has his eye on some other lady’.
If he really believes that Ayurveda kills
the patient then the best way of getting
rid of an old wife would be to place her
under the Ayurvedic treatment. It cannot
be anything otherwise.

16.43 hrs.
[Shri R. D. Bhandare in the Chair]

Then, Sir, there are so-called enlightened
people in India who say that it is only the
love of tradition that has preserved
Ayurveda acd it is only the traditionlists
who hand on to it.

Sir, with your permission, 1 just want
to give on typical case to blast the mythe.
We wholive in metropolitan citigs, wg Who
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are far away from the traditionalists, are
called upon to treat many people who are
extraordinarily western in their life and
outlook, to patients who are stuped in
modern and western culture. All these
people talk of possesing a very rational
outlook. But they have their own incanta-
tions and mantrams and they have their
own fanaticism. You have to whisper into
the ear of a modren, instead of a Sanskrit,
mantram, only five words in English, “This
is a scieotific medicine”, and he closes his
eyes, and opens his mouth, and you can
throw anything down his throat, any half-
understood or ununderstood, poison, and
he will swallow it uncriticully and incondi-
tionally. He sometimes takes a poison whose
side effects leave him nonchoice but to place
himself under the Ayurvedic treatment for
tne rest of his life, and the Ayurvedic
physician may earn far more out of the
treatment of the unendiog after-effects of
the so-called “scientific” treatment than
he does by the treating more natural and
legitimate diseases.

He faithfully and readily swallow
unknown and inadequately investigated
poisonous drugs, with docility which would

. make a guinea-pig blush. And yet they
talk of the rationalistic approach to medi-
cine. Today, you have the position that
if the Ayurvedic physician completely
divorces himself from taking up normal
cases of illness and handles only those
cases which suffer from the deleterious
after-effects of the allopathic medicine, he
could make his two ends meet and go on
paying his income-tax. So, the future of
Ayurvedic physician is not in any danger
that way. But what this Bill demands is
that the fate of Ayurveda should ultimately
rest with the Ayurvedic propersion itself.
1 am aware that many hon. Members want
to speak, in fovour of Ayurveda in fairness
to them, I want to conclude very quickly.
1 will just give a typical example of a
modern who resisted Ayurveda, who in all
his speeches and statements would refer
to Ayurveda as a system of nostrums and
horsé-doses etc. That gentleman got a
heart attack and was admitted into a
palatial allopathic hospital in Bombay.
Within 24 hours of his admission there he
ipsisted upen his removal from that kospital,
ip spite of India’s port rank cardiologists
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attending on him there. His complaint
was that the atmosphere was Indian. He
shifted to an American hospital, namely
the Breach Candy Hospital in Bombay,
where both the atmosphere and the
‘atmospherists’ were very modern. There,
while rtecovering, he developed pyelitis
in addition to his heart disease. He was
given an antibiotic which with 72 hours
brought his pus cells in the urine ; from
300 per miscroscopic field to zero. When
I called on him, he said, with a smile,
‘Panditji, see the miracle of the modern
antibiotic ; three were 300 pus cells per
field in the urine, and they disappeared
within three days of starting the treatment’.
Fifteen days later, this gentleman had a
relapse. About his culture, 1 may tell
you that with his children he used to speak
in English ; he does not speak his home
language ; in his house, the records in his
collection are of Western music, and children
turn over to Western music when Indian
music is going on. If you pinch him or his
child, they wouid say ‘Ough’, npot
‘Al’ or ‘01’ ; even the pain they feel is in
the English language. That is the back-
ground. With that, when the attack came
for the second time, no amount of anti-
biotic could reduce the pus cells, and he
had to come under Ayurvedic treatment
which cleared him completely of that
within a reasonable time. His reply was
‘This must be a faith cure, because my
respect for your personality is so great
that perhaps my mind responded to it ;
otherwise, how could the ancient three-
thousand-year-old drugs kill those germs
which even the modern antibiotics in their
highest concentrations fail to kill.” My
reply to him was ‘Our Indian Constitution
is very generous ; it permits every Indian
to behave like an ass ; it is his privilege.
But are you not abusing this privilege ?*
Eventually, today, he is one of the biggest
converts with the fanatical zeal of a
convert. And very eminent followers are
following him. This is how Ayurveda
has kept alive among the modern people.

But 1 have no grudge against these
people. 1 do not want to complain
because I sece on both sides, on the left
as well as on the right that there are plenty
of good well-wishers of Ayurveds, Therg
is no doubt about it,
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But with due respect to my colleagues,
the Members for whom I have very great
respect, | want to liken them to an old
maid in Paris, who was under the treat-
ment of an English doctor. Ope night,
she rang up the doctor and said ‘Doctor,
will you come and see my daughter 7.
The doctor was scandalised and shocked.
He queried But I thought that you were
on old meid’. She said ‘1 am, but I am
not a stubborn old maid’. Now, my hon.
friends here are supporters of Ayutveda,
no doubt, but they are not stubborn
supporters of Ayurveda and that is why
injustice has been born just as the daughter
was born to that old maid due to lack of
stubbornness. ’

If there had been a little fairness in
handling this subject, this great science,
which can bring troops of foreigners at our
feet, then we would have been the leaders
of the world medicine today. Doctors
are very fond of mentioning that 90 per cent
cases recover in any case, and only 10 per
cent are the people who require treatment
and who are difficult to cure, and the
doctor gets credit anyway for that 90 per
cent. These doctors rarely recognise the
fact that the Ayurvedic physician usually
gets all his cases out of this 10 per cent and
none out of that 90 per cent. That is why
he has kept himself alive. 8ir, 1 have
been asked not to take too much time.

With the ficst ring of your Bell, I will
resume my seat.

But 1 want to submit through you to
the Health Ministry that after a very long
period, a set of fair and just Ministers has
come into the Health-Ministry. All the three
of them, Shri Satya Narayan Sinha, Dr. S.
Chandrasekhar and Shri B. S. Murthy—
it is a pure but welcome accident—happen
to be well-wishers of Ayurveda. They skould
bestir themselves with speed, not with
delay. As my honourable colieague, Shri
A.T. Sarma has said—a similar Bill was
introduced about two years ago. A com-
mittee of Ministers was formed to draft a
official Bill for introduction in the House.
For merely, two years that commiftee
existed but did not proceed with the
matter and did not draft a line. I am
grateful that they asked me to take over
the chairmanship. For a change an
Ayurvedic physicine was invited to be the
Chairman of a8 Ayurvedic Commitice.

VAISAKHA 20, 1990 (S4K4)
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We completed the draft of the Bill at a
singal sitting. At the second sitting the
Committtee finished its work and dissolved
itself. We should work with the speed

which has been demonstrated by that
Committee.

Medical Council Bill

1 request the Health Ministry to go
deeply into this entire question of the
authority with regard to Ayurveda coming
into the hads of the Ayurvedic physicians.
The Health Ministry has now got an
Ayarvedic Adviser. Thus luckily. we have
a high officer in that capicity belonging to
the Ayurvedic system. Why should not
every defision on Ayurveda be finalised by
the Ayurvedic Adviser directly with the
Health Ministry, instead of straining it
through those medical channels which are
very unsympathetic to the Ayurvedic
system ? [ am grateful to you for giviag
me the opportunity to place my views
before the House.

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Shri Sharma who moved the
motion was very cautions in proposing to
send the Bill for eliciting public opinion.
We know that very few people in this
country receive allopathic treatment in
hospitals or from private practitioners.
Last year, I had put a question about un«
authorised practitioners of medicine.and
the reply was that there is control only in
the case of allopathic medicine. The
Indian Medical Council takes care of only
those persons and mediclans under the
aHopathic system.

Regarding the many lakhs who practise
other systems of medicine, there is absolu-
tely no control. It is high time that some
effective control was exercised om people
who practised the other systems of medi-
cine. It is high time that a proposal for
setting up an All India Ayurvedic Medical
Council be taken up by Parliament. Of
course, in certain States there are Councils
which leok after different systems of medi-
cine, hemeoeopathic, ayurvedic, allepathic,
and other systems. But as we have the
Indian Medical Council to take cate of the
allopathic system of medicine. we shbuld
also have a Council to look after not only
the education but also the practice and
research on the ayurvedic system exclusi-
vely. It should not be mixed up with
what is culled the integrated system of
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medicine or with homoeopathic and allied
or other systems of medicine.

We want a burea of All India Medical
council so that it can have effective control
over education, research and practice
throughout India in whichever State or
Union Territory it may take place. There-
fore, without taking any further time I
support this motion. 1 suppose we should
receive the opinion of experts on Ayurveda;
not only they but also these people who
were benifited by ayurvedic system of treat-
ment as was amply illustrated by Pandit
Shiv Sharma who preceded me. If we take
to the study of Ayurved in earnest, I am
quite sure that India will in course of time
be proud of having some of the best dis-
coveries due to research in ayurveda. It
should be given proper attention.
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SHRI N. SETHURAMAN (Pondi-
cherry) : Sir, Chairman, Sir, I support
this Bill. It is a good augury that this
Bill provides a large scope to improve an
extend the indigenous system of medicine
which has so far remained unmattended to
and unencouraged without the patronage
of the Government. Itis a truism that
the Ayurvedic medicines are most suitable
to our people both in the economic sense
and the medical sense. The Ayurvedic
medicines can be prepared comparatively
at cheaper cost ; they are not only preven-
tive but more curative. These two effects
of the system draw a greater number of
people towards it.

It is evident from the reports of various
committees on indigenous medicines thdt a
great majority of people are attracted to-
wards the system so sar as their health is
concerned. This evidence as well as ex-
perience rgveral that Ayurvedic medicines
are having good curative effects even for
incurable diseases. For example, research
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is going on in the United States of America
to find out how best an Ayurvedic herb
called blackshade —which is known as
Manathakkli in Tamil—can be used for
curing cancer. Also, the Ayurvedic system
can help to solve the family planning prob-
lem by providing cheap herbal contracep-
tives which do not cause side-effects.

At present, Ayurveda is being control-
led by the Allopaths who show always
step-motherly treatment and do not allow
any improvement. 1 submit that there
should be a separate portfolio for Ayur-
veda. Besides, the allotment for indigen-
ous system of medicines should be allowed
to lapse.

The Ayurvedic Medical Council which
is to be set up by the provisions of this
Bill should have only Ayurvedic doctors
as President and Vice-President. Necessary
steps are required to be taken to raise the
standard of Ayurvedic education and treat-
ment in such a way that the public would
not get any prejudice against the system.

SHRI S. C. SAMANTA (Tamluk) :
Sir,  am glad Mr. Sharma has brought
this Bill. He wants it to be circulated.
There is necessity for it so far as the indi-
g=nous systems; of medicine are concerned,
because much water has flowed down.
Government accept not oanly ayurveda but
also homoepathy and unani as indigzn-
ous systems of mediciae in this country.
The British came and killed these systems.
But still it survived. Now our Government
tells us that we will nourish it. They ap-
pointed so miny committees and so many
recommendations have been made about
these indigenous systems of msdicine. How
many of them have been implemsnted and
what has been done up tili now ?

There is one adviser in the Health
Ministry ayurveda. He is an adviser to
the health service, which is manned by
allopathic doctors. This poor adviser is
there just to keep his position and what-
ever he advises is turned down this way or
thakway. 1 had the privilege of moving
a resolution about homoepathy in this
House. Panditji told us that this shoald
be put on a scientific basis. We said,
there is no objection to it. You see whe-
ther there is science in it. If thére is no
feignss, do not accept it.  What have we
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seen ? No report about these indigenous
systems of medicine says that they are not
based on science. They survive because
they have a scientific basis. Why are the
systems of medicine recognised by Govern-
ment treated in this manner ?

I bave been following all these years
what has happened to these indigenous
systems of medicine. My hon. friend who
spoke just now is very hopeful that we
have got three ministers and they will
jointly rear up these systems. Let us hope
against hope.

From Rajkumari downwards so many
ministers came and did nothing. They
could not do anything. Therefore, I would
request the Minister not only to accept
the motion for circulation of this Bill but
also to see that necessary steps are taken
so that this system gets that much recogni-
tion which is given to allopathic or modern
system of medicine. We are 750 Members
of Parliament. How many ayurvedic dis-
pensaries are there for us ? Oaly a single
one. 1 do not know whether there is any
homoeopathic dispensary for us. 1 think
there is nome. Do these Members not
want this system of medicine ? They want.
But there are no facilities for it. This is
the only thing that I will refer to show
how the indigenous system of medicine is
treated by this Minister.

It is a State subjsct | know. There
are ministers of Ayurveda in Rajisthan,
Gujirat and Kerala. But the system which
the Government has recognised should be
regulated from the Centre. It is a Concur-
rent Subject. So Ceatral Government has
the responsibility. For this reason my
hon. friend Shri A T. Sirma has done a
very good thing in bringing forward this
Bill and asking for its circulation to elicit
public opinion. Public opinion is known
to alt of us. Let the Government accept
this motion, let the Bill be circulated , after
that let it be referred to a Select Com-
mittee, let the Government say how they
want to amend this Bill which has been
brought forward by our friend and let it
then come before this House. Let them
do so if they are really serious about it.
If they are not serious let them say that it
is not on a scientific basis or let them
bring forward other accusations. Let us see
soq:ethiqg which will help this indigenoug
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system of medicine which we all love so
much, which is so much dear to us and
which is so much useful to our system.
Let that system come back with all its
glory. With these words I request the
Government to accept this motion for
circulation.

#agm wfgEw (@)
gurafy AT, =t 5o fro wwi grw
wega wfewr Aty agafes fafeear
aftwg fadas &1 & gadq F0 & fag
@3 g § |

oMW gATR AW F JINTT Y 20 G
2 3F & g R @ F AT i g
oY guy § ag 7998 e ¥ f @
§ 1 R wEea ot I AR A &
& gwrafy wEEm, W9 TR § A §
ok wfgx & fF W F T3 IgaE
TAF] werarSr g AfFET gat WAt F
ZX-g% T FeIqTT @A § A9 A Ay
3 gt W owTaE Af F awaw §
ST AT FE 4N, HEF TF-HMT qEqqrS
%ot qragt X TG g A Fad
&1 fafecar sqaear & av ¥ Jgral At
A W A W E STET @R A
frasey w wfed |

F@ER FIU AgEfes qgfy & i
IYET A AT @ E MY FAT A
g g &« woar fafeen sgEear
¥ fa et snar & 7 TEdfaE o3 s
fargr st 81 e & fag @ga awe
#T 95 PAL AT TEFX TH AT FAF
= Ed FQT g

dfexer Frfwsiar ¥ ot Faadf ara
R anx freey § ag @Al ¥ @R
giec & A A g § A Ag 99
ot ¥ & wm W § ot R s
@ giyae st @ E, @ ¥ fag
afer Sy faw o § A 9T I
A s fare faw oy & 1 A g
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ARA | A 7T W, FAT O otF
A T 9 3T T qafs qe aga
w7 § AT Jar 7 Fgr o1 9w w4
MFaY I AR OreFd ¥ fafed
Atear QT ¥ IR T TG FAT
TEN, WA AT FT JAT Ag wAT
g &1

Al #Y AT FT AGAL B AE
AHGW § AT 93 FAT @rifas o 2
Fifs afkdl gF gk @9 IgaAd
wrgafes 49 faw i § ok afy
qIgd FT A GHST Al § JF I
s § 1 Afe R ¥ F 919 FI O34T
3 5 srigdfes fafacar agf & @3F)
grr oY sieaTe farwar srfze ar ag 49
fre T & AR 37 wqer AFEKF g9
FT QT FIIST AEF ST AT @I | Sy
912 ¥ wgE ¥ famafaaray § ot st
qEsfde g ause At § NwRT ¥
mfas ggigar A8 faedt &, afans-
@EY qg GAT® 7§ AG 99 W)
> fou F=hg g F @ 21 @
Afg At s foad fF w9
37 1 =faF agaT fas @& 1« g
myE feF 9% g ¥ 5% F fawd 97
1 a4 & I« fae wifge faaer
f gw uaifas a9g0Es #1 1W & Fifs
faaar @wg TRo do dlo GHo FIH
Fomar g e § wwg wgEfs =
99 FF F WY anar g AR safEy
¢ Fug T § f5 mgac =l w=
TGN aE ¥ gEEy w9 399 faw
o agarg & WAarwmy aAF
It § &F § 9 AT @ AT Agag
It #Y A GG arE F g9 399
frr Ty Fw faer .

¥gral & dar A ggw w3 Fafear
sygewt 71 fAa wANE R 1 | WY
SO, I ¥ AT g eda
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[ =it argarw mfgE]
sife s F@ fay wifaw a1 wewars
¥ T OF gW, HET, A AT S
i wmAr @9 W E AR I I
gl § ST TRl FW 1 @ FQ
2 ¥ guwr ofcam o & @ E
I FEHT @Y AT w7, g w2 FAW w0
qeTags A qAr WX gar i
a7 e faar AR |l § A F
fear fF gw e § WK EE-HEQ
e w2 § R T IR AR
T AT HEET 5 AT el gy
TR 9 § 1 5@ a0% ¥ | F /@
R EGE AR AR g
T 3@ T H AW T W I TF
T ¥ AGAT FT FAT WL W IE-
W fagew A W faed A
myafen dend § ST frdew 53
Sfaa sgaear w3 A foa ot gEe ¥
freafraem & vA &1 wfas sfew
FErgaT ST AR | TS @ A
T AR § o agn fed s A ew
fafser sefr® Mg ¥ Al
Wik g wegt # afaw § o=fas
wifes agmEdl Ye ST fey aifE
¥ WIS FT AWH T F TR QA
% fgd 30 W TG S9aT B W AR
qz g@Te fAw @ | §@ W@ H A 9
oy g & WA 7 el & S
e AEY ST M ¥ | gt Faw
ws arT § wAE gf AR T g
1 Afpw Aww & FH A q@ TG
2 iR TRy IR F 9 o9 AW
g @ e vuy geEr @ R R
a1 aFNE 2 S SAF g IqAE TR
f-ga® Y2 & o< & 9g IY UF A AT
foggas 3 TR WR Rt & w A
w=e, RARQ N R ag & qad
T 3 F@ g AR wwe ag R
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fFafs ag 0w oU agarg v s
TFE ¥ fr @ M wmfe R |
R aT ¥ Ia9 =) 9T @ safay Qe
qT M AT FW § 1 STERT A A,
7o o1fe AT AE Y & A 9T q%
AN T qwEy F1 fafrms AT AL
a9 aF ag QU #t 9 A agf 9v war
AR g TR ® T H #ET Ag W
gedr §1 Tg AT F q@A wT AW
qYEE a1 & AWy § Wi ag e A
ag & I g 70 IS F gFA & |
wey f g F ¥ @R
migEe # Afas § afas st 2
Fagarg fr =g s W ¥ fag
AT TR 9T UF A wgdhew afkeg
S FAT WIR @ F fAg wow
¥ o5 TRERE A AR IEd g R
WA mgdfes deqTsi N ggEar T
siagd v 157 i F G ¥ W@
fast &1 gudw Fxar

SHRI S. KANDAPPAN (Mettur) :
Mr. Chairman, I fully support this Bill and
1 do not know the reason why Government
should be hesitant to elicit public opinion
on this Bill. I hope they will concede
this reasonable demand.

The Ayurvedic and other indigenous
systems of medicine were well-developed
and put on a scientific basis in India long
ago. We know from our ancient literature
that there are sects or groups known as
medical practitioners who were concen-
trating themselves on developing these
indigenous systems and putting them cn a
scientific footing. During the middle ages
and later there was mixing of mediccine
with  super-natural and mythological
powers.

I do not know whether it is prevaleat
in other parts of the couatry, but in my
part of the country there is a sort of
secretiveness  attacned to this kind of
labour. The indigenous medical practi-
tioner will never divulge the secret of his

herb for the threatment of particular diseases
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with the result that after the death of
these people posterity lost the privilege of
the wealth of knowledge that these people
had acquired during the long period from
their experience.

Even today in Tamil—I am told in
Sanskrit also— particularly in Saraswathi
Mahal in Tanjore there are a good many
manuscripts bearing on this particular
subject which have not seen the light of
day. They are not printed. Nobody is
able to print them. We cannot expect
the poor indigenous medical practitioners
to print them. It is impossible.

It is, after all, the Government that
should come forward to bring these things
out. In Tamil also we have got copious
literature that has not seen the light of
day. Particularly in_Tamil Nad there was
another syslem of medicine —I do not know
whether it is connected with ayurveda or
not—which is called the Siddha system of
medicine. Now our Government in Tamil-
nad is giving a lot of encouragement to it.
I think, they have set up a council. The
Government is patronising that department.

But these things should be brought to
light and it should be put on a proper
modern footing.  Unfortunately, in the
spirit of modernisation, when we go about
adopting certain things, we always try to
get rid even of the good things that were
there. It will not only be a loss to India,
but I feel that if we do not develop these
systems of medicine and do not improve
the working of these medical practitioners,
it will bea loss to humanity. All the
wealth that our ancients have acquired will
be lost. So, T feel that this is one field
where we can really be proud as Indians
and it is high time, it is very late in the
day rather, for us to urge the Government
that they should come forward to recognise
it and put it on a proper legal footing.

It is common knowledge that there are
many herbs that were taken abroad from
India for use in the manufacture of modern
medicine. These herbs were being used
since the Vedic age. From my own per-
sonal experience I can say that. Till
entered college, whenever I fell ill all the
treatment I got was from my mother. She
did not know any modern medicine. She
did not even have iodine with her. The only
knowledge she acquired was from her
mother from and her mother anteriority.
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Herbs are available in the villages for each
and sundry illness, for any illness, and
many of them were quite effective.

Even today we know that there are
certain people, apart from those who do
not realiy have the knowledge but who
pretend to have the knowledge and exploit
the poor people in the villages—it s really
these people who damaged the cause of
indigenous medicine—who really have the
knowledge and who are able to bave good
practice in competition with even M.B.B.S.
degree holders and other modern medical
practitioners. Of course, it is not our
intention to decry modern medicine. but at
the same time it would be an unpardonable
fault on our part if we do not realise and
give due importance to our own medical
system that was agreed on all sides as effec-
tive and can be made more effective and
even as to be imported by other parts of
the world.

With these words, I fully support the
Bill as well as the motion for circulation.
I would like to add only one word to it. I
am sure, the Bill is comprehensive. As
many Members who preceded me have
pointed out, there are other systems also,
apart from ayurvedic. I myself have said
that the Siddha system of medicine is
prevailing in our part of the country.
Like that there may be other indigenous
systems and the Government should see to
it that they bring a council, in whatever
from they are going to bring it, so as to be
all comprehensive so that we do not lose
the knowledge that belongs to our fore-
fath ers.

SHRI NARENDRA SINGH MAHIDA
(Anand) : Mr. Chairman, I congratulate
Shri Sarma for bringing forward this Bfll.
All the committees on the indigenous
systems of medicine have recommended the
establishment of the Ayurvedic Medical
Council to control Ayurvedic education
and treatment but no action has been taken
by the Central Government in this matter.
It is regretted.

Just now, the hon. Member, Shri Goel,
remarked ‘that tbe present Government has
taken no interest or they do not encourage
it. I would like to point out to him that
as late as in 1938 the .Indian National
Congress had passed a Resolutien saying &
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“The Congress is of opinion that
having regard to the wide prevalence
and generally accepted utility of the
Ayurvedic and Unani systems of medi-
cine in India, earnest and definite efforts
should be made by the people of the
country to further popularise colleges,
schools and hospitals for instruction
and treatment in accordance with indi-
genous systems.”

That Resolution was passed in 1938.
The only thing is that the present Govern-
ment is not appiying its mind to the Reso-
lution. That is my complaint. The charge
made was that the Members on this side
are not national enough. So, I am just
pointing out to him and also to my party
colleagues that this ancient system is now
seeing a little light.

Of course, the former Three Health
Ministers, Shrimati Raj Kumari Amrit
Kaur, Shri Karmarkar and Dr. Sushila
Nayar never encouraged Ayurvedic system
of medicine. A little hope is given by
Pandit Sharma that the present three Minis-
ters may probably give an encouragement
to this system. I have a personal reason to
believe it. About two years back when the
present Health Minister, Shri Satya Narayan
Sinha, entered this House after his visit to
Russia, I saw his face swollen and he was
looking ill. I just pointed out to him, “You
are not able to sleep and feel uncomfor-
table. You are uneasyab out your present
health condition.” He said, ““What shall I
do 7 I told him, ““You eat Triphala harad.”
I am glad that having cured himself with
this Triphala harad and having been made
the Health Minister, I hope, he will conti-
nue to encourage Ayurveda.

1 was also a believer, after my educa-
tion in England, in allopathy. But ex-
perience has shown, as we are all wiser by
experience, that in Indian conditions,
of all indigenous systems, Ayurveda is the
best and, I hope, such wisdom will enligh-
ten other Members also. After all, the
local conditions, the local medicines. the
local plants, suit us rather than all other
medicines which come from other places.

Ayurveda is a way of life. It is not
merely a medicine. It gives us great
shanti peace of mind. There are one
thousand slokas only on Harad that acts
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like a mother. That Harad cures even dead
skins, makes it soft. If we put it in our
intestines, it improves our health. I would
like to request the House to be proud of
our own system of medicine. The great
Alexendar took away, about 2000 years
back, some wise people from India, and
converted Ayvurveda into Unani, Unani
now has come back to India. We also
hope that Allopathy will learn from the
great art of Ayurveda.

I would like to commend it to the
Government to concentrate more on our
indigenous methods and see that Ayurveda
develops. I also request the Minister to
give Ayurveda medicine facilities to Mem-
bers of Parliament in North Avenge and
South Avenue Dispensaries. Ins ead of
giving us more money by way of allowances
we should be given these facilities. 1 have
distributed about 5000 bottles of Harad not
only to Indians but also to foreigners.
They have reported that by this Harad they
have improved their health. Wen we can
cure ourselves with a cheap medicine cost-
ing Re. 125 p. or so, why should we gb
to a doctor and spend more ? It will not
increase your disease. It will prevent it.
You can sce from my face and health, the
success I have achieved by following the
Ayurveda system.

SHRI S. M. BANERIJEE (Kanpur) : |
was very sick recently. Thank God I did
not go to Willingdon Hospital !

SHR1 NARENDRA SINGH MAHIDA:
I will give him a free bottle Harad. |
stand a guarantee to him. Harad or Tripha.a
is a very nice medicine. I can assure my
hon. friend, Shri S. M. Banerjee, and other
friends that it will not increase the disease.
It will cure the disease and, if it does not
do good, it will not do any harm.

There are some suggestions which have
come before the House. 1 would say that
we should be firm enough to believe in
our own system rather than rely on foreign
medicines. I do not wish that the Bill
should be circulated. We should bring
pressure on the Ministry to . listen to us
that at least, not on an experimental basis,
on the surety that these medicines have
been tried for thousand of years.
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They are bound to improve us. Maha-
tma Gandhi tried the indigenous methods.
We should have faith in our own system
rather than looking to foreign medicines.
We should be proud of our own hiretage.

I want the hon. Minister to pay more
attention and give more encouragement to
the Indian system of Ayurvedic medicine ;
he should have a united council for Ayur-
veda, and give more facilities, to Ayurvedic
system.

= Tfa T (qQ) : Fwmafa Adaw, a8
Y faer s @ s arde F@ F fog
# w1 g 1 3@ {9 B AW 1 799
g gdta g g1 § AR A
A i S & are TEaT B
w99 & | garr 43 & fF Far awr fogw
21 i ¥ gedt gargar AW qAar & fag
gaW FT GF g1 TYAT &, greEy
g T uAay &), Far T o oy F
gefY qmigmi g fagw 21 are &
Ty M g @ F AT gaw w3
g & & gawar § fF adf T @ &
Y W & faar sefaat & ax @ §
fgunarg Fagaa g
retge st mgds § dud wEn T
gigganidavdag ol g AR
¥ Fgd o § 5 mgae dmfw T W
menfea A8 &, mgfE agf 8, ME a7
2 AT FT TEIATT G FT FHAT 1
AT aa A 2 A @ fag
AT T SEadr F arg s qgrs
g

UF aXE aY gIHIT gEV ARl
TITH G FT AF § AHA AN AH
o9 3 fr Fr @ wWr g1 & wow T9-
st =g § fr g Stgi 9X ey
F WA A &, TG F AL, 9 I
gigd W UF WA AR E,
d& wmd o1 @ §, 9 AU S ax
N fF g AT F TR FAOH F
frg ey g1 S ST R IT A
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Il ¥ I G FIAT § AT I W
UF G99 N AT @ T 1 qg 99 gt W/
gafd aET F gy QI o w@ra &
FuHAT § 5 a<Fe a7 wagear w7 @
I AT § | F@R A9« e
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T F A TR TR IR
famiae FIAT AT W & 1 qW@ERF famer
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#¥ 1 afFT gz 3@ A fFam ogew Ae
g, fraet Jar grgae O A A §
FHaAr g, T I¥ AL famar & T8
1T @Y IAY &Y § 99 g7 AT FIAT A
9gT X F a¥ a3 A Wit F weATqE
W QX T AN HAN WA F wr=ATTF oy
e ¥, FAY F, FAT F, duar wif
AT F AeAOF AT AT T AR T N
T & 1 Y A wrarst ¥ sreAmaE gwr
FW ¥ 37 femw ¥ g7 w7 Qv ar,
IR TR srigr ar a1 1 Wk
Y SESN F HeATeF AT ¥ IAF WA F
gifkafdt wdem Qmar 1 gy &
FMIMATQEFIT A Aot N
TG AT FEATIH F AT F A A9 gar
ar HI HASt F AsgeR) F A F
gafenfed Fe<iaq ar a1 7T 59 79z
¥ R W A e o ¥ a7 A
g, ¥ aE AN F T a @ g
AAE FT g1 & | TER F 99 M-
AN ARTA WAL a8
9 @AW F A sfear & ge a8
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N &, fod 39 fagew A s N a1
TE AL AN agama 2 e
I fomw Y foeers we ¥ § g
goE § AT QN JfgT | oF a1
agEE FY i AT @ e aifge
SR @ atE e @ AR Al
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A W AT @ & | e F
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Ty X 9, TT" g7 I9T @y a9
STEAT | WA G g@r< N g Ay
A WIgHr &9, 7EE WA @9 FW 0T
JIEN | AT ARAT TAAT @S A4T FC
gHaT &) TW Y AW M FAS Ay,
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3 ¥ AR o fawew ¥ @I FEw £
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gfew § | 38 S T I F fHay A
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# g agl Fga1 g a0 wgh A
Ty 1 Afe gl a9 Y g7 § Ao
A SeR AT § IR AT AT HIW
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argfas T gF1C H e § 1 7Y Al
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MAY 10, 1968

Medical Council Bill 3608

oA AT AT § I9F N Jwfaw meR
FT 9T =TT 9T | A sy A
TN AT awmIPNE 1IN
Tw g A § ¥ sgfw § & A
oY st wrgfE A g ¥, ¥ E Nfs
gz A @ A, 2w A i g, A
FUHY § A ATE I @ F@R
fad s § #ix @iq & arg avw
M F ST HgArET @ Sy M I ¥
X A SEY W AT SIIA # wifE
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o ) AIgaE @ SN I
&t qqTIAT AW FT qEHAT £ | T@A
AR FTA IIET FHRT |

forg oA & ¥ § g woAman §,
ITAT TF qrT § wIH GrHN @A Trgar
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w[ifF a7 | i Ers s @
# =rgar g v faanfadY Y @ fawrag
% 39 9 sarw faar 9y WX agi wrfa-
BT Fearahi A frgfe &Y sma

@ fa@ & mgdfes s faw aaw
S gwE e M awm awr segy
T & S @ A Frar o anfed
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dfeq fr gt off ot @ AR A &
T Fg o W g T IR
IO F A AT 1w

o okl & grq & £ faw &7 gudA
w7 § AR wrgar g fs aoR @
¥ ot fowmfed at € § S AR
X1

SHRI BAKAR ALI MIRZA (Secundera-
bad) : Mr. Chairman, Sir, I stand to
support this Bill. The.main question is
the approach to the problem. Sir, the
allopaths think that this ayurvedic system
is a hocus-pocus and it should be abolished.
Government’s giving recognition and giv-
ing some support is only a concession to
public opinion. This system has survived
thousands of years. That itself is a proof
that it has efficacy and scientific basis. The
ayurvedic and unani people also have got
some inferiority complex which has deve-
loped because of the condition right round
them. I have seen a number of hakims
and ayurved carrying a stethoscope and
prescribing anti-biotics. This is happening,
Sir. The fault is on both sides. What
we have to decide is what should be our
approach to this problem. It is not a
question of conflict between the two sys-
tems. It is not a question of what is right
and what is wrong. It is a question of
the scientific basis behind one system or *
the other.

Sir, T will give you one example. I
had been to the British Guiana. It fs
below sea level. I had an attack of asthma.
There was also a German doctor who was
travelling with me. He came to me and
said ‘Can I help you? 1[I said ‘Thank
you very much’. And he was very kind
and he treated me. After that he told
me, ‘I would be able to help you more if
you stop on your way to India at Friburg.
He was very kind. He treated me very
well. He had treated Shastriji and many
other VIPs. 1 specially went out of my
way to meet him because of his kindness to
me, and 1 went to his place.

I found that his room was packed with
various kinds of machinery, some X-ray
apparatus, some cardiogram apparatus, and
almost every other type of apparatus. It
vras like a factory. Then, he examined me,
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took the cardiogram and all that kind of
thing. Then, the prescription that he gave
me was this : ‘You are a very old man ;
80, you may not be able to do sheershasan,
but there are some modifications which I
would advise you to do’, and he actually
showed me how those aasanas were to be
done and he gave me instructions how to
lie down, how to raise the feet and so on.
So, that German doctor was prescribing
me in Freiburg the yogic practice that was
there in India. Then, he gave me some
homoeopathic medicine. Then, I said ‘I
am surprised ; you are a great doctor ; you
are having all this machinery etc., and yet
you are giving me homoeopathic medicine.
Is this not faith cure 7 He said ‘Suppose
it is faith cure. The only anxiety that you
have is that you should get cured, and if it
is faith cure and it cures you then what
objection can you have 7 Then, he added
‘Our knowledge about how drugs react on
the human organism is in a stage which is
not perfect, and we do not know how
drugs act. Therefore, all the time, we
have to investigate in every case’.

So, here was a doctor who was sitting
in Germany who was highly qualified in
allopathy and who could practise any other
system of medicine. But here anybody
can set up a homeopathic or Ayurvedic or
any other dispensary, whether he is quali-
fied or unqualified. But that German
doctor who knew all the best in allo-
pathy was still wanting to investigate
and find out what was there to
learn and he was all the time a studeat.
Our doctors unfortunately "do not do any
such thing ; for the last fifty years I have
been treated by several doctors; not a
single doctor in India has ever prescribed
me anything which has any connsction
even remotely with yoga or with any medi-
cine which is prescribed in Ayurveda.

While I was in Germany, once they
gave me some medicine, and I said that,
that was Isaphgol. They had bottled it
and they were selling it. So, what matters
is the approach. There has to be a scienti-
fic approach. You cannot say ‘Get®rid
of allopathy and have instead Ayurveda or
Unani’. There is no such thing which is
so absolute. Once a German doctor told
me ‘Look here, if I get some deep cut on
my hand or something happens to it which
is yery sgriqqs, I would go to a surgeoq
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and ask him to cut it ; but for some other
thing, I would take homoeopathic or Ayur-
vedic medicine. It depends upon the
physical condition and the efficacy of the
particular medicine.’

Therefore, it is the approach which
matter The present approach has to be
changed. Our Government seem to have
got the idea now that all that comes from
the West is the best and we have nothing
to give. I do not claim that there is no
room for improvement in Ayurveda. There
is a great deal of room for improvement,
because Ayurveda has stopped improving a
long time ago. That state of affairs must
now change.

Therefore, 1 would request the Health
Minister to take a sympathetic view of the
matter and really go at it with vigour. The
people of India have still faith in Ayurveda
and Unani. 1 have worked with labour
and I have asked them to go to the hospi-
tal on several occasions, and yet the man
who was suffering would often go to a
village to get a certain drug from some-
body which would cure him ; he would go
all the wav to get that drug, whether it be
Ayurvedic or Unani drug. Therefore, these
systems have got to be encouraged.

There is also or other reason. Qurs is
not a rich country. We do not have suffi-
cient doctors for the villages. Our people
are poor and they cannot afford all the
expenses of the modern medicines. So, if
we have a set of people working in the
villages, who are qualified enough and who
have an elementary of knowledge of allo-
pathy besides Ayurveda and Unani, that
would be very helpful.

With these words, I commend this
measure for the acceptance of the House.

=t e g () - gl
a3y, § t@ fadus &1 Q@ 99T 7w
g1 & wradi geen,  qat, } ag-fe
¥ garTwaAIz w3 § 5 IEA o fadaw
wnazidwfFar g o fMAaE §F @
Fza A N A v 1 T F ANE
¥ TE1 ¢ 6 ¥ v g7 @ g, Afew
Wt aua g gty A gaT | qEfg
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/I AT X & FWYE N I, A F 7S
v

AR AW A NFEr T K A
WY Ty Fafirear Afa i g semar
&, wfafesgar § o fewgpaar &1 S
o3F &t § #1¢ fafewa gfrfaa g
gl 8, St g fafwar s § @
g W A a1 Uy fafecar aefa §
a1 Y, gawT frafa ot aF T8 @
% Y 1 qg aga A9 gAE & WgAR
WAIF A F I AF AR W A
g fafeear qefa @ &1 gAY J,
I a5 TR J ATE AR AR gAR /W
&1 719 argR 147 AR 5T Atz w7 wam,
T gty fafrewr agfa &t ggraan
T

¥ 314t ggfrat gk 3w AN ww-Ag
R 7t ¥ AgSA ¥ T F wyew fag
gs 1 T 99 St fade) g ¥
FIU AT T 7T IYT FIOT G
FoudNge N ag fafeear saEr
oI aF Sifqd &, a8 @ 19 1 gEy
T3 yArw & fr ag dwifas , fergeama
N T-IY F AT SR qgi ¥ AW
1 & & ot wrfes §

gram T gg ara e & fF I8 g2
MFaRE AN e ey o §
& fegmm & fogy g wal § @@
fafrer wefmigie & T & I
qg § FE qEET TG L, BE gueEy
T & 1§ A 9y wifgw a1 5 wrgd-
few agfa agi 1 ¥y fafrear wefa
R 9T wew wgfaai SusT TEmw W]
QRF F &7 H W FIG | g ag W
sga fF gwit W F oY $g &, a7 GeAN-
Z T HIAT 29 & 1 77 I A A
21 3 fag o A5 ST EFAT 1 A AT
N Fada a5 Ay 778, @
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T gk g aea T &1 e o
e g g g ATt ¥ wgAa-fag
2, SUR! ger WO &1 ST X HW
T Tifgn 1 7z AF ¥ 5 w1 o Mg
T, faw @ faww, gfaw o ad
& awaT & | ag a9 MPER TN Ay
TN gEd N W R, 7@ T AN
wfey, 5@ & ot w0 &, 3w #1 qf7 A
wfeq

Fafa AT, AR wgeE @
fF fergeam & qard e ¥ wF wg-
w3-fag 4T o wran o dar &) Afe
Su¥ faelt gf weigfeni o=y &0 ¥ ag)
freel § 1 & s e § A gEA-
TAY @@ ot § 1w A
faadt &1 ¥fF Se ) @l S
F TN @R ) W DT gfear
g & ¥, afemifog w1 ¥ g2an #71 9,
W oy A A wEm ATY
B FFaT 2, @R gW TOOAN TG &
g5 § 1

sl oF Aty gEe ¥ adnar fw
"IgTE 9 T 9 qar @9 fear s
& | & wgar wngan § e Aw & wigdq A
YT FY TG QY IAY &, JgA v
N N A A §, dar qred @ )
a3+ wfq o -frd e §, sraed
TFH, ANE AR A M A
TR TR Naa g, @
& faget 9ot qara < faar @n¥, Iaw
sfaF a9 9 1 a8 e ¥w & ufeee
TES A T R

TR gL T Ay [T ggfaar
wt gary gfamd o) gwm fa<hr @we
a1 faedt AR I9F A€ T FIEAATT
#, egeen wfgaifoar #, wgas A @
wrarn, @ g9 AW aad 4 frggae §
FHE
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e AT A @ 1 T I, wEREA
¥R g N mgas Nfag ¢, a5 5@ &
qTA T, AL, GIY 9T AT |
Fagmfs st § wsa 9 e
s, @ T@R 3 fagy 20 ast &
Sqa ¥ o @ e wE) fear man
¥ @Y A @larey af dar Tty N
agt far mn, O ST AL, A W
F A R frar 9w ok v fafes
A F T ) G FATAT IT ) 9
mFzfrgad & v d f5 wnpEe
Y gH WO 37 Y I wareey fafear
sarel a7 SR geg  saifagi-g -
qqt, ZAEY, TG, AT FrEREEY, 99
g Y gH HGEAF ¥ ST F ¥ AT § )

& a & aarE—& w9 Agea ¥ g
a%aqr g 9gq fAi M @ @, 99 & gfa-
Ffgdt ¥ ggrEe ¥ qgar @1, oF &fw
N oA gf wfgenr avd wf, S@ wAw
Fard af gt # @ar 911 TS 3
vaa 2 faarar, sEa2 alvd s
gIFI AR IT IR WA A fF T8 "
oo &1 framr & @ 9250 3a afER
1Y 99 qfgerr B I HIAR A ¥ 9
ag ggT 41y, qg WL AN N q@ R, &
1 feanar 7, afFw St ¥ 3y 9@
A @RT FEAr AR 99 Afgem A
fawmar, wd == F q1g 3g afgar oY
I& | i TR oF A 7 faw o,
ag 9 gatag ara § fF 8@ ar oo
A A A H AT qA I &,
oq Iaafasrfal 1 agr 2 § )

IRy § dEas F IqEWW
% GFAT § | AWAS F IAUAYL TEIATS
¥, wreqaT, o AW fawmr gemoger g,
foedt aga & AT A, 9 gAR T
N Tareat ¥ wey &) g, fafwear &
2 AT Fg7 S AT g w@r &) g
g & A ¥, wmyfE s a@-
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[=7t wrEve Ty ]
FEi ¥ @ & wfa AT WA R, A
aE T, W I W g fear ST
aifegd = & wewar 5 ag fadaw @
A qU A, @ Y & @ fadaw
T qHEA FIAT E |

gfgr ¥ & ov @ &@
WIIAT WINW FHIT FE AT | I3 sufewai
&1 TE &, Tx Al F1Y | B @
A @ ¥ § AR
fra o §—u e Y Aifg #TE,
afs @ g & Aify § ofadT a8
amn @ afe—ares weh @1 R
&Y, I9 FT AT TG g 4

T weRl & g § o a1 i i st
N AT TE W FW gU, @ faaw
&1 gada FaT § |

R g qEw @ (@rE) ¢
garafy wgew, § @ faw 1 @ndw
FI@T §, Y A & OF qq K F
argar § e w9 oK faww frelt o 2
7 7gT gtar | a% W famm, e o
2w # Y, afz ag gard = ¥ fagg #§
g ar ag @€t g, g S wER &0
aifgy, =g ag ek 3w &1 & a faRw
18I

o) Fgr T s MY AR AL qIH
¥ 7 3 ¥ AgE 2, TR N TN @
Y, A sifag 1 ww W
W # 1 o et ATEl @ QAT
FWE 1 AN o FEYTEN F qgar
|, 3 gaght swnd & aww wefE
F QA A93 § AR S9S 919 T I
ST FW § | gAY, FrE) wrfarEy agi
o &, AfFr i SN Y qEgETETA A
MFAFRT AXE ! WA &I Y
Tgar A AigE §, TR-aEw Ry ar
g et ag sz v wmgdc 0 @
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gl § siifaq &, wafed agoasw &, &
ag 7@ WiAaT . gEd A1 g T 0w
urgae ¥ N g o AT F AR AN E
T T ag i a8 "9 oA & W
e d oAy g1 gAR W ¥ afaa,
AT, U AT a9 A 9 F § DA-
M Ta1g ¢ fear FWE AN IW AN
o=y & Wi §, wWifs gAra W T T
e | i cargm W WA A
TR FER Y TEIUHT A w1 @ E )
am e A Eg W A9y o
wrgEe 21 AfF oY AW adEEl &
o 7@ § qaT A1gae I} A A =4
FW §, T q ABHF AT g

@ AW A &Y g9 919 g®  qg FAT
WEfF Iz og & I s & T
T &, afer we & Fam R R
e 7€ durx fears qgar &) qoT WE
f& o= fama & efte & 3@ 9, <9
e ¥ 7 2T gy, F A F A
M, fegdl F1 gu FO ¥ fA¥ wgER
a1 ar feY & T Y qEy 8, 99
@ A R sgagI ¥ W g 9w o
AfFT ot A WA w@ E IR

T @@ gy & fay  cenafas we-
arel ¥ § 9§

&t aq 9 (YIIR) : TE F TH

g MY FY g@ FW@ E, A FE AW
T FA E )

=it wfer gao awdd : s s
T 99T 9, a8 e |

WA qf ;. WA A ER

Wt ofn gew andd : S e
TR A T ER §, SR s R W
@R ¥ wgas o faww Agf e,
AfeT wm frege il i d v
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faeg qam 2, foesr o ¥ W@ fawr-
T Gw Fgy §, IEF AN WAL F
e faenfadi 3 w@ gearw #Y ( fag
ag faendf gt @ w1 Y@ ggaE
& fay 437, gt . S 7 39 W
FY sterat fear, w0y I o 9w
F1 gFg FT I A X fearaar @@
Wit 2 T TN &t arg g, A qei 2
Arger dfaz axFre ¥ frar a1 | 5@ A
¥ agi ¥ fafawr w9 § fgenfemt &
FIAT & 41, SAF @ 0 AT & ggF
g9t | gafwd SaF ary fasddt @Y aga
fegd st &, 38l 9X @ET § W
63wy &, Fifs wewrd ¥ g, afea
aagifes &7 § 7 #1 fardd qgaT &
gk AgEA st F g g1 =@
fag & gaar €t #g1 Tgar g 5 o o
wm frgr srg g9 gfee & frar oo f
gt @ gl faandf wigde 9z )@ &
¥ e F g @ fafe & o
¥ QY =ifgd 3w S wfgd Fen &
wigde foar Al =@ §, &% wifas
FEFW@ e ww Fifaw F S g
famef qg 1 &, S FE T 9@ AWA
foat =fgd 1 & v @ T@IA Y@
TIATT M=I9T & 6-6 AT IF A
framgi Mar FF I3 @ a9 @
mrEdfs fmaw ¥ a9 faam
a9 & Fgey e §, SN aw
TR Wgae & faamg ww @ § 1 e
1o Y A7 gl g€, 9N wga g faen-
g gE FT faar, 99 9F &Y &9 @ g,
& o awx &< faar o faenfadi |
- 7 faar | msr N sfoena Hfsar
F =T AIYEE F wfAS 7 W §, Ay
wEqF A §, |Arf9aT § &, T T gAqrr
ST | AR gAETESE gY Wi} St
feus wEAfET Sifww R AR &
WA IFA & J@T g, Jg T | N
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faend? wgAc 9@¥ WF SR @9 A
sragI< fFar ra S @/o Yo dlo wWo
& fanfaat & ara frar smar &1

17.58 hrs.

[Mr. Deputy{ Speaker in the Chair]

R e Ty g (fa)
Aty S9TsAe Agied, & @ faw #+7
YT FIAT E 99T WA F awdA F
faafex ¥ ag w3 T AT R A ow
FE-APN E 1 gH A@-As §F @ QY
T ¥, UF 9 qF cANfaE eeed
o® RaA fFar, afer g@wr 3w
TS g1 FT g%, qifeT §F T ATOWT
TE F AT A WA R E A
FfFT W uF fx do AW AT d
 @ifaaT ¥ wfgg 99 §, SRA I
MFC IHA § @& g9 quA F fodr
FgI— IR F T AT T qEEAw
el A g Wy FER T
AT F a8 {6 ¥ JgFT W@ATA
graT§ W AH ? #AY qErar SO A
FP—fB *RATT & gFar g 1 ey
Nt ¥ UMWAF g AT QI AV
geig & ) gR eI F 7T 7 T I
TS g fFar | e St 1 g gE
A ¥ Y AT o« qAGTE ST g
9 TG AT, TR F g 48 €T v
a1 fF WX Y fF @A T seT &
Zraen st e & g N
§ fawge waw & mar 1 e & & g
s A AN @A MI Y1 TG W@
9 1959 Y § | 3§ G ¥ ¥ AHAHF
TME A AT F7T gaA A g & &
€ H w1 W qEw T ¢ afew gR 9w
I AR JegTdt % w0 Ad gE & !
& s ge-Avht g safed sg awan
& smgda M Argar @A T1fgd | 99 T
FER W 9gfa N SicagT A N a9
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[t wwaw fae gwaTe]
% TAS FT qOA  wAGN F AFA F
FFAT FeAT A & FF a7 3 TG
gfwT 1

i oF ara mfeay ¥ sq frame
@ F Ay N T NG @
gEaey ¥ UF WAHT 9380 A &Y | AR
g A At 1\ § agt 1 wA qven
§ g g miga &1 orgw A § wafen
#§ Saw qgi TS TE FX gwaT AfeT F
gam gar g fF wed Fee Jers
WX fFg SR I8 X |

g7 T3t ¥ ary & TmF awdA w3ar
g1
18 00 hrs,
(Mr. Speaker in the Chair)

SHRI C. K. BHATTACHARYYA
(Raiganj) : Sir, we are discussing the need
of reviving and rehabilitating Ayurveda.
We can do that not merely by passing this
Bill but by taking up an attitude. Ayur-
veda was conceived and cultivated as a
way of life. The quastion is whether the
ayurvedic way of life may be accepted at
least for the leaders of society and leaders
of Government. I shall give two examples
to prove that it is a question of attitude.

In the area where I live in Calcutta,
there was a very leading ayurvedic physi-
cian who not only treated patients free, but
gave medicines also free of cost. On one
occasion, this physician got an European
patient, who was very highly placed and
who was suffering from certain troubles,
for which he had tried other systems of
medicine, but was not cured. This ayur-
vedic physician examined him and said, “I
shall take up your case and [ hope to cure
you.” The patient wanted to know what
the fees will be. The pbysician said, “I
charge my fees after I cure you.” The
patient recieved the treatment and he was
oompletely cured. Then he asked, *“What
am I to pay you ?” The physician said,
“You need not pay me a single pie. Bat
publish an advertisement in the Sratesman
of Calcutta that you had been under the
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treatment of such and such systems of
medicine and it is only the ayurvedic sys-
tem that cured you. You need not even
mention my name. That is my fee”. But
this patient hesitated and said, ““Kavirajji,
1 am prepared to pay you any amount of
money you want. But | cannot admit
publicly that the system of madicine ob-
taining in my country failed to cure me.
Please excuse me.” The physician was
stubborn and said, ‘‘l did not charge you
anything for my visits or medicine. you
publish this advertisement in the Sraresman;
you need not mention my name Simply
say that you tried such and such systems
of medicine and only Ayurveda cured you.””
But the European patient would never
agree to it.

I can give another instance. The late
revered Prime Minister Jawaharlal Nehru
was opening ao antibiotic factory some-
where. He paid compliments to antibio-
tics in these words :

“I do not know how many people

are cured by antibiotics. But this I

am prepared to state that they kill

many.”

This was published in Calcutta papers
in bold letters.

These are the two examples that I
wanted to bring together in connection
with the discussion on this Bill. 1 suggest
that the Government must not accept a
dogmatic attitude in regard to any system ot
medicine that they may be fostering now,
but they have to take up the attitude of
the European patiznt regarding his system
of medicine in the matter of reviving and
rehabilitating Ayurveda.

=it wew fagrd adad (asraaR) ¢
wener AERA, § g fAdww @ I
grza i 3 O fRAwfest ¥ ge-
o7 F1 yeqra fzar § s 3% 9% fragy
T 2 9 o fagw g §, g owTed
STHAT FTAT 13T & fF oo 93 99
& A &Y 99t gf At g9 §39 F F-
frq ager 3@ qT AT wAgT 4 Afw
qEETAE ¥ RO IR A GE faw
1 | Tg WEA 91T AGAT &, T8 WK
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N gyt s Fay E R aw
oA Aifew & a@r @ ok ggi )
WA M TN AT AEA | I®
I fAdes o3 —aam v At
W zq a9 § agAa §—TF €9 wgEqW
g 9T g =W &5 fawg T g,
o1 39 AqAT fAga wafig @ 2K o
I FT ATAT §F AT, AN T qaUA
Fa & dawr #1 & awwar ¢ gad
saFT g Fears agf gni

Ay fewd : ¥ o g9y ah
TEFIET & |

SHRI NATH PAI : Sir, 1 fully endorse
the proposal made by my hon. friend, Shri
Vajpayee. But before you reach this con-
clusion, I would also like to suggest that
under Article 88 of the Constitution the
Attorney-General should be asked to
come and speak before the House
because some very vital issues arc before

you and before you finally dispose
of the matter we should hear him
also. Sir, we will endeavour our very best

to co-operate with you in carrying out the
onerous and difficult duty that you have,
but we only want that we are given the
benefit of hearing the Attorney-General on
the vital issue of sub judice and why the

Government did what it did. I hope that
also should be possible.
SHRI S. M. BANERJEE : Sir, I fully

support the sentiments expressed by my
hon. friend Shri Vajpayee and 1 also sup-
port the suggestion that the Attorney-Gene-
ral should be asked to come and enlighten
us on this important issue. We have
heard the Law Minister sufficiently. He
has only created confusion. We would
request you to kindly direct the Prime
Minister to see that the Attorney-General
comes and addresses the House on this
point before you give your judgment.

MR. SPEAKER : Anyway, today we
are adjourning in another one hour.
Therefore, when I have given my ruling
yesterday on the main point I think there
is no urgency about the matter. We can
hear them and later on come to a deci-
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sion. T accept the proposal made by Shri
Vajpayee.
Now, what about this Bill ?

&t 7y fawd : o faqe & A
FRWN T 157 Y 7w fA¥9F F iw IR
FAFT T

MR. SPEAKER : I will allow that. I
am only asking whether they are going to
proceed with this Bill now.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRIB. S MURTHY): It can
be postponed.

MR. SPEAKER : You want it to be
postponed.
SHRI B. S. MURTHY: Yes. I

move that discussion on this Bill may be
postponed to the next session.

MR SPEAKER :

“That discussion on this
adjourned.”

The question is :
Bill be

The motion wus adopted.

18 10 hrs.

CONSTITUTION (AMENDMENT)
BILL
(Amendment of articles 74 & 163)

=t 7y R (i) : & w9 war
g f5 wa ¥ fawra & o gArew F9
T fadas ¢ fa=me fioar o3 | weae
agizy, W fadaw w1 fawa wfx afag
N g yarafraq | A IAT E fr
g gt § wfx afeeg # genr
fafraw v &1 gfas g9m@ 7= 2
qeT AFAY FT Axar & | K ag ad =TT
a1 fF I7F g T N 5 g
T | F3F G AR gH AT 39 q¥H
¥ g9 Aman s fagra w1aw Q@ |

g § far w1 AR fEw
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(= 7y ferma ]

Afg-afeagy § der frafss @ ar
e a1 FW @ AR TS AT |
e R WA AW ¥ qwaga @
AT 930 QAN 91 § | ;9N w1 <O
¥ gy @A ¥ WY wivg 9 w@frafe
§g F qEqT P FT A A@ FAA
W frgr ad § deFEE @R
o1€ i a8 1 @ TR 9T A9 9 |

= To Alo FAN (THAALATE) : a8
T T & &

sty fomd - W, T adi R &
wiwe gm Iay feafr qre & AN
gt s fadw & Qe anfad o fagy ad
#1 oF fo & 719 & @AY T@ar g 1 99
I A FRAR FT AHSAT § AT qATE
¥ firer qrgg #1 Afawew §...

st g (70) : Ty 7@,
agi Y€ G A § 48 WA ¥,
agi ¥ a-fmr A gT @ )

SHRI DWAIPAYAN SEN (Katwa) :
One Minister is present here.

L& wy famd : FgA W wgr oy ?

s Tm: o G @
o @@ N7 AW ogg W R
gaTsy |

MR. SPEAKER : Perhaps, they did
not expect the consideration of the other
Bill to be postponed.

o vy fomd : @ FwE T F @
M Twa W g AR AR-wwd @i
Hedi ¥ W SEF AR ¥ w9 FW
frar &\ w9 F @A & wiwS @ar g )
I AT T FER G 1 q AY FAF
FY Y | agi 7 184 §TT T §,
afe 97 A § w4 31 1 g awg wew
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fagmm @wr ¥ @l W genr 126 3,
Afem dfrt N dET 208 0 T SR
FHTE N TEFR L 5 ag N FAFG
afgq A AIgT I AR @, IR
FFA T HFET 36 qET A AR qT F
qE ANy

Q% WAHIY §Rc g & F4T
Gl

ot vy fomd 0 @q s A aE o
@ g1 58 aXg dng § 104 gEeat Y
fana @ § R fraargs ¥ 16 @A
g1 7 QY FUF AR Fig9 gufqq A
T P gFae A @1 ) w9 F ad @
TRFRE G F AT FAT

ST |

TF AWA wEew o AiET & 346, 1
Fifedr

sty fomy: ¥ g2 @ Fg <@
g1 #3 T G T @ g dar
gfam § g9 a @R ¥ gev F 9@ 81
el A faem gwr AR AR-FEE
wfr-wear ¥ 20 ¥ | 7=y wRw F o 226
geeat &Y faama @ & SR agr 9x 34
7§ | AEEEAT 19 F; GER F @
F @ I AT 98N IF wiy-vew w
sgfaa @0 ¥ faea fFar o7 ok Gy
Ft d@r 32 Y Wi Y | zafrg F =g
fras s g § & ou wwa W
T g fF AT W aser ¥ A9 T
X AF 7 T § @ F7 ¥ Fafea
&7 ¥ qF AMA FT GAMG g4 ISF | IW
faa &7 gwra far g fs @1 awrar
faam e § S g gy wwem § wAw
1/12 feear wfwaY # d&ar g Tfay |
oy wfew gl |
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SHRI J. B. KRIPALANI (Guna) : You
are very liberal.

ot aq famd: 1/12% ag@ ww
fcull

s g A o gfaar &
dfqaral ¥ gwaxg v F1E dww afer-
qfeqy R ams W g @k aRAF
frde s gar ¢ i @i a% wEe-
deFTaa , ¥ e aar i f
FAY w7 g 7O @Y AR Afaw
wifes 15 T | w9 F1 oY GhawnT §
Ia¥ 73 Tose v adf fear war @
wfew g foad ool ag sqEed A T
R e w1 & wfed am A o
g Aksar e 2| s ¥t s
Hik

st At fag i (A=) ;- mra-
de ¥ fraq & 7

Aoy fred : I TR
frd dfgafiaz A QA LI FeAT F A
T FIYA 397 § SR %@ 9 qF @
g g

SHRI D. G. SHARMA (Gurdaspur) :
One out of every three members is a minis-
ter, deputy or parliamentary secretary in
U. K.

=it qy fomd : 600 § wfgs wewl
T gISE A6 FIAT FTaqA 81 IqH
FAT 70 § 1 AfFT AR M AF 21 Fomr
1 grearg faeet & OF wfwafeeg &
gEeal 1 ger @ifag &)

o9 AR I w9 dfaae a8
17 w1, a9 gaR qud @ 93 §u &,
or1d SN 43 § IR ATIH I T
Iq gAY STo WFATHT 7 ¥AT &gl 4T |
I A FY oA A WISF QA
TEAT AIGAT & | 9HH TgN WGSH F TAH-
#e w1 ifear ¥ § dfr-afeag & =y
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10 faferaa oY it ot | gwd A F 700
HATHFT F2d & i :
“It is not possible at the very outses
to set out a fixed number for the Cabi-
net. It may be that the Prime Minister
may find it possibie to carry on the
administration of the country with a
number less than 15. There is no
reason why the Constitution should
burden him with 15 ministers when he
does not want as many as are fixed by
the Constitution. It may be that the
business of the Government may
grow so enormously big that 15 may be
too small a number. There may be
the necessity of appointing more mem-
bers than 15. There again it will be
wrong on the part of the Constitution
to limit the number of ministers and to
prevent him from appointing such
number as the requirement of the case
may call upon him to do.”
TFATFT AT A 78 fawaw fegr a1 fs
wfy-afieg #1 g&ar § wravawar ¥ wg-
R ofE@dT W@ &1 Afqw qum a9
Y famar 1fed | afe7 ag Tg N W@
T | AT T q2T T I9N 54 HAY
o

fF 5@ @ § g Ao § nfy. s9a-
€T WY agq et Y A | Ay gy
awfat & sam 1,2, 3, M4y
I gxg W § W ag wnfa
sgaRdT A1 TS | FTEAAT F 7, 6T TS
=, fet go-wefr sk 9t oF wE
aif & 7€ Mgy 3K w1 oW
frr @ ofy swgewr N g faemw
g

soa fadgs & A aferafeeg
Faeqr g W & AfFw SEd I
I ) gwar ¢ fF geafefag F ane &
wF Aar wisg grn fF wePngfag §
fedt fafree st wifaaddy 3% &Y adt
"R | Tqeeqwh gAIR IgT Al & T
Foore far o ) S wAg F fraw §
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[ 7y fead]
AN & fow w9 graew § &, AR 9Ed
ag 916 A X FgrAr g R
“ ‘Minister’ means a member of the
Council of Ministers, a Minister of

+ Suate, a Deputy Minister or a Parlia-
mentary Secretary ;"

JT W aG 99 g1 AfE w0 Fawi
# qfeag Y w7 av T T §
wafae ag wrasawar 9@ fr ag w2 <
fem sra ¥ fadw F | & E agw
safay agY Fo0 AIEET § | 9 arfeEr-
#z ¥ yeara ¥ AYER a8 IN-ATT A AN
afpar 99 W § 9EF IR T uF TR
&8, Fm & age §, vEat d5F A
#Y geed] #71 o7 39 I/ F WK dyar
a1 f &3 79 geaew § o fadas wegm
frar g1 @9 A% A ¥ ag Waww
géaa 8% 2o fr se wAY § qw fww
FaX ¥ FsAzFAq s W@ ¢ 1 39
deF FozAN NI gwy Fg v 5 @y
3 fadaw ¥ fagid 3 F FQ § L
AfFT ag gear 1/10 ) ar 1/12 ) sgar
1/14 &, g8% a1 # a2 § a4

T FEEFR ST AT Y T qF §—
FifF ag FAX A1 IR NI F e e
g WreEATEd 97 - S1E wwdrEs far
w1ar & 5 5@ fadas & fegra @ zw
aA & foa §arg § X wirafag
e T FIEA AF I F AR § d=w
F fog dar7 &, fec =g /10§ ar 1/
14 1—%% ay 1/12 1 g fear 3—
@ & zT@ W @ T XA WG AL
e 5 af 37 9% ave fal o

MR. SPEAKER : Motion moved :

*‘That the Bill further % amend the
Constitution of lndia, be taken into
gonsiceration.”
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Now, there is an amendment in the
name of Shri Salve. He is not here. Shri
R. D. Bhandure.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Speaker, Sir, I cannot accept
the principle enunciated by Shri Madhu Li-

madye under this Bill. If my learned friend,
Shri Madhu Limaye, makes a study of dif-
ferent Constitutions and more specially Par-
liamentary Constitutions in different coun-
tries, he will find that the vast number of
the Ministers as a phenomenon is not a
new one to the political science at all. If
you are to take into consideration the
evolution that is found under the British
Constitution and the number of Ministers
there, he will readily agree with me that
the number which is not beyond 63 in this
country is very moderate.

What happened during the First World
War ? In order to facilitate and carry on
the execution of War successfully, the
number of the Cabinet Ministers was res-
tricted to 23. During the Second World
‘War, under the coalition Government, the
number of the Members of the Cabiaet
had to be increased. After the cessation
of the Second World War, the pumber
continued when the socialist Government,
the Labour Government, came to power
after the General Elections which were
held in 1945. Today, the position is that
the Members of the Cabinet are in between
25 to 26 and the Members of the Ministry
are in between 61 and 65.

Now, if you take into consideration
the aspect of evolution of the formation
of Ministry, the founding fathers thought
it wise that it should be left exclusively to
the leader of the House, the Prime Minis-
ter, who has complete freedom to choose
his or her own colleague to be included in
the Ministry and, 1 think, the founding
fathers were right and justified. My hon.
friend, Shri Madhu Limaye is afraid or is
taken to fright about the aspect of defec-
tions. So much has been said and so much
has been written about defections. 1 do
cot know whether my learned friend has
gone to the genesis as to why there are
these defections teking place on a larget
noticeable scale. In India, politics is not
pelarised and political conditions, though
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stable in terms of political parties, are very
fluid.

It is but natural, since the views are
not polarised and fossilised...

SHRI D. C. SHARMA (Gurdaspur) ;
For God's sake, do not use both the words
together.

SHRI R. D. BHANDARE : I kpnow
the difference between the implications of
polarisation and fossilisation of views
Fossilisation is fixity of views and in that
context, I used the word ‘fossilisation’. If
politics are not polarised, there is bound
to be a change of slde. Of course, if there
is a change of side for power, for getting
oneself in the Ministry, that part of it I
am prepared to condemn ...

SHRI JHARKHANDE RAI (Ghosi) :
Mostly becaues of power now-a-days.

SHRI R. D. BHANDARE No.
There are a numher of other factors. My
friends have condemned Soshit Dal. Soshit
Dal is a rise of the backward elasses or a
new phenomenon found in Bihar, in U. P.,
in M. P....(Interruptions).

SHRI JHARKHANDE RAI : Not in
U. P.
SHRI R. D. BHANDARE : Long be-

fore we were born, there was Soshit Dal—
a powerful block. 1 tried to assimilate
them in the Republican Party. ..... ..
{Interruptions). You are thoroughly under
a wrong impression ..(Iaterruptions).

AN HON. MEMBER :
the issue.

Sidetracking

SHRI R. D. BHANDARE : | am not
excited ; I am not sidetracking the issue.

Therefore, the rise of Soshit Dal is also
a phenomenon which signifies the fact that
there is social uprising in some of the
classes and because of the social uprising,
there are bound to be changes in the size
or changing af political parties

Then, the economic factor is also to be
taken into comsideration. As the eceno-
mic power is gradually concentrated in the
bhands of some of the classes, both in
the rural and in the urban areas, there is
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also polarisation. This aspect could be
found and studied over the past ten years.
Why is there the rise of so many parties,
more especially the Swatantra Party. the
powerful Jan Sangh, and why is it that
there are landslides in the socialist party
and some individuals are going and form-
ing small new groups and are ripening into
parties ? It is because polarisation is tak-
ing place.

Therefore, if at all we waat to amend
and change the Constitution because of
defections and because some persons are
enamoured of power and because they
would like to get themselves included in the
Ministries they would like to change sides,
the amendment of the Constitution. the
amendment of articles 74 and 163 of the
Constitution is not going to be a deterrent
on this aspect of defections. Therefore |
find no reasons whatsoever for changing
or amending or touching the Constitution
in order to put a curb on defections.

While my hon. friend was speaking, he
agreed, he said that Japan is a small
country and in comparison to the popula-
tion...

SHRI MADHU LIMAYE : #X war
AR |

SHRI R. D. BHANDARE : ...and in
comparison with the population, Ministries
are formed. One has, therefore, to take
into consideration the population as the
basis of demeocracy, which democracy must
reflect the individuals...

SHRI J. B. KRIPALANI (Guna) : In
the number of Ministers.

SHRI R. D. BHANDARE : The
number of Miaisters, in the sense that if it
is to be a democracy, democratic rule by
representation, then representation must be
given to the peopie in proportion to the
population, and the colour of that popula-
tion must be reflected in the administration
aand the government of the country.

There are three wings....

MR. SPEAKER : The hon. Member

may continue on the next occasion. |

sty fed : woow W, @
g@ 6 N Jg@ F aR AT q@T AR
R qET FT aq" AL
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MR. SPEAKER : But the concerned
hon. Minister is not here. We shall send
for him.

M aEmER meR (3193) T
Ry, WO @E R fF qag-wd
7, T W Tuw fag, ¥ F fads
& grery § ST 3 gU a8 wiwan a9 9
& gag #1 & wiadew fam v &
@ X faaR F@ & A ww g9dw
afafy %1 Svar @ wfedgm @ qafa
& X IR | we a8 wigdew
uTe 2Y W@ § | 99§ qgieT ) 5
fF ag 797 T T ATM FAGW
R ¥ dgqr w3

MR. SPEAKER : I do not know. We
shall ask him. Let us see. Now, we will

take up the half-an-hour discussion.

18.32 hrs.

ZONAL* PLANS IN DELHI

#t qeaw e (sfaw ) ¢
weasw wEied, § 5@ 939 #1 e faest
F AR T H MY FiFA AqTEgar g
feelt 3@ N uwwrY § W) q@R A
weifaal & fom af ¥ a8 @ @ R,
qrag IaA1 afd ¥ M FE I A
w”WE

@ 571 T W F @¥ § 1947 §
TN 5 ar@ AN owwaist €, i faee
T WR 300 Wig ¥ fawreA & A€
i ¥ 39 WEEl offaE S« A,
93g AT NIfREaIT & A1 U aga ¥
7gT 9T gE A AT | 1951 ) ST
& 9wy 3gh A WA 16 AW ¥ FOX
& @, 1961 N sAAWAT ¥ 98 agwx
26§ W@ P A% AT W 99T q@P &
WTETE AT 40 A1 2

—_—
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S9 4 F GAEeEr qed qu, ar
TERdzT ¥ g gfaife fawe & fag
TF HEI AF qqTW 1 fagmg fvan
|F 7 oF FA& T af, fowd w5
g s fEar ST ST 1962 ¥ ag
A JAR g | 99 W F SR &9
W qAH T A HIY G G TR
W, % 797 §g way ¥ fr Rt Y
ararEY § fRaAT agiad v | S9E 9gaER
1960 g% faeet & 1At FTAT 40 FE
M T R IR AROf egwE
TRy g fom afs ¥ feedt Y
st a4 § W TEEL GWlT g,
Y I TR AGA TET G ACE | TG
AR @ faw agaEl R wiwe &
IR X q91E 4 oY, ¥ 99 T ) q
&1 afcumw g § fF o @ AR W=
FAH §, 9 SE 9T sATagw €9 §
AR AT G ALY @I

IG AT W & TG Al 71 HE
fear waT AT 9NN ¥ oF gEF ag 9@
5 faeelt & & gFRF vV - U s
fgrasht &% fiT g N Jee, qow &7,
fagd a1 7vE TE T EN | TR
o T 3 w@= ¥, 99 @69 o
% ®1 WA Fee fehme frar aar,
IqH qE-AN FTEIS a9 gar o, fqad
AFE O A SR AT YY) W
w9 & fF e amr ael ¥ g o)
FENE ®H § §5H AW L | I
FH TR I @A FY Wi ¥ A fE
fog &% &1 g7 N I= femay &<
® & =i feerae 7% a7 g §

T yFR e a8 fwifa s fean
f& wgF S 9T 9 &6, Fow AR
it ge Wt @ IER g feax
7€ e fF agi SE awa dE q@ AT A7)

*Half-an-hour Discussion.

«
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WA & 94 F g1 &Y faeet # F0-
W OF A1 TFS A F A B AR
¥ wfyggw wx famr W, aifs &<
faF s@ A & gaifas &1 1 g9 @19
& w1 7 oF A+, o o
o, fooet 2gaqdz garfRd, =T,
foad ar § @y T fF qg 99 = F
Fgifrag FJM | AuT arga § TG g
T | afcamm ag g & 9 EAe
q Oo¥ wo § ¥ A AN AFW I A}
g

T @A ¥ wgr o fF freet #
AT g7 ZATC FEAT &7 JFATT
R g s sk famafw
saETEt a3, guet ¢fte § @y gu &
& g g wETT q1fgy | 9 wEEl
#F fAC g F) 999 FET AT AR
ST I GATT HHTAT HT JHANT AT HX
#g gare wEH gT A Sifge A, A
wFE g9 gAR gfaad Y I gE . G
gC | gafay wFET Y FH qgAr gE
w$ | grardy g <@ o7 | Wn A e
¥ ¥ FT A FTAIS FqTY FE F A
NI 39 wHR feeslt § amww 103 T
FEMES g T, AR s
FIAIT FgT A1 2 |

N § 67 FEHIT A 9§ HF F
g ¥ mreex @ @ Whieww ofan
@A A g, AR 3T IR AT ¥ &, fa¥
N g Fg T 1 ¥ wEAT S
S & WX A T # Gwwww - wy
BaRAHTF aX ¥ A A Wy
AT T 1 GER 3 A A FaqT
qraT & fF 39 Y ate e s ) Arew
&7 &) gaT &Y 91 AT SAr | Ty G
agi a9 @ § R arEl &Y Fgi W
SYAT FIAT FATAT GAT § | TR AIFI
ot a% @A § A Afaaw = N
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¢ 1 afam ag & fr aei & s & fadd
9 GHAAR deF G E |

IATEW F fAw 79 7 A7 qARIEeE
FINAY &, A aga qew A AT gE R
g UF [T § wEOAT @, AT AT
AT § IFA 9T AN TFA A T
& | Fgromar & fF 97 sreEt el & fag
g AN F g9 feed e g S
fe 8% #z1 §, 97 s S @ FEAT &
AR g fAg agi oF ar Q@ gy agel
¥FH I qFaT &1 W aE Fg W
sgrarar § fragr afsatSEd g &
i F3ar =ngan § fF geir-wiedt e
¥ w@d TaaRe g3 gafae @ o
I AT T A I WG L, ST T -
TEIIEST AT qgq Jga &1 @l
afeat ol arF § | R wrEEEar &Y, &Y
I afadt #1 o= ster fear s @Far
A gy el A AR uw
wret & A1 B N wew T i |
T FEG &, A g FT F S
FFAT TS q7 Fwdr § I =
FEAT F TR T uF qy efewny
AU F TET & | G €T FTHAS
T de T awd |

@ faT 3 e Y wedY -
g fEar I | TR dex, aw Ak
fegdad 7w & fag ot sy wraww
& 78 W 9t ¥ A ¥ AR 9ER fre
AT 2 foar omy, arfe agi § or
&% aIg ¥ T9 @9 AR wOA FreEre
& faora ¥ @ @% |

feeelt # 300 wiT § 1 foeelt 71 @
&7 B W § W 9ga ¥ A A&
ARES 77 maTT9 A W §
R e F &7 § wr W™ § Fi
F oWl N oA fgw af §,9R
Iq%T 49 T, JN-AE, A G qAq
¥ | FEIEST AT &Y gEr 9@t ¥ wivw
R Y T TN Ry TwEE
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[+ soTwr wavw)

& fou, ot Toift & fau, &t & sar
FW A | w9 g g §, o ey mE A
N FEY &1 weaw WA, AT qF-aE
g § 3§ 5 w@F HY g
afgarsi * ST ST 99AT &, HifE
I F g § o1 F fag F% T A
T § | 97 FER A Y Y F fag
S AET g, A A faraarg &
o o To ¥ w3 17 AFY fFaT & 1

% oF TR O Al F AR ¥
R F JIW F TG A @ T F I3
HgI TAT 47
“All the villages which fall within
the urbanised limits described in the
Delhi Master Plan bave been declared
as urban areas. Accordingly, the Delhi
Development Authority is preparing
development plans for these villages
and estimates of expenditure on the
provision of internal services and main-
tenance thereof are also being prepar-
ed. Necessary amenities will be pro-
vided for these villages as soon as deve-
lopment plans and estimates of expen-
diture have been finalised”.

W @ T wEl & gea fea-wfy
fea gUE A SN ST W E 137 AN
qrft Y faear & 1 o9 ¥ FTORET F
q™ g,a’fﬁ%ﬁoé’th%m
gy & fae wgr Jm@T &1 o o wo
et & fe mit a% g7 wiET # W[awde
o E a0 § safee gn et Agy
Fawad (o et F T F gy
gg a9+ fear a1 W@ ¢ 5 s afew
ofedrS, #9 ¥ #9 agfaag, ot adf &
1@ & | W qIEq F G I |
AT AR AT FT AT faoely ¥ I9-
ez s oo felt & A s
AT WR qAg ST 6T, Y 1
itge of, ¥ ot 9 & v 9 ?

M W ¥ AT gw, A

MAY 10, 1968

Delhi (H.A.H. Dis.) 3636

QAT WY FAIT 7T | ZAEY Fred G Of
T el @10 F wre Y oF frgw @ g
MR gr Rfafaegs s g a@r
o2 fedlt ey &1 fawwr @ CqEaw
faamar” 1 3@ ¥ Ho o wo A AZT
@t st srod fader § 19 @ &) A
oA § agt 9X 0F qgF w1 siaw fear
T 2, frady @Ay ¥ fyu g oW
Afafadma s frot g S®
geF ¥ fag g 99 e & oimw
® 9rer & faear 3 ¥ fag da) A&
g wifs fadmr w1 afes F1§ wHR
TR &, S TIAT 99 Gwar g1 W 9
aifcfaae qreex o & gafas fammn
¥ ¥ 98 g A Q@A qC A1 AdAY-
AT FTAVST FERMT

=Y qve ez faeet & aga @Y FEI-
w3, A g} SN AT 0w GRET
qrE ¥ e feY wh § 1 i W Frear
A, 7ei difat & fagsg wifew
sratfear &oft g€ & q@ AW gw, e
Y TTF Fa9 UF 9qg S fey ;AN
YT Fgt 9w e e s

#¢ wg FeHA Fex Ry §
& qI9'3E fears ok &, o fRed A §,
I JALE 9T FFT WHW A g & AT T
et ez S grE AR FA § fr ag
AN | AFT AR A FAE TN ;Y
T FW o7 T A & T /& #N
DA A ¢ war fF A AR oA
o€ 99T @ § 99 W qeAfawar F 9™
NE gFrg B 2 1 T N A G
gz w% afengl ¥ 9 930 T a@ 7 @
:fro@ AR M AN qEEATT GE AT
@ g § R gy Sfefe gEa &
fot ¢ & s s www fear oy

& gHE A1 ag R v Forr wgAm
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o) wfefeeqa qx ARE @A aAT A
FITAH ™ § WY g AR
A ) fRarsT FH N wrERaFAr 2 |
AT g ¢ fF uF +AA s 9w g
¥ fReet & gOg gdl, et Peqile
gt F A, faeslt F St @S HAAT
Eagdiimam N st 1291 13
TTefaat &Y oF FAE AT 917 |

=t s e (grge) o feen
¥ e are # el & A

o FIECH AGYE :  fIeA F A
qig S mfagrane, ater mi @ &-
TEE 239 § 399 F qAIER 0T fAy 9
A IA A TF FRA qAE TE | 98
AN A qrRe @A B fEard ),
9§ §5 5T AGY, IR AT F 91 FT

gat feelt § s o AW oA
FarE 7 & IgH W I¥ FEET W A
feares firar @t 48 & Rassr  fear
ST | Y A AT qArE T Iq AU
39 @1 & @ g o) AQfaeT Fifae
F JFAT E, N T F Jw=w §, o
arg faar 9 A g@ma A W
TR & 7y oFw safeat faar w3
o e ot # qea § faee @
feargg %3 1

¥ Sraw gwiT ag § &F gt e
FATIUISE FTAS & I8 71T AT
@ ¥y g wWifE F_r 9T @&l anr
§3gu & | 9 { Y I A T
37 B W fFar sw ag @ gew
I E TWRAT F O W ?
RE I Y femm 9, fawer &
a7 | I7% Y 9 svE & I I9d 9w
¥ e A ¥ fad oy aifs @
FET [[EATET 2 TF | I3 A FIAY-
Ay 37 ¥ A dgax § N yi-weE?
T F Al A AR G

VAISAKHA 29, :89C(SAKA"

Deihi (H.A B. Dis.)

Fratar gwm Az 5 feeelr A
Zrsfan wrsew A1 g9 F & Y uF ur
R FTRARGT TAET AT | GH g
t fr feeet FWawde woifedr § e
AT N gafeas ¥ N 99 78 9w
TR I aga i Ygraway F &
#g @ § fr faeoht # wve2 o as71 g
fog e & fed sew & fadr
1% A faar I IR € WrEo o
¥ Tgar far 97 | 37 feet ¥ eI R
|1 T9 T I FAR WEH 9 AHE
A AT A A 79 AR fasw wew
gaaet M T g oow feew ¥
R R T ¥ o g a9
Freg 99 W E 3T F FE A sl
T qEY aTaT FHAT T | AT TE R
f& @ pitwiefeat e R E AR
@ aAd AAATR] § 1 wR gl
HigEY N FuEdT F T FET & A IR
TFHF 97T FT T 31T RIF F  JER
qT & FY fearg

o1 fe=lt & 73T oF AFFE maa
2, 3fs sgfafaaer sERTw a1 ¥-
fea sifaa a1 faeht w1 o BWyaradiz 3
a1 9 SYH! AT AT & IFF 3feeeAni-
A F RS ag A8 2 oo e
aofEt ag ‘s fafmoe” 3
g a9 T 81 freslt ¥ Bywwdz Al
AT A F gfrmdzaw & oY e
FmEIzfenamET s 39 fa¥r
@t feeelt 1 fomrafes Yefafredaw @
IGF HAT SOAT ;AT A0EY | Wy BT
g s ¥ oY a5t < wfefafed ams
gaifcdY & & wgar Tgar § v o
@ g dzargee gaiEt i fr @+
T FR

a7 W AT A e § &
aawe § = g 9v e fear o
@ 9 4T qHAT § | AR AW g

3638
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[+t sww wew]
e N T L, R I AT qwAT
2, a8 wra fagr sma anfw faecht & fawra
T HTH AHIT I 99 % |

st waam g (felt &@eR) o
geue ARy, faeet & fawddfes 33w-
e fad o AL aeaas § ar T
AR A @ # 91 a8 facgw gaifmd
g ol sifeeww safedmw ¥ 9uw A
qegE FEI gy @O amag e
T AR WM § & WA Tg
oF N w=T TE gu wi aw 1wt 39
AT g g A IAH ¥ it T
fas 28 SAw www AT E ) geifE
FAT 9 g G 1 Rfw W N
g, SfF NE §eaee @Tew e Ay
g @ER R ot F ar A @ @
Te ¥ ag R T g | IS oY g
e oA s mwr g A §
T qg & S FAAAVTE  FEI F
¥ FrE I § A HAET S FAT
FaEF E sTF AR H A e A
AR A AT gUm IAFT WY QR AG
faraT war afes 92 29 A W A g
Fraw § 1w faoet gfvar &1 oF @
Y qgT WiT TAT A ATE AT @I

R DT gEE § T |
wFaY ag fr frgw ot smard 45 |
Y ufeede & af ot fe 1981 % @
I, @aar & 5 ag W 60 ArE ¥
R Sl | 9% faara ¥ AT <9 B
#t gEeT Trfed M e s Tfey
ok 36 ¥ fgaw ¥ ard mfade qifer
T AR &g Arfs F A § g -
¥+ gr =nfagr

T arg ag fr fewslt & o amw
¥ oY ez oo & Sy MR &,
FemE 8, 9 fr I W, g

MAY 10, 1968
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T SR q9g ¥ A% fafred #t Qw
fafrex &t segar ¥ ©F FA T @
T€ 3 ot 5 e oo & foedfew
BamieF ar ¥ faoe vt &, A
78 dfRst Froelie dedlk @ 1 omh
% IqT R FEAE A @I §
TF o9 R 7¢ faodt @ o)X geew
dz FT NN § 1 A HfyEw Ao
¥ fo uw Qo qarfdY a9 Tifgd
N &7 9T SAHI FT FMTEATT TR AR
ST faeddfes PWaadz & 1 g FE
¥ ag Qo warfEY @y Tifgd

e gwE 2 ¢ o g areR wm
JeET AIfed | 38 W qIEEE W@
@ ® %1€ Ao ag) & fF QY aw &
g TIAT AET AT AT | ;Y AT 1
Fagr g 5 a1 & 2 INT T TR
=T # SR wEe #1 aws, 9@ fEoaga
FTH HATT GaT FLGT oY, I9%) AgSTIN
sicgsfean cfar § smar a1 § #@i
N FIT WA & ARt AT o {
waEr T g famar g fF oA AdEm
ST Y A AT § S sefe T wREw
¥ T A Ig* 17 AT @ FY a5
F

qrEk ¥ AT g5 gwE g, S s
eYF ¥ Y Fg7 5 gei oF grefaw @@
AT w1y, et @R wEaEd
qrEa WY ¥ 1 g gFo Ardo o ¥ AT &
@ A AR T o AT HYo FY WA vt
2 aE A S dgT SR qg AR
T A qAET Sl 2, Far fF el
N ¥ o ST &1 oF Aae-mifens Ty
FTE ST Afge foad aifwardie e,
feeet Yefufrdem & gaTel o< faeely
Paadz wqifd gar FTEORAT F TAT-
=i Ft fear i3 w7 g qEg
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o9 W 5w MR N a9 gy
Wi g A wawa § 5 o fewa
RARGT F I 9§ 71 7599 fer
7 FT § | U TS AW W Ry W
fFEi s AR TR WFAN I
W AR AR A aweE A R
gt §1

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Anybody who comes to Delhi is
more impressed by its slums—the juggies
and jhompries—than by its palatial buil-
dings. Although there is a master plan,
we always hide things when questions
about water-supply and sewerage which
very often take a very serious turn are
raised in this House and outside. Although
there is a master plan, when we actually go
into the city, we do not find that there is
any plan. These zones are allowed to
develop in their own way, and there is
absolutely no indication of any master
plan being followed.

I want to know definitely from the
Minister, although they have been armed
with sufficient legal authority, why they do
not channel at least the new growth of
the city in a particular line so that we may
justly be proud of this being the capital of
India. Secondly, I want to know the
reason why essential problems like water-
supply and sewage are not looked into in
their proper perspective so that these ques-
tions crop up from time to time.

st TETER e (S193) © Al
wRiey, el @ A 9 Y feafy
iz faeelt & oA wedl A fufs @
T A § F9 gEd Wi | @R
i TET AY FHAr 1 I W AW A
qEE 8 %@ fF S owEh aeee
R 9T TEET ¥ IEE 1 @A
e gfamar § ok SO N3W A @Y
faeeht & Aroaw ¥ §g AR, I
fawrg ¥ faoeit *1 faww few 59
arew ) @ &, 39 waw § & S
# e wrresy Wt gy SET W] W
T BT |
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Y sfamr 2R ST R_T # a3-
FU F g IR TER T §9 99
THE @Y AT TS G 99
g7 T w1 & Fvgan g fF aqmr sy
fs 71 wfearsat S FT TER F
Y & o4 AR A Y aw
37 Ffearl & frarcg § R TR
wHE @1 I § A7 Ag X & ? FAv
T & 5 ¥ sfeargar ;i & F s5i-
e gl E?

s F faad o R E, TR
mivarEe @), FoTEE &, AW @,
Tenie g, &% N &), aga @ W
agi 1 faodt F IRA T ATH FIH F@T
2 O & & i # afeg i §
R AT F A9 SR OO A A
Iuwew & at § wwwan § fr fox feeelt
F I S AT &1 N @@ § T @r-
wifes &7 ¥ F7 I FiEER A
o7 feedlt a9 o) e 2fed, mfeqt
¥ oage & g0 Ay e Ak
e e & ooy A O aw ¥ M gu
a1 § 1 feeet & fawra w1 FrdwET TR
T 3R NN F T ¥ fqww §
FEHEA #T W got wiEt ¥ I¥Ew
HTET TEF FET afgd

FHREIE § 9 99 CF Q9 T
frata s 3@ & | T 9T ©F TEE
AR IR @ IF TG SN TwwT
TF 97 @ AE & T TR T TEw 0
=17 a7 IR RY § faar WA ok 3g
I g a1 mfggrEr & q
faeelY At FTTS QYT BT aXE AT S
&7 ¥ 9 2few 91 98 @ 99 gwar
a7 | AT SEE o gy wex ARt
¥ g s femr) Fagmifewm
ATE ¥ T AT FT G AT
wfer |

oy 79 A ag A faeeht F g
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wrel woET AT A ¥ fad wor feamd
RN @ w@ TR A
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gt @ 2 W fafawr @ o §
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Nt dam (T0) : s EE &
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Iy @ § fa R ¥F faefas
92l ¥ oF a1 @ sdafiew § fofaw
AT § wet AvaaE, T AR 3
FAgafs sk waefy @y € R g@Q
aTE AZY SATHT AT & gl |rETam
@y § s oo g AR
wiufear e 3 § 1 fafey a9
Y gg N o X M wrw W ww@Ey
MG | AR A a &A™ G0
afe 3@ aagfa & fi gvac Y qer )
gz W 9 T ZEF! TX &Y qIF A
7t fom mar | W gaew § me @
T FIE 7ITT TE @ IAT § )

AR AT ¥ qfigda & oy wuis
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A | T R 0F we N o7 G Har
o o afar R AP @A ¥
foatr ATl o1 o e i & A g
% T &1 78t feodlt F wTOw AFEl &
R werd o axw ff sy W @R
e @ ew gt i A 97w TR
S T BRI | UH-UF wrad & Zq-a9
AR TIG-1XE 7F &1 & | 91 aTa-
@ el g a1 fadw of@Er &, fet &
ar® W g% oF § wfew qwE € QAT
Tifae | ag ot wdtfae 3dfmm =+t ar
W § i o5 aw ot fafaw A Al gEd
T qTaRY At A gl W we-
femi, 3@ éwm #1 g dar gy
MR I §T qTAT FY AAAL @Y g AT
ARy W ¥ gfadq fear s ar
o et 1 & T QX AW w7 A wew
LEC

SHRI R. D. BHANDARE (Bombay
Central) : Under the master plan and
under the slum clearance scheme, a number
of persons have been thrown out of the
periphery of the city and a number of
jhuggi-jhompris are again being raised
there, making worse slums in those areas.
So I want to know from the hon.
Deputy Minister whether the Master Plan
is sought to be revised and whether at the
time of revising the Master Plan the ques-
tion of the jhuggis and jhopris will be
taken into consideration so that they could
be provided with facilities such as water,
light, sanitary conditions etc. 1f the
Master Plan is not be revised, may I know
what facilities are sought to be given and
who is responsible for giving them to
those who are living in jhuggis and
jhopris?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B.S. MURTHY): Mr. Speaker,
Sir, 1 am gratefu! to the hon. Members for
pointing out a number of criticisms which
they thought must be taken care of by the
DPDA. For the information of the Hous |
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would like to state that the Master Plan
contemplates to bring in an area of 800
square miles. They also contemplate that
several satellite ring towas be built up such
as Ghaziabad in U.P., Faridabad, Ballabh-
garh, Bahadurgarh, Gurgaon in Haryana
and Narela in Delhi. Unfortunately, the
Master Plan proposal to build up these
ring towns was not taken up in right earnest
by the States concerned. T do not want to
apportion the blame on the States. The
States came forward and said: ‘‘please give
us financial assistance, then we shall be
able to build these ring towns™. But we
were not able to give them financial assis-
tance nor could we ourselves have finan-
cial support sufficient to bring up these
ring towns. That is one thiog I would
like hon. Members to bear in mind, that
the amount of money that was needed was
not made available. Therefore, a number
of difficulties have arisen and the DDA is
attending to it.

As regards the Master Plan it was
published in 1960. Then an ad hoc
committee was appointed and this ad hoc
committee has gone into all the plans and
complaints. More than 600 people met
this committee and they were given perso-
nal hearing. The committee also visited
places wherever they were needed.

SHRI KANWAR LAL GUPTA : We
want answer to our questions. As far as
satellite towns are concerned there were
difficulties. But what is the solution
now? What you are going to do?

SHRI B. S. MURTHY : I am coming
to that. Shri Madhok raised certain
points.

SHRI BAL RAJ MADHOK : The
most important suggestion that I made is
that this Master Plan needs to be revised
in view of the changed condition and in
view of the falsification of the estimates
on the basis of which the Master Plan
was drawn. [ want to know whether you
are prepared to concede this demand for it
to be revised and that it is not sacrosanct.

SHRI B. S. MURTHY : If you want
a one word answer I say ‘yes’ because no
Plan is sacrosanct. As condition change
the plan also must get adjusted. 1 have
already told the House last time that any
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changes to be made will be welcome and
the Master Plan will be so adjusted.

SHRI KANWAR LAL GUPTA:
Will you set up a committee of Members
of Parliament?

19.00 brs.
SHRI B.S. MURTHY : A number
of committees are already there. Every

zonal plan is first prepared by the
Town Planoing Organisation. Then, it
is submitted to the DDA and the DDA
as well as the Standing Commitiee will
examine it. Then, they publish it in the
gazette and after publishing it, objections
and suggestions are invited. Then a Screen-
ing Committee has also to go into this.
Who are the members of the Screening
Committee? That Committee consists of
Shri Vijay Kumar Malhotra, Chief Ex-
cutive Councillor. Metropolitan Council,
Shri O.P. Mittal, Engineer Member, DDA,
Shri K. N. Dahni, Chairman, Standing
Committee of the Delhi Municipal Corpo-
ration, Shri Shiv Charan Gupta, Councillor,
Metropoliton Council, Shri S. K. Joglekar,
Chief Architect, CPWD, and Commissioner,
Municipal Corporation.

SHRI BAL RAJ MADHOK :
is no Member of Parliament in this
Committee. Secondly, this Committee
deals with the whole Master Plan. We
suggest that for every zonal plan, have the
local representatives who know the
problem, who know the area so that the
zonal plans could be revised and brought
up to date.

There

SHRI B. S. MURTHY : This plan is
again sent to the Corporation, the Conton-
ment Board and also the New Delhi
Municipal Committee There all the
persons concerned will discuss it and will
suggest improvements.

Therefore, it is not as if some people
living in airconditioned rooms, as our
friends have stated, have prepared this and
then it is being published and executed.
No. Every aspect of it is being placed
before thespublic and whatever suggestions
and objections are there are being looked
into. Again, the whole plan was before the
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Members of Parliament and they have all
seen it. Now to say that the plan was
not drafted and, therefore, it should be
scrapped is something which I cannot
understand. | do not think it is possible.
As | have already stated, every suggestion
will be welcome and all suggestions will
be incorporated as long as they are consis-
tent with the development of the plan.

1 would invite Shri Bal Raj Madhok,
Shri Gupta and Shri Ray to have discussions
with us and tell us where exactly the plan
has gone wrong and what adjustments
should be made. T assure this House and
also our friends that they are welcome to
do that. But to say that the plan has been
drafted by some people who are not in the
know of things is something wrong.

He bas also mentioned about Moti-
bagh and Nataraj cinema. 1 assure him
that I will look into the matter and every-
thing will be done to see that such
upauthorised constructions are not allowed
to come and then the plan is changed.

19.02 hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 AND MINISTERS’
REPLY THERETO

Prof. Thacker and Directorship of
the Bank of India

SHRI MADHU LIMAYE (Monghyr) :
Sir, during the course of the debate on the
privilege motion against the Minister for
Industrial Development and Company
Affairs, Mr. Fakhruddin Ali Abmed did not
meet the main Opposition charge that at
his first meeting with Prof. Thacker on
20th March, 1968, he had given his consent
to the suggestion that Prof. Thacker be
allowed to take up the Directorship of the
Bank of India while continuing as Chairman
of the Industrial Licensing Inquiry Com-
mivtee. He took shelter behind the
technical objection raised by the Law
Minister that Shri Rabi Ray’s motion
mentioned only the replies by the Minister
on 20d April, 1968. As you kuow, Sir,
in reading the text of the motion which
] had passed on to him, Shri Rabi Ray
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inadvertently failed to mention the words
‘“and on 24th April 1968”. The Minister
took the position that he was not required
to answer the charge that he had made
incorrect statements on 24th. April, 1968.
Since he has chosen to ignore the main
criticism levelled against him, I draw the
attention of the House to the following
statements made by the Minister in the
course of his reply to the Calling Attention
Notice on the 24th April, 1968 : —

“I would like to make it clear that
Prof. Thacker seems to have had some
misunderstandings of my views as
expressed in my earlier discussion with
him on 20th March, 1968. I am at a
loss to understand how this happened ?
But even if there was any misconcep-
tion I am sure it could not have lasted
for long. So far asI am concerned,
from the very beginning 1 had made it
clear to Prof. Thacker that the
Chairmanship of the Committee and
Directorship of the Bank are not
consistent with each other having
regard to the propriety involved in the
matter”.

Still more categorical statement was
made by Mr. Fakhruddin Ali Ahmed in
reply to a supplementary in these terms :

“Professor Thacker had three
meetings with me—one on the
20th March, another on the 27th March
and the last meeting that he had with
me was on the 29th March just before
he left for America. If Professor
Thacker had my approval to accept the
directorship, what was the necessity
for him to come and see me so often ;
(Shri Hem Barua: That is a lame
excuse). What was the necessity for
him to go and tell the directors of the
Bank that he wanted three or four
weeks’ time to decide ;  (Interruption)
what was the necessity for him to ask
the Secretary to send a letter, soon
after he had seen me, that he declined
the offer made by the Bank?”

Now from the confirmation letter
sent by Prof. Thacker to the Minister on
21st March 1968, from the letter of Mr.
Rathee, Secretary of the Inquiry Committee
to Mr. Wanchoo, the Secretary to the
Industrial Development Department and
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from the record of the discussion which
the Secretary had with Mr. Wanchoo. it
is absolutely clear that at the first meeting
Mr. Fakhruddin Ali Ahmed had given his
consent to Prof. Thacker’s accepting the
Directorship of the Bank of India and at
the same time continuing as the Chuirman
of the Committee. The fact of the matter
is that between 20th of March when the
Minister gave his consent to the proposal
and 27th of March when the second
interview between Prof. Thacker and the
Minister took place a Member of the
Committee, Mr. Mohan Kumar Mangalam
had come to know of Prof. Thacker’s
decision to accept the post of *Director
and also the fact of the Minister’s consent
to the proposal and had strongly protested
against Prof. Thacker’s continuing as the
Chairman of the Inquiry Committee.
Later on when Dr. Pranjape also joined in
this protest the Minister realized that his
giving consent to the suggestion was an
act of impropriety, that when publicised it
would bring upon him severe parliamentary
and people’s censure and so he modified
his views and tried to persuade the
Professor either to reject the offer of
Directorship or to resign as Chairman of
the Committee. This view he reiterated
at his third meeting with Prof. Thacker.
The Minister therefore was not only guiity
of suppressio veri and suggestio falsi as on
2nd April. 1968, but of making a delibera-
tely incorrect statement with a view to
hoodwinking Lok Sabha and the public on
24th April, 1968 as the above quoted
extracts from his replies to the Calling
Attention Notice make abundantly clear.

Decency demands that the Minister for
Industrial Development and Company
Affairs apologise to the House for his
baving made deliberately  incorrect
statements.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : I
have listened with due respect to the state-
ment made by my hon’ble friend, Shri
Madhu Limaye. I should like to state
that I consider it most unfortunate that this
matter has been raised again by the hod’ble
member when not only the point sought
to be made by him was brought up earlier
in the discussions on 26th April, 1968 but
the entire question was discussed thread-
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bare in the Lok Sabha on two previous
occasions. I have already placed all the
facts before the House and would again
reiterate that I fully stand by whatever I
have stated in the House earlier.

As 1 informed the House, Prof. Thacker
met me on three occasions on 20th, 27th &
29th March at which meetings the Bank’s
offer was discussed. In the very first meet-
ing, when he informed me of the offer and
his personal difficulties which necessitated
his considering the offer, I stressed that
the stature and status of the committee
should not be allowed to suffer in any way
and that, having regard to the proprieties in-
volved, the chairmanship of the Committee
and acceptance of the directorship of the
Bank were not consistent with one another.
He told me that he had taken no decision
regarding the offer and 1 left the question
for him to decide. As far as [ am con-
cerned, I had made it quite clear that the
Bank’s offer would be inconsistent with the
chairmanship of the committee. Prof.
Thacker, perhaps, misunderstood the posi-
tion which might have prompted his writ-
ing to me on 21st March.

My hon’ble friend, Shri Madhu Limaye,
seems to have come to the conclusion on
the basis of this letter of Prof. Thacker
and certain other papers referred to by him
that T had agreed to his holding both the
posts. This conclusion is not factually
correct and is not supported by any com-
munication from the Ministry at any stage.
Any misunderstanding that Prof. Thacker
might have had was unambiguously cleared
in my meeting with him on 27th March
when it was made absolutely clear to him
that his continuance as chairman would
not be consistent with the Bank’s offer.
I would like to state that I had always
treated Prof. Thacker with the courtesy and
consideration due to a colleague. With-
out, therefore, entering into any correspon-
dence with him, I thought I would make
the position clear to him in the course of
personal discussions.

It has been suggested by the hon%le
member that my views in respect of the
Bank’s offer changed after I learnt of ob-
jections of some of his <olleagues on the
Committee. I should like to state cate-
gorically that 1 did not agree, at any stage,
to Prof. Thacker combining the post of the
chairman of the enquiry Committee with
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that of Directorship of the Bank. Had I  Zaidi, Shri Om Mehta, Shri R. S. Doogar,

approved of the proposal, the question of
Prof. Thacker consulting his colleagues on
the committee would not have arisen at
all. Even when he discussed the matter
with them, they agreed to have a further
discussion on the question with him on
26th April, .e. after more than a month.
It was, however, because of my definite and
categorical stand in my meetings with Prof.
‘Thacker on 27th and 29th March that, des-
pite the fact that he would have other-
wise discussed the matter with his collea-
gues on 26th April, in actual fact, he
intimated his decision to decline the Bank's
offer on 27th March itself.

19.04 hrs,

STATEMENT RE : APPOINTMENT
OF COMMITTEE REGARDING
SESSION IN THE SOUTH

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
The personnel of the Committee are : Shri
S. R. Rane (Chairman), Shri K. Hanuman-
thaiya, Shri Dwaipayan Sen, Shri G. S.
Dhillop, Shri B. Sambasivam, Shri J. N.
Hazarika, Shri Ambazhagan, Shri Rabi
Ray, Shri Bal Raj Madhok, Shri Nath Pai,
Shri K. M. Kaushik and Shri Prakash Vir
Shastri from the Lok Sabha and Col B. H.

Shri Achutha Menon. Shri K. P. Subra-
mania Menon and Shri Kota Punniah from
the Rajya Sabha. This is in regard to
having a session in the South.

*

= e et (g19E) ¢ weae
#2eT, uF faw 9@ N Fee-wE W
T FET Y W § | fadaw ¥ asww
IR SuT faarar fF deg-acet &
o afafy aar€ e, o gedta afufy
g1 | 5§ T FT W TE g1 ®
fF ag oifaariied +3 ¢ a1 feméddz
FAS 2

MR. SPEAKER :

mental committee.
about it.

This is a depart-
There is no doubt

st gETEE we - fewdda A
A AT A TG FT AT TEE
fon qrfaaried A& qar F1fge 91 )

MR. SPEAKER :

The House now
sine die.

It is good enough.

stands adjourned

19.05 brs.

The Lok Sabha then adjourned sine die.
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